
LQK SABRA 

BULLETIN-PART l 
. [Brief Record of Proceedings] 

Tuesdlay, February 20, 1973/Phalguna I, 1894 (Saka) 

No. Z~5 
11 A.M. 
1. Starred Questiou 

Starred ,Questions Nos. 1-3 and 5-7 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Vpstar,ei Que5~iqus 
Replies to Un&tarred Questions Nos. 1-10, 12-21, 23-27, 29, 30, 32-

128, 130-156, 158-163. 165-197, 199 and 200 were laid on the Table. 

3. CaIUne Atte~tion -. 
Shri S. M. Banerjee called the attention of the Minister of Finance 

to the inordinate delay in submission of Pay Commission's Report causing 
discontent among Central Government employees and Defence personnel. 

The Minister of Finance made a stl?Jtement in regard therto. 

4:. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of "Approach to the Fifth PI~n 1974-79" (Hindi and 
~gUsh versions). . 

(2) A copy 01. the Coal Mines (Taking Over of M,nagement) 
Ordinance, 1973 (No. 1 of 1973) (HiQdi &Ild English versions) 
promulgated by tpe President on the 30tp January, 1973, under 
provisions of article 12,3(2) <a> of t,ne Constitution. 

(3) A copy of the Annual Report (Hindi and English versions) for 
the year 1971-72. on the working of the Seamen's Provident 
Fund Scheme, 1966. 

(4) A copy of Notification No. S.O. 4144 published. in Gazette of 
India dated the 16th December, 1972, wider sub-section (2) of 
section 17 of the Requisitioning and Acquisition of Immov-
able Property Act, 1952. " 

(5) A copy of the Pr.ocl&!Jl8~on ,(Hip.d~ a~ EngJish versions) date~l ~ 
the 18th January, 1973 Issued by the President under clause! 
(1) of article 356 of the Constittitio)l in relation to the State of! 
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~-- Andhra Pradesh publiEhed in Notification No. G.S.R. 13(E) ill· vi' Gazette of India dated the 18th January, 1973, under article i 356(3) of the Constitution. . 

]1 (6) A copy of the Order (Hindi and English versions) dated the 
. 18th JQIIluary, 1973, made by the President in pursuance of 
I sub-clause (i) of clause (c) of the above Proclamation, publish-
1\ ed in Notification No. G.S.R. 14(E) in Gazette of India dated 

the 18th January, 1973. 
1 

; .(7) A copy of the Report dated the 17th January, 1973, of the 
.. Governor of Andhra Pradesh to the President (Hindi and 

English versions). 
(8) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Solvent-Extracted Oil, De-oiled Meal and Edible Flour 
(Control) Amendment Order, 1972, published in Notification ~ 
No. G.S.R. 432(E) in Gazette of India dated the 9th October, .. 
1972. 

(ii) The Levy Sugar Supply (Control) Second Amendment 
Order, 1972. published in Notification No. G.S.R. 4·86(E) in 
Gazette of India dated the 13th December, 1972. 

(9) A copy of the Shipping Corporation of India and JayalTlti Ship-
ing Company Amalgamation Order, 1973 (Hindi and English 
versions) published in Notification No. S.O. 2(E) in Gazette of 
India dated the 1st January, 1973, under sub-section (5) of 
section 396 of the Companies Act, 1956. 

'(10) A copy of NotificBltion No. G.S.R. 3(E) published in Gazette 
of India dated the 6th January, 1973 making certain further 
alterations in Schedule X to the Companies Act, 1956, under 
sub-section (3) of section 641 of the said Act. 

(11) A copy of the Railway Protection Force (Second Amendment) 
Rules, 1972 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1555 in Gazette of India dated the 9th 
December, 1972 under sub-section (3) of section 21 of the Rail-
way Protection Force Act. 1957. 

(12) A copy of Public Notice No. 22-ITC(PN) 173 dated the 12th I 
February, 1973 (Hindi and English versions) regarding Import 
Policy for Newsprint, for the year 1972-73. 

(13) A copy of Public Notice No. 23-ITC(PN) 173 dated the 12th 
February, 1973 (Hindi and English versions) regarding Import 
Policy for Art Paper, for the year 1972-73. 

5. Melsage from lljajy. Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 19th February, 1973, Rajya Sabha adopted a motion further 
extending the time for presentation of the Report of the Joint Com-
mittee of the Houses on the Adoption of Children Bill. 1972, upto the 
first day of the last week of ihe Eighty-sixth Session of Rajya Sabha. 
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S. Assent to Bills 
(i) Secretary laid on the Table t.he Indian Tariff (Amendrru:nt) Bill. 

1972 passed by the Houses of Parliament during the last seSSIon and 
assented to. 

(ii) Secretary also laid on the Table copies .duly au~enticated by the 
Secretary of Rajya Sabha, of the following thIrteen BIlls passed by the 
Houses of Parliament and assented to:-

(1) The Limestone and Dolomite Mines Labour Welfare Fund Bill, 
1972. 

(2) The Food Corporations (Amendment) Bill, 1972. 
(3) The Payment of Bonus (Amendment) Bill. 1972. 

(4) The Carriage by Air Bill, 1972. 
(5) The Coal Mines Labour Welfare Fund (Amendment) Bill, 

1972. 
(6) The Indian Railways (Amendment) Bill, 1972. 
(7) The Sick Textile Undertakings (Taking Over of Management) 

Bill. 1972. 
(8) The Industrial Finance Corporation (Amendment) Bill, 1972. 

(9) The Industrial Development Bank of India (Amendment) Bill, 
1972. 

(10) The Delimitation Bill, 1972. 
(11) The State Financial Corporations (Amendment) Bill, 1972. 

(12) The Richardson and Cruddas Limited (Acquisition and Trans-
fer of Undertakings) Bill. 1972. 

(13) The Mulki Rules Bill, 1972 . 

.,. R,eports of Estimates Committee 
Sltri Kamal Nath Tiwari presented the following Reports of the Esti-

niqtcs Committee:-
(1) Twenty-fifth Report on the Ministry of Agriculture- (Depart-

ment of Agriculture) regarding action taken by Government 
on the recommendations contained in their Fifth Report on 
Tractors and Other Agricultural Machinery and Implements. 

(2) Twenty-sixth. Report regarding action taken by Government 
on the recommendations contained in their Fifteenth Report 
on the Ministry of Agriculture (Department of Food)-Direc-
torate of Sugar and Vanaspati. 

8. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Sixty-second Report of the Public 

Accounts Committee regarding action taken by Government on the re-
com~endations contained in their Fourth Report on Indian Council of 
Agrlcu;ltural Research. 
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9. Statement by Minister , 
/ The Minister of AgricultUl'e laid on the Table a statemept on the V drought situation in the country. 

U. lIotioa reprding Report of Joint Committee 
Shri Shambhu Nath moved the following motion:-

"That this House do further extend urto the first day of &eCOJJ.d 
week of the next &e'ipiiop, the time for the pr~sen~tion of the 
Report of the Joint Committee on the Bill to lIIJllend the Un-
touchability (Offences) Act, 1955 and further to amend the 
Representation of the People Act, 1951." 

The motion was adopted. 
(Lok Sabha adjourned a.t 1.40 P.M. and re-assembled at 2.f5 P.M.) 

11. The Budget (Railways)-1973-74 
Shri L. N. Mishra presented a statement of the estimated receipts and 

expenditure of the Government of India for the year 1973-74 in respect 
of· Railways. 
U. Government Bills-Passed 
(i) Th.e Seaward Artillery Practice (Amendment) Bill, -1972 as passed by 

Rajya Sabha. 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri J anaki Ballav Patnaik. 
'!be foUow!ng Members took part in the debate:-

(1) Shri Madhuryya Haldar 
(2) Shri S. M. Banerjee 
(3) Shri Mohan Raj 
(4) Shri B. S. Chowhan 
(5) Shri P. K. Deo 
(6) Shri Balakris~a Venkanna Naik 

Shri Janaki Ballav Patnai~ replied to the debate. 
The motion for consideration was adopted and clauae-by-:Clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1 and the Enacting FormulSl were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended. be passed was moved by 

Shri Janaki HaUav Patnaik. 
The following Members took PMt in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri JanakiBallav Patnaik 

The motion was adopted and the Bill, as amended, was passed. 
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(ii) The UipLomatic and Consu.lar 0UlCeTS (Oaths and Fees) (Extena:on 
to Jammu and Kashmir) Bill, 1972 as passed btl Ba;tla S4bhtJ 

The mot.ion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Surendra Pal Singh. . 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) 8hri J. Matha Gowder, 
(3) 8hri R. V. Bade 
(4) Shri M. C. Daga J 
(5) Shri lnder J. Malhotrb 
(6) 8hri S. M. Banerjee 

Shri Surendra Pal Singh replied to the debate. 
The motion for consideration was adopted and c1ause-by-clausc (.'cnsi- .~. 

deration of the Bill was taken up. 
Cbuses 2 and 3 were adopted. 
Clause 1 and the Enacting Formula were adopted, u amended. 
The Long Title was also adopted. 

The motion that the Bill, as amended, be p~'Ssed was moved by 
Shri Surendra Pal Singh. 

The motion was adopted and the Bill, as amended, wu paued. 

13. Government Bill-Under Consideration 
The Cinematograph (Amendment) Bill, 1972 as pC&Bsed btl Ra;1/a Stlbha 

The motion for consideration of the Bill, as pa_ed by Rajya Sabba, 
was moved by Shri Dharam Bir Sinha. 

The following Members took part jn the debate:-
(1) Shri R. P. Das 
(2) Shri M. Kath':lmuthl.l 
(3) Shri Rudra Pratap Singh 
~4) Shri C. T. Dhandapani (Speech unfinished). 

The discussion was ~ot concluded. 

14. Report of Business Advisory Committee 
Shri B. Shankaranand presented the Twenty-third Report of Bustnen 

Advisory Committee. 
6 P.M. 
(Lok Sabhs adjourned till 11 A.M. on Wednesday. the 21st February. 

1973) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. February 21. 1973tphalguna 2, 1894 ·(Saka) 

'No. 218 
11 A.M. 

1. Starred Questions 

Starred Questions Nos 21-24 and 26-28 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. U .. tured QuestioDl 

Replies to Unstarred Questions Nos. 201-219, 221-272, 274-298, 300-
320. 322-336, 338, 340-349. 351-385 8IIld 387-400 were laid .on the Table. 

3. Calling Attention 
8hri S. M. Banerjee called the attention of the Minister of Agricul-

ture to the abnormal rise in the prices of essential commodities and steps 
taken by the Government. 

The Minister of Agriculture made a statement in regard thereto. 
4. Papers Lalldon 'the Tllble 

The foliowing papers were la4d on the Table:-
(1) A copy of the Indian Telegraph (Eleventh Amendment) Rules, 

1972 (Hindi and English. i~sjo.m) .. pu.bLiahed in JiQWicaUon 
No. G.S.R. 1583 in Gazette of India dated the 16th Qecember, 
1972, under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885. '. 

(2) A copy of corrigendum (Hindi and English versions) correct-
ing the numhers of Notification Nos. G.S.R. 1446 and 1447 laid 

""":'., on the Ta~le qn. ~i 2~th November •. ,1972, "der(S~tioD 
. . . . (5) of section 7 of the Indian Telegr8?h Act, 1885, to Nos. G.S.R. 

1445 and G.S.R. 1-646 respectively. 
'(3) A copy' each of the following Notifications (Hindi and English 

versions) under SUb-section '(2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Forest Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1,972, published in Notifica-
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tion No. G.S.R. 478(E) in Gazette of India dated the 4th 
December, 1972. 

lii) The All India Services (Study ~ave) Second Amendment 
Regulations, 1972, published in Notification No. G.S.R. 1617 
in Gazette of India dated the 30th December, 1972. 

(iii) The Indian Administrative Service (Pay) Amendment Rules, 
1973, published in Notjftcation No. G.S.R. 7(E) in Gazette 
of India dated the 9th January, 1973. 

(iv) The Indian Administrative Service (Pa'Y) Third Amend-
ment Rules, 1973, published in Notification No. G.S.R. 49(E) 
in Gazette of India dated the lst February, 1973. 

(v) The Indian Administrative Service (Cadre) First Amend-
ment Rules, 1973, published in Notification No. G.S.R. 58(E) 
in Gazette of India dated the 12th February, 1973. 

(vi) The Indian Administrative Service (Pay) Second Amend-
ment Rules, 1973, published in Notification No. G.S.R. 59(E) 
in Gazette of India dated the 12th February, 1973. 

(4) A copy of the Former Secretary of State Service Officers 
(Conditions of Service) Removal of Difficulties) Order No. I, 
published in Notification No. S.O. 55(E) in Gazette of India 
dated the 31st January, 1973. under sub-section: (2) of section 
11 of the Former Secretary of State Service Officers (Condi-
tions of Service) Act, 1972. 

(5) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration, for the year 1971·72. 

5. Report of Committee on Private Members' Bills aad Resolutions 
Shri G. G. Swell presented the Twenty-second Report of the Com-

mittee on Private Members' Bills and' Resolutions. 

I. Report of Publie Aeeounts Committee 
Shri Era Sezhiyan presented the Sixty-third Report of the Public 

Accounts Committee regarding action taken by Government on the 
recommendations contained in their Third Report on Exploratory Tube-
wells Organisation. ' 

7. MotiOll Be: Twenty.thlrd Report on 8U1iDess Advisory Committee 
Shri K. Raghuramaiah moved the following motion:-

"That this House do agree with the Twenty.third Report of the 
Business Advisory Committee presented to the House on the 
20th February, 1973." 

The motion was adopted. , 
(!.ok Sabh4 adjourned at 2 P.M. and re-ClB.embled at 3 P.M.) 
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"8. Motion of ThaDIu on the Prelideat's Addres. 
Shri R. K. Sinha moved the following motion:-

"That an Address be presented to the President in the following 
terpls:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
auembled together on the 19th February, 1973'." , 

Shri K. P. Unnikrishnan seconded the motion. 

Four hundred and forty-seven amendments Nos. 1 to 20, 22 to 74, 76 
to 78, 81 to 131, 142 to 157, 159 to 197" 199 to 205, 209 to 230, 233 to 240, 
242, 243, 246, 248 to 304, 306 to 323, 325 to 429 and 431 to 475) were moved. 

The following Members took part in the debate:-

(1) Shri A. K. Gopalan 
(2) Shri Chintamani Panigrahi 
(3) Shri Indrajit Gupta 
(4) Shri Narain Chand' P,arashar 
(5) Shri Jambuwant Dhote (Speech unfi"iBhed). 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned til111 A.M. on Thursday, the 22nd February, 1973) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thut'sday, February 22, 1973,1Phalguna 3, 1894 (Saka) 

No. 217 

11.02 A.M. 
I. Starred Questions 

Starred Questions Nos. 41-43, 45-47 and 49 were orally answered-
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 402--413, 415-427, 429-442, 

444-458, 460-473, 475-482, 484--493, 495-498, 5~', 505-52t, 531-
571, 573-584 and 586-600 were laid on the Table. 

~ 3. QlUing Attentiolt 
Shri Samar Guha called the attention of the Minister of External 

Affairs to the reported attack by Pakistani gunmen on the Indian High 
Commission in U.K. 

The Minister of External Mairs made a statement in regard thereto. 

,(I. Motion Regarding SIlspenuoR of Member 
.J Shri K. Raghuramaiah moved the following motion:-

.,. 

"That Shri Jyotirmoy Bosu, a Member of this House who has been 
named by the Speaker, be suspended from. the service of the 
House for two days namely today and tomorrow." 

The motion was adopted . 

5. Mod .. Beprdhag Tenmnation of 8uspensioa of M ...... 
Shri Era Sezhiyan moved the following motion:-

"That the suspension of Shri Jyotirmoy Boau from the service of 
the HoWIe be terminated forthwith and that the wOMs object-
ed to by the Speaker be expunged." 

The motion was adopted. 

[P.T.O. 
887 



•. Papers Laid on the Table 
The following papers were laid on the Table:--

(1) A copy of 'Economic Survey, 1972-73'. 
(2) A copy each of the following Pflpers (Hindi and English ver-
, sions) under sub-section (1) of section 619A of the Companies 

Act, 1956:-
(i) Annual Report of the Bharat Dynamics Limited, Hyderabad, 

for the year 1971-721along with the Audited Accounts and 
the comments of the C~ptroller and Auditor General there-
on. 

(ii) Annual Report of the lIindustan Aeronautics Limited, 
Bangalore, for the year 1971~72 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(3) The following statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings 
given by the Ministers during the various sessions of Lok 
Sabha:- ' " 

Fourth Lok Sabha 

(i) Statement No. XXVII-Sixth Session, 1968. 
(ii) Statement No. XXVIIJ-Seventh Session, 1969. 
(iii) Statement No. XXVII-Eighth Session, 1969. 
(iv) Statement No. XXV-Ninth Session, 1969. 
(v) Stailement No. XXVIII-Tenth Session, 1970. 
(vi) Statement No. XVII-Eleventh Session, 1970. 

(vii) Statement No. XVIII-Twelfth Session, 1970. 

Fifth Lok Sabba 

(viii) Statement No. xIX-Second Session, 1971. 
(ix) Statement No. XI-Third Session, 1971. 
(x) Statement No. X-Fourth Session, 1972. 
(xi) Statement No. IV-Fifth Session, 1972. 
(xii) Statement No. II-Sixth Session, 1972. 

(4) A copy of the Annual Report {Hindi and English versions), 
of the Coal Board, C9Icutta, for the year 1971-72. 

(5) A copy cCI·ch of the following Notification (Hindi and English 
versions) under sub-section (2) of section" 7 of the Employees' 
Provident Funds -and Family Pension Fund Act, 1952:-

li) The EmployeC"3' Provident Funds (Seventh Amendment) 
Scheme, 1972, published in Not'fication No, G.S.R. 1490 in 
Ga?ette of India dated the 25th November. 1972. 
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(ii) The Employees' Provident Funds (First Amendmen~) 
Scheme, 1973, published in Notification No. G.S.R. 63 In 
Gazette of India dated the 20th January, 1973. 

(6) A copy of the Payment of Gratuity (Central) Rules. 19?2 
(Hindi version) published in Notification No. G.S.R. 1488 1ft 
Gaatte of India dated the 25th November, 1972, under sub-
section '(2) of section 15 of the Payment of Gratuity Act, 1972. 

(7) A copy of the Report of Inquiry (Hindi and English vers~ons) 
on fatal accident on the 5th June, 1972, at Deposit No. 5 Pro-
ject of Bailadila Iron Ore Project of the National Mineral 
Development Corporation. 

'7. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Sixty-fourth Report of the Public 

Accounts Committee regarding action taken by Government on the 
recommendations contained in their Forty-first Report relating to Minis-
try of Works and Housing. ' 

8. Report of Kailway Convention Committee 
Shri R. K. Sinha presented the Second Report of the Railway Con-

vention Committee, 1971 on 'Suburban Services'. 

'.Motions Regarding Reports of Joint Committees 
(i) Shri Satish Chan'dra moved the following motion:-

"That this House do further extend upto the 30th April, 1973, the 
time for the presentation of the Report of Joint Committee on 
the Bill to consolida,te and amend the law regulating certain 
payments, dealings in foreign exchange and securities, tran-
sactions indirectly affecting foreign exchange and the import 
and export of currency and bullion, for the conservation of the 
foreign exchange resources of the country and the proper 
utilisation thereof in the interests of the economic development 
of the country." 

The motion was adopted. 

(ii) Shri Nawal Kishore Sharma moved the following motion:-
"That this House do further extend upto the first day of the 

second week of the next session, the time for the presentation 
of the Report of the Joint Committee on the Bill further to 
amend the Companies Act, 1956, the Securities Contracts 
(Regulation) Act, 1956 and the Monopolies and Restrictive 
Trade Practices Act, 1969." 

The motion was adopted. 
(Lok Sahha adjourned at 1.50 P.M. and re-as.·wmh/,'d ~t 3 P.M.) ,( , 

10. Motion of Thanks on the President's Address 
Discussion on the following motion moved by Shri R. K. Sinha and 
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seccmded by Shri K. p. UDDikrishDan and the amendments thereto moved 
on the 21st February, 1973, continued:-

"That an Rddress be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Addreaa which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 19th February, 1973.'" 

The following Members took part in the debate:-
(1) Shri Jambuwant Dhote 
(2) Shri P. Venkatasubbaiah 
(3) Shri G. Vishwanathan 
(4) Shri H. K. L. Bhagat 
(5) Shri Frank Anthony 
(6) 8hri J. Rameshwar Rao 
(7) Shri P. K. Deo 
(8) Shri Dinesh Chandra Goswami (Speeclf Uft.1ifti8hed). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday; the 23rd February, 1973). 
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___ .11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, February 23, 19731PhaJguna 4, 1894 (Saka) 

Ne.211 

-' 1. Starred Que!dlons 
Starred Questions Nos. 61-65 and 74 were oratty answered. Replies 

to remaining questions were laid on the Table. 
2. Ullltarred Queltions 

ReplieR to Unstarred Questions Nos. 601-621, 623-631, 633-664, 
666-755, 757-781 and 783--800 were laid on the Table. 
3~ CaDing Attention 

Shri Indrajit Gupta called the attention of the Minister of Finance to 
the U.S. Government's decision to devalue dollar and its impact on Indian 
Rupee aad India's trade with U.S.A. and other Western Countries. 

The Minister of Finance made a statement in regard tltereto. 
4. Papen Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (3) of section 39 of the General 
Insut,:,nce Business (Nationalisation) Act, 1972:-

(i) S.O. 770 (E) published in Gazette of India dated the 29th 
December, 1972. 

~ (ii) S.O. 771(E) published in Gazette of India dated the 29th 
December, 1972. 

:(iii) 'J'he General Insurance Business (Functions of Certain Acquir-
ing Companies) Rules; 1973 published in Notification No. 
G.S.R. 2(E) in Gazette of India dated the lst January. 1973. 

(2} A copy each of the following Notifications (Hinw and English 
versions) under sub-section (3) of section 114 of the Gold (Con-
trol) Act, 1968:-

(i) The Gold Contt'oI (Licensing of Dealers) AmcJ'ldment Rules, 
t~72. published in Notification No. S.O. 164(E) in Gazette 
of India dated the 27th December. 1972. 

[P.T.a. 
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(ii) The Gold Control (Forms, Fees and Miscellaneous Matters) 
Amendment Rules, 1972, published in Notification No. S.O. 
765(E) in Gazette of India dated the 27th December. 1972. 

(iii) S.O. 75(E) publish~d in Gazette of India dated the 5th Feb. 
ruary, 1973 containing corrigendum to Notification No. S.O. 
764(E) dated the 27th December, 1972. 

(3) A copy of the Emergency Risks (Goods) Insurance (Fourth 
~mend"ment) ~he~e, 1972 (Hindi and E.nglish versions) pub-
hshed 10 Notlficatlon No. S.O. 749(E) 10 Gazette of India 
dated the 16th December, 1972, under sub-section (6) of sec-
tion 5 of the Emergency Risks (Goods) Insurance Act, 1971. 

(4) A copy of the Emergency Risks (Undertakings) Insurance 
(Fourth Amendment) Scheme, 1972 (Hindi and EngliSh vcr.· 
sions) published in Notification No. S.O. 750{J!) jn Gazcttc of C 
India dated the 16th December, 1972, under sub-section (7) 
of section 3 of the Emergency Risks (Undertakings) Insuranc:,. 
Act, 1971. 

) 

(5) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of tbe Central Excises and Salt Act. 
1944:-

(i) G.S.R. 1497 published in Gazette of India dated the 2nd Dc-
cember, 1972. 

(ii) The Central Excises (Sixteenth Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 1589 in Gazette of India 
dated the 23rd December, 1972. . " ,,~ .. 

(6) A copy of the Customs and Central Excise Duties Draw1>ack 
(Third Amendment) Rules, 1972 (Hindi and English versions) 
published in Notification No. G.S.R. 1493 in Gazette of India 
dated the 2nd December, 1972, under section 159 of the Cus-
toms Act, 1962 and section 38 of the Central Excises and Salt 
Act, 1944. 

(7) A copy each" of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. J590 published in Gazette of India da~ed the 23rd 
December, 1972 together with an explanatory memoran-
dum. 

(ii) G.S;R. 1(E) published in Gazette of India dated the 1st Janu-
ary, 1973 together with an explanatory memorandum. 

(.iii) G.S.R. 50(E) published in Gazette of India dated the lst Feb-
ruary, 1973 together with an explanatory memorandum. 

(iv) G.S.R. 92 and 93 published in Gazette of India dated the 3rd 
February, 1973 together with an explanatory memorandum. 

872 



(8) A copy of Notification No. S.O. 8(E) (Hindi and English ver-
. sions) publish~d in Gazette of India dated the 2nd January, 
1973, approvmg the General Insurance Corporation of India 
formed under section 9 of the General Insurance Business 
(Nationalisation) Act, 1972 as an Indian reinsurer, under sub-
section (6) of section 101 A of the Insurance Act, 1938. 

(9) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 490(E) published in Gazette of India dated the 15th 
December, 1972 together with an explanatory memoranodum. 

(ii) G.S.R. 5 published in Gazette of India dated the 6th January, 
1973 together with an explanatory memor.andum. 

(iii) G.S.R. 6 published in Gazette of India dated the 6th January, 
t 973 together with an explanatory memorandum. 

(iv) G.S.R. 51 published in Gazette of India dated the 20th Janu-
ary, J 973 together with an explanatory memorandum. 

(v) G.S.R. 46(E), 47(E) and 48(E) published in Gazette of India 
dated the lst· February, J 973 together with an explanatory 
memorandum. 

(10) A copy of the International Airports Authority Rules, 1972 
(Hindi and Englisll. versions) published in Notification No. S.O. 
766(E) in Gazette of India dated the 28th December, 1972, 
under sub-section (3) of section 36 of the International Air-
ports Authority Act, 1971. 

(11) A copy of the Marine Products Exports Development Authority 
(Amendment) Rules, 1972 (Hindi and English versions) publish-
ed in Notification No. S.O. 14(E) in Gazette of India dated the 
10th January, 1973, under sub-section (3) of section 33 of the 
Marine Products Export Development Authority Act, 1972. 

(12) A copy of Netification No. S.O. 9(E) (Hindi and English ver-
sions) published in Gazette of India dated the 10th January, 
1973 fixing rate of cess on certain marine products, under sub-
section (3) of section 14 of the Marine Products Export Deve-
lopment Authority Act, 1972. 

(13) A copy of the Annual Report (Hindi and English versions) on 
the working of the Cardamom Board for the year 197-1.:72; 
under sub-rule (2)(e) of rule 39 of the Cardamom Rules, 1966. 

(14) . A copy each of the foll<;>wing Notificati.ons (Hindi and English 
versions) under sub-sectIon (3) of sectIon 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export ~ Quality Control and Inspection) Amendment-
Rules, ] 973, published in Notification No. S.O. 103 in 
Gazette of Jndill dated the 6th January, 1973. 
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(ii) The Export of Rubber Gloves for Electrical Pu.rpot!Ies (Ins-
pection) Rules, 1913, published in Notification No. 5.0. 158 
in Gazette of India dated the 20th January, 1913. 

(iii) 'fh:e Export of Jute Products (Quaitty Control and Inspec-
tion) Amendment Ru1es, 1913, published in Notification 
No. 5.0. 160 in Gal.£tte of In<Ua dated the 20th January, 
1973. 

(iv) The Export of Gum Kauya (Inspection) Amendment Rules 
1973, published in Notification No. S.D. 162 in Gazette of 
India dated the 20th January, 1973. 

(v) The Export of Steel Tubes and Tubulars (Inspection) Amend-
ment Rules, 1973, published in NotificatioD No. 5.0. 163 
in Gazette of India dated the 20th January, 1973. 

(vi) The Export of Rubber Ice Bags (Inspect.ion) Amendment ( 
Rules, 1973, published in Notification No. S.O. 268 in 
Ga1.ette of India dated the 3rd February, 1973. 

(vii) The Export of Rubber Hot Water Bottles (Inspection) 
Amendment Rules, 1973, published in Notification 'No. 5.0. 
269 in Gazette of India dated the 3rd February. J 973. 

(viii) The E~port of Rubber Belts (Inspection) Amendment 
Rules, 1973. published in Notification No. S.O. 270 in 
Gazette of India dated the 3rd February. 1913. 

(ix) The Export of Rubber Belting (Inspection) Amendment 
Rules, 1973, published in Notification No. 5.0. 271 in 
Gazette of India dated the lrd February, 1973. 

(x) The Export of Rubber Gloves (Inspection) Amendment 
Rules, 1973. published in Notification No. 5.0. 272 in 
Gazette of India dated the 3rd February, 1973. 

(xi) The Export of Rubber Hoses (lot,l'ection) Amendment 
. Rules, 1973, published in Notification No. S.O. 273 in 

Gazette of India dated the 3rd February. 1973. 
(xii) The Export of Human Hair (Inspection) Amendment Rules. 

1973, pubtisheod in Notificat.on No. S.O. 274 in Gazette of 
India dated the 3rd February, t 973. 

5. Me.age from Rap SabIHI 

Secretary reported a message from Rajya Sabha that at its sitting held 
Oft the 20th February, 1973, Rajya Sabha passed the Advocates (Amend-
meDt) Bill, t 973. 

Secretary laid OD the Table a copy of the Advocates (Amendment) Bill, 
1 ?73. as passed by Rajya Sahha. 



7. IIqod ef .... A .... ts C .... ittee 
Shri Era Sezhiyan presented the Sixty-fifth Report of the Public Accounts 

Com.mittee reg.aooing action talcn by Government 00 .the recommendations 
contained in their Thirty-seventh Report relating to Ministry :of Irrigation 
and Power. 

8. Re,.,rt of Railway COD'feRtioR CeIIIndttee 
Shri R.K. Sinha presented th~ Third Report CYf ttte RaHway Convention 

Committee, 1971 on 'Commercii) and A11iod Matter.s (Part I)'. 

9. StatemeRt Re: Government Du .... 
The Minister of Parliamentary Affairs made a statement regarding Gov-

ernment business for the week commeucing the 26th February, 1913.. ' 

• 1" .•• f ...... ." MiaWer" r' !; 

The Deputy Minister of Commerce laid on the Table 'a stateme~t (i) 
correcting the answer given on the 24th November, 1972 to Starred 
Q~estion No. 174 by Sarvashri M. R. Gopal Reddy and Shrikrishan Modi 
regarding Trade Agreement between India and Egypt and (ii) giving reasons 
for delay in correcting the answer. 

11. MotiODII for Elections to Committees 

(i) Shri A. C. Geor»e. moved t,he, following. mQUGn:-
"Ibat in punuanoe of sub-section (3)(c) of Section 4 of the Carda-

mom Act, 1965, the members of this House do proceed to: 
elect, in such manner as the Speaker may direct, one member 
from among themselves to serve as a member of the Carda-
mom Board, vice Shri M. Rajangam died." 

The motion was adopted. 

(ii) Sardar Buta Singh moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajy8 Sabha 
do elect one member of Ra,iya Sabha in accordance with the 
system of proportional representation by means of the single 
transferable vote to the Committee oa die Welfare' of Sdtedul-' 
ed Castes and Scheduled Tribes in the vacancy caused by 
the appointment of Shri Sukhdev Prasad as Deputy Minister 
and do communicate to this House the name of the member 
so e1ectedby Rajya Sabha to the Committee .... 

The motion was adopted. 
(Lok Sabha adjourned at 1.45 P.M. and re-assemb/.ed at 2.50 p.M.) 

12. ModeR of 'Daa_OD the President's AthINss 

Discussion on the following motion moved by Shri R. K. Sinha and 
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seconded by Shri K. P. UnnikrishnaD'and the amendments fheretom(jved 
on the 21st February, 1973, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session art 
deeply grateful to the President for the Address which he: 
has been pleased to deliver to both Houses ,oof' Parlhlment 
assembled together on the 19th February, 1973.''' 

~e following Members took part in the debate:-
(l) Shri Dinesh Chandra Goswami 
(2) Shri Dihari Vajpayee 

The discussion was not concluded. 
13. Motion Re: TMilty-seamd Report of COlDlDi'." Pm_ Me,IitJe,,'t 

BBIs IUId RaolutiOllS 
Shri K. LBkkappa moved the following motion:-

"That this House do agree with the Twenty-second Report of tbe 
Committee on Private Members' Bi11s and Resolutions pre-
sented to the House on the 21st February, 1973." 

The motion was adopted. 

14. Pril'ate Member's BiD-Motion for Introduction Neaatil'ed 
, The Salaries and Allowances of Members of Parliament (Amendment) 

Bill. 1973 (In.,ertion of new .~ection 11) by Dr. Kami Singh. 
The motion for leave to introduce the Bill moved by Dr. Karni Singh 

was opposed. The motion was negatived. 

15. Pril'ate MelDbers' BiII~lntroducecl 
(1) The Constitution (Amendment) Bill. 1972 (Amendment of 

Seventh Schedule) by Shri Bhogendra Jha. 
Ci) The Constitution (Amendment) Bilt. 1973 (Amendment of 

articles 100 and 189) by Shri RP. Ulaganambi. 

16. .ri11tte MeRIber's Bill-Withdrawn 
The Constitution (A mendment) Bill. 1972 (A mendment of Eighth 

Schedule) by Dr. Kami Singh 
Discussion on the motion for consideration of the! Bill moved by Dr. 

Kami Singh ond the amendment thereto moved on the 15th, December, 
1972, continued. 

The following Members 'took part in the debate:-

(1) Shri Onkar Lal Berwa -
(2) Shri M. Ram Gopal Reddy 
(3) Shri Surendra Mohanty 
(4) Shri D. Deb 
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(5) Shri Hukam Chand Kachwai 
(6) Shri Niti Raj Singh Chaudhury 

Dr. Kami Singh replied to the debate. 
The amendment for circulation of the Bill for the purpose of elicitins 

opinion thereon, moved by Shri M. C. Daga was negatived. 
The Bill was withdrawn by leave of the House. 

, 17. Private Member's Bill-Under ConsideralioB 
The Constitution (Amendment) Bill, 1971 (Amendment of articles [9,22, 

. elc.) by Shri A. K. Gopalan 
The motion for consideration of the Bill was moved by Shri A. K. 

Gopalan. 
The following Members took part in the debate:-

(1) Shri B. R. Shukla 
(2) Shri Sarjoo Pandey 
(3) Shri Balakrishna Venkanna Naik 
(4) Shri J. Matha Gowder 
(5) Shri Ramsahai Pandey 
(6) Shri Hukam Chand Kachwai 
(7) Shri M. Ram Gopal Reddy (Speech unfinished). 

The discussion was not concluded. 

6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 26th February, 
1973). • 
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llA.M. 

LOX SABIIA 

'BULLETIN-PART I 
(Brief Record of Proceedings). 

Monday, February 26, 1913/Phalguna 7, 1894 (Salea) 
No. !II 

1. Starred QuettioDs 
Starred Questions Nos. 82-84, 8~ and 93 were oraliy flnswered: 

BepUea tq remaining questions were laid 011 the Table. 
2. UDstarred Q_tiobs 

Replies to Unstarred Questions Nos. 801-837, 889-866, 888 and BfD-:.. 
1000 were laidoD tile Table. 

r 3. Callblc Att.tioa 
Shri Hart Singh called the ilttention of the Minister of External Affairs 

to the question of repatriation of about 3!j,oe& persons 'of Inctian origin 
from Sri Lanka to India this year. 

The Minister of Extemal Affairs made a statemen~ ill ~U"d~~: 
4. ·P.,.... Laid. OD tile Table 

The fallowing papers were laid on the Table:-
, '. 

(l} A statement (Hindi and English versions) showing rea&Qns for 
delay ~"laying the Ann~al. Report· of the West-'Sellga! ~gI'C)­
Industnes Corporation LimIted, Calcutta, for the year 11J8f .. '0; 

(2) A copy Of the Sugar (Price Determination f~i~ 197!-t;J Produc-
tion) AmendJn.en,t Order, 1m (Hindi and I:ngJisb versions) 
published in Notification No. G.S.R. 38(E) in Gazette of India 
Clated the 30th January, tlrt3, under" aub-Seetion (8) of section 
3 of the Essential Commodities Act, 1855. . 

(3) (I) A copy of the Architects (i'«pert Committee-) ~ 1972 
(Hindi and English versions) =hed in Notification No. 
G.s'R. 1208 in Gazette of India da. 30dt September', 1972, 
under ,ub-section (3) of section 44 of. the ArcbitectaAd, 1972-

" .(.,.) Astatemellt(:a!ndi and Engliah. versiQns) showini reasons 
, .. " for' delay'm ll'yfnr" the above Notiftcatlon. ." .. 

"The Report was laid on the Table on the 22nd December, 18'1.2. .. [P.T.O . 



(4) (i) A copy of the Indian Museum (Amendment) Rules, 1972 
(Hindi and English versions) published in Notification No. 
G.S.&. 1477 in Gazette of India dated the 25th November, 1972, 
under sub-section (3) of section 15A of the Indian Museum 
Act, 1910. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(5) A copy of the VictGria Memorial Hall (General Provident 
Fund) (Amendment) Rules, 1972 (Hindi and English ve.rsions) 
published ~ Notification No. G.s.R. 1601. in Gazette of India 
dated the 23rd December, 1972, issued under section 5 of the 
Victoria Memorial Act, 1903. 

S. Report of Publlc Accounts CoJlllllittee 
Shri Era Sezhiyan presented the Sixty-sixth Report of the Public 

Accounts Committee regarding action taken by Government on the reco-
mmendations contained in their Thirty-ninth Report relating to all India 
Radio. 
S. Statement· b;y Minister 

The Minister of· Agriculture laid on the. Table a statement regarding 
the take over of wholsale trade in wheat from the coming raqlseason. 
7~ Motion repnIiac Report Of Joint Committee 

Shri Anant Prasad Sharma moved the following motiOl1l:-
''That this House do further extend upto the 4th May, 19'73, the 

time for the presentation of the Report of the Joint Committee 
on the .Bill further to amend the Mines Act. 1952." 

The Motion was adopted. 
, .. Motion of TIumka 0. the President'. Addrea 

Discussion on the followin, motion moved by Shri &. K. Sinha and 
seconded by Shri K. P. Unnikrishnan and the amendments thereto 
moved on the 21st February, 1973, continued:-

'That an Address be presented to the President in. the following 
tenD8:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for. the .Address which he 
has been: pleased to deliver to both Houses of Parliament 
assembled toiether on the 19th February, .1973-'" 

The following Members took partin the debate:-
(1) Sbrl Nathuram Mirdha 
(2) Shri Y. Eswara Beddy 
(3) Shri N. Sreekan~ Nair 

(Lok Sc&bha adjourned ~ 1 P.M. cmd re-GI.emble4 CIt 2.05 ·P.M.) 
(4) Shri R. V. Swam1nathan 
(5) 'Shri . S. A: Shanilin . 



(6) Shri T. Balakrishniah 
(7) Shri Bhagirath Bhanwar 
(8) Shri Shankar Dev 
(9) Shri S. B. Giri 

(10) Shri A. K. M. Ishaque 
(11) Shri Shyamnandan Mishra 
(12) ShriChandrajit Yadav 
(13) Shri M. Satyanarayan Rao 
(14) Shri Raja Kulkarni 
(15) Shri M. M. Joseph 
(16) Shrimati Savitri Shyam 
(17) Shri P. G· Mavalankar 

• (18) Shri Rudra Pratap Singh (Speech unfinished). 
The discussion was not concluded. 

9. Statemeot by Minister 
The Minister of Railways laid on the Table a statement regarding 

new Railway Projects in Maharashtra by way of drought relief. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th February, 1973). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 27, 1973/Phalguna 8, 1894 (Saka) 

No. DO 

II A.M. 

1. Starred QuestioDS 

Starred Questions Nos. 101-105, 107 and 108 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstaned QuestiODs 

Replies to Unstarred Questions Nos. 1001-1023, 1020.-1030, 1032-
1094, 1096.;-1143, 1145-1160, 1162-1164 and 1166-1200 were laid on the 
Table. . 

./3. CaiUng Attention 

Shri M. Ram Oopal Reddy called the attention of the Minister of ' 
Home Affairs to the reported death of several persons in Suryapet town 
in Andhra Pradesh due to liquor pOisoning. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A COpy each of the following ?apers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

./ (1) Review by the Government on the working of the Water and 
Power Development Consultancy· Services (India) Limit~. 
New Delhi, for the year 1971-72. 
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(ii) Annual Report of the Water and Power Development Consul-
tancy Services (India) Limited, New Delhi, for the year 
1971-72 alon~ with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

~2) A copy of the Repor,. of the Election Commission of India on 
the Fifth General Elections in India 1971-72-Narrative and 
Reflective Part. 

(3) A copy of the Supreme Court Judges (Travelling Allowance) 
(Second Amendment) Rules, 1972 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1624 in Gazette of 
India dated the 30th December, 1972. uooer sub-section (3) of 
section 24 of the Supreme Court Judges (Conditions of ser-
vice) Act, 1958. 

(4) A cO'PY of the High Court ·Judges (Travelling Allowance) 
(Second Amendment) Rules, 1972 (Hindi and English versions) 
published in Notification No. G.S.R. 1625 in Gazette of India 
dated the 30th December, 1972, under sub-section (3) of sec-
tion 24 of the High Court Judges (Conditions of Service) Act, 
1954. 

(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
1956:-

(i) Revj~~ by t~e .Government on the working _?f the Madras 
FertilIzers LImIted, Madras, for the year 1911-'72. 

(il) Annual Report of the Madras FertiU~rs Limited, Madras. 
for the year 1971-72 along with the AudIted Accounts and the 
comments of the Comptroller and Auditor General thereon. 

5. Report of BWliDess Advisory Committee 

Shrt It. Rag.huramalah presented the Twenty .. fourth Report of the 
BU'Sine88 Advisory Conlmittee. 

6. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Sixty-seventh Report of the Public 

Accounts Committee regardmg action taken by Government on the 
recoJll1Dendations contained in their Forty"feqOnd . Rwort relatipg: to 
Department of Health and Department of Rehabil1tatlon and Planning 
Commission. 

(Lok $«,bha adjourned at 1.05 P.M. and re-asB~bled at 2 P.M.) 

~. Mett.- of- Thanks on the Presideat's A .... 
Discussion on thefollowin·~ motion moved by Shri R. K. Sinha and 

MlCOnd by Shri K. P. Unnikrislmanancl the amencllllenta thereto moved 
on the 21st hbruary, It'13, cohtlnued:~ , 

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
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deeply grateful to the· President for' the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 19th February. 1973'.h 

The following Members took part in the debate:-

(1) Shri Rudra Pratap Singh 
(2) Shri D. Deb 
(3) Shri Anant Prasad Sharma 

-(4) Shri C. T. Dhandapani 
(5) Shrimati Jyotsna Chanda 
(6) Shri Mallikarjun 
(7) Shri M. Ram Gopel Reddy 
(8) Shri Ram Singh Bhat Vanna 
(9) Shri N. Tombi Singh 

(10) Shri V. Shanker Girl 
(11) Shri Prabodh Chandra 
(12) Shri S. R. Damani 
(13) Shri Shiv Kumar Shastri 
(14) Shri P. M. Sayeed 
(15) Swami Brahmanand / 
(16) Shri M. C. Ds·ga../' 

Shrimati Indira Gandhi replied to the debate. 
On amendment No. 21 moved by Shri S. M. Banerjee, the House divid. 

ed, Ayes 45; Noes 258. The amendment was accordingly negatived. 

On amendment No. 199 moved by Shri K. Suryanarayana, the House 
divided, Ayes 29; Noes 279. The amendment wa'; accordingly negatived. 

On amendment No. 221 moved by Shri Bhogendra Jha, the House 
divided, Ayes 36; Noes 250. The amendment was accordin·gly negatlve-
ed. 

On amendment No. 243 moved by Shri P. G, Mavalankar, the Hous~ 
divided, Ayes 32; Noes 243. The amendment was accordingly negatived. 

On amendment No. 306 moved by Shri Shyamnandan Mishra. the 
House di·vided, Ayes 20; Noes 252. The amendment was accordingly 
negatived. 

On amendment No. 383 moved by Shri M, Kathamuthu, the House 
divided, Ayes 39; Noes 242. The amendment was accordingly negatived. 

On amendment No. 466 moved' by Shri Jyotirmoy Bosu, the House 
~ivided, Ayes 36;' Noes 246. The ameDdment was accordingly JWp,tived. 
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All other amendments moved were negatived. 
The motion was adopted. 

6.41 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 28th February, 

1973). 

CORRIGENDA 

In Bulletin-Part I, dated February 21, 1973-
Page 866, paragraph 8,-
(1) line 9,-

(a) fOT "Four hundred and forty-seven" 
Tea.d "Four hundred and forty-nine" 

(b) afteT "20" inseTt "21" 
(it) line 10, aftn "240" insert "241". 
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:LOKSABHA 

BULLETIN-PART I 

(Brief Record of Proceedings] 

Wednesday, February 28, 1973lPhalguna 9, 1894 (Saka) 

No. 221 

11.01 A.M. 

l. Starred 'Questions 
Starred Questions Nos. 121-125, 127 and 129 were orally answered. 

Replies to remaining questions were laid on the Table. 

Z. Unsta~red Questions 
Replies to Unstarred Questions Nos. 1201-1280, 1282-1296, 1298-

1301, 1303-1320, 1322----'1364, 1366-1383 and 1385-1400 were laid on the 
Table. 

3. Announcement by Speaker 

The Speaker announced that as was customary, the House would 
adjourn at 4.30 P.M. today to re-assemble at 5 P.M. for the presentation 
of the Budget. 

'/4. ! CaUiag AiteAtiOD 

Shri Shashi Bhushan called the attention of the Minister of Irriga-
tion and Power to the crisis due to shortage of power throughout the 
country resulting in large scale closure of industries and appreciablp 
fall in agricultural production and steps taken to improve the situation. 

The Deputy Minister of Irrigation and Power made a statement in 
regard thereto. 

5. Papers .Laid on the Table 

'The following papers were laid on the Table:-
(1) A copy of the Union PU'blic Service Commission (Members) 

Amendment Regulations, 1973 (Hindi and English versions) 
published in Notification No. G.S.R. 39(E) in Gazette of India 
dated the 30th January, 1973, issued under article 318 of the 
Constitution. 
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(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula-
tions, 1973, published in Notification No. G.S.R. 87 in Gazette 
of India dated the 3rd February, 1973. 

(ii) The Indian Police Service (Emergency Commissioned and 
Short Service Commissioned Officers) (Appointment by Com-
petitive Examination) Amendment Regulations, 1973, pub-
lished in Notification No. G.S.R. 88 in Gazette of India 
dated the 3rd February, 1973. 

(iii) The Indian Administrative Service (Appointment by Com-
petitive Examination) Amendment Regulations, 1973, pub-
lished in Notification No. G.S.R. 65(E) in Gazette of India l 
dated the 17th February, 1973. 

(iv) The Indian Police Service (Appointment by Competitive 
Examination) Amendment Regulations, 1973, published in 
Notification No. G.S.R. 66(E) in Gazette of India dated the 
17th February, 1973. 

(3) (i) A copy of the Annual Report (Part II) of the Registrar of 
Newspapers for India on Press in India, 1971. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the above Report. 

6. Report of Committee on Private Members' Bills and Resolutions 
Shri Ramavatar Shastri presented the Twenty-third Report of the 

Committee on Private Members' Bills and Resolutions. 
7. Motion Re: Twenty-Fourth Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the following motion:-
"That this House do agree with the Twenty-fourth Report of the 

Business Advisory Committee presented to the House on the 
27th February, 1973." 

The motion was adopted. ~. 

/ (LOk Sabha adjourned at 1 P.M. and re-asBembied at 2.05 P.M.) 
8. Statutory Resolution-Under Consideration 

Shri K. C. Pant moved the following Resolution:-:-
"That this House approves the Proclamation issued by the Presi-

dent on the 18th January, 1973 under article 356 of the Consti-
tution in relation to the State of Andhra Pradesh." 

The following Members took part in the debate:-
(1) Shri B. N. Reddy 
(2) Shri K. Hanumanthaiya 
(3) Shri Jagannathrao Joshi 
(4) Shri B. S. Mu~thy .1 
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(5) Shri S. B. Giri 
(6) Shri Jagannath Rao 
(7) Shri Birender Singh Rao 
(8) Dr. G. S. Melkote 
(9) Shri Surendra Mohanty 

(10) Shri K. Suryanarayana (Speech unfinished). 
The discussion was not concluded. 

9. Statement by Minister 
1" The Deputy Minister o.f Railways made a statement regarding death 

of some persons as a result of firing at Hingir Station of South Eastern 
Railway. 

(Lok Sabha adjourned at 4.20 P.M. and re-assembled at 5 P.M.) 

10. The Budget (General)-1973-74 
Shri Y. B. Chavan presented a statement of the estimated receipts 

and expenditure of the Government of India for the year 1973-74. 

11. Government Bill-Introduced . 
.; The Finance Bill, 1973. 

The motion for leave to introduce the Bill was moved by Shri Y. B. 
Chavan. 

On the motion the House divided, Ayes 249; Noes. 67. The motion 
was accordingly adopted and the Bill was introduced. 
6.20 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st March, 1973) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 1, 19731Phalguna 10, 1894 (Sa~a) 

No. 222 
11.02 A.M. 
1. Staned Questions 

Starred Questions Nos. 141 and 144-148 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. UJUIotarred Questions 

Replies to Unstarred Questions Nos. 1401-1414, 141~1421, 1423-
1473, 1475-1484, 1486-1490, 1492-1503, 1505-1528, 1530-1539 and 
1541-1600 were laid on Table. 

, 3. Short Notice Question 
Short Notice Question No.1 addressed to the Minister of Finance 

regarding Instructions on Wage-Revision of Employees in Public Sector 
Undertakings was oraHy answered and supplementaries were also 
answered thereon. 
4. ..,. ... Laid OIl the Table 

The following papers were laid on the Table:-
(1) (a) A copy each of the following papers (Hindi and English 

versions) under article 323(1) of the Constitution:-
(i) Twenty-second Report of the Union Public Service commiS] 

sion for the period 1st April, 1971 to 31st March, 1972. 
(ii) Memorandum explainin~ the reasons for non-acceptance by 

Government of the Commission's advice in certain cases re-
ferred to in the above Report. 

(b) A statement (Hindi and English versions) showing reasODS for 
delay in laying the papers mentioned above. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section ellA of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Tunga-
bhadra Steel Products Limited, for the year 1971-72. 
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(ii) Annual Report of the Tungabhadra Steel Products Limited, 
for the year 1971-72 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

5. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Sixty-eighth Report of the Public' 

Accounts Committee regardin~ action taken by Government on the 
recommenda,tions contained in their Forty-sixth Report relating to Posts 
aDii Telegraphs. 
6. Message from Hajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 28th February, 1973, Ra,jya Sabha :passed the Requisitionin~ 
.and Acquisition of Immovable P~operty (Amendment) Bill. 1973. 

7. Bill Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Requisitioning and Acqui-

sition of Immovable Property (Amendment) Bill, 1973, as passed by 
Rajya Sabha. 
8. Statement by Minister 

The Minister of Shipping and Transport laid on the Table a statement 
regarding damage to ChambaJ bridge on National Highway No.3 near 
Dholpur and suspension of traffic on Delhi-Bombay National Highway. 

(Lok Sabha adjourned at 2-05 P.M. and re-assembled at 3 P.M.) 

9. Statutory Resolution-Adopted 
Discussion on the followin·g Resolution moved by Shri K. C. Pant on 

the 28th February. 1973, continued:-
"That this House approves the Proclamation issued by the Presi-

dent on the 18th January, 1973 under article 356 of the CansU-
tion in relation to the State of Andhra Pradesh." 

The following Members took part in the debate:-
(1) Shri K. Suryanarayana· 
(2) Shri Indrajit Gupta 
(3) Shri Balakrishna Venkanna Naik. 
(4) Shri Murasoli Maran 
(5) Shri V. Tulsiram 
(8) Shri Piloo Mody 
('Z) Shri M. S. Sanjeevi Rao 

, i 
(8) Shri Shyamnandan Mishra· 
(9) Shri S. B. P. Pattabhi Rama' Rao 

(10) Shri M. Satyanarayan Baa 
(11) Shri Samar Guha 



(12) Shri K. Narayana Rao 
(13) Shri Ramsahai Pandey 
0(14) Shri Shashi Bhushan 

Shri K. C. Pant replied to the debate. 
The Resolution W8'S adopted. 

10. The Budget i~nways)-1973-74 
General Discussion on the Budget (Railways) for 1973-74. comnt'enced. 
Shri Mohammad Ismail took part in the debate. His speech was not 

concluded. 
The discussion was not concluded. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday. the 2nd March, 1973). 
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LOR. SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 2, 1973/Phalguna 11, 1894 (Saka) 

No. ZZ3 
11.02 A.M. 
1. Starred QuestiODS 

Starred Questions Nos. 161, 163-166, 168 and 170 were orally ans"Yer-
en. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1601-1607, 1609-1619, 1621-1679, 

1681-1698, 1700-1778 and 1780-1800 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No.2 addressed to the Minister of Commerce 

regarding shortage of supply of yarn to Handloom Industry in Tamil 
Nadu was orally answered and sqpplementaries were also answered 
thereon. 
4. Calling Attention 

Shri Shankar Dayal Singh called the attention of the Prime Minister 
to the reported boycott of U.P.S.C. test in English for typewriting exami-
nation on the 27th February, 1973 in protest against compulsory test in 
English. ,_ . ';":~' I 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A COpy each of the following Notifications (Hindi and Eng-

lish versions) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 1633 published in Gazette of India dated the 30th 

December, 1972 together with an explanatory m.emoran-
dum. 

(ii) G.S.R. 28 published in Gazette of India da·ted the 13th 
January, 1973 together with an explanatory memorandum. 

(iii) a.s.R. 62(E) published in Gazette of India dated the 16th 
February, 1973 together with an explanatory memorandum. 
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(2) A copy of the Central 'Excise (Amendment) Rules, ]973 
(Hindi a·nd English versions) published in Notification 
No. G.S.R. 23(E) in Gazette of India dated the 19th January, 
1973, under section 38 of the Central Excises and Salt· Act, 
1944. 

(3) A copy each of the following Notifications (Hindi and Enghsh 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 1631 published in Gazette of India dated the 30th 
December; 1972 together with an explanatory memorandum. 

(ii) G.S.R. ll(E) published in Gazette of India dated the 12th 
J aJlWHIy, : 1913 together. with an explanatory memorandum. 

(iii) G.S.R. 15(E) to 22(E)·· aad G.S.R. 24(E) published in 
Gazette of India dateci:·the.,19th January, 1973 together with 
an explanatory memorandum. 

(iv) G.S.R. 60(E) published in Gazette of India dated the 12th 
February, 1973 together with an explanatoltYmemorandum. 

(41 A·copy of Notification No. S.O. 461 (Hindi and :English ver-
sions). : published 'in' Gazette of India daledthe 17th February, 
1973 containing corrigendum to Notification No. S.O. 162 dated 
the 13th January, 1973 under sub-section (3) of.iaeetion· 17 'of 
the,ExpOEt .(Quality Control and Inspection) Act, 1963. 

G. President's' M6ss.,e 
The Speaker communicated to Lok Sabha the f(lHbwing message <lated . 

the 28th..February, 1973 from thePresident:- . 
"I have received with great satisfaction· the expression of thankl:! 

by ·the Members of . the Lok Sabha ·for the Address which: 1 
delivered to both Houses ofPaTliament assembled t0itetber 
on the 19th February, 1973." 

'1. Mi_8I •. fntIn,dtajp ·Sahba . 
Secretary.reported the followingmesaages from Raj~a"Sabha.-

(i) Tbat at its sitting held on the 1st March, 1973, Rajya.Ssbhl'l 
alcl!ee6·to, the ·amendments made by Lok Sabha, on the 20th 
February, 1973, in the Diplomatic and Consular Officers (Oaths, 
and Fees) (Extension to Jammu and Kashmir) Bill, 1972. 

(ii) That at its sitting held on the 1st March, 1973, Rajya Sabha 
agreed to the amendments made bv Lok Sabha on' the 20th 
February, 1913,.in the .Seaward Adillery Practice (Amend. 
ment) Bill,. 1972. 

8;' AIseat to ·BiIl: 
i 

Secretary laid on the Table a copy, duly authenticated by the Secr ... · 
tary of Rajya Sa·bha, of the Constitution (Thirtieth Amendment) Blll, 
1972, passed /by the Houses of ,Parliament >and ·assented to. 

9. Repolit of .Estimates COJDDiittee 
Shri ~amal Nath Tewari presented the Twenty-seventh Report of the 

Estimates Committee regarding action taken by Government on the 



recommendations ,ceatainlldr ,inn their Nineteeada:' Report·~on~.the'·:MInistry· 
of Industrial Development (Department of Industrial. Developmem)-· 
Ifidtistrial Licensing. 
10. Report of Public Accounts Committee 

ShlliEr.a Sezhiyan: pJ:'eaented; the Seventy-third'. Report of the· Publie 
Aeceunts Committee regarding, action" taken by' GOvel"1'1ment on the 
recommendations contained· in' their. Forty.fifth Report~relllti'l1g to Rail-
ways.· 
11. Statement Be: Government 'BIIsiDess, 

The Minister of Parliamentary Affairs made· a1ltatement, regardin~ 
Government business for the week commencing the 5th March, 1973. 

12. Motion Regarding Joint Committee 
Shri S. M. Siddayya moved· the· following motion:---

That this House do recommend to Rajya .Sabha ... that.Rajn.Sabha 
do appoint a member of Rajya Sabha to the Joint Committee 
on the Bill to amend the Untouchability, (Offences) . Aet, 1955 
and further to amend the· Representation of th~ People Act, 
1951 in the vacancy caused by the ... resigJJ)ltion of.Shl'i.Bhola 
Paswan Shastri from the membership of the said Joint. Com-
mittee and do communicate to this House the name of the 
member so appointed by Rajya· Sabha to the·Joint "Committee." 

The motion was adopted. 
13. Government Bill-Introduced 

The Coal Mines (Taking Over of .ManagemenU Bill,. 1973.i 
The motion for leave to introduce the Bill moved:byShri. ;S: Mvhan 

Kumaramangalam was opposed. The motion. was· adopted and the Bill 
wa's introduced. 
14. Statement Regardill« Ordinance-La;,d, onAhe _Table . 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Coal Mines· (Taking Ov~r of 'Manage-
ment). Ordinance. 1973, was. laid on the: Table under rule 71 (1) of the 
Rules of Procedure and Conduct of Business in Lok S'3bha. 

(Lok Sabha adjou.rned at 1.40 P.M~ and re .. Cl.9Mmbledat 2.50 P;M.) 

n. The Budget (Railways)-197:P14 
Gener8l1 Diseussion 'on the Budget (Ra'tlways) for 1913-74, continued. 
Shri Mohammad Ismail continued his speech. His speech was not 

concluded.' 
16. Motion Re: Twenty-Third Report of Committee on Private Members' 

BiIl5 and Resolutions 
Shri Narain Chand Parashar moved the following motion;-

"That this House do agree with the Twenty-third Report of the 
Committee on Private Members' Bills 'and Resolutions present-
ed to the House on the 28th February, 19'13." 

The motion was. adopted. 
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17. 'Private Members's Resolution-Ad", as Am ..... 
, ' 

DisCUssion on the following Resolution moved 'by Shrt A. K. Gopalan 
and the amendments thereto moved on the 8th December, 1972. conti-
lllled:- ' 

• 

''Thts House calls upon the Central Government to recommend to 
all the State Governments to enact effective land reforms 
before the 26th January, 1973 through whieh the land mono- ' 
poly of landlords is broken, all the exemptions a·re done away 
with and ceiling is fixed in such a way so that sufficient land 
is made available fOr distrIbution to the agricultural Vlrarkers 
and poor peasants." 

An amendment (No.6) was moved by Shri A. K. Gopalan. 

The following Members took part in the debate:-

(1) Shri E. R. Krishnan 
(2) Shri S. N. Singh 
{3) Dr. Laxminarayan Pandeya 
(4) Shri Bhogendra Jha 
(5) Shri Balakrishna Venkanna Naik 
(6) Shri Anandi Charsn Das 
(7) Shri M. C. Da'ga V 
(8) Shri Rana Bahadur Singh 
(9) Shrimati Sahodra<bai Rai 

(10) Shri Narain Chand Parashar 
(11) Shri Chintamani Panigrahi 
(12) Shri Bibhuti Mishra 
(13) Shri Ramsahai Pandey 
(14) Sbri Annasahib P. Shinde 

Shri A. K. Gopalan replied to the debate. , 
An amendment to Shri Hari Kishore Singh's amendment (No.2) was 

mGved by Shri B. K. Daschowdhury. 
The amendments (Nos. 1, 4 and 5) moved by Shri Jharkhande Rai, 

and Dr. Laxminarayan Pandeya were negatived. 
The amendment (N o. 6) moved by Shri A. K. Gopalan was also 

negatived. 
The amendment to Shri Hari Kishore Singh's amendment, movE'd by 

Shri B. K. Daschowdhury, was adopted. 
The amendment (No.2) moved by Shri Had Kishore Singh was 

adopted. as amended. 
The Resolution was adopted in the following amended form:-

"This House calls upon thp Central Government to recommend to 
all the State Governments to en~ct expeditiously comprehen-
sive legislation on land ceiling in the light of the gUidelines 
drawn up by the Government of India on the basis of the con-
clusions of the Chief Ministers' Conference on land ceiling 



held in JuJ,y, 1972 and to take suitable ~teps for speedy and 
eftective implementation of the legislation so that the surplus 
land can be distributed promptly among the landless agricul-
tural workers and agricultur~sts with uneconomical holdings 
in accordance w.tb the privrities fixed by the guidel:nes:' 

18. Private Member's Resolution-Under Considerat:on 
Shri H. N. Mukerjee moved the follow:ng Resolution:-

ccThis House is of the opin;on that Foreign Oil Compaqies and 
other vital industries under the control of the 75 monopoly 
houses be nationalised." 

His speech was not concluded. 

18. Half·AD·Bour Diseuasion 
Shri Samar Guha raised a half-an-hour discussion on pointb arising 

out of the answer given on the 21st February, 1973 to Unstarred Quest'oll 
No. 283 regarding Prime Minister's survey of Hooghly and Sunderba'l 
areas in West Bengal. 

Shrt Mohan Dharia replied to the discuss!on. 
8 P.M. 

(Lok Sabha ad;01£med till 11 A.M. on Monday, the 5th March, 1973). 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 5, 1973/Phalguna 14, 1894 (Saka) 

No. 224 

1. Oath or AJIIrmation 
Shri C. H. Mohamed Koya made and subscribed the oath in English 

and took his seat 1n the House. 

Z. Starred Qaestions 

Starred Questions Nos. 181, 183, 185, 187-189, 191-194 and 198 were 
orally answered. Replies to remaining questions were laid on the Table. 

3. Unstarred q.stiens 
Replies to Unstarred Questions Nos. 1801-1860, 1862-1885, 1887-1998 

were laid on the Table. 

,. Shert Notice Question 
Reply to Short Notice Question No.3 addressed to the Minister of 

Finance regarding assistance to Mysore for drought relief measures was 
laid on the Table as the Member was absent. 

5. 'CaBin, Attention 
Sbri Mukhtiar Singh Malik called the attention of the Minister of 

Home Affairs to the reported withdrawal of case against Shri S. K. Modi 
and two other officials of the Modi Flour Mills by the Lt. Governor of 
Delhi. 

The Minister of Home Affairs made a statement in regard thereto. 

O. Adjournment Motion 
Shri Piloo Mody asked for leave of the House to the moving of an 

adjournment motion regarding unconstitutional dissolution of the Orissa 
Legislative Assembly. On objection being taken, the Speaker asked 
thOle Members who were in favour of leave being granted to rise in 
their places. As less than ftfty Members rose, the Speaker informed 
'ihn the Kember did not have the leave of the HOUle. 

[p.T.O. 
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7.~apers Laid on the Table 
The following papers were laid on the Ta·ble:-

(1) A copy of the errata (Hindi and English versions> to the 
'Economic Survey, 1972-73.' 

(2) A copy of the Annual Accounts (Hindi and English versions) , 
of the Kandla Port Trust for the year 1970-71 and the Audit 
Report thereon, under sub-section (2) of section 103 of the 

• Major Port Trusts Act, 1963. 
(3) A copy of the Annual Accounts (Hindi and English versions) 

of the Madras Port Trust for the yea·r 1970-71 and the Audit 
Report thereon. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Central 
Road Transport Corporation Limited, Calcutta, for the year 
1971-72. 

(il) Annual Report of the Central Road Transport Corporation 
Limited, Calcutta, for the year 1971-72 along with the Audit-
ed Accounts and the cqp:lments of the Coml*'oller and 
Auditor General thereon. 

(5) A copy of the Prevention of Food Adulteration (Amendment) 
Rules, 1973 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 133 in Gazette of India dated the 10th February, 
1973, under sub-section (2) of section 23 of the Prevention of 
Food Adulteration Act, 1954. 

(6) A copy of Notification No. G.S.R. 500(E) (Hindi and English 
versions) published In Gazette of India dated the 30th Decem-
ber, 1972, under sub-section (1) of section 12A of the Essential 
Commodities Act,l965. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Rajasthan State Agro-Industries Corporation Limited, Jai-
pur, for the year 1971-72 along with the Audited Aceounts, 
under sub-section (1) of section 619A of the Companies Act, 
1956. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under section 10 of the National Highways Act, 
1956:-

(i) S.O. 9(E) published in Gazette of Incfia dated the 4th 
January, 1973. 

(ii) S.O. IO(E) published in Gazette of India dated the 4th 
January, 1973. 

(9) A copy of the Dru~ and Cosmetics (Third Amendment) Rules, 
. 1972 (Hindi and English versions) published. in Notification 

No. S.O. 289 in Gazette of India d8ted the 3rd February, 1973, 
under section 38 of the Drugs and Cosmetics Act, 1940. 
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(10) A copy of the University (Grants Commission (Dlsqualiflcatlon, 
Retirement and conditions of service of Members) (Amend-
ment) Rules, 1973 (Hindi and English versions) published in 
Notification No. S.O. 12(E) in Gazette of India dated the 15th 
January, 1973, under sub-section (3) of section 25 of the Uni-
versity Grants Commission Act, 1956. 

(11) (a) A copy each of the following Notifications (Hindi and 
English versions) under section 38 of the Drugs and Cosmetics 
Act, 1940:- • 

(i) The Drugs and Cosmetics Amendment .Rules. 1972, published 
in Notification No. S.O. 2139 in Gazette of India, dated the 
12th August, 1972 . 

. (Ii) The Drugs and Cosmetics (Second Amendment) Rules, 1972, 
published in Notification No. S.O. 2358 in Gazette of India 
dated the 26th August, 1972. 

(b) Two statements (Hindi and English versions) shOWing reasons 
for delay in laying the above Notifications. 

(12) (i) A copy of the Proclama·tion (Hindi' and English versions)\ 
dated the 3rd March, 1973 issued by the President under 1 
clause (1) of article 356 of the Constitution in relation to the 
State of Orissa published in Notification No. G.S.R. 155(E) in 
Gazette of India dated the 3rd March, 1973, under article 356 (3l 
of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated the 
3rd MarCh, 1973, made by the President in pursuance of sub-
clause (i) of clause (c) of the above Proclamation, published 
in Notification No. G.s.R. 156(E) in Gazette of India dated the 
3rd March, 1973. 

(lit) A copy of the Report dated the 1st March, 1973 of the Gover-
nor of Orissa to the President. 

8. Report of Public Accounts Committee 
Shri Bhagwat Jha Azad presented the Seventy-seventh Report of the 

Public Accounts Committee on paragraphs relating to Financial Results 
and Earnings of the Railways included in the Report of the Comptroller 
and Auditor General of India for the year 1970-71 Union Government 
(Railways). 

9. Supplementary Demands for Grants ({Rallways)-:-1972-73 
Shri L. N. Mima presented a statement showing Supplementary 

Demands for Grants in respect of the Budget (Railways) for 1972-'13. 
(Lok Saboo adjou.rned at 1.50 P.M. and re-CI8sembled at 3 P.M.) 

10. Motion 
Shri Jyotirmoy Bosu moved the following motion:-

"That this House is alarmed and distressed at the continued in-
crease in })rices of foodstuffs and other essential commodities 
and the Government's failure to arrest the same." 
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The following Members took part in the debate:-
(1) Dr. KaUas 
(2) Shri Samar Guha 
(3) Shri C. M. Stephen 
(4) Shri K. Baladhandayutham 
(5) Shri Nathuram Mirdha 
(6) Shri Murasoli Maran 

• (7) Shri Bibhuti Mishra 
(8) Shri Virendra Agarwala 
(9) Shri Priya Ranjan Das MUnsi 

(10) Shri Surendra Mohanty 
(11) ShriB. K. Daschowdhury (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha ad;ourned till 11 A.M. on Tuesday, the 6th March, 1973). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 6, 1973IPhalguna 15, 1894 (Saka) 

No. 225 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 203-208, 211. 212 and 214 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unatarred QUef'tions 
Replies to Unstarred Questions Nos. 2001-2028 and 2030-2200 were 

laid on the Table. 

3. Calling Attention 
, Shri Krishna Chandra Halder called the attention of the Minister of 

Steel and Mines to the reported firing on colliery workers in KargaU in 
Giridih District in Bihar as a result of which four workers were killed 
and many injured. 

The Minister of Steel and Mines made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report of the Comptroller and Auditor Genera~ 
of India, for the year 1971-72, Union Government (Railways), 
under article 151 (1) of the Constitution. 

(2) A copy of Appropriation Accounts, Railways, for 1971-72 
Part I-Review. 

(3) A copy of Appropriation Accounts, Railways, for 1971-12, Part 
II-Detailed Appropriation Accounts. 

(4) A copy of Block Accounts (including Capital Statements 
comprising the Loan Accounts), Balance Sheets and Profit 
and Loss Accounts, Railways, for 1971-72. 

(5) A copy of the Salarjung Museum (Amendment) Rules, 1973 
(Hindi and English versions) published in Notification No. 
G.S.R. 165 in Gazette of India dated the 17th February, 1973, 
under sub-section (3) of section 27 of the Salarjung Museum 
Act, 1961. 
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5. Report of Estimates Committee 
Shri Narendra Singh Bisht presented the Thirtieth Report of the 

Estimates Committee on the Ministry of Industrial Development regard-
ing action taken by Government on the recommendations contained in 
their Seventeenth Report on Direeto1"8te General of Technical Develop-
ment. 
6. Report of Public Accounts Com_itee 

Shri Era Sezhiyan presented the' Sixty-ninth Report of the Public 
Accounts Committee regarding action taken by Government on the 
recommendations' contained in their Thirty-sixth Report relatin& to 
Ministry of Shipping and Transport. 
7. Supplementary Demands f02 Gruts (General)-197Z-73 

Shri K. R. Ganesh presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (General) for 1972-73. 

(LoJe Sabha adjourned at 1.0S P.M. and re-assembled at 2.05 P.M.) 

8. G,vemment Bill-Passed 
The Requisitioning and Acquisition of ImmovaWe Property (Amend-

ment ) Bill, 1973, ag pas8ed b31 Rajya Sa'bha 
The motion for consideration of the Bill, as passed by Rajya Sabba, 

was moved by Shri Bhola Paswan Shastri. 
The following Members 'took part in the debate:-

(1) Shri Jagadish Bhattacharyya 
(2) Shri Dinesh Chandra Goswami 
(3) Shri Ranen Sen 
(4) Shri Nathuram Mirdha 
(5) Shri E· R. Krishnan 
(6) Shri Narain Chand Parashar 
(7) Sh,ri R. R. Sharma 
(8) Shri M. C. I,>aga J 
(9) Sllti Balakrishq Venkanna Naik 

Shri Bhola Pasw,an Shastri replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

'aeratjOn' of the, Bill was taken up. 
Clause 2 was adopted. 
Clause 1, th~ Eriacting Formula ar:uI the Long Title were also adopted. 
The motion that the Bill be passed was moved by 'Shri, Bhola Paswan 

Shaatri~ 

The fOllowing Members took part in the deba1e:-
(1), Shri Jyotinnoy Bosu, 
(2) Shri S. M. Banerjee 

The motion was adopted and the Bill was passed. 
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.9. Motion 
'" Discussion on the following motion moved by Shri Jyotirmoy Bosu 

on the 5th -March, 1973, continued:--
"That this House is alarmed and distressed at the continuous in-

crease in prices of foodstuffs and other essential commodities 
and the Governments failure to arrest the Hame." 

The following Members took part in 1he debate!-
(1) Shri B. K· Daschowdhury 
(2) Shri H. M. Patel /' 
(3) Shri Shyam Sunder Mohapatr~ 
(4) Shri Shyamnandan Mishra 
(5) Shri B. R. Shukla 

, (S) Shri Balakrishna Venkanna Naik 
(7) Shri Dinesh Chandra Goswami 
(8) Shri y. B. Chavan 

Shri Jyotirmoy Bosu replied to the debate. 
On the motion the House divided, Ayes 32; Noes 196. The motion 

was accordingly negatived. 
10. The Budget (RaUways)-1973-74 

...... General Discussion on the Budget (Railway~) for 1973-74, continued. 
The following Members took part in, the debate:-

(1) Shri Mohammad Ismail 
(2) Pandit D. N. Tiwary 
(3) Shri K. M. Madhukar 
(4) Shri R. P. Yadav (Speech unfinished). 

The discussion was not concluded. 
11. Report of Business Advisory Committee 

Shri K. Raghuramaiah presented the Twenty-fifth Report of the 
Business Advisory Committee. 
S. P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th March. 1973) 
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WKSABBA 

BULLETIN-PART I 
[Brief Recooo. of Proceedings] 

Wednesday, March 7, 1973/Phalguna 16, 1894 (Saka) 

No. 228 

11 A.M. 
1. Starred Questions 

• 

Starred Question.; Nos. 221, 223, 225, 229, 230, 233-235 and 237 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Un'starred Questions Nos. 2201, 2202, 2204-2258, 226~ 

2325, 2327-2339, 2341-2364, 2366-2379 and 2381-2400 were laid· on the 
Table. 

3. Calling Attention 
Shri Bhaoosahaib Dhamankar called the attention of the Minister of 

Agriculture to the reported presence of 'dhatura' seeds in the milo im-
ported from America. 

The Minister of Agriculture made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Union Public Service Commission (Exemption 
from Consultation) Amendment Regulations, 1973 (Hindi and 
English versions) published in Notification No. G.S.R. 168 in 
Gazette of India dated the 24th February, 1973, under- elauee 
(5) of article 320 of the Constitution, together with an ex-
planatory note. 

(2) A copy of 'Statistical information regarding the. worki~ .' of 
the Maintenance of Internal Security Act, 1971' during the 
period 7th May, 1971 to 30th June, 1972.' 

(3) A copy each of the followinJ! papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Electro-
nics Corporation of India Limited, Hyderabad, for the year 
1971-72. 

903 
[P.T.O. 



Cit) Annual Report of the Electronics Corporation of India 
Limited, Hydera·bad, for the year 1971-72 along with the 
Audited Accounts and the Cf}mments of the Comptroller 

,/ and Auditor General thereon. 
~(4) A statement (Him'" M~ ~IIJsh versions) showing action 

taken on the recommendations contained in Parts II and III 
of the Report of the Committee on Broadcasting and Infor-
mation Media on 'COCH'.Glnation of Media, of Mass Communi-
cation. 

5. Report of Estimates Committee 
Shri Kl'hIhna Chal)dra Halder presented the Twenty..eighth Report 

of the Estimates Committee on the M~pistry of Commerce (Department 
of Foreign Trade) regarding actjQP Uljen by Government on the recom-
mendations contai.ned in their Jfighteenth Report of Tea Board. 

6. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Seventieth Report of the Public 

rAcoounts Conunittee rfiSlar«fiDR action taken by Government on the 
uoommeruiatltml eontaiaed' in their Thirty~ighth Report relating to 
Ministry of Supply. 

7, Mpticm Jte: 'J,'wenb,-fiftb Report of Bu.siD~ss Advisory Com~ittee 
Sbri K. Raghuramaiah moved the following moticm:-

"That this House do agree with the Twenty-fifth Report of the 
BU'3iness Advisory Committee presented ~ ~e Houae on the 
6th March, 1973." 

'f~ motion was adopted. 

8. Govemment Bill-Introduced 
The Employees' Provident Funds and Family Pension Fund (Amend· 

ment) Bill, 1973. 

9. Question of PrivUep 
T~ ~\niI_ qf MtW ~ a .tateln~ •• ~t the legal positiC&l of 
~N PQil'\tJ rai&ft4 '~y Shri Say~al\ Ml&bra on. Ute ~rd Febru-
,,,ry I, ~st a~d 2~ Marc.... lrf8, rePJl<li.JlC alleged .rl't!i\l1arit~s in I land 
~MIi~t4oA in "IU"Y'" ~~ vio.\a~n of Detence Departmeat', orders. 

" 

The Speaker wfthheld his consent to the matter bei~g raised as ques-
tion of privilege. 

J' "- a,.d,. .< .... w ... ").....,,187.,4. 
General Discussion Oft the Budget (Railways) for 19"3-74, continued. 
TM foIklwing !deJRbers book pa~t in the debate:-

(1) Shri R. p. Yadav 
. (2), &~i a~ CQa~q ~acbwai 
") $hri C~ Po Qaut,ua 
(4) Shri Rana Bahadur Singh 



(5) Shri Dharnidhar Das 
(6) Shri S. A. Shamim 
(7) Shri K. Ramkrishna,Reddy 
(8) Shri Tha Kiruttinan 
(9) Shri Muhammed Khuda Bukhsh 

(10) Shri Pravinsinh Solanki 
(11) Shri Vikram Maha~an-
(12) Shri Madhu Dandavate-
(13) Shri Bhagwat Jha Azad 
(14) Shri C. H. Mohamed Koya 
(15) Shri Bibhuti Mishra (Speech unfinished). 

The discussion was not concluded. 

11. Balf.Au·Hour Discussion 
Shri Jyotirmoy Bosu raised a half·an-hour discussion on points 

arising out of the answer given on the 21st February, 1973 to Unstarred 
Question No. 211 regarding effect of shortage of power on industrial 
production. 

Shri C. Subramaniam replied to the discussion. 
6·11 P.M. 
(Lok &abha adjourned till 11 A.M. on Thursday, the 8th March, 1973). 
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LOK. SAlIBA 

BULLETIN-PART I 

[Brief RecOld of Proeeedings] 

Th1Wlda~, March 8, 1973/Phalguna 17, 189.4 (Salta) 

No. 227 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 241, 246, 246, ~, 250,253 and 2M were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarrcd Qaestioas 
Replies to Unstarred Questions Nos. 2401-2589 were laid on the Table. 

3. Short Notice Question 
'" Short NottaeQuestionNo. 4 addressed. 'to the Niini:rder of Education, 

Social Welfare and Culture Ng8I'ding lmI:Iiementation of Kothan Com-
mission's Recommendations in respect of Pay Scales of ,School Teachers 
was orally answered and supplementaries were also answered thereon. 

'~lhg AtMitioll 
Shri Atal Bihari Vajpayee called the attention of tkeMinister of 

Commerce to the reported crisis in the small scale footwear jDAustry due 
to non-availability of upper leathers and lining leathers, because of 
ulIFestric~d export of raw hides and skins. 

The Deputy Minister of Commerce made a statemeilt in regard 
thereto. 

5; P8petIs u.w on the T81t1e 
The following papers were laid on the Table:-

(1) A copy of the Naviu Ceremonial, Conditiolls, of Service and 
Miscellaneous (lI'tfth Amendment) Regulations, 1972 (Hindi 
and English versions) published, in Notiflcatim,l No. Sl,tO. 314 
in Gazette of India dated' the '2nd December, 1972, under 
section 185 of the Navy Act, 1957. 

'2) A statement' (Hmdiand 'Ellglish" versions) abowtaJ{ reasons for 
del~ Ul' laying .the '.above NOUficaUon. ' ' 
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(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Htndustan 
Zinc Limited, Udaipur, for the year 1971-72. 

(ii) Annual Report of the Hindustan Zinc Limited, Udaipur for 
the year 1971-72 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(4) (i) A copy of the Apprenticeship (Amendment) Rules, 1972 
(Hindi and English versions) published in Notification No. 
G.S.R. 1394 in Gazette of India dated the 4th November, 1972, 
under sub-section (3) of section 37 of the Apprentices Act, 
1961. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(5) (1) A copy each of the following Notifications (Hindi and 
English versions) under section 7 A of the Coal Mines Provi-
dent Fund, Family Pension and Bonus Sche:mes Act, 1948:-

(a) The Coal Mines Provident Fund (Second Amendment) 
ScJ:leme, 1972, published in Notification No. G.S.R. 1087 in 
Gazette of India dated the 9th September, 1972. 

(b) The Andhra Pradesh Coal Mines Provident FJlnd (Second 
Amendment) Scheme, 1972 published in Notification No. 
G.S.R. 1088 in Gazette of India dated the 9th September, 
1972. 

(c) The Rajasthan Coal Mines Provident Fund (Second 
Amendment) Scheme, 1972 published in Notification No. 
G.S.R. 1089 in Gazette of India dated the 9th September, 
1972. 

(d) The Neyveli Coal Mines Pl'ovident Fund (Second 
Amendment) Scheme, 1972 published in Notification No. 
G.S.R. 1090 in Gazette of India dated the 9th September, 
1972. 

(e) The Coal Mines Provident Fund (Third Amendment) 
Scheme, 1972, published in Notifkation No. G.S.R 1521 in 

Gazette of India dated the 2nd December, 1972. 

(ll) A statement (Hindi and English versions) showing reasons for 
delay in layinJt the above Notifications. 

G. Report of PubUc Account. Commit~ee 

Shri Era Sezhiyan presented the Seventy-fourth Report of the Public 
Accounts Committee on Chapter VI of· the Report of the Comptroller 
and Auditor General of India for the year 1970-71-Union Government 
(Civil)-Revenue Receipts--Sales Tax Receipts of the Union territory 
of Delhi. 

i . • I 



7. Motion Reaardinc Joint Committee 
Shri Anant Prasad Sharma moved the following motion:-

"That this House do appoint Shri G .. Venkataswamy to the Joint 
Committee on the Bill further to amend' the Mines Act, 1952 
in the vacancy caused by the resignation of Shri R. K. 
Khadilkar." 

The motion was adopted. 
8. Govemment DUl-Introduced 
./ The Indian Railways (Amendnlent)B1l1, 1973. 

9;ne Dudl(et (Railways)-1973-74 
General Discussion on the Budget (Railways) for 1973-74, continued. 
The following Members took part in the debate:-

(1) Shri Bibhuti Mishra 
(2) Shri Ramkanwar 
(3) Shri Tuisiram Dashrath Kamble 
(4) Shri Sarjoo Pandey 
(5) Shri K. Gopal 
(6) Shri Surendra Mohanty 
(7) Shrimati Sahodrabai Rai 
(8) Shri Shiv Kumar Shastri 
(9) Shri Ramchandran Kadannappalll 

(10) Shri Bishwanath Roy / 
(11) Shri Shanker Rao SavantJ 
(12) Dr. Laxminarayan Pandeya 
(13) Shri Krishna Chandra Pandey 
(14) Shri N. K. Sanghi 
(15) Shri E. R. Krishnan 
(16) Shri S. B. Giri 
(17) Shri Mani Ram Godara 
(18) Shri Shrikishan Modi : 
(19) Shri Ajit Kumar Saba , 
(20) Shri P. Ranganath Shenoy, 
(21) Shri B. K. Daschowdhury I 

(22) Shri B. N. Reddy I .. "" . 

(23) Shri Shyam Sunder Mohapatra-l 
(24) Shri Hiraia Doda 
(25) Shri B. S. Chowhan 
(26) .5hri Giridhar Gomango 
(27) Shrl Bashweshwar Nath Bhargava 
(28) Shri Ramavatar Shastri 
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(29) Shri Ram Shekhar Prasad ~ 
(30) ShrlJagannath Mishra 
(31) Shri Inder J. Malhotra 
(32) ShTi Yamuna Prasad MandaI 
.(33) ShriRam Chandra Vikal 
(34) Sardar Mohinder Singh Gill (Speech unfi'l'l-ishecl). 

The discussion was not concluded . . 
'7.04 P.M. 

(Lok Sabha adjourned tin 1-1 A.M. on Friday, the 9th March, 19'73). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Friday, March 9, 19731Phalguna 18. 1894 (Saka) 

No. 228 
11.01 A.M. 
1. Starred Qaestions 

Starred Questions Nos. 261, 263, 266-269, 271 and 273 were orully 
answered. Replies to remaining questions were laid on the Table. 
2. Unstaned Questions 

Replies to Unstarred Questions Nos. 2590-2600, 2602-2706, 2708, 
2710, 2711, 27l3-2756 and 2758-2789 were laid OIl the Table. 

A statement by the Minister of Finance correcting the reply given on 
the 23rd February 1973 to Unstarred Question No. 682 regarding visit by 
Central Study Team to Tamil Nadu was laid on the Table. 
3. CaUing Attention 

Shei Khemchandbhai Chavda called the attention of the Minister of 
Commerce to the reported crisis in the handloom and powerloom industries 
due to unprecedented rise in prices and non-availability of yam. 

The Minister of Commerce made a statement in regard thereto. 
4. Papers Laid _ die Table 

The following papers were laid on the Table:-
(1) A copy of the Central Sales Tax (Registration and Turnover) 

(Amendment) Rules, 1973 (Hindi and En&lish versions) 
published in Notification No. G.S.R. 56(E) in Gazette of 
India dated the 9th February. 1973, under sub-section (2) 
of section 13 of the Central Sales Tax Act, 1956. 

(2) A copy of the Income-tax Officers (Class I) Service (Regu-
lation of Seniority) Rules, 1973 (Hindi and English versions) 
published in Notification No. G.S.R. 54(E) in Gazette ot 
India dated the 9th Febn&ary, 1973, issued 1Ulder article 309 
of tbe Constitution, together with an explanatory memo-
randum. 
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(3) A. copy e~ch of the followin~ Notifications (Hindi and Eng-
lIsh versions) undel sub-section (3) of section 12 of the 
Government Savings Certificates Act, 1959:-

(i) The Post Office Savings Certificates (Amendment) Rules, 
1973, published in Notification No. G.S.R. 116 in Gazette 
of India dated the 10th February, 1'973. 

(ij) The National Savings Certificates (Fourth Issue) (Amend-
ment) Rules. 1973, published in Notification No. 
G.S.R. 117 in Gazette of India dated the 10th February 
1973. ' 

(4) A copy of the Post Office Savings Banks (Amendment) 
Rules, 1973 (Hindi and English versions) published in NOli-
fication No. G.S.R. 118 in Gazette of India dated the 10th 
February, 1973, under sub-section (3) of section 15 of the 
Government Savings Banks Act, 1873. 

( 5) A copy of the Central Excise (Second Amendment) Rules, 
1973 (Hindi and English versions) published in Notification 
No. G.S.R. 183 in Gazette of India dated the 24th February, 
1973, under section 38 of the Central Excises and Salt Act, 
1944. 

(6) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (4) of section 26 of the 
Bengal Finance (Sales Tax) Act, 1941, as in force in the 
Union territory of Delhi:-

(i) The Delhi Sales Tax (Eighth Amendment) Rules, 1972, 
published in Notification No. F.4(27)172-Fin. (G) in 
Delhi Gazette dated the 16th October, 1972. 

(ii) The Delhi Sales Tax (First Amendment) Rules, 1973, 
published in Notification No. F. 4(68) I 72-Fin. (G) in 
Delhi Gazette dated the lst January, 1973. 

(7) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(i) G .S.R. 1632 published in Gazette of India dated the 30th 
December, 1972, together with an explanatory memoran-
dum. 

(ii) G.S.R. 1635 published in Gazette of India dated the 30th 
December, 1972, together with an explanatory memoran-
dum. 

(iii) G.S.R. 499(E) publisbed in Gazette of India dated the 
30th December, 1972, together with an explanatory memo-
randum. 

(iv) S.O. 769(E) published in Gazette of India dated the 28th 
December,. 1972 and S.O. 76(E) publisbed in Gazette of 
India dated the 5th February, 1973, together with an eX-
planatory memorandum. 
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(v) O.S.R. W(E) pu"lio;h~ in (jaleUe of India dated the 10th 
January, 1973, together with an explanatory memo-
randum. 

(vi) G.S.R. 151 published in Gazette of India dated the 17th 
February, 1973, together with an explanatory memoran-
dum. 

( 8) A copy each of the folJowing Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-. 

0) G.S.R. 1527 published in Gazette of India dated the 9th 
December, ] 972, together with an explanatory memoran· 
dum. 

(ij) G.S.R. 484(E) and 485(E) pubJished in Gazette of Indlil 
dated the ] 1 th December, 1972, together with an expla-
natory memorandum. 

(iii) G.S.R. ]567 published in Gazette of India dated the 16th 
December, J 972, together with an explanatory memoran-
dum. 

(iv) G.S.R. 94 published in Gazette of India dated the 3rd Feb-
ruary, 1973, together with an explanatory memorandum. 

(v) G.S.R. 148 published in Gazette of India dated the 17th 
February, 1973, together with an explanatory memoran-
dum. 

(vi) G.S.R. 149 published in Gazette of India dated the 17th Feb· 
ruary, 1973, together with an explanatory memorandum. 

(9) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963:-

(i) The Export of Laundry Soap (Inspection) Amendment 
Rules 1973. published in Notification No. S.O. 429 in 
Gazette of India dated the 17th February, 1973. 

(ii) The, Export of Mica (Inspection) Amendment Rules, 197~. 
published in Notification No. S.O. 431 in Gazette of Indlu 
dated the 17th February, 1973. 

(iii) The Export of Inorganic Chemicals (Inspection) Amend-
ment Rules. 1973, published in Notification No. S.O. 432 
in Gazette of India dated the 17th February, 1973. 

I iv) The Export of O!j:<lllic Cht!lllkul~ (J Jlsl'eclion.l Amend-
ment Rules. 1973, published in Notification No. S.O. 433 
in Gazette of Tndi .. dated the 17th February, 1973. 

[P.T.O. 
912 



(v) The Export of Inorganic Pigments (Inspection) Amend-
ment Rules, 1973, published in Notification No. S.O. 434 
in Gazette fA India dated the 17th February, 1973. 

(vi) The Export of PVC Leather Cloth (Inspection) Amend-
ment Rules, 1973, published in Notification No. S.O. 435 
in Gazette of India dated the 17th Febmary, 1973. 

(vii) The Export of Vinyl Film and Sheeting (Inspection) 
Amendment Rules, 1973, published in Notification No. 
S.O. 436 in Gazette of India dated the 17th February, 
1973. 

(viii) The Export of Ceramic Products (Inspection) Second 
Amendment Rules, 1973, published in Notification No. 
S.O. 437 in Gazette of India dated the 17th February, 
1973. 

(ix) The Export of Refractory Bricks (Inspection) Amen"-
ment Rules, ] 973. published in Notification No. S.O. 438 
in Gazette of India dated the 17th February, 1973. 

(x) The Export of Safety Glass (Inspection) Amendment 
Rules, 1973, !,ublished in Notification No. s.o. 439 in 
Gazette of India dated the 17th February, 1973. 

(xi) The Export of Pesticides and their Formulations (Inspec-
tion) Amendment Rules, 1973, published in Notification No. 
S.O. 440 in Gazette of India dated the 17th February, 1973. 

(xii) The Export of Linoleum (Quality Control and Inspection) 
Amendment Rules, 1973, published in Notification No. 
S.O. 441 in Gazette of India dated the 17th February, 1973. 

(xiii) The Export of Paints and Allied Products (Quality Control 
and Inspection) Amendment Rules, 1973, published in No-
tification No. S.O. 442 in Gazette of India dated the 17th 
February, 1973. 

(xiv) The Export of Transmission Line Towers (Quality Control 
and Inspection) Amendment Rules, 1973, published in No-
tification No. S.O. 443 in Gazette of India dated the 17th 
February, 1973. 

(xv) The Export of Diesel Engines (Quality Control and Inspec-
tion) Amendment Rules, 1973, published in 
Notification No. S.O. 444 in Gazette of India dated the 17th 
February, 1973. 

(x\'i) The Export of Power Driven Pumps (Quality Control and 
Inspection) Amendment Rules. 1973. published in Notifica-
tion No. S.O. 445 in Gazette of India dated the 17th Feb-
ruary, J 973. 

(xvii) The Export of Electric Fans (Inspection) Amendment 
Rules, 1973, published in Notification No. S.O. 446 in 
Gazette of India dated the 17th Febrmll}" J 973. 

913 



(xviii) The Export of Sewing Machines (Quality Control and Ins-
pection) Amendment n utes, 1973, published in Notification 
No. S.O. 447 in Gazette of India dated the 17th February, 
1973. 

(xix) The E~t of Small Tools and Hand Tools (Quality Con-
trol and Inspection) Amendment Rules, 1973, published ill 
Notification No. S.O. 448 in Gazette of India dated the 17t1l 
February, 1973. 

(xx) TIle Export of Bicycles (Quality Control and Inspection) 
Amendment Rules, 1973, published in Notification No. S.O. 
449 in Gazette of India dated the 17th February, 1973. 

(xxi) The Export of Steel Trunks (Inspection) Amendment Rules. 
1973, published in Notification No. S.O. 450 in Gazette of 
India dated the 17th February, 1973. 

(xxii) The Export of Expanded Metal Steel Sheets (Inspection) 
Amendment Rules, 1973, published in Notification No. S.O. 
451 in Gazette of India dated the 17th February, 1973. 

(xxiii) The Export of Stainless Steel Utensils (Inspection) Amend-
ment Rules, 1973, published in Notification No. S.O. 452 
in Gazette of India dated the 17th February, 1973. 

(xxiv) The Export of Electric Cables and Conductors (Inspec-
tion) Amendment Rules. 1973, pubHshed in Notification 
No. S.O. 453 in Gazette of India dated the 17th February, 
1973. 

(xxv) The Export of Cast Iron Soil Pipes and Fittings (Inspec-
tion) Amendment Rules, 1973. published in Notification 
No. S.O. 454 in Gazette of India dated the 17th February, 
1973. 

(xxvi) The Export of Cast I ron Manhole Covers and Frames 
(Inspection) Amendment Rules, 1973, published in Notifi-
cation No. S.O. 455 in Gazette of India dated the 17th 
February, 1973. 

(xxvii) The Export of Automobile Spares, Components and Ac-
cessories (Quality Control and Inspection) Rules, 1973, 
published in Notification No. S.O. 459 in Gazette of India 
dated the 17th February, 1973. 

(J 0) A copy of the Annual Report (Hindi and English versions) of 
the Indian Motion Pictures Export Corporation Limited, Bom-
bay, for the year 197]-72 along with the Audited Accounts 
and the comments of the Comptrol1er and Auditor General 
thereon, under sub-~ection (1) of section 619A of the Com-
panies Act, 1956. 

(J 1) A copy of the Annual Report (Hindi and English versions) on 
the working of the Trade Development Authority, New Delhi, 
for the year '1971-72 along with the Audited Accounts. 
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s. Report of Estimates Committee 

Shri Narendra Singh Bisht presented Twenty-ninth Report of the Esti-
mates Committee regarding action taken by Government on the recommen-
dations contianed in their Hundred and Twenty-ninth Report (Fourth Lok 
Sabha) on the Department of Atomic Energy-Atomic Power. 

6. Statement Re: Govemment Business 
The Minister of Parliamentary Affairs, made a statement regarding Gov-

ernment business for the week commencing the 12th March, 1973 . 
• 

7. ·The Budgot (RaUways)-1973-74 
General Discussion on the Budget (Railways) for 1973-74, continued. 
The following Members took part in the debate:- ( \, 

(1) Sardar Mohinder Singh Gill 
(2) Shri P. G. Mavalankar 
(3) Shri S. M. Siddayya 
(4) Shri Anant Prasad Sharma 
(5) Shri S. B. P. Pattabhi Rama Rao 
(6) Shri Prasannabhai Mehta 
(7) Shri Narain Chand Parashal 
(8) Shri Genda Singh 
(9) Shri Ram Bhagat Paswan 

(10) Shri Bhaoosahaib Dhamankar 
(II) Shri Nawal Kishore Sinha 
(12) Shri Chhatrapat; Ambesh 
(13) Shri Panna Lal Barupal 
(14) Shri Umed Singh Rathia 

(15) Ch. Sadhu Ram 
(16) Shri Nathu Ram Ahirwar 
(17) R. N. Barman 

Shri L. N. Mishra commenced his speech in reply to the debate. His 
speech was not concluded. 

The discussion was not concluded. ' 

8. Private Member's Bill-Negatived 
The Constitution (Amendment) Bill, 197 J (Amendment of articles 19, 

22. etc.) by Shri A. K. Gopalan. 
[P.T.t>. 
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Discussion on the motion for consideration of the Bill moved by Shri 
A. K. Gopalan on the 23rd February, 1973, continued. 

The following Members took part in the debate:-· 

(1) Shri M. Ram Gopal Reddy 
(2) Shri Niti Raj Singh Chaudhury 

On the motion for consideration of the Bill, the House divided, Ayes 
15; Noes 72. , . 

The motion was declared as not carried in accordance with Rule 157 
of the Rules of Procedure and in accordance with the Constitution. 

~ 9. Private Member's Hi_Under Consideration 
..i 

The Abolition of Capital Punishment Bill, 1971 by Shri N. K. Sanghi. 

The motion for consideration of the Bill was moved by Shri N. K. 
Sanghi. 

An amendment for circulation of the Bm for the purpose of elicitin.a 
opinion thereon was moved by Shri M. C. Daga. 

The following Members took part in the debate:-

( 1) Shri Shyama Prasanna Bhattacharyya 
(2) Shri R. R. Sharma 
(3) Shri M. C. Dag/ 
(4) Shri Vasant Sathe 
(5) Shri E. R. Krishnan 
(6) Shri C. H. Mohamed Koya 
(7) Shri P. G. Mavalankar 
(8) Shri Nathu Ram Ahirwar . 
(9) Shri Amarnath Vidyalankar 

(lO) Pandit D. N. Tiwary 
(11) Shri C. M. Stephen 
(12) Shri Teja Singh Swatantra 
(l3) Shri Ramji Ram 
(14) Shri B. K. Daschowdhury 
(IS) Shri Ram Niwas Mirdha (Speech unfinished). 

The discussion was not concluded. 
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to. Half-aD-Hour DatSlJioa 

Shri Shyamnandan Mishra raised a half-an-hour discussion on points 
arising out of the answer given on the 21st February, 1973 to Unstarred 
Question No. 400 regarding charges against Haryana Chief Minister. 

Shri Ram Niwas Mirdha repJied to the discussion. 

6.18 P.M. 

(I:ok Sabfla adjourned til1Il A.M. on Monday, the 12th March, 1973). 

S. L. SHAKDHER, 
Secretary. 

In 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 12, 19'73fPhalguna 21, 18M(Sab) N' 

No.ZZ9 
11.02 A.M, 
1. Starre4 Quati .... 

Starred Questions Nos. 285, 286,2881 290-192, 2i6 and 297· were orally 
answered. 1{i!plies to remaining quelft ona weN laid on the Table. 
Z. U.stured questi .... 

Replies to Unstarred Questions Nos. 2790-2833 and 283S-2989 were 
laid on the Table . 

• 3. CalliDg Attentio. 
Shrt H. N. Mukerjee cal1edtbe attention of the .MiD1ater.of Finance 

ttl the reported recent pUrchase abroad ·byforeii!l~. interests of the entire 
ahareholding.of Metro..Goldwyn.Ma:yer . inc, USA in !4etro theatres 
Calcutta and Bombay without prior permission of .l'teserve Bank of India 
and without guarantee of the interest of the Indian economy. 

The Minister of State for Finance made a 'sta,tement in regard th~reto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) (a) A copy of the Produce Cess (Amendment) Rules. 

1972 (Hindi and English versions)' published in Notiftdation 
No. G.S.R. 1131 in Gazette of India dated the 16th Sep~m·ber. 
1972, under. section 22 of the Produce Cess Act, ,1988. . 

(b) A copy of Notification No. G.S.R. 1172 (Hindi and" '!lIlgUsh 
versions) publtihed in Gazette of India dated the 30th Sep-
tember, 1972, issued under section 10 of the Produce Cess 
Act, 1966. .. ( 

(ii) 'A statement (Hindi and Englilli veraiOlis) -showtng reasona 
for delay in laying the Notifications mentio.ned ~bove. 

(2) A copy of the Certified Accounts (Hindi and .. Engl~h versfons) 
of the National Cooperati\re . Development COrpmiation, for 
the year 1970-71 together with the . Audi·t .. RepGrt thereon, 
under sub-section (4) of section .. 17 of thE! l'iational Coopera· 
tive Development CorporatiOn Aet, 1ge2. '.' . . 

[p.T.O. 
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(3) A copy of the Council of Architecture Rules, 1973 (Hindi and 
English versions) published in Notification No. G.S.R. 67(E) 
in Gazette of India dated the 21st February, 1973, under sub· 
section (2) of section 44 of the Architects Act, 1972. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Kbuda Bakhsh Oriental Public Library, Patna, for the 
year 1971-72 alonil with the Audited Accounts, under sub, 
section (4) of section 21 of the Khuda Bakhsh Oriental Public 
Library Act, 1969. ' 

5. Motions RegatdiDlr JoiDtColllmittees 
(i) Shri L. D. Kotoki moved the- follOwing motion:-

"That this House do recommend to Rajya Sabba that Rajya Sabha 
do appoint a member of Rajya Sabha to the Joint Ct'Jmmittee 
on the Bill to provide for the speedy trial of certain offences 
in certain areas and for matters connectea 'therf!9lith, in the 
'Vacancy caused by the resignation of, Shri Bhola Paswan 
'Shastri from the membership of the ~id Joint Committee 
and do communicate to this House the name of the member 
so _ ~,ppoin~ by Rajya Sabba to the Joint' Conbnittee." 

r ~. :~ 

The motion was' adopted. 
(it) Shri Amarnath Vidyalankar moved the following motion:-

:'" ... " ,-~''l'hat this ;l1o~se do extend upto the last day of the first week of 
:. ,1, the Win~r SeSSion, 1973, the time for the presentation of the 
;., .' ' R,eport of the Joint Committee on the Bill to provide for the 

':"'; " aclmini$t,raUon of, the National Library and certain other COD-
nec~d matters,." ' 

The :motion was adopted. 

6. The Budget (Railways)-1973-74 
Shri L. N. Mishra concluded his speech in reply to the debate on the 

. ,~en~ral Discussion on the Budget (Railways) for 1973-74. 
;: .;: rThe discuSsion was concluded. 

i' The Buc1get(Geael'aI)-1fJ73-'74, 
:' ,', General Discussion on the Budget (General) for 1973-74, commenced. . . ' 

" ,.-,-. The fOUOWhtg ~embers took part in the debate:-... - .. 

(1) Shri B. R. Bhagat 
. , , ",' (2) 'Shri Bhogendra Jh. 

(3), .~hri, C. M. Stephen 
....(4)' .$hriVireJldraAgarwala 
_ " ~~r .. (5) Shtt' Atit~t' Nahata 

'- ,: ~ >I 

(6) Dr. Mabipatray, Mehta 
(7) Shri B. R. Shukla 

• 



(8) Shri G. C. Dixit 
(9) Shri C. H. Mohamed' Koya 

(10) Dr. Kailas 
(11) Shri K. Lakkappa 
(12) Shri Virbhadra Singh 
(13) Shri D~arnidhar Basumatari 
(14) Shri P. Ganga Reddy 
(15) Shri Y. S. Mahajan 
(16) Shri Nathu Ram Ahirwar 

'(17) Shri M. C. Daga ~ 
The discussion was not concluded. 

7.15 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 13th Mprch, 1973). 
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S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 13. 19731Pha1guna 22, 1894 (Saka) 

No. 230 
11.01 'A.M. 
1. Starred Questiofts 

Starred Questions Nos. 301-308 were orally answered. RepUes to 
remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2990-8009, 3011-3017, 8019-

3102, 3104-3158 and 3160-3189 were laid on the Table. 

3. Calling Attention 
Dr. H. P. Sharma called the attention of the Minister of Industrial 

Development amd Science and Technology to the reported explosion in 
the Indian Explosives factory at Gomia resulting in the death of 25 
workers there. 

The Minister of Industrial Development and Science arid Technology 
made a statement in regard thereto. 

4-Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Defence Services Estimates, 1973-74 (Hindi and 

English versions). 
(2) A copy of the Fifty-second Report of the Law Commission on 

Estate Duty on property acquired after death. 
(3) A copy of;tile Fifty .. third Report of the Law Commiasion on 

the effect of the Pensions Act, 1871, on the rl$l;ht to sue for 
pensions of retired members of the public services. 

(4) A copy of the Annual Report (Hindi and English versions) 
of the Damodar Valley Corporation alonJ;( with Audit Report 
on the accounts thereof for the year 1970-71, under sub-
section (5) of section 45 of the Damodar Valley Corporation 

Act, i948. 
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(5) A copy each of the following papeTs (Hindi and English ver-
. sions) under sub-section (1) ot section 619A of the Companies 

Act, 1956:-
(1) Review by the Government on the working of the Rural 

Electrification Corpo~ation Limited, New Delhi, for the 
year 1971-72. 

(ti) Annual Report of the Rural Electrification Corporation 
Limited, New Delhi, for the year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

5. Panel of Chairmen 
The Speaker announced that he had nominated Shrt S. A. Kader . on 

the Panel of Chairmen vice Shri R. D. Bhandare ceased to be Member 
of Lok Sabha. . 

6. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Seventy-first Report of the Public 

Accounts Committee regarding action taken by Government on the 
recommendations contained in their Forty-third Report re~ating to 
Customs. 

• 7 Statement by Minister 
,/ The Minister of Agriculture laid on the Table a statement regarding V ~ubmission of Interim Reports by the National Commission on Agricul-

ture. The Minister also laid on the Table summaries of the important 
recommendations made in four Interim Reports. 

[,. 

8. Motion Regarding Joint Committee 
Shri Nawal Kishore Sharma moved the followinJ! motion:-

"That this House do recommend to Rajya Sabha that Rajya. Sabha 
do appoint a member of Rajya Sabha to the Joint Committee 
on the Bill further to amend the Companies Act, 1956, the 
Securities Contracts (Regulation) Act, 1956 and the Mono-
polies and Restrictive Traae Practices Act. 1969, in t'tle vacancy 
caused by the resignation of Shri K. V. Raghunatha Reddy 
from the membership of the said Joint Commtttee and do 
communicate to this House the name of the member so ap-
pointed by Rajya Sabha to the Joint Committee." 

The motion was adopted. 

t. The Budget (General)--dm-74 
.' OeDeral Discussion .on the Budget (General)' ·fol' 1973-74, continued. 
'l1le following Members took ?art in tile debatie~-

(1) Sh'ri :Qinen Bhattacharya 
(2) ,Shri B. P. Maurya 
(3) Shri Surendra Mohanty 
(4) Shri Narendra Singh Bisht 
(5) Shri Prasannbhai Mehta 

t. • 
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(6) Shri Raghunandan Lal Bhatia 
(7) Shri Era Sezhiyan 
(8) Shri Sh;ankar Dayal Singh 
(9) 5hri S. A. Muruganantham 

(10) Shrimati Subhadr& Joshi 
(11) Shri Piloo Mody 
(12) Shri Kushok Bakula 
(13) Shri Bhagirath Bbanwar 
(14) Shri S.R.A.S. Appalanaidu 
(15) Shri P. G. Mavalankar 
(16) Shri Md. J amilurrahman 
(17) Shri Ramsahai Pandey 
(18) Shri P. Gangadeb 
(19) Shri Natwarlal Patel 
(20) Shri Achal Singh 
(21) Shri Vasant Sathe (Speech unfinished). 

The discussion wa'S not concluded. 
7 P.M. 
(Lok Sa.bha adjourned till 11 A.M. on Wednesday. the 14th March, 1973). 
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Secretary. 



BULLETIN-PART ,I 
[Brief Record of Proceeding~], 

Wednesday, :March 1-4, 10'73/P~una 23,lB~ ;(8ak&) 

No. 3111 
l1i.01 ,AM. 
1. Starred Questions 

Starred Questions Nos. 321--325. 327 and 328 were orally, answered. 
Replies to remaining questions were laid on' the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3190-3193, 3195-3221. 3223-

3232, 3234-3250, 3252--3259, 3261-3269, 321.1-32'16, :1!78-1321O, 3282-
3310. 3313-3318, 3321-3345, 3347--3381 al)d ,33~89 were lJU~ on the 
Table. '. . '., 

3. Calling Attention 
Shri Acbal Singh called the attention of the Minister of Petroleum 

and Chemicals to the reported bla.ckma1'keting· df1ert1lizers:.by ,',Fertilizer 
Corporation of India and recovery of Rs. 8,000 blaak IDQ~Y ,per wagon 
of fertilizers from dealers of Andhra Pradesh. 

The Minister of Petroleum and Chemicals made a statement in regard 
thereto. 

4. Papers Laid oD the Table 
The following papers were laid on the Table:-

(1) A copv of the Demands for Grants for expenditure of the 
Central Government on the Indian Poats and l'itlf!graphs 
Department for 1973-74 (Hindi and English version'S). 

(2) A copy of the Indian Forest Service (AppOintment by Compe-
titive Examination) Ameadment Regulations, 1913 (Hindi and 
English versions) published in .Notification No. ,G.S.R. 69(E) 
in Gazette of India dated the 23rd Februal'Y, 1m, under sub-
section (2) of section 3 of the All ;Indta ServicesAet, 1951. 

(3) A copy of the Criminal Law Amendment (AndhraPradesh 
Extension and Amendment) Ordinance, 1972 (Andhra Pradesh 
Ordinance No.6 of 1972) promulgated by the Gowmor of 
Andhra Pradesh on the 23rd DerlelJlber, ,1972~r. pl'ovisions 
of article 213(2)(a) of the Constitution read with cIausc:!'{c)(iii) 

[p.T.O. 



of the Proclamation dated the 18th January, 1973 issued by 
the President in relation to the State of Andhra Pradesh. 

(4) A copy of Notification No. S.O. 742(E) (Hindi and English 
versions) published in Gazette of India dated the 11th Decem-
ber, 1972 regarding management of Messrs Samastipur Central 
Sugar Company Limited, Samastipur, District Darbhanga 
(Bihar), under sub-section (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951. . 

5. Report of Committee on Private Members' BUls and Resolutions 

Shri Giridhar Gomango presented the Twenty-fourth Report of the 
Committee on Private Members' Bills and Resolutions. 
6. The Budget (General)-1973-7& 

General Discussion on the Budget (General) for 1973-74, continued. 

The following Members took part in the debate:-

(1) Shri Vasant Sathe 
(2) Shrimati V. R. Scindia of Gwalior 
(3) Shri Vayalar Ravi 
(4) Dr. Saradish Roy J 
(5) Shri Darbara Singh 
(6) Shri Amarnath Vidyalankar 
(7) Shri Priya Ranjan Das Munsi 
(8) Shri Chapalendu Bhattacharyyia 
(9) Shrimati Mukul Banerji 

(10) Dr. Henry Austin 
(11) Shri Sat Pal Kapur 
(12) Shrimati Sheila Kaul 
(13) Shri M. M. Joseph 
(14) Shri Hari Singh 
(15) Shri Kartik Oraon 
(16) Shri Chandulal Chandrakar 
~17) Shri ParipOOmanand Painuli 
.(18) Shri Chandra Shailani 
(19) Shri E. V. Vikhe Patil 
(20) Shrimati Maya Ray 
(21) Shri D. D. Desai ~ 
(22) Shrimati Sahodrabai RBi 
(23) Shri Somnath Chatterjee 
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(24) Shri Nageshwar Dwivedi 
(25) Shri K. Mallanna 

Shri Y. B. Chavan replied to the debate. 

The discussion was concluded. 

7. The Budget (General) 1973-74-Demands for Grants OD AccoUDt . 
All the Demands for Grants on Account Nos. 1 to 104 (both Revenue 

Account and Capital Account) in respect of the Budget (General) for 
1973-74, as shown under column 3 of the printed List of Demands for 
Grants on Account (General) for 1973-74, were voted in full. 

8. Government Bill-Introduced 
The Appropriation (Vote on Account) Bill, 1973. 

9. Government Bill-Passed 
The Appropriation (Vote on Account) Bill, 1973 

The motion for consideration of the Bill was moved by Shri Y. ii. 
Chavan. 

On the motion the House divided, Ayes 133; Noes 31. The motion 
for consideration of the Bill was accordingly adopted and clause-by-
clause consideration was taken up. 

Clau1ies 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
, 

The motion that the Bill be passed was moved by Shri Y. B. Chavan. 

The motion was adopted and the Bill. was passed. 

6.14 P.M. 
(Lok Sabha ad;ou.rned till 11 A.M. on Thursday, the 15th March, 1973). 

926 
MGIPND-LS 1-3713 (D) LS-14-3-73-810. 
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LOK SABRA 

BULLETIN-PART I 
rBrief Record of Proceedings] 

Thursday, March IS, 1973/Phalguna 24, 1894 (Saka) 

No. Z3Z ' 
11 A.M. 
t. Starred questions 

Starred Questions Nos. 341, 342, 344, 346, 347. 350, 351 and 353 were 
orally answered. Replies to remaining questions were laid on the 
Table. 
2. Un starred QuestioDS 

Replies to Un!!tal'red QUestiuns Nos. 3390-.1393, 339~405. 3407-
3425, 3427--3442, 3444-.. -345J, 3453, 3455-3502, 3504-3508, 3510, 3511, 
3513, 3514, 3516-3529 and 3531-3555 were laid on the Table. 
3. Calling Attention 

Shri Indrajit Gupta called the attention of the Minister of External 
Affairs to the reported statement by Mr. James Sisco of U.S. Department 
of State about proposed resumption of U.S. arms supplies to Pakistan. 

The Minister of External Affairs made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Navy (Pension) First Amendment Regulations, 

1973 (Hindi and English versions) published in Notification 
No. S.R.O. 56 in Gazette of India dated the 3rd March, 1973, 
under section 185 of the Navy Act, 1957. 

(2) A copy of the Iron Ore Mines Labour Welfare Cess (Amend-
ment) Rules, 1973 (Hindi and English versions) published in 
Notification No. G.S.R. 82 in Gazette of India dated the 27th 
January, 1973, under sub-section (4) of section 8 of the Iron 
Ore Mines Labour Welfare Cess Act, 1961. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the Maharashtra Agro-Industries Development Corporation 
Limited, Bombay. for the year 1970-71 alont{ with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 6l9A of the 
Companies Act, 1956. 
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(4) A copy of the Naval Ceremonial, Conditions of Service and 
Miscellaneous (Amendment) Regulations, 1973 (Hindi and 
English versions) published in Notification No. S.R.O. 55 in 
Gazette of India dated the 3rd March, 1973, under section 185 
of the Navy Act, 1957. 

(5) (i) A copy of the Coal Mines Provident Fund (Amendment) 
Scheme, 1972 (Hindi and English versions) published in Noti~ 
fication No. G.S.R. 1187 in Gazette of India dated the 30th 
September, 1972, under section 7A of tht' Coal Mines Provi-
dent Fund, Family Pension and Bonus Schemes Act, 1948. 

(ii) A state~ent (Hindi and English versions) showing reasons 
for delay in laying the above notification. 

(6) (i) A copy of the Employees' Provident Funds (Ninth Amend-
ment) Scheme, 1972 (Hindi and English versions) published 
in Notification No. G.S.R. 1348 in Gazette of India dated the 
21st October, 1972, under sub-secti.on (2) of section 7 of the 
Employees' Provident Funds and Family Pension Fund Act, 
1952. 

(ll) A statement (Hindi and English versions) showjng reasons 
for delay in laying the above notification. 

*5. Statutory Resolution-Under ConsideratioD 
Sbri G. P. Yaclav movecl the following Resolution:-

"This House disapproves of the Coal Mines (Taking Over of 
Management) Ordinance, 1973 (Ordinance No. 1 of 1973) pro-
mulgated by the President on the 30th January, 1973." 

••. Government BiU-Under Consideration 
The Coal Mines (Taking Over of Management) Bill, 1973 

The motion for consideration of the Bill was moved by Shri S. Mohan 
Kumaramanglam. 

The following Members took part in the combined debate on the 
Re8'Olution (vide para 5 above) ancl the motion for consideration of the 
Bi11:-

(1) ShriSomna,th Chatterjee 
(2) Shri R. N. Sharma 
(3) Shri RaDen Sen 
,.) Shri Had Kishore Singh 
(5) Shri J. Matha Gowder 
(6) Shri Shrikishan Modi 
(7) Shri Maddi Sudarsanam 
(8) Shei P. K. Deo 
(9) Shri Damodar Pandey 

*Discussed together. .. . 
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(10) Shri Samar Guha 
(11) Shri Chapalendu Bhattacharyyia 
(12) Shri M. C. Daga / 
(13) Shri Rajdeo Singh 
(14) Shri S. N. Singh 
(15) Shri Ram Singh Bhai Varma 
(16) Shri Vasant Sathe 

Shri S. Mohan Kumaramanglam repUed 1o the debate. 
The discussion on the Resolution and the motion for consideration of 

the Bill was not concluded. 
7. The ADdhra Pradesh Budget-1973-74 

Shri K. R. Ganesh laid on the Table a statement of the estimated 
receipt and expenditure of the State of Andhra Pradesh for the year 
1973-74, together with his statement thereon. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 16th March, 1973). 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART -1 
-fBrief -Reeord of 'ProeeeainP2J 

FrIday. March 16, 1973~alguna 25, IBM (~) , _ 

No. ,133 

1. Starrecl QuetdlolUl 

Starred QuestioDl Nos. 361-365, 367 and 369 were orally,anawerecl 
Replies to remaining questions were 'laid on ,the Table. 
z~ tJnstarred QueIrti .... 

:.Replies to Unstarred Questions NOB. 35&8--3f;88, 359D-3800. 3802-
3615. 3618-3622, 3624, 362S-3676,367h3681, -3683-.3695, ,381l7-3'731 and 
3733-3755 were laid on the Table. 
3. Calling -AtteDtiea 

Sbr1 Mal Bihari Yam-vee called the attemiOll -of the Minister of 
Education 3l1d Social Welf.re te the 'l'8j)Orted dilccmtent and agitation 
in Banaras Hindu University following large-scale arrests of student 
leaders. .. 

The Minister of Education and Social Welfare made _ atatement 1D 
regard thereto. 
4. Papers Leid .. -tile !J'ahle 

'The fonawing -papers were laid on the TIiMe:-
.(1) A copv'.h of the Detailed Demands .far Grant"J '(rHIndi and 

EngUsh versions) of the followJng MiD1strieI/Depar.tments for 19'73-74:-
(1) Ministry of Commerce 
(if~MinfstrY of Communteatlem 
cm) Ministry of External Affatrs 
(1v) Ministry --of -Home Affa11'l 
(v) 1tIfnfltry of 'Information '8l'1d ~ 
(vi) Ministry of Labour and RehabWtatfon 
(vii) Ministry of Law. Justice and Company Aftairt 

-,~) -M1mt.ry ,of PIeanJDg 
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(ix) Ministry of Works and Housing 
(x) Department of Culture 
(xi) Department of Electronics 
(xii) Department of Science and Technology 

.' , 
(xiii) Department of Space 
(xiv) Department of Supply 
(xv) Parliament, Department of Parliamentary Affairs, Secre-

tariats of President and Vice-President. and Union Public 
Service Commission. 

I , '.' ; • , • 

(2) (i) 'A:" copy of the Report '(Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 1971-
72, Union Government (posts and Telegraphs), under article 
151 (1) of the Constitution. 

(ii) A copy of Union Government Appropriation Accounts<. Posta 
and Telegraphs) for 1971-72 (Hindi and English versions). 

'(3) 'A copy of the Annual Re'?ort (Hlndi and English versions) of 
the Industrial P'inanceCorporation of India for the year end· 
ed the 30th June, 1972, along with the Statement showing th • 
. Assets a!)d Liabilities :md Profit and Loss Account of the Cor-

., po:rat'on, u.nder sub-section, (3) of sect10n 35 of the Industrial 
Finance Corporation Act, 1948. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(I) G.S.B. 25 published in Gazette of India dated the 13th' Janu-
ary, 1973 together with an .explanatory memorandum. 

(jj) G.S.R. 26 and 27 published in Gazette of India dated the 
13th January, 1973 together with an explanatory memo-randum. ..., 

(iii) G.S.R. 50 published in Gazette of India dated the 20th Janu-
ary, 1973 together with an explanatory memorandum. 

(5) A copy of Notification No. G.S.R. 70 (Hindi and English ver-
sions) published in Gazette of India dated the 27th January, 
1973, issued under the Central Excise Rules, 1944. tbgether 
with an explanatory memorandum. . 

(6) A copy of the Aircraft (l\mendment) Rules, 1978 (Hindi and 
English versions) published in Notification No. G.S.It. 60 m 
Gazette of India dated the 20th January. 1973. under section 
14A of the Aircraft Act, 1934,. t.ogether with an explanatory 
note. 

(7) A coPY of the Report (lnOdi and English versions) on the 
working -of the' Commission of Railway Safety for the year 
1971-72. . 

5. Assent to BDl. 
Secretary laid on the Table the Requisitionin2 and Acquisition of 

Immovable Property (Amendment) Bln,'1t'r3, passed by the Houses of 
Pat:!i,ament during the current session and assented to . 

. ~ . 
, I 



5. Report of Estimates Committee 
Shri Krishna Chandra Halder presented the Thirty-first Report of the 

Estima,tes Committee regarding action taken by Government on the 
recommendations contained in "their" Fourth Report on the Ministry of 
Labour and Rehabilitation (Department of Labour and Employment)-
Workers' Education Programme. 
7. Report of Public Aeeounts Committee 

Shri Era Sezhiyan presented the Seventy-second Report of the Public 
Accounts Committee regarding action taken by Government on the 
recommendations contained in their Fortieth Report relating to the 
Department of Health (Indian Council of Medical Research). 

I. Statement by Minister 
The Minister of Tourism and Civil Aviation made a statement regard-

ing crash of an HS-748 aircraft near Secunderabad on the 15th March, 
1973. 

9. Statement He: Government Business 
The Minister of Parliamentary Affail".S made a statement regarding 

Government business" for the week commencing the 20th March, 1973. 
10. Supplementary Demands for Grants (Andhra Pradesh)-1972-73 

Shri K. R. Ganesh presented a statement showing Supplementary 
Demands for Grants in respect of the State of Andhra Pradesh for 
1972'-73. 
11. Government Bill-Introduced 

The Refugees Relief Taxes (Abolition) Bill, 1973. 
12. Statutory Resolution-Negatived 

Shri G. P. Yadav replied to the debate on the follOwing Resolution 
moved by him on the 15th March, 1973:-

"This House disapproves of the Coal Mines (Taking Over of 
Management) Ordinance, 1973 (Ordinance No.1 of 1973) pro-
mulgated by the President on the 30th January, 1973." 

The Resolution was negatived. 
13. Government 8U1-Passed 

The Coal Mines (Taking Over of Management) Bill, 1973 
The motion for consideration of the Bill moved on the 15th March, 

1973, was adopted and clause-by-clause considera.tlon was taken up. 
Clauses 2 and 3 were adopted, as Rmended. 
Claqsc 4 was adopted. 
Clause 5 was adopted, as amended. 
Clause 6 was adopted. 
Clause 7 was adopted, as amended. 

[p.T.O. 



Clauses 8 to 14 were adopted. 
Clause~, 15 .Jlnd .16, w,er.e adopted, as amended. 

',Clause 17 was ~ed.' , . ' 
. ... '. 

Clause 18 was rdQpted, as amended. 
Clauses 19 and 20 were adopted. 
Shri K. Raghuramaiah moved the following motion!-

"That rule 338 of the Rules 'of Procedure and Con:duct of 'SuItneB' 
in Lok Bab.ha in itsapplicat10n to the motion for reseiBoa fJI 
the decision of the House adopting amentlmeDts to clause I 
of the 'Coal 'Mines (Talting over of Management) l3lU, "19'13, 
and adopting Clause 2, as amended, be suspended." 

The motion was adopted. 
'Shri S. Mohan Kumaramanglam then moved the following motion:-

"That the decision of the House adopting amendments to Clause 2 
of the Coal Mines (Taking over of Management) Bill, 1973, 
and adopting Clause 2 as amended. be rescinded." 

The motion was adopted. 
An amendment to amendment No. 24 to Clause 2 was adopted. 
Amendment No. 24 was adopted, as amended. 
Clause 2 was adopted, as amended. 
The Schedule was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by SIui 

S. Mohan Kumaramanglam. 
The following Members took part in the debate:-

(1) Pandit D. N. Tiwary 
(2.) . Shri RamavatarShastri 

On the motion the House divided, Ayes 61; 'Noes 2. The motion WaJ 
accordingly adopted and the Bill, as amended, was Dalsed. 

14. Supplementary Demands for Grants (Gen .... )-IIft.71 
Discuaston 'on: the Supplementary De~nds for Gr8lltsN08. 1 'to 5, 7, 

10, 11, 14, 18, 20, 22, 27, 29, 31, 33. 34. 37. 38.40. 41. 45 to 48, 57. 114, 66,70, 
73, "75, 76. 82, 83, 86, 89, ,90, 95, 96, 99, 1M, .105, 113 to 116, 118, 120,l'2S. 
126, 129, 132, 133 and 136 in respect of the Budget (General) for 19'72-73, 
commenced. 

The discussion was not concluded. 

15. Motion Re: Twenty.fourth Report OfCommitt'ee_ Pmate -..t.en' 
Bills and Resolutions 

Shri Giridhar Gomango moved the fallowing motiaD:-
"That this House do agree with the Twenty-fourth Report of the -



Committee on Private Members' Bills and Resolutions present-
ed to the House on the 14th March, 1973." 

The motion was adopted. 
Itl Private Member'. BeIoluUoD-VDder CODaderatioD 

Shri H. N. Mukerjee concluded his speech on the following Resolu-
tion moved by him on the 2nd March, 1973:-

"This House is of the opinion that Foreign Oil Companies and 
other vital industries under the control of the 75 monopoly 
houses be nationalised." 

Three amendments were moved by Sarvashri M. C. Daga and'S. M 
Banerjee. . 

The following Members took part in the debate:-
(1) Shri s. M. Banerjee 
.(2) Shri Bhagwat Jha Azad 
(3) Shri Mahadeepak Singh Shakya 
(4) Shri M. Ram Gopal Reddy 
(5) Shri Krishna Chandra Halder 
(6) Shri Raja Kulkarni 
(7) Shri Bhagiratb B~war 
(8) Shri M. C. Daga..,J 

(9) Shri Ranen Sen 
(10) Shri Y. S. Mahajan 
(11) Shri Sat Pal Kapur 
(12) Dr. Henry Austin 
(13) Shri Satish Chandra 
(14) Shri Dinesh Chandra Goswami 
(15) Shri Atal Bihari Vajpayee (Speech unfinished). 

The discussion was not concluded. 
17. Report of BlIIiDess Advisory Committee 

Shri K.. Raghuramaiah presented the Twenty-sixth Report of the 
Business Advisory Committee. 
6. P. ),f. 

(Lok Sa.bha. a.djourned till 11 A.M. O'n Tuesday, the 20th March, 1973). 
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Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March ~, 19731Phalguna 29, 1894 (Saka) 

No. 2M 

11.02 A.M. 
1. Starred Question. 

I 
Starred Questions Nos. 383-385, 387-389, 392 and 400 were orally 

answered. Replies to remaining questions were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 375~843 and 384~955 were 
laid on the Table. 

A statement by the Minister of Railways (i) correcting the reply 
given on the 21st November, 1972 to Unstarred Question No. 1028 regard-
ing Finalisation of Tenders for goods handling contract at Kanpur Central 
Goodss-Shed and Juhi including Fazalganj; and (ii) giving reasons for 
delay in correcting the reply was laid on the Table. 

3. Short Notice Question 
Short Notice Question No.5 addressed to the Minister of Agriculture 

regarding purchase of Mustard Seeds by. Vanaspati manufacturers of 
Gujarat to create scarcity was orally a'nswered and supplementaries were 
also answered thereon. 
*4. Calling Attention 

Shri Shashi Bhushan called the attention of the Minister of Home 
Affairs to the situation arising out of the reported police inaction in 
apprehending the culprits involved in harassing the inmates of Miranda 
House hostel and the inmates of the hostel resorting to direct action 
against the alleged suspects. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
S. Paper laid on the Table 

A copy of Notification G.O.Ms. No. 397 (Hindi and English versi<ms) 
published in Andhra Pradesh Gazette dated the 6th July, 1972 making 
certain amendments to the Andhra Pradesh Housing Board (Appoint-
ment and Payment of Fees to the Counsel) Rules, 1968, was laid on the 
Table under sub-section (3) at section 70 of the Andhra Pradesh Hous-
ing Board Act, 1956. read with clause (c) (iii) of the Proclamation dated 
the 18th January, 1973 issued by the President in relation to the State 
of Andhra Pradesh 

·Was taken up at 5 P.M. 

• 5 
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6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 12th March, 1973, Rajya Sabha concurred in the recommen-
dation of Lok Sabha to elect one member to the Committee on- the 
Welfare of Scheduled Castes and Scheduled Tribes in the vacancy 
caused by the appointment of Shri Sukhdev Prasad as Deputy Minister 
and also communicated the name of Shri Kalyan Chand, Member, 
Rajya Sabha who had been elected to the said Committee. 
7 •. Motion Re: Twenty-sixth Repol't of Business Advisory Committee 

Shri K. Raghuramaiah moved the following motiQl1:-
"That this House do agree with the Twenty-sixth Report of the 

Business Advisory Committee presented to the House on the 
l6th March, 1973." , 

The motiQl1 was adopted 

8. Govemment Bill-Introduced 
The Union Territories Taxation Laws (Amendment) Bill, 1973. 

9. Supplementary Demands for Grants (General)-1t72-73 
:Discussion on the Supplementary Demands for Grants Nos. 1 to 5, 7, 

10, 11, 14, 18, 20, 22., 27, 29, 31, 33, 34, 37, 38, 410, 41, 45 to 48, 57, 64, 66, 70, 
79, 75, 76, 82, 83, 86, 89, 90, 95, 96, 99, 104, 105, 113 to 116, 118, 120, 125, 
126, 129, 132, 133 and 136 in respect of the Budget (General) for 1972-73, 
continued and was cQl1cluded. 

All the Supplementary Demands for G1t8I1ts as shown under column 
'3 of the printed List of Supplementary Demands for Grants (General) 
for 1972-73, were voted in full. 
10. Government JliII-lntroduced 

The Appropriation Bill, 1973. 
11. Government Bill-Passed 

The Awropriation Bill, 1973. 
The motiQl1 for consideration of the Bill was moved by Shri K. R 

Gaaesh. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clause 2. and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the .Bill be passC!d was moved by Shri K. R. Ganesh . 

. The motion was adopted and the Bill was passed. 
U. Supplementary Demands for Grants (Rallways)-197Z-73. 

DIscussion on the Supplementary Demands for Grants Nos. 1. 4 to 
10, .1~ and 15 to 17 in respect of the Budget (Railways) for 1972-73, com-
menced and was concluded. 

All the Supplementa.ry Demands for Grants as shown under column 3 
of the printed List of Supplementary Demand, for Grants (RaUways) 
for 1972-73. were voted 'P full. . . . . ,1 
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13. Government BUI-Introduced 
The Appropriation (Railways) Bill, 1973. 

14. Government Bill-Passed 
The Appropriation (Railways) Bm, 1973 

The motion for consideration of the Bill was moved by Shri Moham-
med Shaft Qureshi. 

Shri S. M. Ba.nerjee took part in the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula. and the LonJl; Title were also adopted. 
The motion that the Bill be passed was moved by Shri Mohammed 

Shaft Qureshi. 
The motion was adopted and the Bill was passed. 

15. The Budget (RaUways)-1,973-74: 
Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to 20 

in respect of the Budget (Railways) for 1973-74, commenced. 
Five hundred and eight cut motions [Nos. 1 to 12, 14 to 18, 32 to 36, 

41 to 46, 49, 50, 52 to 57, 60 to 65, 67 to 83, 85, 86, 184, 193 to 196, 199, 201, 
204, 205, 238 to 249, 262 to 269, 276 to 281, 297 to 309, 348 to 353, 356 to 
370, 405, 406, 416 to 431, 466 to 542, 603 to 674, 687 to 726 and 733 to 903] 
were moved. 

The discussion was not concluded. 
·*18. The Orissa Budget-I973.74 

Shri K. R. Ganesh presented a statement of the estimated receipts and 
expenditure of the State of Orissa for the year 1973-74. 
17. Supplementary Demands for Grands (0rissa)-197Z-73 

Shri K. R. Ganesh presented a statement showing Supplementary De-
mands for Grants in respect of the State of Orissa for 1972-73. 
6.20 P. M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st March, 1973). 

S. L. SHAKDHER, 
Secretary. 

--, .. -----.~- --- - -_.-- .-- _ .. ----- .. _- .. -.----_.---...•. - ----.--~.- ---.~.~-- -"'--- --_ .. _-
"Presented at 4.30 P.M. 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Recoro of Proceedings] 

Wednesday, March 21, 1973/Phalguna 30, 1894 (Saka) 

No. 235 

L Obituary Reference 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 

C. T. Dhandapani, Ranen Sen, Prasannbhai Mehta. M. Satyanarayan 
Rao, Atal Bihari Vajpayee and Madhu Dandavate made references to the 
passing away of Shri B. Ramachandra Reddi, who was a Member of the 
First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. ~ • 
2. Starred QUestiou 

Starred Questions Nos. 402-404 and 406-409 were orally answered. 
Replies to remaining questions were laid on the Table. , 
3, Un.tarred Questions 

Replies to unstarred Questions Nos. 3956-3976, 3978-3983, 3985-
4009. 4011, 4012, 4014--4084, 4086-4092J 4094--4136 and 4138-4155 were 
laid on the· Table. 

~ ,. CalIin, Attention 
Shri Ranen Sen called the attention of the Minister of Steel' and 

Mines to the reported underground explosions in the Jitpur coal. milles 
near Dhanbad resulting in the death of about 50 workers and injuries 
to several others. ' 

The Minister of ,Steel and Min~ made a statement in regard thereto. 
~. ~P.~;Laid 011 tile T.at. 

A copy each of the Detailed Demands for Grants (Hindi and English 
versions) of the following -Minilttjel/Departmeny for 1973-74, was laid 
on the Table:-
: .. _. .(!~ _ Minist.ry .of Agriculture 

. .. (U) MiniStry of Education and So.cial Welfare 
(Ui) Ministry of Health and Family Planning 
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(iv) Ministry of Heavy Industry 
(v) Ministry of Industrial Development 
(vi) Ministry of Irrigation and Power 
(vii) Ministry of Petroleum and Chemicals 
(viii) Ministry of Touri~ and <;~vU Aviation 
(ix) Department of Atomic Energy. 

I. Message from Rajya Sib • 
• Secretary reported a IDeSNge from Rajya Sabba that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro-
priation (Vote on Account) Bill, 1973, passed by Lok Sabha on the 14th 
March, 1973. 
7. Report of Committee on the Welfare of Scheduled Castes and I. 

Seb.eduled Tribes ~ 

Sardar Buta Singh presented the Fifteenth Report (Hindi and· Eng .. 
lish versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on the Ministry of Finance (Department of ·Revenue 
and Insurance)-Reservations for, rmd Employment of, Schedul~d Castes 
and Scheduled Tribes in the Life Insurance Corporation of India and 
facilities/concessions provided to Scheduled Castes and Schedulecl 
Tribes by the Life Insurance Corporation of India·. 

8. The Budget (Railways)-1973.74 
Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to 20 

in respect of the Budget (Railways) for 1973-74, and the cut motions 
thereto moved on the 20th March, 1973, continued and was eoneluded. 

All the cut motions moved on the 20th March, 1973, were negatived. 
All the Demands for Gra,nts as shown under column 3 of the printed 

List of Demands for Grants (Railways) for 1973-74, were voted in full . 

••• St .... ent by Minister 
The Minister of Labour and Rehabilitation made a statemea.t regard-

ing the strike by the newspaper employees on the 2~h ~arch, 1~73. 

10. GOtVU1UDent BW-Iatrodu'*' 
The Appropriflltion (Railways) No.2 Bill. 1973. 

11. Government BiD-Passed 
The Appf'opriation (R4U.".) No. 2' BtU, 1973 

The motion for consideration of the Bill was moved by ShrI: L. N~ 
Wahra. , 

Shri Jyotirmoy Bosu took part in the debate. 
Shri L. N. Mishra replied to the debate. 
The motion for consideration was a~apted and clause-by-cla,. consi-

deration of the Bill was taken up. . 

-Made at 5 P.M. 



Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri L. N. Mishra. 
The motion was adopted and the Bill was passed. 

lZ, BaIf·An·Hour Discussion 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on points 

ariBi;ng out of the answer given on the 2nd March, 1973 to Unstarred 
Question No. 1687 regarding C.B.l. Inquiry in Rags Scandal. 

Prof. D. P. Chattopadhyay replied to the discussion. 
6.15 P.M. 
(Lok Sab1uJ. adjourned till 11 A.M. on Thursday, the 2200 March, 1973). 

NO 
MGIPND-LS 1-3851 (D) LS-21-3-73-810. 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 22, 1973/Chaltra 1. 1895 (Sab~ 

No •• 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 421-423, 425-427, 429 and 432 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 415~166, 4168, 4169, 4171-

4175, 4177-4190, 4192-4267, 4269-4277, 4279-4287, 4289-4320 and 
4322-4327 were laid on the Table. . 

3. Calling Attention 
Shri Era Sezhiyan called the attention of the Minister of Home 

Affairs to the reported death of a nursing officer and serious injury to 
another, due to 8Illeged assault and molestation. by the driver of il mini 
bus on the 17th March, 1973 near Ring Road in Delhi. 

The Minister of State for Home Affairs made a statement in regard 
. thereto . 

• " Papers Laid on the Table 
l' 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and EngUsh ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Manga-
nese Ore (India) Limited, Nagpur, for the year 1971-'12. 

('ii) Annual Report of the Manganese Ore (India) Limited, 
Nagpur, for the year 1971-72 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. . 

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(1) Review by the Government on the working of the Bharat 
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Aluminium Company Limited, New Delhi, for the year 
1971-72. 

(ii) Annual Report of the Bharat Aluminium Company Limited, 
New Delhi, for the year 1971-72 along with the Audited Ac-
counts and the cqmments o£the Comptroller and Auditor 
General thereon. 

(3) A copy of the Ann1,lal Report (Hindi and English versions) of 
the Central Board for Wotkers' Education for the year 1971-
72. 

(4) A copy each of the following' Notifications (Hindi and English 
veniona) under section 7A of the Coal Mines Provident Fund, 
Family Pension and Bonus Scheme Act, 1948:-

(i) The· Coal Mines Bonus (.Amendment) Scheme, 1972, 'ilub1i&-.~ 
ed in Notification No. G.S.R. 501 (E) in Gazette . of India 
dated the 30th December, 1972. 

(ii) The .r\.ndhra Pradesh Coal ,Mines Bonus (Amendment) 
.. ,. , Scheme, 1972, puPlished in Notification No. G.S.R. 502(E) in 

Gazette of India dated the 30th December, 1972. 

(iii) The Assam Coal Mines Bonus (Amendment) Scheme, 1972, 
published in Notification No. G.S.R. 503 (E) , in Gazette of 
India dated the 30th D~cember, 1972. . 

(iv) The Rajasthan Coal Mines Bonus (Amendment) Scheme, 
1972, published in Notification No. G.S.R. 504(E) in 

. Gazette o~ India dated the 30th December, 1972. 

5. Report ,of Eitimates Comm.ttee 
Shri Narendra' Singh Biaht presented the Thirty-third Report of the 

. EsUmates . Committee regarding a~tion taken by Government on the 
recommendations contained in their Thirteenth Report on the Ministry 
of Health and Family Planning (Department of Family Planning-Pro-
gramme. 

6. Report of Committee OD Abseace of Members 
Shri S. C. Samanta presented the Ninth Report of the Committee on 

Absence of Members from the Sittings of the Hous~. 

7. Statement by Minister 
. , The Minis~ of aealth and Family Planning made a statement 

.r~gax:ding. Guru Gobind Singh Medical College, Faridabad. 

~ Th~ Andhr. Pradesh Budpt 
The following items of l5'usiness were taken up together:-

, • (i) General Discussion on the. Budget for the State of Andhra 
Pradesh for the year 1973-74. . 

·(ii) Demands for Grants on Account Nos. I to LVI in respect of the 
,Budget for the State of Andhra Pradesh for 1973-74. 

---,', 
. T. ~iscussed together. 'I 
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·(JU) Supplementary Demands for Grants Nos. II. VIII. IX. X. XII. 
XIII. XVII, XIX, XX, XXII to XXV. XXVII to XXIX, XXXI. 
XXXIII, XXXV, XL to XLII. XLVII, XLIX. LI, LV and LVI 
in respect of the Budget for the State of Andhra Pradesh for 
1972-73. 

The followin~ Members took part in the combined debate:-
(1) Shri Samar Mukherjee 
(2) SOri P. V. G. Raju 
(3) 8hri Bhogendra Jha' 
(4) Shri K. Ramkrishna Reddy 
(5) Shri G. Viswanathan 
(6) Shri P. Venkatasubbaiah 
(7) Shri Jagannathrao Joshi 
(8) Shri K. Suryanarayana 
-(9) Shri Piloo Mody 

(10) Shri M. Ram Gopal Reddy 
(11) Shri M. S. Sanjeevi Rao 
(12) Shri Madhu Dandavate 
(13) Shri T. Balakrishniah 
(14) Shri M. 8atyanar.ayan Rao 
(15) Shrimati T. LakSlimikanthamma 
(16) Shri K. Narayana Bao 

Shri K. R. Ganesh replied to the debate. 
All the Demands for Grants on Account as sbown under column 3 of 

the 'Printed List of Demands for Grants all Account (Andhra Pradesh) 
for 1973-74, were voted in full. 

All the Supplementary Demands for Grants as shown under eolumn 3 
of the printed List of Supplementary Demands for Grants (Andhra 
Pradesh) for 1972-73, were voted in full. 

- 9. GoveJ:'Dment Bill-Introdueed 
The Andhra Pradesh Appropriation (Vote on Account) Bill, 1973. 

10. Govemment BUI-Passed 
The Andhra Pradesh Appropriation (Vote on Account) Bill, 1973 
The motion for consideration of the Bill was moved by Shri K. R. 

Ganesh. 
The motion for consideration was adopted and clause-by-clause consi· 

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. • 
Clause 1. the Eilactin-g Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The following Members took part in the debate:-

(1) SOri P. Venkatasubbaiah 
(2) Shri K. Narayana Rao 
(3) 8hri G. Viswanathan 
(4) Shri K. R. Ganesh 

The motion was adopted and the BlJl was piNed 

·Discussed together. 
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11. Government BUI-Introduced 
The Andhra Pradesh Appropriation Bill, 1973. 

12. Government Bill-Passed 
The Andhra Pradesh Appropriation Bill, 1973 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause.by.clau&e consi· 
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted 
Clause 1, the Enacting Formula and the Long Title were a·lso adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed . 

...... 13. Statutory Resolution-Under Consideration 
Shri K. C. Pant moved the following Resolution:-

"That this House approves the Proclamation issued by the Presi· 
dent on the 3rd March, 1973, under article 356 of the Consti· 
tution in relation to the State of Orissa." 

... ·14. The Orissa Budget 
The following items of business were taken up together:-

(i) General Discussion on the Budget for the State of Orissa for 
the y.ear 1973·74. 

(ii) Demands for Grants on Account Nos. 1 to 4, 4A, 5, 6, 6A, 7 to 
11. llA. 12 to 17 17A. 18 to 24, 24A, 25 to 39, 41 to 43. 43A 
44 to 58 and 60 to· 62. in respect of the Budget for the State. of 
Orissa for 1973-74. 

(iii) Supplementary Demands for Grants Nos. 1 to 4, 4A, 5 to 7, 9 
to 11, llA, 13 to 17, 17A, 18 to 24, 24A. 25 to 35, 37, 38. 41 to 
43, 43A. 44 to 48, 54. 55, 57 and 59 to. 62, in respect of the Budget 
for the State of Orissa for 1972·73. 

The following Members took part in the combined debate on the Reso~ 
lution (t'ide para 13 above) and the Orissa Budget:-

(1) Shri P. K. Deo 
(2) Shri Dinen Bhattacharya 
(3) Shri Jagannath Rao 

• (4) Shri Rudra Pratap Singh 
(5) Shri Arjun Sethi (Speech. ''''finisJled). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 23rdM8rch, 1973). 

S. I .... SHAKDHER, 
Secretary. 

_____ .,p ... ____ ._ •.••. __ .... _______ .• _____ ._ •..• __ ._ .•••. _---_. ___ .. _0. ~ ...... o_ .. _~._.~ _____ _ 
"""Discussed togej;her. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Rt'coro of Proceedings] 

Friday, March 23, 19731C\laitra 2, 1895 (Saka) 

No. 237 
11.02 A.M. 
1. Starred QUestiODI 

Starred Questions Nos. 441. 446. 447. 449. 454 and 457 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4328--4351, 4353-4376, 437~ 
4448. 4450-4458, 4460-4489, 4491-4501 and 4503-4527 were laid on the 
Table. 
*3. Calling Attention 

Shri D. K. Panda called the attention of the Minister of Works and 
Housing to the foundation columns of the approach road to Safdarjung 
bridge reported to be much below specifications. 

The Minister of State for Works and Housin" made a statement in 
regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under section 159 of the Customs Act, 1962:-
. (i) G.S.R. 1634 published in Gazette of India dated the 30th 

December, 1972 together with an explanatory memorandum. 
(ii) G.S.R. 57.(E) published in Gazette of India dated the 12th 

February, 1973 together with an explanatory memorandum. 
(iii) G.S.R. 74(E) to 87(E) and 89(E) published in Gazette of 

India dated the 1st March, 1973 together with an explana-
tory memorandum. 

(2) A copy of Notification No. G.S.R. 88(E) published in Gazette 
of India dated the 1st March, 1973, under sub-section (6) of 
section 62 of the Finance Act, 1972. 

·Was taken up at 2 P.M. 
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(3) A copy each of Notifications (Hindi and English versions) 
Nos. G.S.R. 90 (E) to 124 (E) , 126(E) to 135(E), 137 (E) to 
142(E), 145(E) to 147(E) and 150(E) to 154(E) pub-
lished in Gazette of India dated the 1st March, 1973 issued 
under the Central Excise Rules, 1944 together with two ex-
planatory memoranda. 

(4) A copy each of the folldWing Notifications (Hindi and English 
versions) under sub-section (3) of section 1.7 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Coir Yam .(Inspection) Amendment Rules, 
1973, published in Notification No. S.D. 625 in Gazette of 
India Ciated the 3rd March, 19-7~. 

(ii) The Export of Coir Products (Inspection) Amendment 
Rules, 1973, published in Notification No. S.O. 626 in Gazet~ 
of India dated the 3rd March, 1973. 

5. Leave of Absence 
The following Members were ~ranted leave of ablence from the sit-

tings of the HoU'Se for the periods mentioned against each:-
(1) Shrimati Krishna Kumari of Jodhpur-6th to 22nd December, 

1972 (Sixth Session). 
(2) Shri P. K. M. Thevar-13th November to 22nd December, 1972 

(Sixth Session). 
(3) Shri Tulsidas Dasappa-20th February to 13th April, 1973 

(Seventh Session). 
6. Report of Committee on Petitions 

Shri Anant Prasad Sharma presented the Tenth Report of the Com-
mittee on Petitions. 
1. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commellcing the 26th March, 1978. 
8. Motion Regarding Joint Committee 

Shri S. M. Siddayya moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabha 

do appoint a member of Rajya Sabha to the Joint Committee 
on the Bill to amend the Untouchability (Offences) Act, 1955 
and further to amend the Representation of the People Act, 
1951 in the vacancy caused by the resignation of Prof. S. Nurul 
Hasan from the membership of the said Joint Committee and 
do communicate to this House the name of the member so 
appOinted by Rajya Sabha to the Joint Committee." 

The motion was adopted. 
.... Statutory resoultioD-under consideration 

Discussion on the following Resolution moved by Shri K. C. Pant on 
the 22nd M;arch, 1973, continued:-

"That this House approves the Proclamation. issued by the Presi-
dent on the 3rd March. 1973, under article 356 of the Constitu-
tion in relation to the State of Orissa." 

··Discussed together. 
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**10. The QriSS8 Bud .. t 
Combined discussion on the following items of business continued:-

(i) General Discussion on the Budget for the State of Orissa for 
the year 1973-74. 

(ii) Demands for Grants on Account Nos. -1 to 4, 4A, 5, 6, &A, 7 
to 11, 11A, 12 to 17, 17A, 18 to 24, 24A, 25 to 39, 41 to 43, 43A, 
44 to 58 and 60 to 62 in respect of the Budget for the State 
of Orissa for 1973-74. 

(iii) Supplementary Demands for Grants Nos. 1 to 4, 4A, 5 to 7,. 9 to 
11, HA, 13 to 17, 17A, 18 to 24, 24A. 25 to 35, 37, 38, 41 to 43, 
43A, 44 to 48, 54, 55, 57 and 59 to 82 in respect of the Budget 
for the State of Orissa for 1972-73. 

The following .M~mbers took part in the combined debate on thE' 
Resolution (vide para _ 9 abQve) and the Orissa Budget:-

(1) Shri D. K. Panda 
(2) Shri K. P. Unnikrishnan 
(3) Shri Surendra Mohanty A) Shri Banamali Patnaik 

/' (5) Shri Era Sezhiyan 
(6) Shri Giridhar Gomango 
(7) Shri Jagannathrao Josht 
(8) Shri K. Pradhani 

The discussion was not concluded. 
@11. Statement by Minister 

The Minister of Labour and Rehabilitation made a statement re-
garding appointment of a Court of Inquiry into the accident that 
occurred in the Noondih' Jitpur Colliery 'on the 18th March, 1973. 
II. Private Members' Bills-Withdrawn 

(i) The Hindu Succession (Amendment) Bill, 1971 (Insertion of 
new section 24A) by Shri Jagannathrao Joshi. The Bill was 
withdrawn by leaw of the House,' without discussion. 

(ii) The Abolition of Capital Punishment Bill, 1971 by $hri N. K. 
. Sanghi 

'Shri N. K. Sanghi replied to the debate on the motion for considera-
tion of the Bill and the amendment thereto moved on the 9th Ma.-ch, 
1973. -

Shri F. H. Mohsin also spoke. . 
The amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon moved by Shri M. C. Daga. was negatived. 
The Bill was withdrawn by leave of the House. 

(iii) The Representation of the People (Amendment) Bill, 1972 
(Amendment of section 8) by Shrimati Subhadm Joshi 

. The motion for consideration of the Bill was moved by Shrjmati 
·Stibhadra Joshi. . 

An amendment for t'irculation of the Bill for the purpose of elicit-
ing opinion thereon was mo!ed ,by Shri M. C. Daga. 
----.• -------.---.-..... -.. -._- .. - '--r"--- -

.... Discussed together. _ 
(iVMade at 3 P.M. 
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I 
The following Members took part in the debate:-

(1) Shri Shyama Prasanna Bhattacharyya 
(2) Shri Shashi Bhushan 

" (3) Shri M. Satyanarayan Rao 
(4) Shri M Ram Gopa1 Reddy 

. (5) Shrl B. R. Sliukla 
(6) Shri Ebrahim Sulaiman Sait 
('7) Shri Md. Jamilurrahman 
(8) Shri Mahadeepak Sin2'h Shakya 

• (9) Shri C. H. MohalI\ed Koya 
nO) Shri M. C. Daga J' 
(11) Shri Niti Raj Singh Chaudhury 

Shrimati Subhadra Joshi replied to the debate. 
The amendment moved was withdrawn by leave of the House. 
The Bill was also withdrawn bv leave of the House. 

13. Private Member's Bill-Under Consideration 
The Constitution. (Amendment) Bill. 1972 (Amendment af Seventh 

Sc~dule) by Shri Arjun Sethi 
The motion for consideration of the Bill was moved by Shri Arjun 

Sethi. 
Shri Shyama Prasanna Bhattacharyya took part in the debate. His 

speech was not concluded. 
The discussion on the Bi11 was not concluded. 

14. Half-An-B,-r Diseussion 
. Shri M. cY. Daga raised a halt-an-hour discussion on points arislnR 
out of the answer Idven On the"5th March. 1973 to Starred Question 
No. 192 regarding proposal to declare whole of Rajasthan as Famine 
Affected. 

Shri Annasahib P. Shinde replied to the discussion. 
U. Message from Rajya Sa'bha 

Secretary reported a messaJre from Rajya Sabha that at its aUtina'{ 
held on the 22nd March. 1973, Raiya Sabba passed the Andhra Pradesh 
State Legislature (Delegation of Powers) Bill, 1973. 
16. Bill Passed by Rajya Saltlta-Laid on the Table 

Secretary lnid on the Table a copy of the Andhra Pradesh State 
Leeislature (Delegation ol"'Powers) BUL 1973, S'; passed by Rajya 
Sabha. 
17. Report of Business Advi8Ol'v Committee 

Shri X. Ra~uramaiah .presented the Twenty-seventh Report of the 
Business Advisory Committee. 

6.02 P.M:. ~ -'--, 
(Lok Sabha adjourned till 11 A.M. on Monday, the 26th March, 1973). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 26, 1973/Chaitra 5, 1895 (Saka) 

No. 238 

11.02 A.M. 
1. Starred Questions 

S~arred Questions Nos. 461-467 and 470 were orally answered. Replies 
to remaining qu~stion' were laid on the Table. 

Z. Unstarred 'luestiona 
Replies to Unstarred Questions Nos. 4528, 4529, 4531-4557, 4559-4582, 

4584-4604, 4606-4634, 4636-4691, 4693-4697, 4699-4702 and 4704-4727 
were laid on the Table. 

3. Calling Attention 

Shri K. Suryanarayana called the attention of the Minister of Home 
Affairs to the reported firing on the 19th March, 1973 by the Central 
Reserve Police in the premises of· N.G.O.'s office at Cuddapah, Andhra 
Pradesh. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) 
o'f the Commissioners for the Port of Calcutta, for the year 
19710-71 and the Audit Report thereon. 

(2) A copy each of the foUowinJ( statements (Hindi and English 
versions) : -J<.. ,. 

(i) Statement showin~ addr.esses of firMs raided by the Central 
Bureau of Investigation on 17th February, 1973. 

(ii) Statement sh'O'Wing details of preliminary enquiries so far 
registered by the Central Bureau of Investigatton. 

(iii) Statement showing cases registered by the Central Bureau 
of Investigation as a result of their investigation in connec-
tion with rags scandal. 

{P.T.O. 



(3) A copy each of the Detailed Demands for Grartts (Hindi and 
English versions) of the following Ministries for 1973-74:-

(i) Ministry of Defence 
(ii) Ministry of Finance 
(iii) Ministry of Shipping and Transport 
(iv) Ministry of Steel and Mines 

• (4) A copy each of the following parts (Hindi version) of the Re-
port of the Comptroller and Auditor General of India for the 
year 1969-70-Union Government (Commercial) under article 
151 (1) of the Constitution:-

Part VI-National Seeds Corporation Limited. 
Part VII-Pyrites, Phosphates and Chemicals Limited. 
Part X-Appraisal of the working of the Fertilisers and 

Chemicals Travancore Limited. 
Part XII-Individual Irregularities noticed in the Undertakings 

not taken up for comprehensive appraisal' by the Audit 
Board and a resume of the Reports of the Company Auditors. 

(5) A copy of the Report (Hindi version) of the Comptroller and 
Auditor General of India for the year 1970-71-Union Govern-
ment (Commercial) Part I, under article 151 (1) of the Consti-
tution. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Himachal Pradesh Agro-Industries Corporation Limited, 
Simla, for the year ended on 31st March, 1971 along with the 
Audited Accounts, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the National Council of Educational Research and Training, 
New Delhi, for the year 1970-71. 

/so Report of Joint Committee-Laid on the Table 
Dr. Sankata Prasad laid on the Table a copy of the Report of the .Toint 

Committee on the Homoeopathv Central Council Bill, 1971. 

6. Evidence before Joint Committee-Laid on the Tab!e 
Dr. Sankata Prasad laid on the Table a copy of the record of evidence 

(Volumes I and II) tendered before the Joint Committee on the Hom()eo-
pathy Central Council Bill, 1971. 

1. Motion reprdinR' Report of Joint Committee 
Shri L. D: Kotoki moved the following motion:-

"That this House do further extend upto the last day of the first 
week of the next Session, the time for the presentation of the 
Report of the Joint Committee on the Bill to provide for the 
speedy trial of certain offences in certain areas and for matters 
connected therewith." 

The. motion was adopted. 



8. Motion Re: Twenty-Seventh Report of Buslaels Advisory Committee 
Shri K. Raghuramaiah moved the following motion:-

"That this House do agree with the Twenty-seventh Re'i'ort of the 
Business Advisory Committee presented to the House on the 
23rd March, 1973." 

The motion was adopted. 
9. Announcement by Speaker 

The Speaker made an announcement regarding a suggestion Jftade 
by some Members for cancellation of sitting of the House fixed for 
Friday, the 13th April, 1973, on a~count of 'Baisakhi'. 

The House agreed to the cancellation of the sitting on that day. 
*10. Statutory Resolution-Adopted 

Discussion on the folloWing Resolution moved by Shri K. C. Pant 
on the 22nd March, 1973, continued:-

"That this House approves t~e Proclamation issued by the Presi-
dent on the 3rd March, 1973, under article 356 of the Consti-
tution in relation to the State of Orissa." 

The Resolution was adopted after discussion as indicated under 
para 11 below. 

*11. The Orissa Budret 
Combined discussion on the following items of business continued 

and was concluded:-
(i) General Discussion on the Budget for the States of Orissa for 

the year 1973-74. 

(ii) Derrtends for Grants on Account Nos. 1 to 4, 4A, , 6, 6A, 7 
to 11, 11A, 12 to 17, 17A, 18 to 24, 24A, 25 to 39, 41 to 43. 43A, 
44 to 58 and 60 to 62 in respect of the Budget for the State of 
Orissa for 1973-74. 

(iii) Supplementary Demands for Grants Nos. 1 to 4. 4A, 5· to 7, 
9 to 11, nA, 13 to 17, 17A, 18 to 24, 24A, 25 to 35, 37, 38, 41 to 
43, 43A, 44 to 48,. 54, 55, 57 and 59 to 62 in respect of the Budget 
for the State of Orissa for 1972-73. 

The following Members took part in the combined debate on the 
Resolution (vide para 10 above) and the Orissa Budget:-

(1) Shri P. G&ngadeb 
(2) Shri Khemchandbhai Chavda 
(3) Shri Devendra Satpathy 
(4) Shri Anandi Charan Das 
(5) Shri Chintamani Panigrahi 
(6) Shri Sbyam Sunder Mohapatra V 
(7) Shri Madhu Dandavate _ ....•.......... -._ ..•.. _ ... _-_._-------_.-

"'Discussed together. 
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.. (8) Swami Btahmanand 
(9) Shrimati T. Lakshmikanthamma 

. Shri -K. C. Pant spoke (by way of reply to St.atutory Resolution). 
Shri K. R. Ganesh spoke (by way of reply to the Orissa Budget). 
All the Demands for Grants on Account as shown under column 3 

of the printed List of Demands for Grants on Account (Orissa) for 
1973-74, were voted in full. t 

All the· Supplementary Demands for Grants as shown under column 
3 of the printed List of Supplementary Demands for Grants (Orissa) 
for 1972-73, were voted in full. 

12. Governmeat Bill-lntrodueed 
The Orissa Appropriation (Vote on Account) Bill, 1973. 

13. Government BiD-Passed 
The Orissa Appropriation (Vote on Account) Bill, 1973 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Cliuse I, the Enacting Formula and the Long Tile were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The following Members took part in the debate:-

(1) Shri Chintamani Panigrahi 
(2) Shri K. R. Ganesh 

The motion was adopted and the Bill was passed. 

U. Govel'lUD~t Bill-Introduced 
The Orissa Appropriation Bill. 1973. 

15. Gove~m.~t .Bills-Passed 

(i) The Orissa Appropriation Bill, 1973 
The motion for consideration of the Bill was moved by Shri K. R. 

Ganesh. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adqpted. 
Clause I, the Enacting Formula and the Long 'l'ftle were also adopt-ed. . 
The motion that the Bill be passed was moved by Shri K. R. 

Ganesh. 
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The motion was adopted and the Bill was passed. 
(ii) The Refugee Relief Taxa (A'bolition) Bill, 1973 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The following Members took part in the debate:-
(1) Shri R. R. Sharma 
(2) Shri Shyama Prasanna Bhattacharyya 
(3) Shri Sarjoo Pandey 

Shri K. R. Ganesh replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause I, the Enacting Formula and the ~ng Title were also adopted. 
The motion that the Bill be passed was moved bv Shri K. R. Ganesh. 

, 
The motion was adopted and the Bill was passed. 

(iii) The Union Territories Taxation Laws (Amendment) Bill, 1973 
The motion for consideration of the Bill was moved by Shri F. H. 

Mohsin. 
The following Members took part in the debate:-

(1) Shl'i R. R. Sharma 
(2) Shri Ramavatar Shastri 

Shri F. H. Mohsin replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri F. H. Mohsin. 
The motion was adopted and the Bill was passed. 

(iv) The Capital of Punjab (Development and Regulation) (Chandigarh 
Amendment) Bill, 1972, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabba, 
was moved by Shri Bhola Paswan Shastri. 

The following Members took part in the debate:-
(1) Shri E. R. Krishnan 
(2) Shri Ramavatar Shastri 

Shri Bhola Paswan Shastri replied to the debate. 

953 
[P.T.a. 



The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 7 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved Shri 

Bhola Paswan Shastri. 
The motion was adopted and the Bill, as amended, was passed. 

(v) The Andhra Pradesh State LegiBlature (Delegation of Powers) 
Bill, 1973, as passed oy Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri F. H. Mohsin. 

The follOWing Members took part in the debate:-
(1) Shri B. N. Reddy 
(2) Shri Y. Eswara Reddy 
(3) Shri M. Satyanarayan Rao 
(4) Shri M. Ram Gopal Reddy 
(5) Shri E. R. Krishnan 
(6) Shri Rudra Pratap Singh 

Shri F. H. Mcbsin replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri F. H. 

Mohsin. 
The motion was adopted and the Bill was passed. 

16. Half-An-Hour Discussion 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on pOints 

ariSing out of the answer 'given on the 14th March, 1973 to Unstarred 
Question No. 3367 regarding moratorium on remittances of profits by 
foreign owned cigarette companies. 

Shri C. Subramaniam replied to the discussion. 
6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th March, 1973). 
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Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 27, 1973/Chaitra 6, 1895 (Saka) 

No. 239 
11 A.M. 
1. Starred Question. 

Starred Questions Nos. 481-485,488 and 490-492 Were orally answer-
ed. Replies to remaining questions were laid on the Table. 

Z. Vnstarred Questions 
Replies to. Unstarred Questions Nos. 4728--4741, 4743-4809, 4811---4848, 

4850--4904 and 4906-4927 were laid on the Table. 

3. Calling Attention 
Shri Hari Singh called the attention of the Minister of Agriculture to 

the reported sale of rotten milk powder and ghee received under World 
Food Programme to the poor. 

The Minister of State for Agriculture made a statement in regard 
thereto. . 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Forty-eighth Report of the Law Commission on 

some questions under the Code of Criminal Procedure Bill. 
1970. 

(2) A coPy of Notification No. S.O. 11 (E) (Hindi and English 
versions) published in Gazette of India dated the 5th January, 
1973 making certain amendment in Schedule IX to the Delimi-
tation of Parliamentary and Assembly Constituencies Order, 
1966 in respect of the State of Tamil Nadu. under sub-sec-
tion (2) of section 9 of the Representation of the People Act, 
1950. • 

(3) (i) A copy each of the following Notifications under sub-seC'" 
tion (2) of section 107 of the Andhra Pradesh Charitable and 
Hindu Religious Institutions and Endowments Act, 1966 read 
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with clause (c) (iii) of the Proclamation dated the 18th 
January, 1973 issued by the President in relation to the State 
of Andhra Pradesh:-

(a) G.O. Ms No. 842 published in Andhra Pradesh Gazette dated 
the 14th September, 1972 making certain amendment to the 
Rules relating to the service conditions for the Tirumala 
Tirupati Devasthanams. 

(b) G.O. Ms. No. 845 published in Andhra Pradesh Gazette 
dated the 7th September, 1972 making certain amendments to 
certain rules issued under the Andhra Pradesh Charitable 
{ind Hindu Religious Institutions and Endowments Act, 
1966. 

(ii) Two statements explaining reasons for not laying on the Table 
Hindi versions of the above notifications. 

(4) A copy of the Petroleum and Natural Gas (Amendment) 
Rules, 1973 (Hindi and English versions) published in Noti .. 
fication No. G.S.R. 161 in Gazette of India dated the 17th 
February, 1973, under section 10 of the Oilfields (Regulation 
and Development) Act, 1948. 

(5) A coPy of Notification No. S.O. 465 (Hindi and English ver-
sions) published in Gazette of India dated the 17th February, 
1973 making certain amendment to the Schedule to the Oil-
fields (Regulation and Development) Act, 1948, issued under 
section 6A of the said Act. 

(6) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Projects Construction Corporation Limited, New Delhi, for the 
year 1971-72. 

(ii) Annual Reporl of the National Projects Construction Corpo-
ration Limited, New Delhi, for the year 1971-72 along with 
the Audited Accounts and the comments of the Comptroller 
and Audior General thereon. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha.:-

(i) That at its sitting held on the 26th March, 1973, Rajya Sabha 
passed the Coal Mines (Taking Over of Management) Bill, 
1973, passed by Lok Sabha on the 16th March, 1973, with 
amendments and returned the Bill with the request that the 
concurrence of Lok Sabha to the amendments be communicat-
ed to Rajya Sabha. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabba in regard to the Appropriation Bill. 1973, passed by Lok 
Sabha on the 20th March, 1973 . 

•. Bill as amended by Rajya Sabha-Laid on the Table 
Secretary laid on the Table the Coal Mines (Taking Over of Manage-

ment) Bill, 1973, which had been returned by Rajya Sabha with amend-
ments. 
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7. Report of Public Accounts Committee 
Shri Era Sazhiyan presented the Seventy-sixth Report of the Public 

Accounts Committee on Report of the Comptroller and Auditor General 
(Civil) for the year 1969-70 relating to Ministry of Home Affairs and Re-
port of the Comptroller and Auditor General (Civil) for the year 1970-71 
relating to the Ministries of Home Affairs, Information and Broadcasting 
and Department of Agriculture and Appropriation Accounts (Civil) 1970-
71 relating to the Department of Agriculture. 
8. Presentation of Petition 

Shri Indrajit Gupta presented a petition signed by Shri C. Rajes\vara 
Rao and others regarding rising prices, unemployment and other problems. 

9. Statement by Minister 
The Deputy Minister of Petroleum and Chemicals made a statement 

regarding supply position of diesel oil in Rewa region of Madhya Pradesh. 
10. Statement under Direction 115 

Shri H. M. Patel made a statement regarding certain information 
given by the Minister of Tourism and Civil Aviation on the 23rd February, 
1973 during supplementaries on Starred Question No. 61 regarding Indian 
Airlines' refusal to take delivery of Avro planes offered by H.A.L. 

The Minister of Tourism and Civil Aviation made a statement in reply 
thereto. 

U. Statement by Minister 
The Minister of Tourism and Civil Aviation made a statement regard-

ing appointment of an Evaluation Team for evaluation of the AVRO. 

12. Government Bill-Passed V 
The Delhi School Education Bill, 1972, as 'reported by Joint Committee 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri D. P. Yadav. 

A motion for reference of certain clauses of the Bill to Supreme Court 
for its opinion, was moved by Shri Frank Anthony. 

The following Members took part in the debate:-
(1) Shri Frank Anthony 
(2) Shri S. A. Kader 
(3) Shri Jagadish Bhattacharyya 
(4) Shrimati Mukul Banerji 
(5) Shri C. K. Chandrappan 
(6) Shrimati Sheila Kaul 
(7) Shri Virendra Agarwala 
(8) Shri Narain Chand Parashar 
(9) Shri H. M. Patel 

(10) Shri Sudhakar Pandey 
(11) Shri Samar Guha 
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(12) Shri Y. S. Mahajan 
(13) Dr. Kailas 
(14) Shri Ebrahim Sulaiman Sait 

, (5) Shri Shashi Bhushap 
(16) Shri M. C. Daga ,/ 
(17) Shri N. Tombi Singh 
(18) Shri Amar Nath Chawla 
(19) Shrimati Marjorie Godfrey 

P/of. S. Nurul Hasan replied to the debate. 
The motion for reference of certain clauses of the Bill to Supreme 

Court for its opi,nion, moved by Shri Frank Anthony was withdrawn by 
leave of the House. 

The motion for consideration of the Bill was adopted and ciause-by-
clause consideration was taken uP. 

Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Clauses 5 to 14 were adopted. 
Clause i5 was adqpted, as amended. 
Clauses 16 to 29 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

D. P. Yadav. 
The following Members took part in the debate:-

(1) Shri N. K. P. Salve 
(2) Shri Ramavatar Shastri 
(3) Shri D. P. Yadav 

The motion was adopted and the Bill, as amended, was passed. 
5.36 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 28th Mareh, 1973). 

CORRIGENDUM 

In Bulletin-Part I. dated March 26. 1973-
Page 951, paragraph 11,-
line 5, after "4A" insert "5" 
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LOK S~HA 

BULLETIN-PART I 
[Brief Record of Proceedingsj 

Wednesday, March 28, 1973/Chaitra 7, 1895 (Saka) 

No. 240 
11 A. M. 
1. Starred Questions 

Starred Questions Nos; 502, 503, 505, 507-510 and 512 were orally 
answered. Replies to remaining questions were laid on the Table. 

Z. Unstarred Questions 
Replies to Un starred Questions NO'". 4928-4930, 4932-4935, 4937-

4958. 4960-4969, 4971, 4973-4977. 4979-4985. 4987-5030, 5032-5062, 
5065-5070. 5072-5103. 5105-5114, 5116-5123 and 5125-5127 were laid 
I)n the Table. 

S. Calliag Attention 
Shri Hukam Chand Kachwai called the attention of the Minister of 

Railways to the reported permission given by the Railway Ministry to 
more than 6,000 Communjsts to travel without tickets to Delhi from 
Bihar and other parts of the countrv to participate in the demonstration 
before the Parliament House organised by the Communist Party of 
India on the 27th March, 1973. 

The Minister of Railways made a statement in regal\'i thereto. 

4. Papers Laid on the Table 
The followin~ papers were laid on the Table:-

(1) A copv of Notification No. S.O. 131(E) (Hindi and English 
versions) published in Gazette of India dated the 9th March, 
1973 regarding management of the Aurangabad Mills Limited, 
AuranJ!abad, under sub-section (2) of section 18A of the 
Industries (Development and ReJ?;ulation) Act, 1951. 

(2) (i) A copy ea'ch of the followin~ Notifications under clause (5) 
of article 320 of the Constitution read with clause (c) (iii) of 
the Proclamation dated the 18th Januarv, 1973 issued by the 
President in relation to the State of Andhra Pradesh:-

(a) G.O.Ms. No. 615 published in Andhra Pradesh Gazette dated 
the 27th July. 1973 mak;n.~ certain amendment totha Andhra 
Pradesh Public Service Commission Regulations. 
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(b) G.O.Ms. No. 822 published in Andhra Pradesh Gazette dated 
the 10th August, 1973 making certain amendment to the 

Andhra Pradesh Public Service Commission Regulations 
1963. ' 

(ii} An explanatory memorandum (Hindi and English versions) 
explaining the reasons for the issue of above Notifications and 
for not laying on the Table Hindi versions thereof. 

(3) (i) A copy of Notification No. G.O.Ms. 862 published in Andhra 
Pradesh Gazette dated the 7th September, 1972 making 
certain amendment to the Andhra Pradesh Civil Service 
(Disciplinary Proceedings Tribunal) Rules, 1961, under sub-
section (2) of section 10 of the Andhra Pradesh Civil Service' 
(Disciplinary Proceedings Tribunal) Act, 1960 read with clause 
(c) (iii) of the Proclamation dated the 18th January, 1973 
issued by the President in relation to the State of Andhra 
Pradesh. 

(ii) An explanatory memorandum (Hindi and English versions) 
explaining the reasons for the iSSUe of above Notification and 
for not laying on the Table Hindi version thereof. 

(4) A copy of the Arms (Amendment) Rules, 1973 (Hindi and 
English versions) published in Notification No. G.S.R. 205 in 
Gazette of India da.ted the 3rd March, 1973, under sub-section 
(3) of section 44 of the Arms Act, 1959. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Hindustan Teleprinters Limited. Madras, for the year 
1971-72 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(6) (i) A copy of the Proclamation dated the 28th March, 1973 
issued by the Presid~nt under clause (1) of article 356 of the 
Constitution in relation to the State of Manipur published in 

V . Notification No. G.S.R. 181 (E) in Gazette of India dated the 
28th March, 1973, under article 356 (3) of the Constitution. 

(ii) A copy of the Order dated the 28th March, 1973 made hy the 
President in pursuance of sub-clause (i) (c) of the above 

I Proclamation, published in Notification No. G.S.R. i82(E) in 
, Gazette of India dated the 28th March, 1973. 

1,,- '(iii) A copy of the Report dated the 27th March. 1973 of the 
. Governor of Manipur to the President. 

5. Messages from Bajya Sabba 
Secretary reported the following messages from Rajya Sabha:-

(1) That Rajya Sabha had no recommendations to make to Lok 
Sabba in regard to tbe Appropriation (Railways) Bill, 1973, 
passed by Lok Sabba on the 20th March, 1973. 

(ii) That Rajya Sabba had no recommendations to make to Lok 
Sa,bba in regard to the Appropriation (Railways) No.2 Bill, 
1973, passed by Lok Sabba on tbe 21st Marcb, 1973. 



\I. aeport of Committee on Private Members' Bills and BesolutiollS 
Shri Biren Engti presented the Twenty-fifth' 'itkport of the Cummittee 

on Private Members' Bills and Resolutions. 

7. Report of Public Accounts COmlilittee 
Shri Era Sezhiyan presented the Seventy-fifth Report of the Public 

Accounts Committee on Reports of the Comptroller and Auditor General 
of India (Civil) for the years 1969-70 and 1970-71 relating to the Minis-
tries of Industrial Development and Internal Trade (Department of 
Industrial Development), Health and Family Planning and Works· and 
Housing (D.D.A.). 

8. Amendments made by Rajya Sabha to Govemment Bill-Amendments 
Agreed to 

The Coal Mines (Taking Over' of Management) Bill, 1973 
The motion that the following amendments made by Rajya Sabha in 

the Bill be taken into consideration, was moved by Shri S. Mohan 
Kumaramangalam :-

"QZauae, 7 

(i) That at page 8, line 16, for the word 'from' the words 'in reo 
lation to' be substituted. 

(ii) That at page 8, after line 19, the following be inserted. 
namely:-

'(5) All sums deducted under sub-section (4) shall, in accor· 
dance with such rules as may be made under this Act, be 
credited by the Central Government to the relevant fund 
or paid by that Government to the persons to whom the 
said sums are due, and on such credit or payment, the 

liability of the owner in respect of the amount of arrears 
due as aforesaid shall. to the extent of 'Such credit or pay-
ment, stand discharged'." 

The motion for consideration was adopted. 

Amendments made by Rajya Sabha in the Bill were also adopted. 
The motion that the amendments made by Rajya Sabha in the Bill 

be agreed to was moved by Shri S. Mohan Kumaramangalam. 

The motion was adopted and the amendments were agreed to. 

9. The Budget (General) 1973-74-Demands for Grants 
Discussion on the Demands for Grants Nos. 46 to 57 for which the 

Ministry of Home Affairs is responsible commenced. 

Ninety cut motions [Nos. 5 to 42, 49 to 82, 128 to 135, 146, 147 and 
156 to 163] were moved. , 

The discussion was not concluded. 
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10. Discussion Under Rule 193 
Dr. Laxminarayan Pandey. raiaed a discussion on the statement made 

by the Minister of Health and Family PlanninJZ in the House on the 22nd 
March, 1973 regardinR Guru Gobind Singh Medical College, Faridabad. 

,The following Members took part in the debate:-
(1.) Shri Jyotirmoy Bosu 
(2) Shri Vikram Mahajan 
{3) Shri Madhu Dandavate 
(4) Shri K. Lakkappa 
(5) Shri Piloo Mody 
(6) &bri C. K. Chandrappan 
(7) Shri Sat Pal KapUir 
(8) Shri Vasant Salthe 
(9) Dr. Henry Austin 

The discussion was not concluded: 
6.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th March, 1973). 
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LOK SABHA 

BULLETIN-PART I 
fBrief Record of Proceedings] 

Thursday, March 29, 1973/Chaitra 8. 1895 (Sakal 

No. H1 

11.03 A.M. 
t. Starred ~OIDS 

Starred Questions Nos. 521. 522 and 525-530 were orally answered. 
Replies to remaininQ' questions were laid on the Table. 
2. Unlltarred QuestiOI18 

Replies to Unstal"red Questions Nos. 5128. 513~143, 5146--5180, 
5182, 5183, 5185. 5186. 5188-5250 and 5252-0299. were laid on the Table. 

3. Calling Attention ' 
Shrl Atal Bihari Vajpayee called the attention of the Minister ot 

External Affairs to the reported deal for supply of naval boats fitted 
with 'Komar' missUes by the U.S.S.R. to Pakistan and the reported de-
cfsion of the U.S.S.R. to waive the ban on arms supply to Pakistan. 

The Minister of External Affairs made a statement in regard thereto. 
4. Papers Laid on the Table 

The following pa,pers were laid on the Table:-
(1) A copy of the Coal Mines (Advisory Board) Rules, 1973 

(Hindi and English versions) published in Notification No. 
n.s.R. 166(E) in Gazette of India dated the 12th March. 1973. 
under sub-section (3) of section 16 ot the Coal Mines ('rakiD,fl 
Over of Management) Ordinance, 1973. 

(2) A COJ)Y of "An Approach to the Science and Technology Plan'" 
(Htndt and EngUsh versions). 

(3) A copy of the Annual Report (Hindi and En~Ush versions) on 
the working and administration of the Companies Act, 1956 
for the year 1971-72, under section 638 of the said Act. 

(4) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 1971~ 
72. Union Government (Defence Services), under article 
151(1) of the Constitution. 
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(5) A copy of Appropriation Accounts of the Defence Services 
for the year 1971-72 and Commercial Appendix thereto (Hindi 
and English versions). 

(6) The following statements showing the action taken by the 
Government on various assurances, promises and undertaking. 
given bv the Ministers during the various sessions of Lok 
Sabha:- .. 

Fourth -Ldk Sabha· 
(i) Statement 'No. XXIX-Seventh .Session, 1969 
(ii) Statement No. XXVIII-Eighth Session, 1969 
(iii) Statement No. XXVI-Ninth SeSSion, 1969 
(iv) Statement No. XXIX-Tenth Session, 1970 
(v) Sta·tement No. XVIII-Eleventh Session, 1970 
(vi) Statement No. XIX-Twelfth SesSion', 1970 

Fifth Lok Sbbha 

(vii) Statement NC? X-First Session, 1971 
(viii) Statement No. XX........second Sesaion, 197.1-
(ix) Statement No. Xn-Third Session, 1971 

"('X) Statement No. XI-Fourth Session, 1972 
(xi)' Statement No. V-Fifth Session, 1972 
(xii) Statement No.III-Sixth SessiOn, 1972 
(xiii) Statement No. I-Seyenth Session, 1973 . 

"(,1) A copy of the Annual Repel"t (Hindi and English verliOBl) 
of the . Bharat Electronics Limited, Bangalore, .for .tGe year 
1971-72 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, Imdersub-
section (1) of section 619A of the Companies Act, lQ56. 

5. Messages from Rajya Saltha 
Secretary reported tbefollowing messages from Rajya Sabha.:-

(i) That Rajya Babha had no recommendations to make to Lok 
Sabha in regard to the Andhra Pradesh Appropriation (Vote 
on Account) Bill, 1973, passed by Lok Sabha on the 22nd 
March, 1973. 

(ii) That Rajya Sabha had no recommendations to make -to Lok 
Sabha in regard to the Andhra Pradesh Approp.iation Bill, 
1973, passed by Lok Sabha on the 22nd March, 1973. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard. to the Orissa Appropriation (Vote on 
Account) Bill, 19Q3, passed by Lok Babha on the 26th March, 
1973. 

(iv) That Rajya· Sabha had no recommendations to 'make to Lok 
Sabha in regard to the Orissa Appropriation ;Bill, 1973. 
passed by Lok Sabha on the 26th March, 1973. 
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6. Statemeat by Mlaiater 
The Minister of Steel and Mines made a statement (i) correcting 

answer given on the 8th March, 1973 to Starred Question No. 250 by 
Shri Prabodh Chandra regarding employment of persons displaced from 
lands acquired for Steel Mills, and '(ii) giving reasons for delay in 
correcting the answer. 

7. Motion for Election to Committee 
Shri Jagjivan Ram moved the following motion:-

uThat in pursuance of sub-section (1) of Section 12 of the National 
Cadet Corps Act, 1948, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as_members of the Cen-
trai Advisory COIJUllittee for the National Cadet Corps for a 
term cif one year commencing from the 23rd June, 1973, sub-
ject to the other provisions of the said Act and the Rules made 
thereunder. " 

The motion was adopted. 

8. The Budget (General) 1973-74-Demallds for Gruts 
Discussion on the Demands for Grants Nos. 46 to S7 for w.hich the 

Ministry of Home Mairs is responsible and the.. cut motiOllS thereto 
moved on the 28th March, 1973, continued and was concluded. 

The cut motions moved on the 28th March, 1973, were nega.tived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Home Affairs is responsible. as shown 
under column 4 of the printed List of Demands for Grants-Budget 
(General) 1973-74, were voted in full . 

••. The MaDipur Budget-1173-74 
Shri K. R. Ganesh presented a statement of the estimated receipts 

and expenditure of the Sta~ of Manipur for the year 1973-74. 
6.27 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 30th March, 1973). 

·Presented at 4.35 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 30, 1973/Chaitra 9, 1895 (Saka) 

No. Z4Z 
11.02 A.M. 
1. Started QuestioDs 

Starred Questions Nos. 541, 542. 545-547 and 554 were orally answer· 
ed. lteplies to remaining questions were laid on the Table. 

Z. UllStarred Questions 
Replies to Unstarred Questions Nos. 5300, 5302-5336. 5338-5345, 

5347 -5360, 5362-5373. 537~415 and <5417-5499 were laid on th. 
Table. 

3. Statement by Minister 
The Minister of Health and Family Planning made a statement re-

garding the threatened strike by the interns. house-su.rgeons, registrars 
and postgraduate students in Delhi hospitals from the midnight of the 
31st March, 1973. The Minister also laid on the Table a copy of the 
memorandum submitted to him by the interns, house-sur~eons, registrars 
and postgraduate students of Government hospitals in Delhi. 

4. Papers laid OD the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and EnJotlish versions) of 
the Delhi Financial Corporation together with statement of 
assets and liabilities. profit and loss account and Auditor's 
Report for the year 1971-72 published in Notification No. F. 
6(11) 172-Fin. (Genl.) in Delhi Gazette dated the 19th Decem-
ber, 1972. under sub-section (3) of section 38 of the State 
Financial Corporations Act, 1951. 

(2) A copy of Notification No. G.S.R. 159(E) (Hindi and English 
vp.rsions) published in Gazette of India dated the 7th March. 
1973, under section 159 of the Customs Act. 1962, together with 
an explanatory memorandum. 

(3) A copy of Notification No. G.S.R. 172(E) (Hindi and English 
versions) wblished in Gazette of India dated the 16th March, 
1973. issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 
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(4) A copy of the Audit Report on the Accounts of the Tea Board 
for the year 1969-70 along with the statement of Accounts 
(~indi and English versions). 

S. Messages from Rajya Sallha 
• Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Refugee Rellef Taxes (Abolition) Bill, 
1973, passed by Lok Sabha on the 26th March, 1973. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Union Territories Taxation Laws 
(Amendment) Bill, 1973, passed by Lok Sabha on the 26th 1 
March, 1973. ",' 

(iii) That at its sitting held on the 29th March, 1973, Rajya Sabha 
agreed to the amendments made by Lok Sabhaon the 26th 
March, 1973. in the Capital of Punjab (Development and 
Regulation) (Chandigarh Amendment) Bill, 1972. 

(iv) That at its sitting held on the 29th March, 1973, Rajya Sabha 
concurred in the recommendation of Lok Babha to appoint a 
member of Rajya Sabha to the Joint Committee on the Dis-
turbed Areas (Special Courts) Bill, 1972, in the vacancy 
caused by the resignation of Shri Bhola Paswan Shastri from 
the membership of the said Joint Committee and appointed 
Shrimati Jahanara Jaipal Singh. a Mem.ber of Rajya Sabha, to 
the said Joint Committee to fill the vacancy. 

(v) That at its sitting held on the 29th March. 1973h Rajya Sabha 
concurred in the recommendation of Lok Sab a to appoint 
a member of Rajya Sa,bha to the Joint Committee on the 
Companies (Amendment) Bill, 1972, in the vacancy caused by 
the resignation of Shri K. V. Raghunatha Reddy from the 
memberRhip of the said Joint Committee and appointed Shri 
H. M. rrrivedi, a Member 'Jf Rajya Sabha. to the said Joint.ll 
Committee to fill the vacancy. .-

(vi) That at its sitting held on the 29th March, 1973 •. Rajya Sabha 
concurrend in the recommendations of l.,(lk Sabha to appoint 
two Members of Rajya Sabha to the Joint Committee on the 
Untouchability «()ftences) Amendment and Miscellaneous 
Provision Bill. 1972, in the vacancies caused ,by resignations' 
of Prof. S. Nurul Hasan and Shri Bhola Paswan Shastri from 
the membership of the said Joint Committee and appointed 
Sarvashri Ram Niwas Mirdha and Jamnalal Berwa, Members 
of Rajya ,gabha, to the said Joint Committee to fill the 
vacancies . 

•. Assent to Bills 
Secretary laid on the Table following two Bills passed by the Houses 

of Parliament during the current session and assented to:-
(1) The Appropriation (Vote on ~ccount) Bill, 1973. 
(2) The Appropriation Bill, 1973. 
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'1. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and Minutes 

of the Estimates Committee:-

-(1) Thirty-fifth Report on the Ministry of Industrial Development 
(Department of Industrial Development)-Small Scale Indus-
tries. 

(2) Minutes of the sittings of the Committee relating to the above 
Report. • 

8. Report and Minutes of Committee on Public UndertakiDgs 
Shrimati Subhadra Joshi presented the-following Report and Minutes 

~ of the Committee on Public Undertakings:-
(1) Twenty-seven~ Report on National Newsprint and Paper 

Mills Limited; and 
(2) Minutes of the sittings of the Committee relating to the above 

Report. 

9. The Manipur Budget-l9'13-'14 

The following items of business were taken up together:-
• (i) General Discussion on the Budget for the State of Manipul' 

for the year 1973-74. 

• eii) Demands for Grants on Account Nos. 1 to 44 in respect ot 
the Budget 10r the State of Manipur- for 1973-74. 

The following Members took part in the debilte:-

(1) Shri N. Tombi Singh 
(2) Shri Jyotirmoy Bosu 
(3) Shri Paokai Haokip 

• (4) Shri Indrajit Gupta 
(5) Shri Dinesh Chandra Goswami 
(6) Shri G. Viswanathan 
(7) Shri Inder J. Malhotra 
(8) Shri Phool Chand Verma 

Shri K. R. Ganesh replied to the debate. 

All the Demands for Grants on Account as shown under column 3 01 
the printed List of Demands for Grants on Account (Manipur) for 1973-
74, were voted in full 
to. Government Bill-Introducecl 

The Manipur Appropriation (Vote on Account) Bill, 1973. 
-------------------------- -

·Discussed together. 
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.11. Gove1'DlDeDt Bill-Pas'" 
The Mampu.r Appropriation (Vote 00 Account) Bil1~ 19'13. 

The motion for consideration of the Bill was moved by Shri K. R. 
Clanesh. 

The motion for consideration was adopted and clause-by-clause consi· 
,leration of the Bill was taken up . 

. Clauses 2 and 3 and the Schedule were adopted. 
ClauSe I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. GaDeIh. 
The motion was adopted and the Bill was passed. 

12. The Budget (General) 1973-74-Demands for Grants 
Combined discussion on the following items of business commenced:-

··(i) Demands for Grants Nos. 58 and 59 for which the Ministry 
of Industrial nevelopment is responsible. , 

•• (ii) Demands for Grants Nos. 95, 96 and 97 for which thv 
Department of Science and Technology is responsible. 

Twenty-nine cut motions [Nos. 40 to 45, 50, 53 to .72, 76 and 77] to 
the Demands for Grants for which the Ministry of Industrial Develop-
IDent is responsible, were moved. 

The discussion was not concluded. 
13. Report of Public Accounts Committee 

Shri Era Sezhiyan presented the Seventy-eighth Report of the _Public 
Accounts Committee on paragraphs 35 and 52 of the Report of the Comp-
troller and Auditor General of' India for the year 1970-71-Union Gov-
t'rnment (Civil) relating to the Departments of Steel and Science and 
Tlichnology (CSIR). 
14. Motion Re: Twenty-fifth Report of Committee on Private Membel'B' 

Bills and Resolutions 
Shri Biren Engti moved the followine: motion:-

''That this House do agree with the Twenty-fifth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented t-a the House on the 28th March, 1973." 

The motion was adopted. 
15. Private Member's Resolution-Negatived 

Discussion on the following Resolution moved by Shri H. N. Mukerjee 
on the 2nd March. 1973 and the amendments thereto moved on the 16th 
'March. .1973, continued:-

"This House is of the opinion that Forei~ Oil Companies and 
other vital industries under· the control of the 75 monopol., 
houses be nationalised." 

Shri Dev Kanta Borooah took PaTt in the debate. 
Shri H. N. Mukerjee replied to the debate. 
Amendment No. 1 moved by Shri M. C. Daga was negatived. 

------------
**niscu8Sed together. 



Amendment No.2 moved by Shri S. M. Banerjee was withdrawn by 
leave of the House. 

Amendment No. 3 moved by Shri S. M. Banerjee was negatived. 
The Resolution was also negatived. 

16. Private Member's Resoluticm-Under Consideration 
Shri Bibhuti Mishra moved the fpllowing Res.olution:-

"This House directs the Government to bring forward a Bill to 
amend the Constitution to provide for the abolition of Raj,ya 
Sabha." 

The following Members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri M. Ram Gopal Reddy 
(3) Shri Somnath Chatterjee 
(4) Pandit D. N. Tiwary 
(5) Shri Era Sezhiyan 
(6) Shri A. K. M. Ishaque 
(7) Shri R. R. Sharma 

The discussion was not concluded. 
17. Report of Business Advisory Committee 

Shri K. Raghuramaiah presented the Twenty-eighth Report of the 
Business Advisory Committee. 
18. Discussion Under Rule 193 

Shri Maclhu D8iI1davate raised a discussion on the statement made by 
the Minister of Health and Family PlanninJ{ in the House on the 30th 
March, 1973 regarding the agitation bv the interns, house-surgeo.os, 
registrars and post graduate students in Delhi hospitals. 

The following Members took part in the debate:-
(1) Shri Bbagwat Jha Azad 
(2) Shri Krishna Chandra Halder 
(3) Shri Vasant Sathe 
(4) Shri S. M. Banerjee 
(5) Shri Jagannathrao Joshi 
(6) Shri Khemchandbhai Chavda 

Shri R. K. Khadilkar replied to the discussion. 
7.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 2nd April, 1973) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 30, 1973/Chaitra 9, 1895 (Saka) 

No. 242 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 541, 542, 545-547 and 554 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5300, 5302-5336, 5338-5345, 

5347 -5360, 5362-5373. 5375-5415 and 5417-5499 were laid on th. 
Table. 

3. Statement by Minister 
The Minister of Health and Family PJanning made a statement re-

garding the threatened strike by the interns. house-surgeons, registrars 
and postgraduate students in Delhi hospitals from the midnight of the 
31st March, 1973. The Minister also laid on the Tab1e a copy of the 
memorandum submitted to him by the interns, house-sur~eons, registrars 
and postgraduate students of Government hospitals in Delhi. 

f. Papers laid on the Table • 
The following papers were laid on the Table:-

(1) A coPY of the Annual Report (Hindi and English versions) of 
the Delhi Financial Corporation together with statement of 
assets and liabilities. profit and loss account and Auditor's 
Report for the vear 1971-72 published in Notification No. F. 
6(11) 172-Fin. (Gen1.) in Delhi Gazette dated the 19th Decem-
ber, 1972, under sub-section (3) of section 38 of the State 
Financial Corporations Act, 1951. 

(2) A copy of Notifiration No. G.S.R. 159(E) (Hindi and En"Jish 
versions) published in Gazette of India dated the 7th March. 
1973, under section 159 of the Customs Act, 1962, together with 
an explanatory memorandum. 

(3) A copy of Notification No. G.S.R. 172(E) (Hindi and English 
versions) published in Gazette of India dated the 16th March, 
1973. issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 

[p.T.O. 



(4) A copy of the Audit Report on the Accounts of the Tea Board 
for the year 1969-70 along with the statement of Accounts 
(Hindi and English versions). 

5. Messages from Rajya Seltha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Refugee Relief Taxes (Abolition) Bill, 
1973, passed by Lok Sabha on the 2mh March, 1973. 

(ii) That Rajya Sabha had no recommendations to make to Lo~ 
Sabha in regard to the Union Territories Taxation Laws 
(Amendment) Bill, 1973. passed by Lok Sabha on the 26th 
March, 1973. ~ 

eiii) That at its sitting held on the 29th March. 1973, Raj'ya Sabha 
agreed to the amendments made by Lok Sabha on the 26th 
March, 1973. in the Capital of Punjab (Development and 
Regulation) (Chandigarh Amendment) Bill, 1972. 

(iv) That at its sitting held on the 29th March, 1973. Rajya Sabha 
concurred in the recommendation of Lok Sabha to appoint a 
member of Rajya Sabha to the Joint Cor.nmittee on the Dis-
turbed Areas (Special Courts) Bill. 1972. in the vacancy 
caused by the resignation of Shrt Bhola Paswan Shastri from 
the membership of the said Joint Committee and appointed 
Shrimati Jahanara Jaipal Singh. a Member Qf Rajya Sabha. to 
the said Joint Committee to fill the vacancy. . 

(v) That at its sitting held on the 29th March, 1973, Rajya Sabha 
concurred in the recommendation of Lok Sabha to appoint 
a member of Rajya Sabha to the Joint Committee on the 
Companies (Amendment) Bill, 1972. in the vacancy caused by 
the resignation of Shri K, V. Raghunatha Reddy from the 
memberRhip of the said Joint Committee and appointed Shrf 
H. M. 'rrivedi, a Member 'lf Rajya Sabha. to the said Joint 

(vi) 

Committee to fill the vacancy. t!: 
That at its sitting held on the 29th March. 1973, Rajya Sabha 
concurrend in the recommendations of Lok Sabha' to appoint 
two Members of Rajya Sabha to the Joint Committee on the 
Untouchability (Oftences) Amendment and Miscellaneous 
Provision Bill. 1972, in the vacancies caused .by resignations 
of Prof. S. Nurul Hasan and Shri Bhela Paswan Shastri from 
the membership of the said Joint Committee and appointed 
Sarvashri Ram Niwas Mirdha and Jamnalal Berwa. Members 
of RajY8 Sabbs, to the said Joint Committee to fill the 
vacancies. 

•. Assent to Bills 
Secretary laid on the Table followin~ two Bills passed by the Houses 

of Parliament d\lring the current session and assented to:-
(1) The Appropriation (Vote on Account) Bill, 1973. 
(2) The Appropriation Bill, 1973. 
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'1. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and Minutes 

of the Estimates Committee:-

(1) Thirty-fifth Report on the Ministry of Industrial Development 
(Department of Industrial Development)-Small Scale Indus-
tries. 

(2) Minutes of the sittings of the Committee relating to the above 
Deport. 

S. Report and Minutes of Committee on Publie Undertakings 
Shrimati Subhadra Joshi presented the following Report and Minutes 

of the Committee on Public Undertakings:-
(1) Twenty-sevent~ Report on National Newsprint and Paper 

Mills Limited; and 
(2) Minutes of the sittings of the Committee relating to the above 

Report. 

9. The Manipur Bud,et-lt73.n 

The following items of business were taken up together:-
- (i) General Discussion on the Budget for the State of ManiplU 

for the year 1973-74. 

- eii) Demands for Grants on Account Nos. 1 to 44 in respect ot 
the Budget for the State of Manipur -for 1973-74. 

The following Members took part in the debate:-

(1) Shri N. Tomb1 Singh 
(2) Shri Jyotirmoy Bosu 
(3) Shri Paokai Haokip 
(4) Shri Indrajit Gupta 
(5) Shri Dinesh Chandra Goswa,mi 
(6) Shri G. Viswanathan 
(7) Shri lnder J. Malhotra 
(8) Shri Phool Chand Verma 

Shri K. R. Ganesh replied to the debate. 

All the Demands for Grants on Account as shown under column 3 ot 
the printed List of Demands for Grants on Account (Manipur) for 1973-
74, were voted in full. . 
10. Government Bill-Introduced 

The Manipur Appropriation (Vote on Account) Bill, 1973. 

-DiscUJSed together. 

[p.T.O. 
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11. Government BiU-Passed 
, The Man.ipur Appropriation. (Vote on Accoun.t) Bi~ 1973. 

The motion for consideration of the Bill was moved by Shri K. R. 
nanesh. 

The motion for consideration was adopted and clause-by-clause consi· 
tleration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

12. The Budget (General) 1973·'7'-Demands for Grants 
Combined discussion on the following items of business commenced:-

** (i) Demands for Grants Nos. 58 and 59 for whi"ch the Ministry 
of Industrial Development is responsible. 

**(ii) Demands for Grants Nos. 95, 96 and 97 for which thlt 
Department of Science and Technology is responsible . . . 

Twenty-nine cut motions [Nos. 40 to 45, 50, 53 to 72, 76 and 77] to 
the Demands for Grants for which the Ministry of Industrial Develop~ 
lIlent is responsible, were moved. 

The discussion was not concluded. 
13. Repori of Public Accounts Committee 

Shri Era Sezhiyan presented th~ Seventy-eighth Report of the Public 
Accounts Committee on paragraphs 35 and 52 of the Report of the Comp-
troller and Auditor General of India for the year 1970-71-Union Gov-
t'rnment (Civil) relating to the Departments of Steel and Science aDd 
T~chnology (CSIR). 
14. Motion Re: Twenty-fifth Report of Committee on Private Mombel'lB' 

Bills and Resolutions 
Shri Biren Engti moved the followine: motion:-

"That this House do agree with the Twenty-fifth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented t-a the House on the 28th March, 1973." 

The motion was adopted. 
15. Private Member's Resolution-Negatived 

Discussion on the following Resolution moved by Shri H. N. Mukerjee 
on the 2nd March. 1973 and the amendments thereto moved on the 16th 
March. J9'73, eontinued:-

"This House is of the opinion that Forei·gn Oil Companies and 
other vital industries under the control of the 75 monopoly 
houses be nationalised." 

Shri Dev Kanta Borooah took pad in the debate. 
Shri H. N. Mukerjee replied to the debate. 
Amendment No.1 moved by Shri M. C. Daga was negatived. 

.*J>iscussed together. 



Amendment No.2 moved by Shri S. M. Banerjee was withdrawn by 
leave of the House. 

Amendment No. 3 moved "by Shri S. M. Banerjee was negatived. 
The Resolution was also negatived. 

16. Private Member's Resolution-Under Consideration 
Shri Bibhuti Mishra moved the fpllowing Resolution:-

"This House directs the Government to bring forward a Bill· to 
amend the Constitution to provide for the abolition of Rajya 
Sabha." 

The following Members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri M. Ram Gopal Reddy 
(3) Shri Somnath Chatterjee 
(4) Pandit D. N. Tiwary 
(5) Shri Era Sezhiyan 
(6) Shri A. K. M/lshaque 
(7) Shri R. R. Sharma 

The discussion was not concluded. 
17. Report of Business Advisory Committee 

Shri K. Raghuramaiah presented the Twenty-eighth Report of the 
Business Advisory Committee. 
18. Discussion Under Rule 183 

Shri Madhu Dandavate raised a discussion on the statement made by 
the Minister of Health and Family Planninll( in the House on the 30th 
March, 1973 regarding the agitation bv the interns, house-surgeoo8, 
registrars and post graduate students in Delhi hospitals. 

The following Members took part in the debate:-
(1) Shri Bhagwat Jha Azad 
(2) Shri Krishna Chandra Halder 
(3) Shri Vasant Sathe 
(4) Shri S. M. Banerjee 
(5) Shri Jagannathrao Joshi 
(6) Shri Khemchandbhai Chavda 

Shri R. K. Khadilkar replied to the discussion. 
7.10 P.M. 

(Lok Sabha adjourned. till 11 A.M. on Monday, the 2nd April, 1973) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 2. 19731Chaitra 12, 1895 (Sake) 

No. U.1 

11.01 A.M. 

1. Starred Questioas 

Starred Questions Nos. 561, 563. 564, 566, 569 and 571 were orally 
answered. Replies to rema!ning questions were laid on the Table. 

2. Uastarred Questions 

Replies to Unstarred Questions Nos. 5500-5553, 555~652 and 
5654-5699 were laid on the Table. 

3. Callinl Attention 

Shri Indrajit Gupta called the attention of the Minister of Commerce 
to the reported failure of the Minerals and Metals Trading Corporation 
to conclude contracts with USSR and Poland for export ot Indian mica. 

The Minister of Commerce made a statement in regard thereto. 
4. Adjoumment Motion 

The Speaker gave his consent to the moving of an adjournment 
motion given notice of by Sarvashri Jyotirmoy Bpsu and Era Sezhiyan 
regarding the reported statement on behalf of the Government made by 
the Attorney General before the Supreme Court on the 30th March, 
1973, about amending the Maintenance of Internal Security Act. 

SOO Jyotirmoy Bosu then asked for leave of the House to the moving 
of the motion. The Speaker asked those Members who were in favour 
of leave being granted to rise in their places. As not less than fifty 
Members rose, the Speaker informed the House that the leave was 
granted and directed that the motion be taken up at 4 P.M. 
5. Papers Laid on the Table 

The follOWing papers were laid on the Table:-
(1) A copy of the Merchant Shipping (Examination of Engineers 

and Engine Drivers of Fishing Vessels) Rules, 1973 (Hindi and 

[P.T.D. 
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English versions) publ!siled in Notification No .. G.S.R. 136 in 
Gazette of India: dated the 10th February, 1973, under sub-
section (3)0£ section 458 of the Merchant Shipping Act, 1958. 

(2) A copy of the Delhi Mo~r Vehicles (Sixth Amendment) Rules, 
1972 (Hindi and English versions) published in NotlfiK:ation 
No. F,3(80) 172-Tpt. in Delhi Gazette dated the 2nd January, 
1973, under sub-section (3) of section 133 of the Motor Vehi-
cles Act. 1939. 

(3) A copy of the Certified Accounts (Hindi .and English versions) 
of the Post-graduate Institute of Medical Education and Re-
search, Chandigarh, for the year 1971-72 together with the 
Audit Report thereon, under sub-section (4) of section 18 of 
the Post-Graduate Institute of Medical Education and Re-
search, Chandigarh, Act, 1966. 

(4) A copy of the Import Trade Control Policy for the year 1973-
74---Vol. I & II. 

V (5) A copy of the Agreement dated the 13th December, 1972 (Hindi 
and English versions) entered into between the Central Gov-
ernment and the Government of the Sta·te of West Bengal 
regarding Belgharia Expressway including the road portion of 
Vivekananda bridge, connecting National Highways 2 and 34. 
under section 10 of the National Highway Act, 1956. 

(6) (i) A copy of the Andhra University.J.Amendment) Ordinance, 
1972 (No. 7 of 1972) promulgated by the Governor of Andhra 
Pradesh on the 30th December, 1972, under provisions of 
article 213(2) (a) of the Constitution read with clause (c) (iii) 
of the Proclamation dated the 18th January, 1973, issued by the 
President in relation to the State .of Andhra Pradesh. 

(ii) A statement explaining the circumstances why the Ordinance 
could not be laid before the Legislature. 

(7) A copy of the Report of the Third Central Pay Commission. 
(Volumes I to IV). 

6. Messages frem Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 29th Mall'ch, 1973, Rajya Sabha 
paB3ed the Orissa State Legislature (Delegation of POWel'S) 
Bill, 1973. 

(ii) That at its sitting held on the 30th March, 1973, Rajya Sabhs 
agreed without any amendment to the Delhi School Education 
Bill, 1973, passed by Lok Sabha on the 27th M$rch, 1973. 

'1. BiU passed by Raj)'a Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Orissa State Legislature 

(Delegation of Powers) Bill. 1973, as passed by Rajya Sabha. 
&.. StM __ ~y MiDisteJo 

The Minister of Agriculture made a statement regall'dinJl purchase of 
Milo from abroad. 
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9. Motion re Twenty-eighth Report of Business Advisory Committee 
Shri K. Raghuramaiah moved the following motion:-

"That this House do agree with the Twenty-eighth Report of the 
. Business Advisory Committee presented to the House on the 

30th March, 1973." 
The motion was adopted. 

10. The Budget (General) 1973-74-Demands for Grants 
Combined discussion on the following items of business continuW:-

*(i) Demands for Grants Nos. 58 and 59 for which the Ministry of 
Industrial Development is responsible' ·and the cut motioDS 
thereto moved on the 30th March, 1973. 

*'(ii) Demands for Grants Nos. 95, 96 and 97 for which the Depart-
ment of Science and Technologv is responsible. 

The discussion was interrupted by Adjournment Motion. 
11. Adjournment Motion 

At 4 P.M. Shri Jyotirmoy Bosu moved the following motion:-
"That the House do now adjourn." 

The following Members took part in the debate:-
(1) Shri H. R. Gokhale (He also laid on the Table (i) Certifted 

Copy of record of proceeding.> of the Supreme Court dated 
26th March, 1973 in Writ Petition No. 266 of 1972 and (it) A 
note dated 1st April, 1973 from the Attorney General.) 

(2) Shri H. N. Mukerjee 
(3) Shri Jagannatb Rao 
(4) Shri Era Sezhiyan 
(5) Shri N. K. P. Salve 
(6) Shrj Atal Bihari Vajpayee. 
(7) Shri A. K. Sen. 
(8) Shri Shyamnandan Mishr~ 
(9) Shri Vikram MahajaR 

(10) Shri P. K. Deo. 
(11) Shri V. K. Krishna Meno~ 
(12) Shri Madhu Dandavate. 
(13) Shrimati Maya Ray. 
(14) Shri H. R. Gokhale . 

Shri Jyotirmoy Bosu replied to the depate. 
On the motion the House divided, Ayes 42; Noes 186. The motion 

was accordingly negatived. 
---'-'" _ .. __ ._-_._-------------- -_ .. __ ._---- ------

~Discussed together. 
[p.T.O. 
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12. The Budget (General) 1973-74-Demands for Grants 
Combined discussion on the Demands for Grants for which the (i) 

Ministry of Industrial Development is responsible and (ii) Department 
of Science and Technology is responsible, was resumed. 

The di~cussion was not concluded. 
7.15 P.M. 

(I.ok Sabha adjourned till 11 A.M. on Tuesday, the 3rd April, 1973) 
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LOK SABD 

BULLETIN-PART I 
[Brief Recold of Proceedings] 

Tuesday, Apri 3, 19731Chaitra 13, 1895 (Saka) 

No. 2M 

11.02 A.M. 

1. Starred QuestioDS 

Starred Questions Nos. 583, 584, 586, 587, 589, 591 and 593-595 were 
orally answered. Replies to remaining questions were laid on the 
Table. 

2. U ... tarred Questio.na 

Replies to Unstarred Questions Nos. 5700-6761, 5763-5787, 5789-
5798, 5800-5807, 5809, 5811-5832 and 5834-5899 were laid OD the 
Table. 

3. Paper laid on the Table J 
A copy of the Fifty-first Report of the Law Commission on compen-'" 

sation for injuries caused by automobiles in hit-BIld run easel, was laid 
on the Table. 

4. Report of Public Ace01lDta CoauDittee 
Shri Era Sezhiyan presented the Seventy-ninth Report of the Public 

Accounts Committee on paragraphs relatiJlR' to Railway Operation, Ex-
penditure etc., included in the Report of the Comptroller and 4uditor 
General of India for the year 1970-71-Union Government (Railways). 

5. Motions reprdiag Joint Committees 
(1) Shd S. M. Siddayya moved the following motion:-

"That this House do appoint Sarvashri K. C. Pant, A.M. Chella-
chami aoo Amar Singh Chaudhari to the Joint Committee on 
the Bill to amend the Untouchability (Offences) Act, 1965 
and further to amend the Representatton of the People Act, 
1951 in the vacancies caused by Shri R. D. Bhandare ceasing 
to be a member of the House and by the resignations of 
Sarva'3hri Subodh Hansda and D. P. YadlW." 

The motion was adopted. 
[P.T.O. 



(ii) Shri Anant Prasad Sharma moved the followintl motion: -
"That this House do appoint Shri Purshottam Kakodkar to the 

Joint Committee on the Bill further to amend the Mines Act, 
1952 in the vacancy caused by the resignation of Shri 
Balgovind Verma." 

The motion was adopted. 
6. Motion regarding Report of Joint Committee 

Shn. Anant Prasad Sharma moved the following motion:-
"That this House do further extend upto the first day of the 

second week of the next session, the time for the presentation 
of the Report of the Joint Committee on the Bill further to 
amend the Mines Act, 195!." 

The motion was adopted. 
7. The Budget (General) 1973-74-Demands for Grants 

Combined discussion on the followlntl items of busineS'.;; continued 
and was concluded:-

*(i) Demands for Grants Nos. 58 and 59 for which the, Ministry o~ 
Industrial Development is responsIble and the cut motions 
thereto moved on the 30th March, 1973 . 

. AI (ii) Demands for Grants Nos. 95, 96 and 97 for which the Depart-
ment of Science and TeChnology is responsible. 

All the cut motions to the Demands for Grants for which the Minis-
try of Industrial Development is responsible, moved on the 30th March, 
1973, were negatived. 

All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Industrial Development is responsi-
ble, as shown under column 4 of the printed List of Demands for Grants-
Budget (General) 1973-74, were voted in full. 

All the Demands for Gr:ants (both Revenue Account and Capital 
Account) fOr which the Department of Science and Technology is res-
ponsible, as shown under column 4 of the printed List of Demands for 
Grants-Budget (General) 1973-74, were voted in full. 

(iii) Discussion on the Demands for Grants Nos. 44 and 45 for which 
the Ministry of Heavy Industry is responsible comment:ed. 

The discussion was not concluded. 
6.01 P~M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th April, 1973) , . 

CORRIGENDUM 
In Bulletin-Part I, dated April 2, 1973-
Page 973, paragraph 11,-

lines 5 and 6, fOT "dated 26th March, 
read "from ·26th to 30th March, 1973". 

S. L. SHAKDHER, 
Secretary. 

1973". 

--- ----_ ..... ----... _-------_._---- ---- "-'.-~'" 

*Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Recoro of Proceedings] 

Wednesday, April 4, 19731Chaitra 14, 1895 (Saka) 

No.W 

11.02 A.M. 

]. Starred Questions 

StaITed Questions Nos. 601, 602, 604, 606, 607, and 611-614 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred QuC!!stions 

Replies to Unstarred Questions Nos. 5900-5984, 5986, 5989, 5990, 5992, 
5993, 5996-6014, 6016-6041, 6043-6070, 6072-6087 and 6089-6099 were laid 
on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Forest Service (Probation) Amendment Rules, 
1973, p-ub1ished in Notification No. G.S.R. 257 in Gazette of 
India aated the 17th March, 1973. 

(il) The Indian Administrative Service (Cadre) Amendment 
Rules, 1973, published in Notification No. G.S.R. 277 in 
Gazette of India dated the 24th March, 1973. 

(Ul) The Indian Police Service (Cadre) Amendment Rules, 1973, 
published in Notification No. G.S.R. 278 in Gazette of India 
dated the 24th March, 1973. 

(iv) The Indian Administrative Service (Recruitment) Amend-
ment Rules, 1973, published in Notification No. G.S.R. 279 
in Gazette of India dated the 24th March, 1973. 

(v) The Indian Police Servjce (Recruitment) Amendment Rules, 
1973, published in Notification No. G.S.R. 280 in Gazette of 
India d~ the 24th March, 1973. 

[P.T.O. 
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(2) A copy each or th~ fOl1,h\ing papers (Hir..di and English ver-
sions) under sub-section (1) of section 619A of the Compa·nies 
Act, 1956:-

(.) Review by the Government on the wO:'kin~' of the Uranium 
Corporation of India LimUed., Jaduguda, lOr the year l!11l-
72. . :. 

(;i) Annual Report of the Uranium Corporation of India Limlted, 
Jaduguda, for the year 1971-72 alOng with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

4. The Budget (General) 1913~74-Demands for Grants 

(i) Dbcussion on the Demands for Gralnts Nos. 44 and -15 for which 
the Min stry of Heavy Industry is responsible continua-! and was 
concluded. 

All the demands for Grants (both Revenue Account and Capita] 
Account) for which the Ministry of Heavy Industry is responsible, at;! 
shown u'lder column 4 o! the printed List of Demand's for Grants-
Budget (General) 1~73-74, were voted in: full. 

(i.) Combined discussion on the following items of business coromen-
ced:-

*(a) Dems'l:ds for Grant-3 Nos. 25 to 27 for which the Ministry of 
Education and Social Welfare is responsible. 

*(b) Dem:lllds for Gmnts Nos. 92 nlld 93 for w!1ich the Depart-
ment of Culture i; rc:,),msible. ... , 

Ninety-seven cut motions [Nos. 3 to 74 and 77 to 101] to the Demands 
for Grants for which the Ministry of Education and Social Welfare is 
responsible, were moved. 

Seven cut motions [Nos. 1 to 6 arid 8] to the Demands for Grants for 
which the Department of Culture is responsible, were moved. 

The discussion was not concluded. 

5. Half-an-Hour discussion 
Dr. Saradish Roy raised a. half-an-hour discussion on points orising 

out of the a·nswer given on the 27th February, 1973 to Unstarred Question 
Nos. 1113 regarding e6mings by running ',;pecial trains on Sealdah Divi-
sion (Eastern Railway) . 

. Shri Mohammed Shaft Qureshi replied to the di$cussion. 
6.25 P.M. 

(!.ok Sfibhaadjourned till 11 A.M. on Thursd'ilY, the 5th April, 1973). 

- ._ ... - _._._-._-_ ...... -. -- ... ..; .-."._- . 

*Discussed together. 
978 

MGIPND-LS I-51 (D) L~-4-4-7~,.-8LO. 
~ ,-,. I .. 

, I 

S. L. SHAKDHER, 
Secretary. 

• 



LOX SABRA 

BULLETIN-PART I 

[Brief Recoro of Proceedings] 

Thursday, April 5, 1973/Chaitra 15, 1895 (Saka) 

No. Z~ 

11.02 A.M. 

1. Starred Questions 
Starred Questions Nos. 623---826, 628-631, 633 and 634 were orally ans-

wered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6100-6150. 615~158, 6160-6230 
and 6232-6249 were laid on the Table. 

3. Calling Attention 

Shri Dinen Bhattacharya called the attention of the Minister of Steel 
and Mines to the reported brutal killing of three workers at the East 
Basuria Colliery ql.l!1rters near Dllanbad on 2nd April, 1973 by a gang of 
armed goondas. 

The Minister of Steel and Mines made a statement in regard thereto. 

4. Statement by Minister 

The Minister of Steel and Mines made a statement regarding certain 
incidents at Bhilai on the 2nd April, 1973. 

5. Statement under Direction 115 

Shri Shanker Rao Savant made a statement regarding variations 
made by the Minister of Railways in the figures of estimated cost of the 
West Coast Railway Projects from Apta to Mangalore given to the House 
from time to time. 

The Minister of Railways laid on the Table a statement in reply 
thereto. 

[P.T.O. 
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•• Motion r~ardiDC Joint Committee 
Shri L. D. Kotoki moved the following motion:-

"That this House do appoint Shri Vikram Mahajan to the Joint 
Committee on the Bill to provide for the speedy trial of 
certain offences in certain 8!l'eas and for matters connected 
therewith, in the vacancy caused by Shri R. D. Bhandare 
ceasing to be a member of the House." 

-The motion was adopted. 

7. The Budget (General) 19'13-'l4-DeJll.8nds for Grants 
Combined discussion on the following items of business continued:-

*(i) Demands for Grants Nos. 25 to 27 for which the Ministry of 
Educ8ltion and Social Welfare is responsible and the cut 
motions thereto moved on the 4th April, 1973. 

* (ii) Demands for Grants Nos. 92 and 93 for which the Depart-
ment of Culture is responsible and the cut motions thereto 
moved on the 4th April, 1973. 

The discussion was not concluded. 

8 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 6th April, 1973). 

-Discussed. together. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 6, 1973/Chaitra 16, 1895 (Saka) 

No. 247 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 641-643, 646, 648 and 652-655 were orally 
a'Ilswered. Replies to remaining qv.estions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6251-6269, 6271-6325, 6327-
6357, 6359-6383, 6385-6397, 6399--6417 and 6419-8450 were laid on the 
Table. 
3. Calling Attention 

Shri Bhagwat Jha Azad called the attention of the Minister of Irri-
gation and Power to the reported statement by the Minister of Irriga-
tionand Power of Bih8ll' regarding the possibility of destruction of main 
Kosi Canal any time. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Wealth-tax (Amendment) Rules, 1973 (Hindi 

and English versions) pubI:shed in Notification No. S.D. 154(E) 
in Gazette of India dated the 17th March, 1973, under sub-
section (4) of section 46 of the Wealth-tax Act, 1957 together 
with an explanatory memorandum. 

(2) A copy of the Gift-tax (Amendment) Rules, 1973 (Hindi and 
English versions) published in Notification No. S.D. 155(E) 
in Ga!l:ette of India dated the 17th March, 1973, under sub-
section (4) of section 46 of the Gift-tax Act, 1958 together 
with an explanatory momorandum. 

(3) A copy of the Companies (Profits) Surtax (Amendment) 
Rules. 1973 (Hindi and English versions) published in Notifi-
cation No. S.D. 156 (E) in Gazette of India dated the 17th 
March, 1973. under sub-section (3) of section 25 of the Com-
panies (Profits) Surtax Act, 1964 together with an explanatory 
memorandum. 

(4) A cOPv each of the follovying Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) The Income-tax (Amendment) Rules, 1973, published In 
Notification No. S.D. 159(E) in Gazette of India dated the 
20th March, 1973 together with an explanatory memo-
randum . 

• ~. • ... --:"7·r": .. "!f' ... ~ 
... -.... -~ .......... , -........ -~, 
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(ii) The Income-tax (Second Amendment) Rules, 1973, published ) 
in Notification No. S.O. 160(E) in Gazette of India dated the 
20th March, 1973. 

(5) A copy of the Emergency Risks (Goods) Insurance (Amend-
ment) Scheme, 1973 (Hindi and English versions) published 
in Notification No. S.O. 148(E) in Gazette of India dated the 
16th March, 1973, under sub-section (6) of section 5 of the 
Emergency Risks (Goods) Insurance Act, 1971. 

(6) A copy of Emergency Risks (Undertakings) Insurance 
(Amendment) Scheme, 1973 (Hindi and English versions) 
published in Notification No. S.O. 149(E) in Gazette of India, 
dated the 16th March, 1973, under sub-section (7) of section:. ': 
of the Emergency Risks (Undertakings) Insurance Act, 1971 ... 

~ (7) A copy of statement (Hindi and English versions) dated the 
5th April, 1973 issued by the Vice-Chancellor, Aligarh Mus-
lim University on the closure of the University. 

5. Assent to Bills 
Secretary laid on the Table followin·g eleven Bills passed by the 

Houses of Parliament during the current session and assented to:-
(1) The Appropriation (Railways) Bills, 1973. 
(2) The Appropriation (Railways) No.2 Bill, 1973. 
(3) The Andhra Pradesh State Legislature (Delegation of Powers) 

Bill, 1973. 
(4) The Andhra Pradesh Appropriation (Vote on Account) Bill, 

1973. 
(5) The Andhra Pr~esh Appropriation Bill, 1973. 
(8) The Orissa Appropriation (Vote on Account) Bill, 1973. 
(7) The Orissa Appropriation Bill, 1973. 
(8) The Refugee Relief Taxe3 (Abolition) Bill, 1973. 
(9) The Union Territories Taxation Laws (Amendment) Bill, 

1973. 
(10) The Coal Mines (Taking Over of Management) Bill, 1973. 
(11) The Manipur Appropriation (Vote on Account) Bill, 1973. 

G. Reports of Committee on Public Undertakings 
Shrimati Subhadra Joshi presented the following Reports of the 

Committee on Public Undertakings:-
(1) Twenty-fifth Report regarding action taken by Government 

on the recommendations contained in their Third Report on 
Bharat Electronics Limited. 

(2) . Twenty-sixth Report regardinlZ action taken by Government 
on the recommendations contained in their Second Report on 
Bharat Earth Movers Limited . 

. --_ ... _--_._. -_._--... - _ .. -.-----...... -.. --.-.--~- _ ....... __ ._----_. -'-.~ . - ._' .,.- .-

,.-.:. 

@Laid by the Minister of Education and Social Welfare duri!1g his . 
reply to the discussion on the Demands for Grants of the Ministry 
(vide Paragraph 9). 
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7. Statement by Minister 
The Minister of Finance laid on the Table a statement regarding the 

nature of discussions in the meeting of Group of Twenty held at 
Washington in March, 1973, together with communique issued at the 
end of the meeting. 

S. Government Bill-Introduced 
The Textiles Committee (Amendment) Bill, 1973. 

9. The Budget (General) 1973-74-Demands for Grants 
Combined discussion on the following items of business continued 

and was concluded:- . 
* (i) Demands for Grants Nos. 25 to 27 for which the Ministry of 

Education and Social Welfare is responsible and the cut 
motions thereto moved on the 4th April, 1973. 

"'(ii) Demands for Grants Nos. 92 and 93 for which the Department 
of Culture is responsible and the cut motions thereto moved 
on the 4th April, 1973. 

All cut motions to the Demands for Grants for which the Mini~try 
of Education and Social Welfare is responsible, moved on the 4th April, 
1973, were negatived. 

All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Education and Social Welfare is 
responsible, as shown under column 4 of the printed List of Demands for 
Grants-Budget (General) 1973-74, were voted in full. 

All the cut motions to the Demands for Grants for which the Deoart-
ment of Culture is responsible, moved on the 4th April 1973 were negatived. . , , 

All the Demands for Grants (Revenue Account) for which thE- De-
partment of Culture is responsible, as shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1973-74, were 
voted in full. 

to. Private Mem.ber's Bill-Introduced 
The Constitution (Amendment) Bill, 1973 (Amendment of articles 

62 and 65) by Shri Arjun Sethi. 

11. Private Member's Bill-Withdrawn 
The Constitution (Amendment) Bill, 1972 (Amendment of Seventh 

Schedule) by Shri Arjun Sethi 
Discussion on the motion for consideration of the Bill moved by 

Shri Arjun Sethi on the 23rd March, 1973. continued. 
The following Members took part in the debate:-

(1) Shri Shyarna Prasanna Bhattacharyya 
(2) Shri B. R. Shukla 

. ·Discussed together. 
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(3) Dr. Laxminara'Yan Pandeya 
(4) Shri M. Ram Gopal Reddy 
(5) Shri E. R. Krishnan 
(6) Shri Jharkhande Rai 
(7) Shri Dinesh Chandra Goswami 
(8) Shri Ramkanwar 

• (9) Shri Giridhar Gomango 
(10) Shri P. G. Mavalankar 
(11) Shri D. P. Yadav 

Shri Arjun Sethi replied to, the debate. 

The Bill was withdrawn hy leave of the House. 

12. Private Member's Bill-under eonsideration 
The Constitution (Amendment) Bill, 1972 (Substitution of article 

335) by Shri C. T. Dhandapani 
The motion for consideration of the Bill was moved by Shri C. T. 

Dhandapani. 

The following Members took part in the debate:-
(1) Shri Shambhu Nath 
(2) Shri Dinesh Joarder (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 9th April, 1973). 
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LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 9, 1973/Chaitra 19, 1895 (Saka) 

No. ZU 
11.02 A.M. 

1. Starred Qaestious 
Starred Questions Nos. 661-665 and 667 were orally answered. 

Replies to Starred Questions Nos. 666, 668-670 and 672-680 were laid 
on the Table. 

z.. Unstarred Queatiou 
Replies to Unstarred Questions Nos. 6450A-6455, 6457, 6458, 6460-

6471, 6473-6510, 6512-6523, 6525-6560, 6562-6605, 8607-6629 and 
6631-6849 were laid on the Table. 

3. Calling Attention 
Shri Virbhadra Singh called the attention of the Minister of Irri-

gation and Power to the reported imminent impounding of water in 
Pong Dam, Himachal Pradesh and the resultinsr displacement of one 
lakh people. 

. The Deputy Minister of Irrlgation and Power made a statement in 
regard thereto. 

4.. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) 

of the Post-Graduate Institute of MediCal Education and Re-
search, Chandigarh, for the year 1971-72, under section 19 
of the Post-Graduate Institute of Medical Education and Re-
search, Chandigu-b, Act, 1966. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Housing Board of the year 1971-72 published in Andhra 
Pradesh Gazette dated the 21st December, 1972, under section 
65 of the Andhra Pradesh Housing Board Act, 1956, read 
with clause (c) (iii) of the Proclamation dated the 18th 
January, 1973 issued by the President in relation to the 
State of Andhra Pradesh. 

[P.T.O. 
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(3) A copy of the Housing Programme, Budget and Schedule of 
Staft for the ye8ll" 1972-73 of the Andhra Pradesh HOWling 
Board (Hindi and English versions) published in Andhra 
Pradesh Gazette dated the 14th December, 1972 under sec-
tion 26 of the Andhra Pradesh Housing Board Act, 1956, read 
with clause (c)(iii) of the ProclamaJl:ion dated the 18th 
January, 1973 issued by the President in relation to the 
State of Andhra Pradesh. 

(4) A copy of the Annual Report (Hindi and Eng1is1F versions) 
of the Haryana Agro-Industries Corporation Limited, 
ChlU'ldigarh, for the year 1910-71 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

5. Report of CoJ:llDlittee on Public Undertakings 
Dr. Kadlas presented the Twenty-ninth Report of the Committee on 

Public Undertakings regarding action taken by Government on the 
recommendatioll'S contained in their Twentieth Report on ShiPi'ing Cor-
poration of India Limited. 
6. Statement by Minister 

The Minister of State for External Affairs made a statement regard-
ing situation in Sikkim. 
7. Govemment BUI-introduced 

,he Delhi Sales Tax Bill, 1973. 
Y.' The Budget (peneral) 19'r.l-74.-Demands for Grants 

0) Discussion on the Demands for Grants Nos. 10 to 13 for which 
the Ministry of Commerce is responsible commenced and was concluded. 

Seventeen cut motions [Nos. 8 to 24] were moved and negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Commerce is responsible, as shown 
under column 4 of the printed List of Demands for Grants-Buc!get 
(General) 1973-74, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 63 to 65 for which 
the Ministry of Irrigation and Power is responsible commeneed. 

Fifty-two cut motions [Nos. 18 to 21 and 25 to 721 were moved. 
The dilCUSSion WQ6 not concluded. 

9. Ralf-An-!lour DiseUsdoa 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on points aris-

ing out of the answer given on the 23rd February, 1973 to Starred Ques-
tion No. 80 regarding demand made for inquiry into the workln, of the 
Reserve Bank of India. 

Shri Y. B. Cha'l1an repUed. to the discussion. 
'6.51 P.M. , 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 10th April, 1973) 
S. L. SHAKDHER, 

SeeretarJ. 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tue9.iay, April 10, 1973/Chaitra 20, 1895 (Saka) 

No. 249 

1. Starred Questions 
Starred Questions Nos. 681, 684, 686-688, 691, 094 and 695 were orally 

answered. Replies to remaininj.!; questions were laid on the Table. 
~. Unstarred Questions 

Replie3 to Un starred Questions Nos. 6650-6'688 and 6690-6849 were 
laid on the Table. 
3. Short Notice Question 

Reply to Short Notice Question No.6 addressed to the Minister of 
Irrigation and Power regarding crisis in production of power in Andhra 
Pradesh was laid on the 'Dable as the Member was absent. 
4. Calling Attention 

Shri Jagannathrao Joshi ca·l1ed the attention of the Minister of Steel 
and Mines to the reported serious shortage of coal supply resulting in 
cancellation of nearly 74 branchline trains of Northern Railways and; 
fall of production and lay-oft's in respect of the manufacture of bangles 
in Ferozabad rendering thousands of workers jobless. 

The Deputy Minister of Steel and Mines made a statement in regard 
thereto. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A CO?y each of the following Notifications under sub-

section (6) of section 16 of the Andhra Pradesh Enterta~n­
ments '!lax Act, 1939, read with clause (c) (iii) of the Pro-
clamation dated the 18th January, 1973 issued by the Presi-
dent in relation to the State of Andhra Pradesh:-

(a) G.O. Ms. No. 459 published in Andhra Pradesh Gazette 
dated the 10th August, 1972 making certain tBmendments to 
the Andhra Pradesh Entertainments Tax Rules, 1939. 

(b) G.O. Ms. No. 469 published in Andhra Pradesh Gazette 
dated the 10th August, 1972 making certain amendments to 

the Andhra Pradesh Entertainments Tax Rules, 1939. 
(ii) A statement (Hindi and English versions) explaining reasons 

for not laying on the Table Hindi version of the above Noti-
fications. 

(2) A copy of the Report (Hindi version) of the Comptroller and 
Auditor General of India, for the year 1~71-72, Union Gov-
ernment (Railways), under article 151(1) of the Constitution. 

(3) A copy of Appropriation Accounts, Railways, for 1971-72, 
Part I-Review (Hindi version). 
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(4) A copy of Appropriation Accounts, Railways, for 1971-72, 
Part II-Detailed Appropriation Accounts (Hindi version). 

(5) A copy of Block Accounts (including Capital Statements 
comptising the Loan Accounts), Balance Sheets and Profit 
and Loss Accounts, Railways, for 1971-72 (Hindi version). 

(6) A copy of the Finance Accounts (Hindi version) of the Cen-
tral Government for the year 1969-70. 

(7) A copy each of the following reports (Hindi version) under 
section '62 of the Monopolies and Restrictive Trade Practices 
Act, 1969:-

(i) Annual Administrative Report on the working of the Mono-~.). 
polies and Restrictive Trade Practices Commission for the 
period August 6, 197O-December 31, 1971. 

(ii) Report on the working and Administration of the Monopolies 
and Restrictive Trade Practices Act, 1969, for the period 
from 1st June, 1970 to 31st December, 1971. 

(8) A COpy of the Export of De-oiled Rice Bran (Quality Control 
and Inspection) Amendment Rules, 1973 (Hindi and English 
versions) published in Notification No. S.O. 878 in Gazette o·f 
India dated the 24th March, 1973, under sub-section (3) of 
section 17 of the Export (Quality Control and Inspection) Act, 
1963. 

(9) A copy of the Light Diesel Oil (Fixation of Ceiling Prices) 
Order, 1973 (Hindi and English versions) published in Noti-
fication No .G.S.R. 189(E) in Gazette of India dated the 1st 
April, 1973, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

G. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and Minutes 

of the Estimates Committee:-
(1) Thirty-sixth Report on the Ministry of AJ,{riculture (Depart-

ment of Agriculture)---Special Programme for Weaker Sec-
tions and Employment. 

(2) Minutes of the sittings of the Committee relating to the above 
Report. 

7. The Budget (General) 1973-74-Demancb for Grants 
Discussion on the Demands for Grants Nos. '63 to 65 for which the 

Ministry of Irrigation and Power .is responsible and the cut motions 
there,to moved on the 9th April, 19'13, Continued. 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th April, 1973) 
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11 A.M. 

LOK SABBA 

BULLETIN-~ART I 
[Brief Record of Proceedings] 

Thursd~y, April 12, 1973/Chaitra 22, 1895 (Saka) 

No. 250 

1. Starred Questions 
Starred Questions Nos. 702-705, 707, 709, 710, 713, 715 and 718 were 

orally answered. Replies to remaining questions were laid on the Table. 

z. Unstarred Questions 
Replies to Unstarred Questions Nos. 6850-6867, 6869-6891,\ 6893-

6952 imd 6954-6979 were laid on the Table. 

3. Calling Attention ,. 
! 

Shri H. N. Mukerjee called the attention of the Minister of Petro-
leum and Chemicals to the reported demand by foreign oil companies 
for further increase of 17 cents per barrel of imported crude. 

The Minister of Petroleum and Chemicals made ~ statement in regard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) 

of the Bharat Earth Movers Limited, Bangalore, for the year 
1971-72 along with the Audited Accounts arid the comments of 
the Comptroller and Auditor . General thftreon, under sub-
section (1) of section 619A of the Comt>anies Act, 1956. 

(2) (a) A copy each of the following Notifications (Hindi and 
English versions) under sub-eection (1) of section 28 of the 
Mines and Minerals (Regulation and Development) Act, 
1957:-

(i) G.S;R. 617 published in Gazette of India d,ted the 27th May, 
1972. . 

(ii) The Mining Leases . (Modification of Terrtts) Amendment 
Rules, 1972, published in Notiftcation~'NO. G.S.R. 874 in 
Gazette of India dated the 29th J\fly,· um. 

(b) . A statement showing reasons for delay in laying the above 
Notifications. ' 
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5. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and Minutes 

of the Estimates Committee:-
(1) Thirty-fourth Report'~ the MiniStry of Petroleum and Chemi-

cals (Department of Chemica:ls)-Petrochemicals. 
(2) Minutes of the sittings of the Committee relating to the above 

Report. . 

6.' Report of Public. A~counts Committee 
Soo Era Sezhiyan presented the Eightieth Report of the Public 

Accounts Committee on Chapter n of the Report of the Comptroller and 
Auditor General of India for, the . year 1970-71-Central Government· 
(Civil)-Revenue Receipts relating to Customs. 

7. Reports of Committee on Public Undertakings 
. Shri Amrit Nahata presented the following Reports of the Committee on Public Undertakings:-

(1) Thirtieth Report regardin.'t action taken by Government on 
the :recommendations contained in their Seventeenth Report 
on: Personnel Policies and! Labour-Management Relations in 
Public Undertakings. 

(2) Thirty-third Report regarding action taken by Government 
on the recommendations contained in their Sixty-sixth Report 
, (Fo~rth Lok Sabha) on Indian 'Oil Corporation (Pipelines 

" Division). 
' ...... , . 

8. Reports of Commi~tee on Petitions 
Shri Anant Prasad Sharma presented the Eleventh· and. Twelfth 

Reports of the Committee on Petitions. 

9. Motions for Elections to -Committees 

(1) Shri .Kamal Nath Tewar_i moved the following motion:-

··!That. 'he:,Jqe~rs of this House do proceed to elect in the manner 
l'~uired by; ·suJ)..rule (1) 6f Rule 311.of the Rules of Procedure 
arid Ccmduct -of Busines& ·inLok Babha, thirty members from 
among themselves to serve as memlbers of the Committee on 
Eatimates iOrthe .term begizming on the 1st May, 1973 and 
ending on the 30th April, 19'74." 

The motion was adopted. 

(iij·· ShrlEra Ser1'llyan moved the ,following moUo~:-

.. ":Jfhat the ·membersof·this House do proceed·lto alect in the 
·manaer r~U:ire(l.~bYJ.ub-l'\Ile .(1) of .Rule 309 of the Rules of 
Procedw-el' Jlnd. Conduct of BUSiness in Lok .. Sabha, fifteen 
members ftom ariiong' themselVes to serveu members of the 
'COmmittee :dnPublic· .Accounts for the ,WI'ql" be8inlling on the 
1st May, 1973 and ending on the 30th ~rili .1974;" 

.f-he motion was adOpted. 



(iii) Shri Era Sezhiyan moved the following motton:-
"That this House do recommend to Rajya Sabhs that Rajya Sabha 

do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term beginning on the 1st May, 1973 and ending on the 
30th April, 1974, and do communicate t? this H~~se the 
names of the members so nominated by Ralya Sabha. 

The motion was adopted. 
(iv) Shri Amrit Nahata moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the Rules of 
Procedure and Conduct of Business in Lok Sabha, ten mem-
bers from among themselves to serve as members of the 
Committee on Public Undertakings for the term beginninR on 
the 1st May, 1973 and ending on the 30th April, 1974." 

The motion was adopted. 
(v) Shri Amrit Nahata moved the followin~ motion:- . 

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate five members from Rajya Sabha to 
associate with the Committee on Public Undertakings of the 
House for the term beginning on the 1st May, 1973 and ending 
the 30th April, 1974, and do communicate to this House the 
names of the members so nominated by Rajya Sabha." 

The motion was adopted. 

10. The Budget (General) l.973-74-Demands for Grants 
Di:3Cussion on the Demands for Grants Nos. 63 to 65 for which the 

Ministry of Irrigation and Power is responsible and the cut motions 
thereto moved on the 9th April. 1973, continued. 

The discussion was not concluded. 

11. Death of Member 
The Deputy Speaker informed the House about the sudden death of 

Shri . Teja Singh Swatantra, a sitting Member of tr.e Housp.. at New 
DelhI. 

As a mark of respeet to the memory of the deceased the House was 
adjourned for the day. ' 
3.07 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 16th April. 1973). 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, April 16, 19731Chaitra 26, 1895 (Sab) 

No. 251 

1. ObItuary Reference 
The Speaker; Shrimati Indira Gandhi; Sarvashri Jyotirmoy Bosu,' tn-

drajtt Gupta, Atal Bihari Vajpayee, Shyamnandan Mlshra, V. Mayavan. 
Madhu Dandavate, Ramkanwar, B. S. Bhaul"a and Jharkhande Rat made 
references to the passing away of Shri Teja Singh Swatantra, who was 
a sitting Member of Lok Sabha. 

Thereafter, Members stood in silence for a short wh11e as a mark of 
respect. . 
Z. Starred Questions 

Starred Questions Nos. 721, 722, 725. 726. 728, 730 and 731 were orally 
answered. Replies to remaining questions were laid on the Table. 
S. tJutarred Questions 

Repl1es to Unstarred Questions Nos. 6980-7034. 7036-7043, 7045, 7046, 
'1048-7177 ana 7179 were laid on the Table. 
4. CaUing Attention 

.Shri B. R. Shukla called the attention of the Minister of Education 
and Social Welfare to the reported closure of the AUgarh Muslim Uliiver-
sfty. 

The Minister of Education and Social Welfare made a statement' IIi re-
gard thereto. 
I. Papen Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Accounts (Hindi and Enltllsh versions) 

of the All India Institute of Medical SCiences, New Delhi, for 
the year 1970-71 together with the Audit Report thereonl under 
sub-section (4) of se"i:ioD 18 of the All India Institute 01 Medi-
cal Sciences Act, 1956. . 

(2) A copy of the Annual Report (Hindi and English versions) of 
the National Cooperative Development Corporation. New Delhi, 
for the year 1971-72, under sub-section (3) of section 14 of the 
Nationai Cooperative Development Corp()ration Act, 1962. 

[p.T.O. 



•• Intimations reprdiD, Arrest and CcmvietiOll of Members 
(1) The Speaker informed the House of two telegrams dated the 12th 

and 13th April, 1973 from (i) the Station House Officer, Police Station, 
Barwah ana (U) the Superintendent of Police, Ratlam, Madhya Pradesh, 
intimating respectively-

(i) that Shri R. V. Bade. Member, Lok Sabha. was arrested on the 
12th April, 1973, at 18.20 hours, at Barwah Police Station, for 
violating the Madhya Pradesh Wheat (Restriction on Move-
ment by rail, .road, water) Order, 1973 and that he was being 
kept in custody for failure to furnish bail; and 

(it) that Dr. Laxminarayan Pandeya, Member, Lok Sabha, was 
arrested in Crime No. 25 /73 of Police Station Ringnod, under 
the Essential Commodities Act, on the 13th April, 1973, at 14.00 
hours and was produced before the Court immediately.· He 
was sentenced till rising of Court . 

. ·(2) The Chairman informed the House of a telegram dated tlie 
15th .April, 1973, from the .Superintendent of Police, Ujjain, to the 
Speaker, f,ntimating that Shri Phool Chand Verma, M~mber, Lok: Sabha, 
was mested on the 15th April, 1973. at 15.30 hours, under Seethms 
3n, ESRntial Commodities Act, for violating ban on Inter District 
Movement of Foddgrains. The Member was remanded to judicial custody 
under the order of the Sub-Divisional Magistrate and that he was lod¥ed 
in Bhaderongal'h Jail, Ujjain. . 

7. Report of Estimates Committee 

Shri Krishna Chandra Halder presented the Thirty-second Report Of 
the Estimates Committee on the Ministry of Steel and Mines (Department 
of Steel) regarding action taken b\' the Government on the recommenda-
ti~ contained in their Twentieth Report on Planning. Developmftt, 
PrOduction, Distribution etc.. of Iron and Steel and Ferro-Alloys. 

8. Government Bill-introdueed 
The ·NatiOnal Co-operative Development Corporation (Ameitdtnent) 

Bill, 1973. 

9. The Budget (GeD8ll81) 1973-7'-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 63 to 65 fOT which the 

Ministry of Irrigation and Power is responsible llDd the. cut motids 
thereto moved on the 9th April, 1973, continued and was concluded. 

All the cut motions moved on the 9th April, 1973, were negatived. 

All the De'D'Wlnds for Grants (both Revenue ACcount and Ca'tlftal 
AccMll'lt) for ~hfcb the Mtntstry of rrri~ation and .. ~ower is responsible, 
as ShOwn under column 4 of the printed List of Demands for Grants-
Budget (General) 1973-74, were voted in full 

(Ii) Discussion on the Demands for Grants Nos. 1 to 9 for which the 
Ministry of Agriculture is responsible commenced. 

------ ----------------------------------
*Announcement made at 6 P.M. 
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l" Fifty-five cut motions (Nos. 9 to 13, 27, 31 to 34, 39, 40, 42 to 76 and 
81 to 88) were moved. 

The discussion was not concluded. 

10. HaH-an-Hour Discussion 
Shri Jyotirmoy Bosu raised a half .... n-hour discussion on points arising 

out of the answer given on the 6th March, 1973 to Unstarred Question 
No. 2032 regarding purchase of shares of Shaw Wallace and Company. 

Shri D. R. Chavan replied to the discussion . 
. 6.33 P.M. 
~ (Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th April, 1973). 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, April 17, 19731Chaitra 27, 1895 (Saka) 

No. 252 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 741. 742, 744, 745, 750-753 and 755 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7180-7182, 7184-7191. 7193-
7274 and 7276--7335 were laid on the Table. 
3. Calling Attention 

8hri M. C. Daga called the attention of the Minister of Labour and Re-
habilitation to the reported indefinite strike by about twenty-seven thou-
sand textile workers in Delhi. 

The Minister of Labour and Rehabilitation made a statement in re-
lard thereto. 
,. Papers wid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following President's Acts (Hindi and Eng-

lish versions) under SUb-section (3) of section 3 of the Andhra 
Pradesh State Legislature (Delegation of Powers Act, 1973:-

(i) The Andhra Pradesh, Motor Vehicles Taxation (Amendment) 
Act, 1973 (President's Act No.2 of 1973) published in Gazette 
of India dated the 31st March, 1973. 

(ii) The Andhra Pradesh Entertainments Tax (Amendment) Act. 
1973 (President's Act No. 3 of 1973) published in Gaette of 
India dated the 31st March, 1973. 

(2) A copy of the Central Excise (Third Amendment) Rules, 1973 
(Hindi and English versions) published in Notification No. 
G.S.B. 261 in Gazette of India dated the 17th March, 1973. 
under section 38 of the Central Excises and Salt Act, 1944. 

(3) A copy each of the followi!lg ~otifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 150 published in Gazette of India dated the 17th Feb-
ruary, 1973 together with an explanatory memorandum. 

[P.T.O. 
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(U) G.S.R. 152 published in Gazette of India dated the 17th Feb-
ruary, 1973 together with an explanatory memorandum. 

(iii) G.S.R. 208 published in Gazette of India dated the 3rd March, 
1973 together with ali explanatory memorandum. 

(iv) G.S.R. 173(E) published in Gazette of India dated the 20th 
March, 1973 together with an explanatory memorandum. 

(v) G.S.R. 193A(E) published in Gazette of India dated the 2nd 
APril, 1973 together with an explanatory memorandum. 

(4) A copy each of the following Notifications (Hindi and English 
versions) issu~d under the Central Excise Rules, 1944:-

(i) G.S.R. 177(E) published in Gazette of India dated the 24th 
. March, 1973 together with an explanatory memor~ndum. 

(ii) G.S.R. 289 published in Gazette of India dated the 24th March, 
1973 together with an explanatory memorandum. 

(iti) G.S.R. 326 published in Gazette of India dated the 31st March, 
1973 together with an explanatory memorandum. 

(5) A copy of Notification No. 769-TlI72 (Hindi and English ver· 
sions) published in Andhra Pradesh Gazette dated the 13th 
Febr~ry, 1973 making certain amendments to the Andhr. Pra-
desh Excise (Arrack and Toddy Licences General Conditions) 
:Rules, 1969, under sub-section (4) of section 72 of the Andhra 
Pradesh Excise Act. 1968 read with clause (c) (iii) of the Pro-
clamation dated the 18th January, 1973 issued by the President 

,in relation to the State of Andhra Pradesh. 06) A copy of the Joint Declaration between the Governments of.· 
.India and the People's RepUblic of Bangladesh, issued on the 
17th April, 1973. 

5. Statement by Minister 
The' Minister of Petroleum and Chemicals laid on the Table a state-

ment regarding the supply position of Residuary Fuel Oil to Dhuvaran 
and Ahm.edab8d power plants from Oil and Natural Gas Commission's oil 
fields. 
6. The Budget (General) 1973-74-Demands for Graats 

DiSCUSSion on the Demands for Grants Nos. 1 to 9 for which the Min-
istry of Agriculture is responsible and the cut motions thereto moved on 
the 16th April, 1973, continued. 

The di!.,cuuion was not concluded. 
6 P.lL 

(Lok Sabha adjourned ti11'l1 A.M. on Wednesday, the 18th April, 
19'13).· . 

-Laid at 2.10 P.M. 

994 
MGIPND-LSI-221 (Il)I.S-17-4-73-810. , ' 

S. L. SHAKDHER, 
. Secretary. 



LOll SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings 1 

Wednesday, April 18, 1973/Chaitra 28, 189l) (Saka) 

/. 

No. U3 
11 A.M. 
I.Starred QuestiQns 

Starred QuestiaDs Nos. '161, 'iI3-'J6i, 718 and 7'lO were orally answer-
ed. Replies to remairriDg questWaa were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. '7338-'1347, 7Mfh.'7409, '7411-
7441 and 7443-7535 were laid on the Table. 

3. Callin. AttentiCJll 
Shri J agannathrao Joshi ealled the atteBtion of the Minister of Com-

merce to the reported miserable condition ·of handloom Weavers and 
actual users of yarn due to the failure of the Govemment in distributing 
yarn properly. 

The Deputy Minister f>f Commerce made a statement in regard there-
to. 
4. Papers Laid on the TaWe 

The following papers w~re laid OIl the Table:-
(1) A copy of the Annual Re~ (Hindi and Eaglish versiODlJ) of 
. the National Research Development Corporation of Irwiia, New 

Delhi, for the year 1971.'72 alOIl~ with the Auditod Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sUD-section (1) 01 section 619A of the Com-
panies Act. 1006. 

(2) A copy of the Report of the Comptroller and Auditor General 
of India, for the year 1971-72, Union Government (Civil), 
under article 151 (1) of the Constitution. 

(3) A copy of Union Government Appropriation A.ccount. (Civil) 
for the year 1971-72. 

(4) A copy each of the following Notifications (Hindi and Eng-
lish verSions) un4er sub-section (2) of section 3 of the All 
India Services Act, 1951:- . 

(i) The All India Servic~. (P.fovidellt FWld) Amendment R1,lles, 
1973, published in Notification No.. G.5.R. 310 in G41zette of 
India dated the 31st March, 1973. 

[P.T.O. 
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(ii) The All India Services (Provident Fund) Second Amend-
ment Rules, 1973, published in Notitlcation No. G.S.R. 3~3 . 
in Gazette of India dgted the 7th April, 1973. 

(5) (i) A copy each of the following Notifications under clause (5) 
of article 320 of the· Constitution read with clause (c) (iii) of 
Proclamation dated the 18th January, 1973 issued bv the 
President in relation to the ~tate of Andhra Pradesh:-

(a) G.O. Ms. No. 185 published in Andhra Pradesh Gazette 
dated the 24th_ August, 1972 making certain amendments to 
the Andhra. Pradesh Public Service Commission Regula-
tions, 1963. • ... 

. {b) G.O. Ms. No. 1100 published in Andhra Pradesh Gazette ) 
dated the 4th January, 1973 making certain amendment to 
the Andhra Pradesh Public Service Commission Regulations, 
1963. 

(ii) An explanatory ~emorandum (Hindi and Engiish versions) 
explilininJ( the ~easons for the issue of above Notifications and 
for not laying on the Table Hindi versions thereof. 

5. Intimations regarding remand and conviction of Members 
1. The Speaker informed the House of two _telegrams dated the 17th 

April, 1973 from (i) the Superintendent of Police, Dhar and (ii) the 
Superintendent of Police, Panna, intimating respec1avely:-

(i) that Shri B. S. Chowhan, Member, Lok Sabha, was produced 
. before the Magistrate First Class, Dharampuri, on the 14th 

April, 1973, who remanded him to jail custody till ~ 17th 
April, 1973, as the Member did not Wlish to give Personal 
Bond or bail; and 

(if) that Honorary Major Narendra Singh (Panna), Member, Lok 
Sabha, had· been convicted. and sentenced till rising of the 
Court by the Court of Additional District Magistrate (Judi-
cial), Panna, on the 17th April, 1973. .~l 

-2. The Chairman infonned the House of a telegram, dated the 17th 
April, 1973, from the Jail Superintendent, Ujjain, to the Speaker, inti-
mating that Shri Phool Chand Varnla, Member, Lok Sabha, was 
sentenced to undergo simple imprisonment for five days by the Magis-
trate, First Class, Ujjain, on the 17th April, 1973, for violating Section 
317 of the Essential Commodities Act. 
6. Report of Committee on Public Undertakings 

Dr. Kallas presented the Thirty-first Report of the Committee on 
Public Undertakings regarding action taken by Government on the 
recommendations contained in their Sixty-second Report (Fourth Lok 
Sabha) on Central Road Transport Corporation Ltd. : 
7. Statement by Minister 
. The Minister of Industrial Development and Science and Technology 
laid on the Ta·ble a statement (i) cor.recting the answer given on the 
7th March, 1973 to Starred Question No. 2~ by Shri NaTendra Singh 
Bisht regard.in.J( tri.nsport subsidy to Uttarakhand and (ii)' giving rea-
sons for delay in cOlTectin~ the ~wer. . 

----------------------_._------ --- ----
-Announcement made at 6.15 P_M. 
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8. Statement under Direction 115 
Shri JyotiTmoy Bosu made a statement regarding certain informa-

tion given by the Deputy Minister of Home Affairs on the 7th March, 
1973 in reply to a supplementary on s,tarred Question No. 234 regard-
ing expenditure on, tours undertaken by the Prime Minister. 

The Deputy Minister of Home Affairs made a statement in reply 
thereto. 

9. The Budget (General) 1973-74-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 9 for which the 

Ministry of Agriculture is responsible and the cut motion thereto 
moved on the 16th April, 1973, continued. 

The discussio:-~ was not concluded. 

10. Half-an-Hour DiscUMion 
Shri Samar Guha raised a half-an-hour discussion on points arising 

out of the answer given on the 14th March, 1973 to Unstarred Question 
No. 3308 regarding improper functionine: of Calcutta Telephones. 

Shri H. N. Bahuguna replied to the discussion. 
6.42 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 19th April, 1973) 

S. L. SHAKDHER. 
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11.02 A.M. 

LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, April 19, 1973lChaitra 29, 1895 (Saka) 

No. 254 

1. Starred Questions 
Starred Questions Nos. 781, 782, 784-787, 789, 791, 793 and 795 were 

orally answered. Replies to remaining questions were laid on the 
Table 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7536-7612, 7614-76S2 and 7654 
were laid on the Table. 
3. Calling Attention 

Shri Madhu Dandavate called the attentiOn of the Minister of Home 
Affairs to the reported disturbances in Hazaribagh resulting in the death 
of a number of persons of weaker sections. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
4. Announcement by SP.eaiter 

The Speaker informed the House of a letter dated the 2nd April, 
1973, received by him from the Chairman. Rajya Sabha and the reply 
diated the 5th April, 1973 sent by him to the Chairman,Rajya Sabha, 
regarding a news report published in the Hindustan, New Delhi,.:in 
its issue of the 31st March, 1973 about certain remarks alleged to have 
been made in Lok Sabba by Shri Bibhuti Mishra. 

The Speaker also informed the House of the letter dated the 16th 
April, 1973 received from the Editor of the said newspaper explainin, 
the circumstances under which the mistake had crept in and exPreSsing 
regret for the error. - .... 

The House agreed to treat the matter as closed. 
The Speaker observed that the Chairman, Rajya Sabha, would a180I 

be informed accordingly. 
5. Papers Laid on the Table 

The following paprs were laid on the Table:- ,. 
(1) A copy each of the following papers (Hindi and Eq1iah ver-

sions) under sub-section (1) of section 619A of the COmpanies 
Act, 1956:-

(i> (a> Review by the Gc;>vemment on the working' of the 
Bokaro Steel Limited., for the year 1971-72. 
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(b) Annual Report of the BokaTo Steel Limited. for the 
year 1971-72 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(U) (a) Review by the Government on the working of the 
Hindustan &'teel works Construction Limited, Calcutta, 
for the year 1971-72. 

(b) Ann.ual R~port of the Hindustan Steel works Construc-
tion. Limited, Calcutta, for the year 1971-72 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(2) A copy of the Cotton Textiles (Control) Amendment Order, 
1973 (Hindi and English versions) published in Notification 
No. 5.0. 959 ir. Gazette of India dated the 31st March, 1973, 
under sub-section (6) of section 3 of the Essential Comm.odi-
ties Act, 1955. 

(3) A copy of the Mineral Concession (Anrendment) Rules, 1973 
(Hfudi and English versions) publiShed in Notification No. 
G.s:.R. 58 in Gazette of India dated the 20th JanUlli'y, 1973 
under sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

s:~ :~. te Direetieus by the Speaker 

, ,~ret,arv laid, on the Table a copy of the amendments .to Directions 
OnUttmR Ditections 109 to 112 and a copy of Direction !l3C issued by 
the 8peJker under the Rules of Procedure and Conduct of Business in 
Lok Sabha. 

7. 'IathnatlOlis re,ardinR' cOnviction and arrest of Members 

(1) . The Speaker informed the House of a communication. dated 
t~ . 14th . April, 19'13, from th~ ~upe~ntendent of Police, West Nimar, 
Kharglme, Madhya Pradesh, mtImatmg that Shri: R. V. Bade, Member, 
Lok Sabha, who was arrested on the 12th April, 1973. at 18.20 hours at 
N$Og~t:. K.hecli (Brawah~), violating ban on inter district movement of 
wheat,: 'W!ilS ·pr.eSented before the Court of Magistrate, Firs.t Class, 
Bta'W;;ba,. on ,the 13th April, 1973, and was conwcted for 7days' im"; 
piisonment, in default of payment of fine of Rs. 25\-. The Member had 
been sent to Mandleshwar Jail the same day. 

*(2) The Chairman informed the House of a communication dated 
th~ 191t:h April. 1973, from the Sub-Divisional Magistrate, Parliament 
Street. New Delhi, to the Speaker, intimating that Shri Jharkhande 
Rai, Member, Lok Sabha, was arrested on the 19th April, 197a at .about 
3.45 P.M., at Patel Chowk, New Delhi, under section 188. Indian Panel 
Code, for ~ violation of prohibitt>ry oI'ders under section 144 of Code of 
CdmbHil Pioeedure, 'promulgated by Additional District Magistrate 
(SDuth), Delhi. The Member war; being produced before the Judicial 
Magistrate, First Class, for trial and that he was at present in Police 
Ste.tion, ParUament Street. 

• Announcement made at 6 P.M. 
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8. Report of Rules Committee-Laid· GIl die 'I8We 
Shri S. N. Singh laid on the Table, under sub-rule (1') of rule 331 

of the Rules of Procedure and Conduct of Business in Lok Sabha, the 
First Report of the Rules Committc~. 

9. Minutes of Rules Committee-Laid on the Table 
Minutes of the sittings of the Rules Committee held an the 25th 

November, 1971; 7th a~d 14th December, 1972; and 5th April, 19't3, 
we're laid on the Table. 

r: to. Presentation of Petition 
Shrl Jyotirmoy Bosu presented a petition signed. by SarvashIi A 

Sreeramulu and L B. Ramakrishna Rao regarding grievan~ of em-
ployees of the S'tates of Andhra Pradesh, Manipur and Orissa which are 
under President's rule at prese~-.t. 

11. StatemeDt by Hi_ister 
The Minister of Touri:;m and Civil Aviation made a statement regard-

ing the Santa Cruz Airport incident of the 3rd March, 1973. The 
Minister also laid on the Table a copy of the Report of the Conunission 
of Inquiry. 

12. The Budget (General) t873-74-Demands for GlIBnts 
Discussion. on the Demands for Grants Nos. 1 to 9 for which the 

~ Ministry of Agriculture is responsible and the cut motions theretol 
nwved on the 16th April, 1973, continued and was concluded. 

Ali the cut motions moved on the 16th April, 1973, were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Agriculture is respo::iSible, as shown 
under column 4 of the ,printed List of Demands for Grants-Budget 

;. (General) 1973-74, were voted in full. I 

13. P,ivate Member's Bill-Introduced 
The Profiteering Prevention and Price Control Bill, 1973 by Shri 

~. Lakkappa. 

/14. Pnvate Member's Bill-Undt'r consideration 
-q'he Constitution- (Amendment) Bill, 1972 (Substitution . of article 

335) by 8hri C. T: Dhanda.pani. 

~ 
Discussion on the motion for consideration of the Bill moved by 

Shri C. T. Dhandapani on the 6th April, 1973. continued. 
The following Members took part in the debate:-

._-- (1) Shri Arjun Sethi • 
(2) Shri Dharnidhar Basumatari 
(3) Shri V. Mayavan 
(4) Shri Ramsahai Pandey 
(5) Shri Or..kar La! Berwa 
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(6) Shri Nathu Ram Ahirwar 
·(7) Shri Sarjoo ·Pandey 
(8) Shri C. M. Stephen 
(9) Shri P. Venkatasubbaiah 

(10) Shri M. C. Daga V 
(11) Dr. Henry Austin 
(12) Shri Hukam Chand Kachwai 
(13) Shri Darbara Singh (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd April, 1973) . 

.. 
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11 A.M. 

LOK SABHA 

BULLETIN-PART J 
(Brief Record of Proceedings) 

Monday, April 23, 1973lVaisakha 3, 1895 (Saka) 

No. 255 

1. Oath or Aftil'mation 
The following Members made and subscribed the oath or aftlrma,tton 

and took their seats in the House:- , 
(1) Shri Madhu Limaye (affirmation in Hindi). 
(2) Shri Yogesh Chandra Murmu (oath in Hindi). 

Z. Starred Questions i 
) 

Starred Questions Nos. 801, 802, 805, 806, 809, 810 and 812 Wele orally 
answered. Replies to remaining questions were laid on the (Table. ,. 
3. Unstarred Questions 

Replies to Unstarred. Question Nos. 7655-7698. 7700-7760 and 7762-
7854 were laid on the Table: 

4. Calling Attention 
Shri Balakrishna Venkanna Naik called the attention of the Minister 

of Education, Social Welfare and Culture to the reported controversy over 
export of Shivalik fossils to U.S.A. 

·The Minister of Education, Social Welfare and Culture made a stat. 
ment in regard thereto. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(1) Review by the Government on the working of the Central 
Inland Water Transport Corporation Limited, Calcutta, for 
the year 1971-72. 

(il) Annual Report of the' Central Inland Water Transport Cor-
poration Limited, Calcutta, for the year 1971-72 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 
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• 

(2) A copy each of the following Notifications under sub-flection 
(6) of section 3 of Uae Essential Commodities Act, 1955:-

(i) The Fertiliser (Control) First Amendment Order, 1973 (Hindi 
and English verlions) published in Notification No. G.S.R. 
176(E) in Gazette of India dated the 24th March, 1973. 

(ii) The Inter-Zonal Wheat and Wheat Products (Movement Con-
trol) Order, 1973 (Hindi and English versions) published in 
Nottftcation No. G.S.R. 187(E) in Gazette of India dated the 
31st March, 1973. 

(iii) The Inter-Zonal Wheat and Wheat Products (Movement Con- ~ 
ttol) Amendment Order, 1973, pub~ished in Notification No. 
G.S.B. 193 (E) in Gazette of India dated the 2nd AprU, 1978 . 

•. • port of Public Accounts Committee 
Shri Era Sezhiyan presented the Eighty-first Report of the Public 

Accounts Committee on para 51 of Report of the Comptroller and Audlfor 
General of India for the year 1970-71--Unlon Government (Civil)-relat-
ing t90verseas Communications Service-Ministry of Communications. 

7. ,~port of Joint Committee 
V Shri Satilh Chandra presented the Report of the Joint Committee on 

the Foreign Exchange Regulation Sill, 1972. 
8. Evidence Before Joint Committee-Laid on the Table 

Shri Satish Chandra laid on the Table the record of evidence tendered 
before the Joint Committee on the Foreign ~chmge Regulation Bill, 1972. 

9. Government Bill-Introduced 
The Agricultural Refinance Corporation (A.metndment) Bill, 1M3. 

10. The Budget (General) 1873-74-Delhands for Gr8llts 
Discussion on Demand for Grant No. 28 for which the Ministry of Ex-

temal Affairs is responsible commenced. 
Forty cut Diotions (Nos. 2, 3 and 9 to 46) were moved. 
The discussion was not concluded. 

6 P.M. 
·(Lok Sabha adjourned ti1111 A.M. on Tuesday, the 24th April, 1973). 
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LOK SABRA 

. BULLETIN-PART I 
~rief ~ord of Proceedingsl 

Tuesday, April 2., 1t'13fVaisakha 4, 1895 (Saka) 

No. Z5'8 
11.01 A.M. 
1. Starred Questi .. 

Starred Questio~ Nos. 821-827 were orally answered. Replies to 
remaining questions were laid on the Table. 
Z. Unstarred Questions 

. Replies to Umrtarred Questions Nos. 7855-7880, 788~7895, 7897-
7816, 7919-7926, 792&-7934, 7006--7961, 7~7983. 7985 and 7987-8021 
were laid. on the Table .. 
3. Catlini' Attention 

Shri Madbu Dandavate called the attention of the Minister of Agri-
culture to the reported agitation in many parts of Maharashtra over the 
non-availability of food supplies and tiring by police on agitated crowds 
resulting in the death of several persons. 

The Minister of State for Agriculture made a statement in regard 
thereto. 
4. Papers Laid on the Table 

A copy each of the following papers (Hindi and English versions) 
was laid on the Table under sub-section (1) of section 619A ~ the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Indian 
Petrochemicals Corporation Limited, for the year 1971-72. 

(ii) Annual Report of the Indian Petrochemicals Corporation 
Limited, for the year 1971-72 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

S. Reports of Public Accounts Committee 

Shri Era Sezhiyan presented the following Reports of the Public 
Accounts Committee:-

(1) Eighty-fifth Repon on Report of the Comptroller and Auditor 
General of India for the year 1970-71-Union Government 
(Posts and Telegraphs). 
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(2) Eighty-sixth Report on Audit Report (Civil), 1970 and Re-
ports of the Comptroller and Auditor General of India for 
the years 1969-70 and 1970-71, Central Government (Civil) 
relating to Ministry. ~t .~duc~tipn and Social Welfare . 

. '.,.,"'. iHJ'! 
6. Reports and Minutes of Committee on Public UndertaldDp 

Dr. Kailas presented the fpllQwinl B~,t4 and Minutes of the Com-
mittee on Public Underta:kirigs:- . . .. 

(1) (i) Twenty-eighth Report on Indian Airlines. 
(ii) Minutes of. the si~tini' of ~ C,mmi~t,e ~e14UJlI°to the above Report.' " '0 •• 

(2) Thirty-sixth Report rtlard,ipg action taken by Government on 
the recommendations' contained in their Sixteenth lI.epor, on 
Oil and Natural Gas Commission. . 

7. The Budget (General) L973-74-Demands for GriiIltS' '. 
(1) Discussion on Demand for Grant No. 28' for . which the~~~try 

of External Affairs is responsible and the cut motioftS t11.ereto moYea':on 
the 23rd April, 1973, continued and was concludec;l. 

All the cllt motion. moved on the 23r~ AprU, 1Q73, WeJ'e ~ ... m-ed. 
The Demand fcir Grant (both Revenue Account ~ Qapital A~COWlt) 

for which the Ministry of External Affairs is responsible; as iJhMnl 'Ulkfer 
column 4 of the printed List of Demands for Grant.,-~"t (G~e;ral) 
1973-74, was voted in full. .' .. 

(il) Di'SCussion on De~s for Grants N-. 19 to 2. for which the 
Ministry of Defence is r9pOI)8ible commea,q,cl 

Twenty-eight cut motions (Nos. 1 to 8, 29 to 37 and 39 to 49) were 
moved. 

The discussion was not concluded. 
6. P.M. 
(Lok &abha sd.journed ti\l 11 A.M. on W~~,. the ~~ APrU, 1973,) 

1.'1 
MGIPND-LS 1-325 (D)' ltS-24-4-7~10. , 

S. L. SHAK,DHER. 
Secretary . 
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LOK SAIJIIA 

BULLET:QN-PART I 
(Brief Record of Proceedings) 

Wednesday, April 25, 19731Vaisakha 5, 1895 (Saka) 

No. Z57 
11.02 A.M. 
1. Starred Questions 

:Starred Question:.; Nos. 841-844 and 847-852 were or:ally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 8022-8040, 8043--8136, 8138-

8143, 8145-8177, 8179-8187 and 8189-8221 were laid on the Taible. 

3. Calling Attention 
Shri N. K. Sanghi called the attention of the Minister of lITigation 

and Power to the reported acute power crisis in Rajasthan causing 
closure of the Atomic Power Plant at Kota and the plants at Jawahar 
Sagar and Pratap Sagar. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 

to .~ ~ eo the Table 

The following papers were laid on the T.able:-

(1) A copy of the Report of the Comptroller and Auditor General 
of Ind'ia, fori the year 1971-72, Union Government (Civil) 
Revenue Receipts-Volume I-Indirect Taxes, and Vol. II-
Direct Taxes, under article 151(1) of the Constitution. 

(2) A copy of the Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1973 (Hindi and English versi()ll$) pub-
lished in Notification No. G.S.R. 192(E) in Gazette of India dated 
the 2nd April, 1973, under sub-section (2) of section 3 of the All 
India Services Act, 1951. 

(3) A statement (Hindi and English versions) showing ,decisions 
taken by the Government on certain recommendations made in 
the Report of the Administrative RefornuCommission on ·Posts 
IIIIld Telegraphs'. 

[p,T.O. 
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5. Report of Committee on Private Members' Bills and Resolutions 
Shri J. Mehta Gowder presented the 'l'wenty-sixth Report of the Com-

mittee on Private Members' Bills and Resolutions. 

6. Reports of Public Account!; Committee 
Shri Era Sezhlyan presented the following Reports of the Public 

Accounts Committee:-
(1) Eighty-fourth Report on para 71 of the Report of Comptroller 

and Auditor General of India for the year 1969-70, Central 
Government (Civil) relating to Department of Corporation. 

(2) Eighty-seventh Report on Chapter IV of the Report of Com-
ptroller and Auditor General of Indi.a for the year 197~71, 
Union Government (Civil) Revenue Receipts relating to In-
come-tax. 

1(13) Ninety-first Report on Report of Comptroller and Auditor 
General of India for the year 1970-71, Union Government 
(Civil), relating to Department of Supply. 

'1. Report of Railway Convention Committee 
Shri R. K. Sinha presented the Fourth Report of the Railway Conven-

tion Committee on "Commercial and Allied Matters-Part II". 

8. Report and Minutes of Estimates Committee 
Shri C. M. Stephen presented the following Report and Minutes of 

Estimates Committee:-
(1) Thirty-seventh Report on the Ministry of Works and Housing-

Housing. 
(2) Minutes of the sitting of the Committee relating to the above 

Report. 

9. Reports and Minutes of Committee on Public Undertakings 
Dr. Kailas presented the following Reports and Minu~s Qf the ·Com-

mittee on Public Undertakings:-
(1) Thirty-second Report regarding action taken by Government on 

the recommendations contained in their Nineteenth Report on 
Heavy Electricals (India) Limited. 

(2) (i) Thirty-fourth Report on Indian Telephone Industries Limited. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
10. ~tatement by Minister 

The Minister of Irrigation and Power made a statement regarding 
power supply breakdown at Delhi. 
11. Motion Regarding Report of Joint Committee 

Shri S. A. Kader moved the following motion:-
"That this House do further extend upto the last day of the second 

week of the next session, the time for the presentation of the 
1009 
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Report of the Joint Committee on the Bill to amend the Presi-
dential and Vice-Presidential Elections Act, 1952." 

The motion was adopted. 

12. The Budget (General) 1973·74-Demands for Grants 
Discussion on Demands for Grants Nos. 19 to 24 for which the Minis-

try of Defence is responsible and the cut motions thereto moved on the 
24th April, 1973, continued. 

The discussion was not concluded. 

13. Discussion under rule 193 
Shri Indrajit Gupta raised a discussion on the statement made by the 

Minister of Irrigation and Power in the House on the 25th April, 1973 
regarding power breakdown in Delhi. 

The following Members took part in the debate:-
(1) Shri Samar Mukherjee ' 
(2) Shri J. Matha Gowder 
(3) Shri M. Ram Gopal Reddy 
(4) Shri Hukam Chand Kachwai 
(5) Shri Chintamani Pa~igrahi 
(6) Shri Madhu Limaye 
(7) Shri Shyamnandan Mishra 
(8) Shri Balakrishna Venkanna Naik 
(9) Shri M. Satyanarayan Rao 

(10) Shri S. M. Banerjee 
(11) Shri S. A. Shamim 
(12) Shrimati Mukul Banerji 
(13) Shri Atal Bihari Vajpayee 
Dr. K. L. Rao replied to the discussion. 

6.45 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th April, 1973). 

1010 
GIP~LS 1-345 (D) LS-25-4-73-810 

S. L. SHAKDHER .. 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
rBrief Record of Proceedingsl 

Thursday, AJ)!U 26, 1973\Vaisakha 6, 1895 .(Saka) • 
No. 258 

11'01 A.M. 
1. Starred Quesdons 

Starred Questions Nos. 861-870 were orally. answe~ Replies to 
Starred QuestiOl'.s Nos. 871-878 and 880 were laid on the Table. 
2. Un starred QuesCJions 

Replies to Unst&n-ed. Questions Nos .. &'A22---WJBL 1J25S..-i82?3, 8!75-
8302. 8304-8329 and 8331-8339 were laid on the Table. 
3. CaIling Attention 

Shri Arjun Sethi called. the attention of the Minister of Railw_ys to 
the reported. strike by Railway Station Masters and Assistant Station 
Masters in the Westerr~' Railway. 

The Minister of Railways made a statement in regard thereto . 
•. Paper laid on the Table 

" A copy of the Annual Report (Hindi and English ven1ons) of the 
. Indian Telephone IndU5tries Limited, Bangaiore, for the year 1911-12 

alonJe with the Audited Accounts and the comments of the Comptroller 
an.cl Auditor General thereon, was laid on the Table under sub-Rction 
(1) of section 619A of the. Companies Act, 1956. 

5. Reports of Public Accounts Committee 
Shri Era Sezhiyan presented the fonowing Reports of the Public 

Accounts Committee:-

(1) Eighty-third Report regarding action taken by Government 
on the recommendations contained. in their Forty-fourth 
Report relatinl!' to Union Excise. 

(2) Eighty-eighth Report Chapter V of the Report of Comp-
tro.ller and Auditor G~ner~l of India for the year 1970-71-
Umon Govemmen.t (CiVlil)-Revenue Receipts relating to 
Other Direct Taxes. 

(3) Ninety-second Report on paragraphs contained in the Report 
of the Comptroller and Auditor General of India for the 
year 1970-71-Union Goverment (Defence Services), 

[P.T.O. 
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6. Report and Minutes of Estimates Commi'ttee 
Shri Kamal Nath Tewari preseded the foDowing Repo11t and 

Minutes·of the Estimates COmmittee:-
(1) Thirty-eighth Report .on the Ministry 01 Works and Hous-

ing-National Water Supply Programme. 
(2) Minutes of the sittings of the Committee relating to the above 

Report. 
J. Report of Committee on Public Undertakings 

Dr. Kailas presented the Thirty-fifth Report of the Committee 0 
Public Undertaklin.gs regarding action taken by Govern.m.ent on tY. 
recommendations contained in their Twenty-sixth Report (Fourth Late: 
Sabha) on Trombay Unit of the Fertilizer Corporation of India Limited. 
8. Government Bill-Introduced 

The Constitution (Thirty-first Amendment) Bill, 1973. 
The motion for leave to introduce the Bill moved by Shri H. R. 

Gokhale was opposed. The motion was adopted and the Bill was 
introduced. 
9. The Buqet (General) 1973-74-Demancls for Grants 

(i) Discussion on Demands for Grants Nos. 19 to 24 for which the 
Ministry of Defence is responsible ar..d the cut motions thereto moved 
on the 24th April, 1973, continued and was concluded. 

All the cut motions moved on the 24th April, 1973, were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the M~istry of Defence is responsible, as shown 
under column 4 of the printed List of Demands for Grants- -Budget 
(General) 1973-74, were voted in full. 

(ii) Discussion on. Demands for Grants Nos. 66 to 68 for which th(1 
Ministry of Labour and Rehabilitation is responsible commenced. 

Eighty-three C1,lt motions rNos. 5 to 28 an.d 39 to 97] were moved. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 27th April, 1973) 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of Proceedings] 

Friday, April 27, 1973/Vaisakha 7, 1895 (Saka) 

No. Z59 
11.02 A.M. 
1. Starred Questiou!J 

Starred Questions Nos. 882, 885, 886, 888, 889. 891, 898 a'Dd 900 w€re 
orally answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 8340-8369, 8371-831.:7. 8389-8393, 

8396-8417, 8419. 8420, 8422-8431, 8433-8438, 8441-8487 and 8489--8539 
were laid on the Table. 

A statement by the Minister of Commerce (i) correcting the reply 
given on 9th March, 1973 to Unstarred Question No. 2761 regarding im-
port of shoddy clothes and (ii) giving reasons for delay in correcting the 
reply was also laid on the Table. 

3. Calli~ Attention 
Shri Vishwanath Pratap Singh called the attention of the Minister of 

Home Affairs to the reported arrest of two foreign TV cameramen at 
Bombay airport in connection with the immolation of an Anand MarEt 
Avadhoot. 

The Minister of State for Home Affairs made a statement 1n regard 
thereto. 

4. Papers laid on 'the Table 
The followinJl papers were }aid on the Table:-

(1) A copy of the Income-tax (Certificate Proceedings) Amend-
ment Rules, 1973 (Hindi and English versions) published in 
Notification No. 5.0. 179(E) in Gazette of India crated the 29th 
March, 1973, under section 296 of the Income-tax Act, 1961. 

(2) A copy of the Wealth-tax (Second Amendment) Rules 1973 
(Hindi and Ehg!ish versions) published in Notiftcatio~ No. 

S.O. 187(E) in Gazette of India dated the 31st March 1973, 
under sub-section (4) of section 46 of the Wealth-tax' Act, 
1957. 

[p.T.O. 
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(3) A copy each of the following, Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:--

Ci) G.S.R. 327 published in Gazette of India dated the 31st Mar(~h, 
1973 together wit~ an explanatory memorandum. 

(ii) G.s.R. 329 publiShed in Gazette of India dated the 31st 
March, 1973 together with an explanatory memorandum. 

(iii) G.S.R. 332 published in Gazette of India dated the 31st 
March. 1973 together with an explanatory memorandum. 

(Iv) 'The Tourist Baggage (Amendment) Rules, 1973, published 
in Notification No. G.S.R. 194(E) in Gazette of India dated' 
the 3rd April, 1973 together with an explar..atory memoran-
dum. 

(4) A copy of Notification No. G.S.R. 325 (Hindi and English 
versions) published in Gazette of India dated the 31st March, 
1973 issued under the Central Excise Rules, 1944. together with 
an explanatory memorandum. ' 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act. 1963:-

(1) S.O. 1000 published in Gazette of India dated the 7th AprIl, 
1973 containing corrigendum to Notification No. S;O'. 11.31 
dated the 13th May. 1972. 

(ii) The Export of Dried Fish (Inspection) Amendment Rules. 
1973, published in Notification No. 5.0. 1069 in Gazette of 
India dated the 14th April, 1973. 

(iii) The Export of Footwear (Inspection) Amendment Rules, 
1973. published in Notification No. 5.0. 1070 in Gazette of 
India dated the 14th April, 1973. 

(6} A copy of Notification No. S.O. 79(E} (Hindi and English 
versions) published in Gazette of India dated the 8th February. 
1973. under sub-section (6) of section 3 of the Essentia1 Com-
modities Act. 1955. 

(7) A copy of the Certified Accoun.ts of the Indian Institute of 
Technology, Delhi, for the year 1970-71 along with the Audit 
Report thereon. under sub-section (4) of section 23 of the 
Institutes of Technology Act, 1961. . 

(8) (a) A copy each of the following papers (Hindi ond English 
v.ersions) under suD-section (4) of section 23 of the Khadi and 
Village Industr'ies Commission Act. 1956:-

(I) . Certifted Accounts of the Kha~U and ViUage Industries Corn-
mission for the year 1'969-70 together with the Audit Report 
thereon. 

(i;i) Certified Accounts otthe Khadi and Village Industries 
Commission for the year 197~71 together with the Audit 
Report thereon. 

(b) Two statements (Hindi and English versions) shOwing reasons 
for delay in laying the above documents. . ' 
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Ii. ·AsseDt to Bills 
Secretary laid on the Table copies, duly authenticated by the Secretary 

of Rajya sabha. of the following four Bills passed by the Houses of Par-
lialnent during the current session and assented w:- . 

'(1) The Diplomatic and Consular Officers (Oaths and Fees) (Ex-
tention to Jammu and Kashmir) Bill. 1973. 

(2) The Seaward Artillery Practice (Amendment) Bill, 1973. 
(3) The Capital of Punjab (Development and Regulatio. .. '1.) (Chandi-

garh J.un~nt) Bill, 1973. • 
(4) The Delhi School Education Bill, 1973. 

6. Reports of Public Accounts Committee 
Shri Era Sezhiyan presented the following Reports of the Public 

Accounts Committee:-
(1) Eighty-ninth Report on 'The Review of Implementation by 

Government of the r ecommedations relatmg to Customs 
during 1962-72.' 

(2) Ninetieth Report on Chapter III of the Report of the Comptro-
ller and Auditor General of India for the year 1970-71--Unron 
Government (Civil). Revenue Receipts relating to Union' 
Excise. 

':. Reports aDd Minutes of Estimates Committee 
Shri A. K. M. Ishaque pre&e:'l.ted the following Reports and Minutes of 

the Estimates Committee:-
(I) (i) Fortieth Report on the Ministry of Petroleum and Chemicals 

(Department of Chemical$)-Fertilisers. ' .. 
(ii) Forty-first Report on the Ministry of Communications (Indian 

Posts and Telegraphs Department)-Telephones. 
(iii) Forty-fourth Report on the Ministry of Railways (Railway 

Board)-Statistics regarding the financial implications of 
Passes and PTOs issued to their employees by the Railways 
and their publication in the Annual Reports of the Ministry 
of Railways (Railway Board). 

(2) Minutes of the sittings of the Committee relating to the above 
Reports. 

8. Reports aDd Minutes of COIIUIIiUee on PuWle uadeJ1llkings 
Shri Amrit Nahata wesented the foilowinR Reports and Minutes of the 

Committee on Public Ur.dertakings:-
(1) (i) Thirty-seventh .Report 'on National Mineral Development 

Corporation Limited. 
(li) Minutes of the sittings of the Committee relating to the above 

Report . 
. (2) Thirty-ninth Report· on Pyrites, Phosphates and Chemicals 

Limited. 

1015 
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9. Report of Railway CODveDtion Committee 
Shri R. K. Sinha presented the Fifth Report of the Railway Coovention 

Committee on 'Requirements and Availability of Wagons'. 

10. Statements by Ministers 

(i) The Minister of Health and Family Planning made a statement 
regarding Guru Gobind Singh Medical College, Faridabad. 

(ii) The Minister of State for Information and Broadcasting laid on 
Lhe. Table a statement regarding the Fact Finding Committee on Econo-
mics of the Newspaper Industry, together with a copy of Notification No. 
G.S.R. 208(E) published in Gazette of India dated the 26th April, 1973, 
issued in that connection. 

11. Statement Re. Govemment Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing .the 30th April, 1973. 

12. The Budget (General) 1973-74-Demands for Grants 
(i) Discussion on Demands for Grants Nos. 66 to 68 for which the 

Ministry of Labour and Rehabilitation is responsible and the cut motions 
thereto moved on the 26th April, 1973, continued and was concluded. 

All the cut motions moved on the 26th April, 1973, were negatived. 
All the Demands for Grants (both Revenue Account and Capital Ac-

count) for which the Ministry of Labour and Rehabilitation is responsi-
ble, as shown under column 4 of the printed List of Demands for Grants 
-Budget (General) 1973-74, were voted in full. 

(ii) At 3.30 P.M. the following Demands for Grants (both Revenue 
Account and Capital Account) as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1973-74, were SUbmitted 
to the vote of the House and voted in full:-

(1) Demands Nos. 14. to 18 for which the Ministry of Communica-
tions is responsible; 

(2) Demands Nos. 29 to 40 for which the Ministry of Finance is 
responsible i 

(3) Demands Nos. 41 to 43 for which the Ministry of Health and 
Family Planning is responsible; 

{4) Demands Nos. 60 to 62 for which the Minhltry of Information 
and Broadcasting is responsible; 

(5) Demands Nos. 69 and 70 for which the Ministry of Law, Justice 
and Company Aftairs is responsible; 

(6) Demand No. 71 for which the Ministry of Petroleum and 
Chemicals is responsible; 

(1) Demands Nos. 72 to 74 for which the Ministry of Planning is 
responsible; 

(8) Demands Nos. 75 to 78 for which the Ministry of Shipping and 
Transport is responsible; 
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(9)DemNlds Nos. J9 to 81 for which the Ministry of Steel and 
Mines is responsible; . 

(10) Demands Nos. 82 to 85 for which the Ministry of Tourism and 
Civil Aviation is responsiblej 

(11) Demands Nos .. 86 to 88 for which the Ministry of Works and 
Housing is responsible; 

(12) Demands Nos. 89 to 91 for which the Department of Atomic 
Energy is responsible; 

(13) Demand No. 94 for which the Department of Electronics i6 
responsible ; 

(14) Demand No. 98 for which the Department 01 Space ia respoaiu. 
ble; 

(15) Demands Nos. 99 and 100 for which the Department of Supply 
is responsible; 

(16) Demand No. 101 for which Lok Sabha Is responlible; 
(17) Demand No. 102 for which R~jya Sabha is responsible: 
(18) Demand No. 103 for which the Department of ParUamentary 

Affairs is responsible; 
(19) Demand No. 104 for which the Secretariat of the Vice-Presi-

dent is responstble. 

13. Government Bill-lntl'04luee4 
The Appropriation (No.2) Bm, 1973. 

14. Govenuucnt Bill-Passed 
The Apprnpria.tion (No.2) BiU, 1973. 
The motion for consideration of the Bill was moved by Shri Y. B. 

Chavan. 
The following Members took part in the debate:-

(1) Shri Madhu Limaye 
(2) Shri Dinen Bhattacharya 
(3) Shri S. Mohan KumaramBDJiam 
(4) Shri I. K. Gujral 

Shri Y. B. Chavan replied to the debate . 
. The motion for eonsideration was aciopted and elaUle-by..clauae QGA-

lidel'fatioll of the Bill was tak.eft up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted., 

'!'he motion that the BiU be paued was moved by Sbri. Y. B. Cftav8Jl. 

~e motion ~as adopted and the Bill was pasaed. 

lfi7 
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15. Motion Re. Twenty-Sixth Report of Committee on Private Members' 
Bills and ResolutioDS 
Shri J. Matha Gowder moved the following motion:-

"That this House do agree with the Twenty-sixth Report of the 
Committee on Private Members' Bills and Resolutions prese:.t-
ed to the House on the 25th April, 1973." 

The motion was adopted. 
t6. Private Memben Resolution-Withdrawn 

Piscussion on the following Resolution moved by Shri Bibhuti Mishra 
on the 30th March, 1973, continued:-

"This House directs the Government to bring forward a Bill to 
amend the Constitution to provide for the abolition of Rajya 
Sabha." 

The following Members took part in the debate:-· 
(1) Shri Dinesh Chandra Goswami 
(2) Shri P. G. Mavalankar 
(3) Shri Niti Raj Singh Chaudhury 

Shri Bi~huti Mishra replied to the debate. 
The Resolution was withdrawn by leave of the HouSt:. 

n. Private Member's Resolution-Under Consideration 
Shri Chintamani Panigrahi moved the following Resolution:-

"This House urges upon the Government to take immediate steps 
for industrial development of the eastern region of the coun-
try, particularly Orissa in view of the utter economic back-
wardness of that part of the country." 

The following Members took part in the debate:-
(1) Shri B. S. Chowhan 
(2) Shri Banamali Patnaik 
(3) Shri M. Ram Gopa} Reddy (Speech unfinished). 

'I'he discussion was not concluded. 

18. BaU-an-Hour Diseussion 
Shri Krishna Chandra Halder raised a half-an-hour discussion on 

points ariSing out of the answer given on the 26th February, 1973 to 
Starred Question No. 90 regarding expenditure on repairs of newly pur .. 
'hased ships by Shipping Corporation. 

Shri Raj Bahadur replied to the discussion. 
6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th April, 1973). 

1M8 
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S. L. SHAKDHER, 
Secretary 



11.01 A.M. 

LOK SABRA 

BULLETIN-:---PART I 
[Brief Record of Proceedingsl 

Monday, April 30 •. 19731Vaisakha 10, 1895 (Saka) 

No. Z80 

1. Obituary Refereaee 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 

Ata] Bihari Vajpayee and Khemchandbhai Chavda made references to the 
passing of Shri Wasudeo Shridhar Kirolikar, who was a Member of the 
First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
z. Starred Questions 

Starred Questions Nos. 903-905, 913, 914, 916 and 917 were orally 
answered. Replies to remaining questions were laid on the Table. 

3. Unstaned QuesetioDS 
Replies to Unstarred Questions Nos. 8540-8574, 8576-8805, 8607, 

8609-8616, 8618-8838, 8640-8659, 8661-a696, 8698-8720 and 8722-
8739 were laid on the Table 
'" Papers laid on the Table 

The following papers were laid on the Table:-
'1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (2) of section 103 of the Major Port 
Trusts Act, 1963:-

(I) Annual Accounts of the Cochin port Trust for the year 1970-
71 and the Audit Report thereon. 

(ii) Annual Accounts of the Paradip Port Trust for the year 1&70. 
71 and the Audit Report thereon. .j,. 

(2) A copy of Report of the Comptroller and Auditor General of 
India for the year 1970-71-Union Government (Commercial) 
Part II-Working of the Film Finance Corporation Limited, 
under article 151(1) of the Constitution. 

(3) A COpy of Notification No. F. 5(4)-W & M/73 (Hindi and 
English versions) published in Gazette of India dated. the 28th 
AprU, uns regarding floatation of market loans by the Central 
Government. 

[P.T.O. 
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(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Latex Limited, New Pe1hi, for the year 1971-72. 

; '.' -; ... ' /Ii'! 
Ui) Annual Report of the Hindustan Latex Limited, New Delhi, 

for the year 1971-72 along wi~h th,e Audited Accounts and the 
comments of the Comptrdllet and Auditor General thereon. 

(5) A copy each of',the foUoWiftJf papers" ('mndi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Ac~. l~:-:-t ' , ' 

(i) Review by the Governmnt on the working of the Modern 
Bakeries (India) Limi~, New DeIhl, for the: year 1971-72. 

(d) AnnuaJ. Report of the Modern Bakeries (India) Limited, New 
Delhi, for the year 1971-72 along with the Audited AccoUnts 
and the comments of Comptroller and Auditor General 
thereon. 

(6) .A copy of the Andhra Pradesh (Andhra -Area) Estates (Aboli-
tion and Conversion into Ryotwari) Amendment Act, 1973 
(Hindi and English versions) (President's Act No. 1 of 1973) 

- . -published in 'Gaz~tte of India dated the 31st Ma,rch, 1973 under 
sub-section (3) of section 3 of the Andhra Pradesh State Legis-
lature (Delegation of Powers) Act, 1973. "" 

_:' ~,(7} ~ copy 01. N.()*ifieation No. ,G.S.R. 388 published in Gazette of 
, . IncUa: qatep the,,14th April, 1973, containing corrigendum W 

Notification No. a.s.R. 1131 dated the 16th September, 1972, 
under section 22 of the Produce Cess Act, 1956.:) 

'; (8):A cow. of 'U1~ Annual ~Qrt (Hindi and English versions) of 
, the ln~ian,DairY' -,:Corporation, Baroda, for the year -1971-71 

along with the Audited Accounts and the comments of ,the 
Comptroller and Auditor General thereon, under sub-sectio~ 
(1) of section 819A of the Compani~ Act, 1958. ' ;-

(9) A copy of the' Annual Report {Hindi and Engli-sh versions) of 
the ,Na.tiq~l Council, Qf Educational. Research and T~aining, 
New tlelh~. for ~pe year 1971-72. 

(10) A copy of the Report (Hindi an.j English versions) on the acti-
vities of ~Qen,tr .. l Institute of EngUsh aud Foreian Languages, 
Hyderabad, for the year 1970-71 alQng ~th ~he Audited 
Accounts. . 

'., t •• ,.)' , 

5'. 'Report!! of Public Accounts C(t,DUll!ittee. 

_ Shri Era Sezhiyan presented the ,following Reports of the .Public 
Aceol,l,n~ Co~niittee:-

(1) ,Fifty-ninth Repor:t regarding action taken' by, Government on 
the recommepdations contairled in their Seventh Report relat-
ing to the Depar~ent of FQod and Department of Supply. 

('2) EightY·~nd~e~r,t on pa.r8graphs ~~tained in Atldit Report 
(Defence Servi~, 1970 Qnd Repett· of Comptroller', and Audi-
tor General of India for the year 1969-70, Central.Government 
(Defence Services). 



(3) Ninety-third Report on Audit ~Da,t~·Acc01Jnta of,lQut 
~~.d Village Industries ,Comm,jssi~n! for}~e,l~f~I'S ~964-65.to 1970-

(4) Ninety-fourth Report on the IRepo1'lt1 ,of -·tbe!IComptaroHer end 
Auditor General of Indiao-U~~on Oo~~rnm~nt (Ciyil) for the 
years 1969-70 and 1970-71 telatxng to Mfnl$try ot Finance. 

(5) Ninety-fifth Report on· 'Audi-t'IRe!lorfs"ob--Oiei AOC'OUftW 'of'the 
Indian Institute of Technology, New Del~i ,foX; th~ years 1966-
67 to 1970-71. . .' , • 

6. RePortS' illfd' M;irut. of'Estimate!1 Committee: 
Shri L. D. Kotoki presented the following Repqrts !~d .Min\f~ at the 

Estimates Committee:-' " " ' • " " , 
(1) Thirty-ninth Report on the Ministry of -Irrigation 'and tP&wer-

Power. " 
(2) Forty-second Report on the Ministry 'of Tour).,. arid Civil 

Aviation (Department of Tourism)-Teurj'iDl. 
(3) Forty-third Report on the Ministry of Home' Aft'airs-,...Union 

Territory of Andaman ~nd Nicobar Islands. 
(4) Minutes of the sittings of the, Committee relating to the three 

Reports mentioned above." , 
(5) Minutes of the sittings of the Committee relatin~ to General 

Matters. 
7. Report and Minutes of Committee on Public Undertaking. 

Shri Amrit Nahata presented the following 'Reports and Minutes of the 
Committee on Public Undertakings:- ,;,'" ' 

(1) (i) Thirty-eighth Report on Hindilstan Machine Tools Limited. , ' 

(ii) Minutes of the sittings of the Committee relating to t.he above 
Report.. ' 

(2) Minutes of the sittings of the Committee relating to-
• • ,',I ,.' •. , f 

(i) Thirty-ninth Report on Pyrites, Phosphates and ChemU:als 
Limited. 

(ii) Procedure and Miscellaneous Mat~s. 
(iii) Action Taken ~ports. 

L -Report and Minutes G( Rail .... y Conv_lion C ..... ttee 

·1 t 

Shri R. K. Sinha presented the followingSeport ahd Mihutes of the 
Railway Convention Committee:- , .. 

(1) Sixth Report on "Rate of Dividend for 1969-70 and 1970-71 ~nd 
other Ancillary Matters". . 

(2) Minutes of the 5th to 38th sittings ci the' Corrimittee . 
.. ......... t·by Miaister 

The Minister of Railways laid on the Table a statement regarding 
certain points raised in the House on the 16th April, 1973 during Half-
an-Hour discussion on purchase of shares of Shaw Wallace and Company. 
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It. Government BUl-witW ...... 
The Indira Gandhi University Bill, 1972. 

11. Government Bill-Introduced 
The North-Eastern Hill University Bill, 1973. 

12. GoverDllleDt Bill-Under C .... ideration 
:the Finance Bill, 1973 
The motion for consideration of tbe Bill was ll10ved qy Sbri Y. B. 

Chavan. 
The following Members took part in the debate:-

(1) Shri A. K. Gopalan 
(2) Dr. V.K.R. Varadaraja Rao 
(3) ShJ:i Virendra Agarwala 
(4) Shri Jagannath Rao 
(5) Shri P. Venkata-subbaiah 
(6) Shri Khemchandbhai Chavda 
(7) Shri Sukhdeo Prasad Verma 
(8) Shri Chintamani Panigrahi 
(9) Shri P. G. Mavalankar 

(10) Shri Rudra Pratap Singh 
(11) Shri P .. Narasimha Reddy 
(12) Shri Tarun Gogoi 
(13) Shri Chapalendu Bhattacharyyia 
(14) Shri M. G. Uikey 
(15) Shri Arjun Sethi 
(16) Shri R. N. Sharma 
(17) Dr. Govind Das Hichhariya 
(18) Shri Ramsahai Pandey (Speech unfiished). 

The discussion was not concluded. 

13. Half-8ft-Hour Discussion 
Shri E. V. Vikhe Patil raised a half-an-hour dis~UI8ion on points 

arising out of the answer given on the 10th April, 1973 to Starred Ques-
tion No. 695 regarding fertilizer manufactUring units in private and 
public sectors with production capacities. 

Shri Dev Kanta Borooah replied to the discussion. 
6.32 P.M. 

(Lok Sabha adjourned till 11 AM. on Wednesday, the 2nd May,. 1973) 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings 1 

Wednesday, May 2, 1973/Vaisakha 12, 1895 (Saka) 

No. 261 

1l.q2·A.M. 
1. Starred Questions 

Starroo Questions Nos. 921-924 find 926-929 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 8740-8751, 8753-8792, 8794-

8838, 8840--8855, 885~75, 8877-8882, 8884-8901, 8903-8915, 8917-
8922, 8924-8930 and 8932-8939 were laid on the Ta.ble. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the All India Services (Conduct) Amendment 
Rules, 1973 (Hindi and English versions) pUblished in Noti-
fication No. a.s.R. 405 in Gazette of India dated the 21st 
April, 1973, under sub-section (2) of section 3 of the All 
India Services Act, 1951. 

(2) (i) A copy Qf the Annual Report (Hindi aoo English ver-
sions) of the Centra.!. Vigilance Commission for the year 
1971-72. 

(ii) Memorandum (Hindi and English versions) explaining the 
reasons for non-acceptance by Government of the Commis-
sion's advice in certain cases mentioned in the above Report. 

(3) A copy of the Civil Defence (Amendment) Regulations, 1973 
(Hindi and English versions) published in Notification No. 
G.S.R. 382 in Gazette of India dated the 14th April, 1973, 
under section 20 of the Civil Defence Act, 1968. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619 of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Instru-
mentation Limited, ~ota, for the year 1971-72. 

(ii) Annual Report of the Instru~entation Limited, Kota, for 
the year 1971-72 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

[P.T.O . 
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(5) (i) A copy of the Patents Rules, 1972 (Hindi and English 
versions) published in Notification No. S.O. 301 (E) in 
Gazette of India dated the 20th April, 1972, under section 
160 of the Patents Act, 1970. 

(ii) A sta,tement Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

4.. Beporta of Committee on the Welfare of Scheduled Castes· IlIld 
Scheduled Tribes 

• Sardar Buta Singh presented the following Reports of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes:-

(1) Sixteenth Report regarding action taken by Government on 
the recommendations contained in their Seventh Repor.t on 
the Ministry of Defence (Department of Defence Produc-
tion)-Reservations for Scheduled Castes and Scheduled 
Tribes in Defence Public Sector Undertakings. 

(2) Seventeenth Report regardin~ action taken by Government 
on the recommendations contained in their Eighth Report on 
the Ministry of Communications '(Posts and Telegraphs De-
partment)-Reservations for, and ~mployment of, Scheduled 
Castes and Scheduled Tribes in the Posts and Telegraphs 
Department. 

(3) Eighteenth Report regarding action taken by Government on 
the recommendations contained in their Ninth Report on the 
Ministry of Finance (Department of Banking)-Reservations 
for, and Employment of, Scheduled Castes and Scheduled 
Tribes in the State Bank of India and its subsidiaries. 

5. Govemm.ent Bill-Introduced 
The Central Excises and Salt (Amendment) Bill, 1973. 

6. Government Bill-Under Consideration 
The Finance Bill. 1973 

Discussion on the motion for consideration of the Bill moved on the 
30th April, 1973, continued. 

The following Members took part in the debate:-
(1) Shri Ramsahai Pandey 
(2) Dr. Karni Singh i 
(3) Shri K. D. M~laviya ' 
(4) Shri Piloo Mody 
(5) Shri Dinesh Singh 
(6) Shrimati Bhargavi Tbankappan 
(7) Shri Rajdeo Singh 
(8) Shri s. R. Damain 
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(9) Shrimati Sheila Kaul 
(10) Dr. Kailas 
(11) Shri Era Sezhiyan / 
(12) Shri Darbara Singh 
(13) Shri N. K. Sanghi 
(14) Shri M. Satyanarayan Rao 
(15) Pandit D. N. Tiwary (Speech unfinished). 

The discussion was not concluded. 

7. Discussion Under Rule 193 
Shri Madhu Limaye raised a discussion on the situation arising out 

of the recent appointment of the Chief Justice of India and consequent 
resignations by three Judges of the Supreme Court and a,bstention from 
work of lawyers in Bombay, Ahmedabad and other cities. 

The following Members ~ok part in the debate:-
(1) Shri Narsingh Narain Pandey 
(2) Shri Jagannath Rao 
(3) Shri A. K. Gopalan 
(4) Shri Vayalar Ravi 
(5) Shri H. N. MukerJee 
(6) Shri S. Mohan Kumaramanglam 
(7) Shri Piloo Mody 

The discussion was not concluded. 

7.33 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd May, 1973) 

CORRIGENDUM 
In Bulletin-Part I, dated April 30, 1973-

Page 1020, sub-para (7) of paragraph 4, 
for "1956" read "1966". 
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·LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, May 3, 1973lVaisakha 13, 1895 (Saka) 

No. ZI8Z 
11.01 A.M. 
1. . Starred Questions 

Starred Questions Nos. 944, 945, 947-949 and 953-957 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 894~9015 and 9017-9056 were 
laid on the Table. 
3. CalUng AttentiOll 

Shri Atal Bihari Vajpayee called the attention of the Minister of 
Labour and Rehabilitation. to the reported strike by about 27,000 textile 
workers of Delhi leading to incidents of loot, arson and violence. 

The Minister of Labour and Rehabilitation made a statement in re-
gard thereto. . 

4. Papers laid on the Table 

! 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Part I) of the Re~i8trar of 

Newspapers for India on Press in India, 1972. 
(U) A statement (Hindi and English versions) expla!ning the 

reasons for not laying the Hindi version of the above Report 
simUltaneously. 

(2) A COpy each of th~ following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the COmpanies 
Act, 1956:-

(a) Annual Report of the Garden Reach Workshops Limited, 
Calcutta, for the year 1971-72 alon~ with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(b) Annual Report of the Mazagon Dock Limitt'd, Bombay, for 
the year 1971-72 along with the Audited Accounts and the 
comments of the Comptroller and Auditor Generd thereon. 

rP.T.O. 
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(c) Annual Report of the Goa Shipyard Limited, Vasco-da-Gama, 
Goa, for the year 1971-72, along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy of Notification No. S.RO. 77 (Hindi and English ver-
sions) published in Gazette of India dated the 7th April, 1973 
issued under section 3 of the Indian Soldiers (Litigation) Act, 
1925. 

(4) A copy of the Navy (Prescribed Officers) (Amendment) 
Regulations, 1973 (Hindi and English versions) published in 
Notification No. S.R.O. 80 in Gazette of India dated the 14th 
April, 1973. under section 185 of the Navy Act, 195-7. 

(5) A copy each .of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Mysore 
Iron and Steel Limited, Bhadravati, for the year 1971-72. 

(ii) Annual Report of the Mysore Iron and Steel Limited, 
Bhadravati, for the year 1971-72 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 7A of the Coal Mines Provident Fund, 
Family Pension and Bonus Schemes Act, 1948:-

(i) The Coal Mines Provident Fund (Amendment) Scheme. 
1973, published in Notification No. G.S.R. 217 in Gazette of 
India dated the 3rd March, 1973. . 

(ii) The Rajasthan Coal Mines Provident Fund (Amendment) 
Scheme, 1973, published in Notification No. G.S.R 21.8 in 
Gazette of India dated the 3rd March, 1973. 

(iii) The Andhra Pradesh Coal Mines Provident Fund (Amend-
ment) Scheme, 1973, published in Notification No. G.S.R. 
219 in Gazette of India dated the 3rd March, 1975. 

(Iv) The Neyveli Coal Mines Provident Fund (Amendment) 
Scheme, uns, published in Notification No. G.S.R 220 in 
Gazette of India dated the 3rd March, 1973. 

5. Statemeftts by MiDislen 

(1) The Minister of Tourism and Civil Aviation made a statement 
on-

(1) some gunmen havin~ entered the Air India Cargo terminal at 
Kennedy Airport, New York and decam~ with diamonds 

" etc. on the 30th April, 1973; and 
(it) attack on the Manager of Indian Airlines Office at Kabul by 

some gunmen on the 1st May, 1973. 
(2) The Minister of State for Agriculture made a statement regard-

ing supply of foodgrains to various 5tates in the country for the month 
of ~y, 1973. 
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8. Government Bill-passed 

The Fincz.nce Bill. 1973 
Discussion on the motion for consideration of the Bill moved on the 

30th April, 1973. continued. 

The following Members took part in the debate:-
(1) Pandit D. N. TiwaTy 
(2) Shri K. Baladhandayutham 
(3) Shri P. Gangadeb 
(4) Shri' Chandrika Prasad 
(5) Shri Chandulal Chan~rakar 
(6) Shri Somnath Chatterjee 
(7) Shri Vasant Sathe 
(8) Shri Mallikarjun 
(9) Shri Biswanarayan Shastri 

(10) Shri Girdhar Gomango 
(11) Shri Hari &ingh 
(12) Shri Chiranjib Jha 
(13) Shri Sakti Kumar Sarkar 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clause 2 was adopted, as amended. 
Clauses 3 to 7 were adopted. 
Clause 8 was adopted, as amended. 
Clauses 9 to 30 were adopted. 
The First Schedule was adopted, as amended. 
The Second, Third and Fourth Schedules were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved. by Shri 

Y. B. Chavan. 

The following Members took part in the debate:-

(1) Shri Dinen Bhattacharya 
(2) Shri Madhu Limaye 
(3) Shri Ramavtar &hastri 
(4) Shri Virendra Agarwala 
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(5) Dr. Kallas 
(6) Shri Y. B. Chavan 

The motion was adopted and the Bill. as amended, was passed. 
7. Intimation Be: Arrest of Member 

The Chairman informed the House of a wireless message, dated the 
2nd May. 1973, from the Suprintendent of Police, Bahraich, to the 
Speaker.. intimating that Shrimati Shakuntala Nayar, Member, Lok 
Sabha, was arrested under Section lSI of the Code of Criminal Pro-
cedure, on the 2nd May, 1973 and was sent to jail. 
S. BeiJort of Business Advisory Committee 

Shri Raghuramaiah presented the Twenty-ninth Report of the Busi-
ness Advisory Committee. 
6.14 P.M. 

(Lok Sabha adjourned till 11 A. M. on Friday. the 4th May, 1973). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 4, 1973iVaisakha 14, 1896 (Saka) 

No. 283 
11.02 A.M. 
1. Starred ~uestiolLl 

Starred Questions Nos. 961-963, 965, 966, 969, 972 and 973 were orally 
answered. Replies to remaining questions were laid on the Table. 

Z. Unstarred Questions 
Replies to Unstarred Questions Nos. 9057-9060, 9062, 9064-9078, 

908().......:910'7, 9109-91155, 9157-9177 and 9179-9256 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report (Hindi version) of the Comptroller and 
Auditor General of India, ·for the year 1971-72, Union Govern-
ment (Civil) under article 151 (1) of the 'ConstItution. 

(2) A copy of Union Government Appropriation Accounts (Civil) 
for the year 1971-72 (Hindi version). 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R 1'62(E) published in Gazette of India dated the 9th 
March, 1973 together with an explanatory memorandum. 

(li) G.S.R 262 published in Gazette of India dated the 17th 
March, 1973 together with an explanatory memorandum. 

(iii) G.S.R 323 published in Gazette of India dated the 31st 
March, 1973 together with an explanatory memorandum. 

(tv) G.S.R. 360 published in Gazette of India dated the 7th April, 
1973 together with an explanatory memorandum. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 72 of the Andhra 
Pradesh, Excise Act, 1988 read with clause (c) (iii) of the 

'-Proclamation dated the 18th January, 1973 iasued by the Pre-
sident in relation to the State of Andhra Pradesh:~ 

(i) Memo No. 2245iT2i70-15 published in Andhra Pradesh Gazette 
dated the 22nd July, 1972 making certain amendments to the 
Andhra Pradesh Excise (Lease of Right to Sell Liquor in 
Retail) Rules, 1969. 

[P.T.0. 
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(ii) Memo No. 28901T2172-3 published in Andhra Pradesh Gazette 
dated the 29th January, 1973 making certain amendment to 
the Andhra Pradesh Excise (Lease of Right to Sell Liquor in 
RetaH) Rules, 1969. 

(5) A copy each of the follQwing papers (Hindi and English versions) 
under sub-rule (5) of rule 3 of the Air Corporations Rules, 
1954:-

(i) Summary of Budget Estimates' for Revenue and Expenditun~ 
of Air India for the year 1973-74. 

(ii) Summary of Actuals for the year 1971-72, Budget Estimatep.., 
and Revised Estimates for the year 1972-73 a'nd Budget Esti' .; 
mates for the year 1973-74, of Air India. 

(iii) Summary of Budget Estimates for Revenue and Eltpenditure 
of the Indian Airlines for the year 1973-74. 

(iv) Summary of Actuals for the year 1971-72, Budget Estimates 
and Revised Estimates for the year 1972-73 and Budget Esti-
mates for the year 1973-74, of Indian Airlines. 

4. .M .... e from RaUYa Sabha 
Secretary reported a message from Rajya Sabha that Rajyba Sabba 

had no recommendations to make to Lok Sabpa in regard to the Appro-
priation (No.2) Bill, 1973, passed by Lok Sabbs on the 27th April, 197B. 

5. Statel\lent Be: Govemment BUsiness 
The Minister of Parliamentary Affair.; made a statement regarding 

Government business for the ~k commencing the 7th May, 1973. 

6. Motion Be: Twenty...ninth Repo~ of BUsiness A4viilOl'y Committee 
Shri K. Raghuramaiah moved the following motion:-

"That this House do agree with the Twenty-nintb. Report of the 
. Business Advisory Committee presented to the House on the 
3rd May, 1973." 

The motion was adopted. 

'1. Discussion Under Rule 193 
Discussion on the situation arisin'g out of the :recent appointment of 

the Chief Justice of India and consequent resignations by three Judges of 
the Supreme Court and abstention from work of lawyers in Bombay. 
Ahmedabad and other cities, raised by Shri Madhu' Limaye on the 2nd 
May, 19'78, eontinued. . .-

The following Members took part in the debate:-
. (1) Shri Atal Bihari Vajpayee 
(2) Shri B. P. Maurya 
(3) Shri G. Viswanathan 
'(') Shri C. M. Stephen 
(5) 8hri Shyamnandan Mishra 
(6) Shri Dinesh Chandra Goswami 
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(7) Shri Frank Anthony 
(8) Shri N. K. P. Salve 
(9) Shri S. A. Shamim 

(10) Shri Vasant Sathe/ 
(11) Shri M. C. DagaV' 
(12) SOri P. G. Mavalankar 
(13) Shri B. R. Shukla 
(14) Shri Kartik Oraon J 
(15) Shri Shanker Rao Savan 
(16) Shri M. Satyanarayan Rao 
(17) Shri Samar Guha 
(18) Shri Amarnath Vidyalankar 
(19) Shri Paripoornanand Painuli 
(20) Shri Somnath Chatterjee 
(21) 8hri Narain Chand Parashar 

SOri H. R. Gokhale replied to the discussion. 

8. Private Mem,hers' BiUs-introduced 
(1) The Constitution (Amendment) Bill, 1973 (A7n.e1&dIment of 

articles 248, 250', etc.) by Shri Samar Mukherjee. 
(2) The Wild Life (Protection) Amendment Bill. 1973 (Insertion 

of new section 43A) by Shri Rana Bahadur Singh. 
(3) The Netaji National Academv Bill, 1973 'by 8hri Samar Guha. 
(4) The Planning and Development through Panchayat Raj Bill, 

1973 by Shri Rana Bahadur Singh. 
(5) The Constitution (Amendment) Bill, 1973 (Amendment of 

article 217) by Shri K. Narayana Rao. 
(6) The National Defence Academy, Khadakvasala and the Indian 

Military Academy, Dehra Dun (Re-naming) Bill, 1973 by Shri 
Samar Guha. 

(7) The Linguistic Minorities (Medium of Instruction in Mother 
Tongue) Bill, 1973 by Shri Samar Guha. 

The motion for leave to introduce the Bill moved by Shri Samar 
I Guha was opposed. The motion was adopted and the Bill 

was introduced. 
7.20 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 7th May, 1973) 
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LO~ SABRA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Mcmday, May 7, 19731Vaisakha 17, 1895 (Saka) 

No. 284 

ll.I8 A.M. 
1. Starred Questions 

Starred Questions Nos. 982-984 and 987-993 were oraHy answered.. 
Replies to rem:ainiDg questions were laid on the Table. 

2. UDstarred QuestiODs 
Replies to Unsta.rred Questions Nos. 9257-9331. 9398-9400 and 

9492--9456 were laid Oft the Table. 

3. Calling Attention 
.Shri AtaI Bihari Vajpayee called the attention of the Minister of 

Irrigation and Power to the reported consensus on Cauvery Waters 
between the Ohief Ministers of Tamil Nadu, Mysore and Ketala re-
garding the calculations made by the Cauvery Fact Finding Committee. 

'1"he Deputy Minister of Irrigation and Power made a statement in 
regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Administration Report (Hindi and 
English versions) of the Delhi Transport Corporation, New 
Delhi, for the year 1971-72, under sub-section (3) of section 
35 of the Road Transport Corporations Act, 1950. 

(2) A copy of the Report and Certified Accounts (Hindi and 
English versions) of the Shipping Development Fund Com-
mittee for the year 1971-72, together with the Audit Report 
thereon, under sub-section (6) of section 16 of the Merchant 
Shipping Act, 1958. 

(3} A copy of the Delhi Motor Vehicles (Second Amendment) 
Rules" 1972 (Hindi and English versions) publisheci in Noti-
fication No. F. 3 (28) 1721TPt. in. Delhi Gazette dated the 1st 
January, 1973, under sub-section (3) of section 133 of the 
Mo-tQr Vehicles Act, 1939. 
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j4)A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939 read with clause (c) (ill) of the Proclama-
tion dated the 18th January, 1973 issued. by the President in 
relation to the State of Andhra Pradesh:-

v(i) G.O.Ms. No. 12·97 published in Andhra Pradesh Gazette 
dated. the 7th December, 1972 making certain amendment 
to the Andhra Pradesh State Transport Appellate Tribunal 
Rules, 1971. 

v(ii) G.O.Ms. No. 183 published in Andhra Pradesh Gazette 
dated the 8th March, 1973 making certain amendment to 
the Andhra Pradesh Motor Vehicles Rules, 1964. 

(5) A copy each of the following Notifications (Hindi and English :1 
versions) under sub-section (2) of section 9 of the Andhra" 
Pradesh Motor Vehicles Taxation Act. 1963 read with clause 
(c) (iii) of the Proclamation dated the 18th January, 1973 
issued by the President in relation to the State of Andhra 
Pradesh:-

./(i) G.O. Rt. No. 2583 published in Andhra Pradesh Gazette 
dated the 14th September, 1971 regarding exemption from 
payment of motor vehicle tax in respect of certain vehicles. 

J (ii) G.O. Rt. No. 1445 published in Andhra Pradesh Gazette 
dated the 17th August, 1972 granting exemption of the tax 
payable under the said Act in respect of certain invalid 
carriages. 

J (iii) G.O. Rt. No. 1446 published in Andhra Pradesh Gazette 
dated the 17th August, 1972 regarding grace period for 
payment of tax in respect of certain vehicles. 

J (iv) G.O.Ms. No. 1361 published in Andhra Pradesh Gazette 
dated the 26th October, 1972 making certain amendment 
to Notification No. G.O.Ms. 1732 dated the 25th August, 
1966 regarding rates of tax payable by certain vehicles. 

..) (v) G.O.Ms. No. 1375 published in Andhra Pradesh Gazette 
dated the 26th October, 1972 regarding concessional rate 
of tax in respect of certain vehicles. 

~ (vi) G.O. Rt. No. 1631 published in Andhra. Pradesh Gazette 
dated the 17th August, 1972 regarding concessional rate of 
tax in respect of certain vehicles . 

.I(vii) G.O. Rt. No. 1987 published in Andhra Pradesh Gazette 
dated the 3rd August" 1972 regarding grace period for pay-
ment of tax in respect of certain vehicles . 

..J (viii) G.O. Rt. No. 2098 published in Al:ldhra Pradesh Gazette 
dated the 3rd August, 1972 cancelling exemption of taxes 
in respect of certain vehicles. 

(6) (i) A copy of the Delhi Lands (Restrictions on \. Transfer) 
Rules 1972 (Hindi and English versions) published in Noti-
ficati~n No. F. 1 (1) \72-L&B in Delhi Gazette dated the 10th 
November, 1972, under sub-section (3) of section 11 of the 
Delhi Lands (Restrictions on Transfer) Act, 1972. 

-_. ·-.Oiscusse-Ci together.------·------··-·----
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'(Ii) A statemt;nt (Hindi and English versions) showing reasons 
for delay In laying the above Notification. 

(7) A c~py of t!te Annual Administration Report (Hindi and 
EnglIsh versIons) of the Delhi Development Authority for the 
year 1971-72 under section 26 of the Delhi Development Act, 
1957. 

(8) A copy each of the following Notifications (Hindi and English 
versiO'ns) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) G.S.R. 475 (E) published in Gazette of India dated the 30th 
November, 1972. . ' 

(ii) G.S.R. 37 (E) published in Gazette of India dated the 30th 
January, 1973. 

(iii) G.S.R. 185 (E) published in Gazette of India dated the 31st 
March, 1973. 

(9) (i) A copy each of the following Notifications under sub-
section (5) of section 217 of the Andhra Pradesh Gram Pan-
chayats Act, 1964 read with clause (c) (iii) of the Proclama-
tion dated the 18th January, 1973 issued by the President in 
relation to the State of Andhra Pradesh:-

J«) G.O. Ms. No. 178 .published in Andhra Pradesh Gazette 
dated the 17th August, 1972 making certain amendment to 
the rules relating to the Levy of House Tax, together with 
an explanatory note. 

(b) Rules relating to Central Fund for Executive Officers of 
Gram Panchayats, published in Notifiaation No. G.O.Ms. 
179 in Andhra Pradesh Gazette dated the 24th August, 
1972, together with an explanatory note. 

~) G.O.Ms. No. 180 published in Andhra Pradesh Gazette 
dated the 17th August, 1972 making certain amendment to 
the Andhra Pradesh Gram Panchayats (Duty on Transfer 
of Property) Rules, 1965, together with an explanatory 
note. 

(8) G.O.Ms. No. 205 published in Andhra Pradesh Gazeltte 
dated the 10th August, 19172 making certain amendment to 
the Gram Panchayats preparation and submission of budget 
Rules, 1965, together with an explanatory note. 

(eYG.O.Ms. No. 345 published in Andhra Pradesh Gazette 
dated the 24th August. 1972 containinj;( rules relating to fees 
for grant of permission itor construction or addition or re-
construction of a building, together with an explanatory 
note. 

(ft G.O.Ms. No. 418 published in Andhra Pradesh Gazette 
dated the 5th October, 1972 making certain amendment to 
the rules relatine- to the preparation of plans and estimates 
for works and the powers of j;(ram panchayats and of ser-
vants of the State Government to accord technical and 
administrative sanction. together with an exPlanatory note. 

[p.T.O. 
1035 



(ii) Six: statements explaning reaSOl!lS as to way :the above Noti-
ftcatlons could not be laId before the State Legislature. 

(iii) Six statements ex.plaining the reasons for not laying the 
Hindi versions of the above Notifications. 

(1(ij A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 68 of the Wild 
Life Protection Act, 1972:-

(i) The Wild Life (Stock Declaration) Central Rules, 1973, 
published in Notification No. G.S.R. 29(E) in Gazette of 
India dated the 25th January, 1973. 

(ii) The Wild Life (Stock Declaration) Central Rules, 1973, 
published in Notification No. G.S.R. 41 (E) ~n Gazette of 
India dated the 1st February, 1973. 

(iii) The Wild Life (Stock Declaration) Central Rules, 1973. 
published in Natification No. C.S.R. 13 (E) in -Gazette of 
India dated the 1st February, 1973. 

-(iv) The Wild L'i1e (Stock Declaration) Central Rules, 1973, 
published in Notification No. G.8.R. 45(E) in Gazette of 
IncUa dated the 1st February, 1973. 

(v) The Wild Life (Stock Declaration) Rules, 1973, published 
in Netification No. G.S.R. 64(E) in Gazette of 'India dated 
the 12th March, 1973. 

(vi) The Wild Life (Stock Declaration) Rules. 1973. published 
in Notification No. G.S.R. 191 (E) in Gazette of India dated 
the 2nd April, 1973. 

(11) A statement regarding certain corrections in the Certified 
Accounts of the Indian Institute of Technology,Kharagpur, 
for the year 1969-70 and the Audit Report thereon. 

{12) A copy each of -the following Reports (Hindi and English 
versiOllS) :-

(i) Annual Report and Audit Report of the -Technical Teachers' 
Training Institute (Southern Region), Madras, for the year 
-i1.971-72. 

(ii) :Annual Report of the Technical Teachers' Training r'Insti-
tute (Northt!l1l Region), Chandigarh, for the year 1971-72. 

(13) A copy of the Annual Report (Hindi and English versions) 
of 'the Indian 'School of Mines, Dhmbad, for the year 1971-72. 

'(11.4) tA. -'Cepy of the A1lnual Report ('Hindi-and 'English versions) 
'of the In4ian tnstttute of Science" Bangalo~ 'along with the 
statement of Accounts, for the year 1971-72. 

(15) A copy of the Amlual lleport (Hindi -and -Ellglish versions) 
of the Indian Institute of Technology, Bombay, for the year 
1971-'12. 

(16) (i) A copy of -Nottftclftion No. -G;O. l;fs. 1'550 ,pUblished in 
AmIhra Pradesh Gazette dated the 14th 'December, 1972 mak-
ing certain amendment to the Andhra Pradesh Probation of 
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offenders R,,\les, 1963, under sub-section (3) 01 section 17 of 
the Probation of Offenders Act, 1958 I"e8.d with clause (c) 
(iii) of the Proclamation dated the 48th January, 1973 issued 
by the President in relation to the State at Ancihr.a Pradesh. 

(ii) A statement (Hindi and English Vel'8iODS) expla.i.DZg the rea-
sons for not laying on the Table Hindi version of the above 
Notification. 

5 ... pert ., Committee .. Subonlilllde UWi-JMioa 
Shri Vikram Mahajan presented the Sixth Report of the Committee 

on SUbordinate Legislation. 
6. Government Bills-Passed • 

-(i) The Orissa State Legislature (Delegation. of Powers) Bill, 1973, 
(II paslRd .by Ratya Sabhc 

The motion for consideration of the Bill. as pused by .Bajya SMItla, 
was moved by Shri K. C. Pant. 

The following Members took part in the debUe:-
(1) Shri Dinesh Joarder 

,.(2) Shri Banamali Patnaik 
,/ (3) Shri E. -R. Krishnan 

{4) Shri Phool Chand Verma 
(5) 8hri Surencira Mohanty 
(6) Shri Samar Guha 
(7) Shri Chintamani Pmigrabl 
(8) 8hri Arjun Sethi 
(9) Shri Jharkhande Rai 

(10) Shri Hukam Chand Kachwai 
Shri K. C. Pant replied to the debate. 
'The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Cla\lSe& 2 and ·3 were adopted. 
Clause 1, the Enacting Formula, and the'~ Title were all10 adopted. 
T.he motion that the Bill ,be pw;sed wu mov.ed by 8hr! K. C. Pant. 
mbe following Members took part m the ·debMe:-

(1) Shri Chintamani Panigrahi 
(2) Shri K. C. Pant 

The -motion was cwpted and ihe lMl was palsed. 
~} TILe -CntNl Eal'CUs end Salt ,Anneadt",mts) .Bin, 1M3. 
'The motion for consideration £if the Bill was moved byShri K. It. 

Ganesh. 
The tollewU3g Members 100k part in the ·deDate:-

(1) Shri Somnath Chatterjee 
l'P.T.O. 



(2) Y. S. Mahaj/iUl 
(3) Shri B. S. Bhaura 
(4) Shri G. P. Yadav 
(5) Shri C. M. Stephen 
(6) Shri J. Matha Gowder 

Shri K. R. Ganesh replied to the debate. 
. The. motion for consideration was adopted and clause-by-clause cbU." 

slderatlon of the Bill was ~ken up. 
Clause 2 was adopted, as amended. 
~1auses 3 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended. be passed was moved by Shri 

K. R. Ganesh. 
The motion was adopted and the Bill, as amended, was passed. 

7. Resolutions-Adopted 
. • (1) Shri Mohammed Shaft Qureshi moved the following Resolu-

tlon:-
'That this House approves the recommendations made in paras 

1.2 and 1.3 of the Sixth Report on "Rate of Dividend for 
1969-70 and 1970-71 and other Ancillary Matters" of the 
Committee appointed to review the rate of dividend payable . 
by the Railway Undertaking to General Revenues as well as 
other Ancillary Matters in ccnnecticn with the Railway 
Finance vis-a-vis the General Finance which was presented 
to Parliament on 30th April, 1973, and that this House further 
directs that the action taken by Government 'On the other 
recommendations made in this Report as well as in the 
Second, Third, Fourth and Fifth Repcrts of the Ccmmittee 
should be reported to the next Parliamentary Committee 
which may be appointed to review similar matters'. 

• (2). Shri Mchammed Shaft Qureshi moved the following Res'Olu-
tion:-

"That this House do resolve that a Parliamentary Committee con-
sisting of 12 members of this House, to be nominated by the 
Speaker. ,be appointed to review the rate of dividend which is 
at present payable by the Railway Undertaking t'O General 
Revenues as well as other ancillary matters in connection 
with the Railway Finance vis-a-vis the General Finance and 
make recommendations thereon." 

• (3) Sht,i Mohammed Shaft Qureshi moved the fonowing Resolu-
tion:-

"That this House do recommend to Rajya Sabba to agree to asso-
ciate 6 members from. Rajya Sabba with the Parliamentary 
Committee to review the rate of dividend which is at present 
payable by the Railway Undertaking to General Revenues 
as well as' other ancillary matters in connection with the Rail-
way Finance vis~ the General Finance and make recom-
mendations thereon and to communicate the names of the 
members so appointed to. this House." -_._._--------------------

*Discussed together. 



The following Members took part in the combined debate on the 
three Resolutions:-

(1) Shri Jagadish Bhattacharyya 
(2) Shri C. M. Stephen 
(3) Shri M. Kathamuthu 
(4) Shri M. C. Dagav 
(5) Dr. Laxminarayan Pandeya 
(6) Shri J. Matha Gowder 
(7) Shri Sarjoo Pandey 

Shri Mohammed Shaft Qureshi replied to the debate. 
All the three Resolutions were adopted. 

8. Govemment Bill-Under Consideration 
The NO'1't~Ea8tem Bill University Bill, 1973. 
The motion for consideration of the Bill was moved by Prof. S. 

Nurul Hasan. 
An amendment for reference of the Bill to a Joint Committee was 

moved by Shri M. C. Daga. 
The following Members took part in the debate:-

(1) Shri R. P. Das 
(2) Shri N. Tombi Singh 
(3) Shri Mohan Raj 
(4) Shri Y. S. Mahajan 
(5) Shri K. Marak ""..,-
(6) Shri M. C. Daga (Speech unfinished). 

The discussion was not concluded. 
9. Half-AD-Hour Discussion 

Shri Bhogendra Jha raised a half-an-hour discussion on points aris-
ing out of the answer given on the 4th April, 1973 to Starred Question 
No. 607· regarding completion of Western Kosi, Rajasthan and Gandak 
Canal Projects during Fifth Plan. 

Shri D. P. Dhar replied. to the discussion. 
6al0. P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th May, 1973). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, May 8, 1973/Vaisakha 18, 1895 (Saka) 

No. 265 
11.01 A.M. 

1. Stured Questions 
Starred Questions Nos. 1001-1008 were orally answered. RepUes to 

remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question!! Nos. 9457-9517, 9520-9556, 9558-

9596, 9598, 9599 and 9601-9656 were laid on the Table. 

3. Calling Attention 
Shri Kartik Oraon called the attention of ·the Minister of Agricul-

ture to the reported presence of iron particles in the rice supplied to the 
State Government of Maharashtra by the Food Corporation of India. 

The MinIster of Agriculture made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were ·laid on the Table:-

(1) A copy of the Forty-ninth Report of the Law Commission on 
the proposal for inclusion of agricultural income in the total 
income for the purpose of determining the rate of tax under 
the Income-tax Act, 1981. 

(2) A copy of the Fiftieth Report of the Law Commission on the 
proposal to include persons connected with public examina .. 
tions within the definition of "public servant" in the Indian 
Penal Code. 

(3) "A copy of the Petroleum and .Natural Gas (Second Amend-
ment) . Rules, 1973 (Hindi and English versions) pu,blished in 
Notification No. G.S.R. 398 in Gazette of India dated the 
14th April, 1973, under section 10 of the Oilflelds (Regulation 
and Development) Act, 1948. 

(4) A copy each of the following papers (Hindi and English ver-
sions) . under sub-section (1) of section 619A of the Companies 
Act, 1956:-

[P.T.O. 
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(i) (a) Review by the Government oJ). the working of the Ferti-
lizer Corporation of India Limitea, New Delhi, for the year 
1971-72. 

(b) Annual RepGrt of the Fertilizer Corporation of India Limit-
ed, New Delhi, for the year 1971-72 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
Gener:al thereon. 

'I 

(ii) (a) Review by the Government on the working of the 
Pyrites, Phosphates and Chemicals Limited, for the ye81·. 
1971-72. 

(b) Annual Report of the Pyrites, Phosphates and Chemicals 
Limited, for the year 1971-72 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) (a) Review by the Government on the working of the 
Hindustan Antibiotics Limited, Pimpri-Poona, for the year 
1971-72. 

(b) Annual Report of the Hindustan Antibiotic-oS Limited, Pimp. 
pri-Poona, for the year 1971-72 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(5) (i) A COpy of the Annual Accounts of the Andhra Pradesh 
State Electricity Board for the year 1971-72 together with 
the Audit Report thereon, under sub-section (5) of section 69 "',. 
of the Electricity (Supply) Act, 1948 read with clause (c) (iii) 
of the ProclamaLon dated the 18th January, 1973 issued by 
the President in relation to the State of Andhra Pradesh. 

(ii) A statement (Hindi and English versions) explaining reasons _ 
for laying the above document before Lok Sabha and for not 
laying the Hindi veLsion thereof. 

(6) (i) A copy of the Annual Financial Statement for the year 
1973-74 and Supplementary F'inancial Statement foa the yoar 
1972-73 of the Orh~sa State Electricity Board, under sub- , 
s~ction (3) of section 61 of the Electricity (Supply) Act, 19.8 
read with clause (c) (iv) of the Proclamation qated the 3rd 
March, 1973 issued by t.'1e President in relation to the state of 
Orissa. 

(ii) A stat~ment (Hindi and English versions) explaining reasons 
for laymg the above document before Lok Sabha and for not 
laying the Hindi vers'.on thereof. 

S. GOVernment Bill-Passed 
, The Constitution (Thirty-first Amendment) Bill, 1973 

The motion for consideration of the Bill was moved by Shri NiU Raj 
Singh Chaudhury. . 

The following Members took. part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri Jagannath Rao f 
(3) Shri S. M. Banerjee 
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(4) Shrl Vikr8ltn Mahajart 
(5) Shri Jagannathrao Joshi 
(6) Shri Chandulal Chandrakar 
(7) Shri Samar Guha 
(8) Shri Dharnidhar Basumatari 
(9) Shri Madhu Limaye 

(10) Shri Biswanarayan Shastri 
(111 Shri Shyamnandan Mishra 
(12) Shri Dinesh Chandra Goswami 
(13) Shri Piloo Mody 
(14) Shri Amrit Nahata 
(15) Shri Vasant Sathe 
(16) Shri C. M. SteDhen 
(17) Shri Ramsahai Pandey 
(18) Shri Darbara Singh /' 
(19) Shri P. M. Sayeec1 
(20) Shri J. Matha Gowder 
(21) Shri Giridhar Gomango 

_ (22) Shri K. Narayana Rao 
Shri Niti Raj Singh Chaudhury replied to the debate. 

On the motion for consideration of the Bill, the House divided, Ayes 
294; Noes 8. The motion wa~ adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of 
the Members present and vot1ng. 

Clause-by-clause consideration was then taken up. 
On the motion fur adoption of Clause 2, the House divided, Ayes 298; 

Noes O. 
Clause 2 was adopted by a majority of the tota .. l membershtp of the 

nouso and by a majority of not less than two-thirds of the Memberli 
present an4 votill~, 

Two amendments to Cla~ 3 w~re adopte~, 
On tho mothm fClr ~aoption Qf Clausi! 3, &9 am~nded, the House divid. 

ed, J\y@s :Jai NQ@s 5, 
Clause 3, as aJllQnc1"d, was adoptfld bv a majority of the total mem-

ber.h!p of '$h, Hou~ and by a majortty of not less than two-thirds of 
the Mombers FttSent and votin,. 

On the motion fOf adoption of Clause 4, the House divided, Ayes 318; 
NOls 15. 

Clause 4 was adopted by a majority of the total membership of the 
Houn and by a majority pf not lesl! than two-thiiqs of the Member& 
pr~nt and voUng. 

ClaQse I, the Ji:nacting Formula and the Long Title welJ~ also 
a4oi,lted. 

[P.T.a. 
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The motion that the Bill. a'3 amended, be passed was moved by Shri 
Niti Raj Singh Chaudhury. 

The following Members took part in the debate:-
(1) Shri Samar Guha 
(2) Shri Piloo Mody 
(3) Shri Niti Raj Singh Chaudhury 

Dn the motion the House divided, Ayes 316; Noes 7. 
The motion was adopted by a majority of the total lJlerr~be1"S4up o.f the 

House and by a majority of not less than two-tnirdsof the . Members • 
present and voting. The Bill, as amended, was passed by the required 
majority. 

6. Government Bill-Under Consideration 
The Ncwth-Eastem Hill UniVeT.Bioty. BilZ .. 3973 

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 7th May, 1973, continued. 

The following Members took. part in the debate:-
(1) Shri M. C. Daga 
(2) Shri Indrajit Gupta (Speech unfinished). 

The discussion was not concluded. 
·UP.M. 

(LokSabha adjourned till 11 A.M. on Wedne~ay, the 9th May, l&73~ 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wedl'1esday, May 9, 1973fVaisakha 19, 1895 (Saka) 

No." 
11.02 A.M. 
1. Star~ed Questiona 

Starred Questions Nos. 1921, 1924, 1026, 1027 and 1028-1031 were 
orally answered. Replies to remaining queations weM laid on the Table. 

2. Unstarred QuelltioRII 

Replies to Unstarred Questions Nos. 9657-9841 ,BDd 9843-9856 were 
laid on the Table. 

3. Calling Attention 
Shri Indrajit Gupta called the attention of the MiDis. ,of External 

Affairs to the reported arrest of thousands of Bangalees in Islamabad by 
Pakistan authorities on the ground of preparation fer repatriation. 

The Minister of External Affairs made a statement in Jlegarci thereto . 

... Papers laid ~., 'Table 

The following papers were laid on the Table:-
(1) A copy Gf the UmoD P:w.Wie Service Oolll1'l1i8lion (MeJllibeft) 
~ Second Amendment Regulations, 1973 (Hindi and EAiliih ver-

sions) published in Notification No. G.R.S. Z60{E) in Gazette .of , 
India dated the 12th April, 1973, issued under article 318 of the 
Constitution. . , 

(2) A copy of the Coffee (Amendment) Rules, 1973 (HiIldi·and 
English versions) published in Notification No., G.S.R. 369 in 
Gazette of India dated the 7th April, HJ7',lHIder 'Iab .. ~tidri(SY 
of section 48 of the Coffee Act, 1942. 

(3) A copy each of the following papers (Hindi and. EDjljsh vat':-
sioIls9 under _-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on 'the working of the Film 
Finance Corporation Limited, Bombay, for the year 11'71-72. 

(ij) Annual Report of the Film Fiuance' Corporation LiJ:Dited, 
Bombay, for the year 1971-72 along with the Audited 
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Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(4) (i) A copy of the Annual Report of the Press Council of India 
for the year 1972, under section 18 of the Press Council Act, 
1966. . 

(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the above Report 
simultaneously. 

(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:- . 

(a) (i) Review by the Government on the working of the 
National Newsprint and Paper Mills Limited Nepanagar, for 
the year 1971-72. . 

(ii) Annual Report of the National Newsprint and Pap~r Mills 
Limited, Nepanagar, for the year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan paper Corporation Limited, New Delhi, for the 
year 1971-72. 

'. (ii) Annual Report of the Hindustan Paper Corporation Limited, 
New Delhi, for the year 1971-72 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the Indian Standards Institution, New Delhi, for the year 
1971-72. 

'" (7) A copy of the Agreement between the Government of India, 
Chogyal of Sikkim and the leaders of the political padies of 
Sikkim, signed on the 8th May, 1973. 

5. Report of Committee on Private Members' Bills and Resolutions 
Shri Amarnath Vidyalankar presented the Twenty-seventh Report of 

the Committee on Private Members' Bills and Resolutions. 
6~, Govemment Bill-introduced 

,/ The Taxation Laws (Amendment) Bill, 1973. 
7. Government Bill-palled 

The North-Eastern Hill Unive'rsityBill, 1973 
Discussion on the motion for consideration of the Bill and the amend-

ment thereto moved on the 7th May, 1973, continued. 
11le following MembeI'3 took part in the debate:-

. (1) Shri Indrajit Gupta 
(2) Shri S~dhakar Pandey 

-.------~----------- . 

"'Laid at 3.30 P.M. 
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(3) Shri G. P. Yadav 
(4) Shri Dinesh Chandra Goswami 
(5) Shri Paokai Haokip 
(6) Shri Samar Guha / 
(7) Shri Shyam Sunder Mohapatra 
(8) Shri P. G. Mavalankar 

Prof. S. Nurul Hasan replied to the debate. 
The amendment for reference of the Bill to a Joint Committee moved • 

«~ Shri M. C. Daga, was negatived. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 40 were adopted. 
Clause 41 was ado?ted, as amended. 
Clause 42 was adopted. 
The Schedule was adopted, as amended. 
Clause 1, the Enacting .ormula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill, as amended, be passed was moved by Prof. 

S. Nurul Hasan. 

r The follOWing Members took part in the debate:-
(1) Shri Sangliana 
(2) Shri Madilu Limaye 
(3) Shri K. M. Madhukar 
(4) Prof. S. Nurul Hasan 

. . The motion was adopted and the Bill, as amended, was passed. 
i d. Government BiU-under consideration 

The Code of Criminal Procedu.re Bill, 1972, as passed by Ra.jya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Ram Niwas Mirdha. 

The following Members took part in the debate:-
(1) Shri Dinesh J oarder 
(2) Shri Jagannath Rao 
(3) Shri Bhogendra Jha 

The discussion was not concluded. 
9. Half-en-hour diseussion 

Shri Samar Guha raised a half-an-hour discussion on points arising 
out of the answer given on the 28th March, 1973 to Unstarred Question 
No. 5030 regarding implementation of land reforms. 

Shri Mohan Dharia replied to the discussion. 
6.10 P.M. 

(Lok Sabha adjourned till lllA.M. on Thursday. the 10th May. 1973). 
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BULLETIN-PART I 

".: .• '., . ' : .' '. ~ , 
Thursday, May 10, i973lVaisa~ha 20, l~ (~~l; " , 

-_. 'j. 

No. 267, ',' ... 
; . ~. 

11.02 A.M. ,.' • J 

1. Starred Questions 
. \, .. :,'. '~ 

" : "'~ 

Starred Questions Nos. 1041-1044, 1046" .1050, 109 ,nd 1053. w.ere 
orally answered. Replies to remaining ,j~ttObl"\Ye.t'e i1itif\:O~' "fhe' 
Table. " " " 
2. Unstarred QuestiOIlS 

Replies to Unstarred Questions Nos. 9857-9980rmd ~.9\'were 
laid on the Table. 

3. Calling Attention 
Shri Nawal Kishore Sinha called the' atteri.tiori at' theMitifster of Agn':' 

culture to .the abnormal rise in prices mel non-availabi1i~ of vanupafll 
and sugar in Punjab, Delhi and several other parts of the country. 

,- . ,{ .. . ,";' 

The Minister of State for Agr'icultureim. , •• teroelit!jDr.i~ 
thereto. 

..~. 

4. Papers laid on the Table . ',' , .. ' . ',' ~ 
The following papers were laid on the Table: __ , :,'.: 

(1) A copy of the Iron and Steel (Con"~' AaleDdmeftt:· Order, 
1973 (Hindi and English versions) ·,publisbecl in KoWication 
No. S.D. 214(E) in .Ga~tte of India dated the .12th April, 1973, 
under sub-section (6) of section 3 of the Essential Commodities 
Act, 1955. 

(2) A copy of the Mineral Concession ~:;e~4 .t\1;ra.~eJ\t) R .... , 
1973 (Hindi and English versiolli) putiYfBhed inN'otlftcaUon 
No; G.s.a M5 in Gazette of IDdia daWtae:Qst,Mareh. 1173, 
under sub-section (1) of section 28 of the.Mines and MineraJJl 

(Regulation and Development) Ac~, 1957. . 
. ; .. l: , ., . . ~ I • .' :"., 

(3) A copy each of the following pa~rs (Hinqi 8Ild El}.glilh ver-
sions) under sub-section (1) of seetion eltA of' dJe C~anies 
Act, 1956:- ' .. :"F , .. ,.,,' . 

(1) Review by the Government on tht!' warktni ~t the, Hi1tdustan 
Copper Limited, for the year 1"-1.111.": . ,'. 
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(ti) Annual Report of the Hindustan Copper Limited, for the 
year 1971-72 along with the Audited Accounts and the com-men. of the Comptroller and Auditor General thereon. 

(4) A copy of the Annual,-rt .. (Jlindi and English versions) of 
the Employees' State 'inS1J.I'iltice Corporation for the year 
l.t71-72, under section 36 of the Employees' State Insurance 
Act, 1948. '.' ,. ,., .: 

5. )leaaps from Bajya SDk. 
Secretary reported the following lneSsages frQnl Rajya Sabha:-

" . ~ , .. ,' . 

(1) That Rajya Sabha had no recommendations to make to' Lot 
Sabha in regard to the Finance Bill, 1973, passed by Lot Sabha 
on the 3rd May, 1973. 

(ii) That at its ,"ting held on the 8th May, 1973, Rajya Sabha 
passed the Manipur State Legislature (Deleaatiqn of Po,wen) 
Bill, 1973. 

( ',.! . . 

6. ·BiU palled b7 ...... SeWla-Laid OIl the T .... e 
Secretary laid on the Table a copy of the Manipur State Legislature 

(Delegation of Powers) BUl, 1973, as passed by Rajya Sab~. 

7 .. StatelMDt ... 1UaJa-' 
The Minister of State for Law, Justice and Company Affairs made a 

statement rC!garding National Rayon Corporation Ltd., 

.. Gevern:aaent ·BiH-UJUIao Coasideratioa 
:TJI,e'~ iYf Crimift4!" Procedu.re Bill. 1972, a.s passed by K4;ym 5mbha. 

. " ,- . 
. Discu-.ion on the motiqn for consideration of the Bill, as passed by 

Rajya Sabha, moved on tile 9th May, 1m, continued. 
The following Members took part in the debate:-

(1) Shri Nawal Kishore Sharma 
(2) Shri J. MathaGow4er 
(3) Shri ,8. 'N! Slagb. " 
<."·Shn" B.R::Shukla 
(5) Shri. M. C. Pap 1$peech unfinished) 

The discussion was not concluded. 

t~ Dla~~ Under, -,1 •. 
" "Shri ~Samar Guha' raised, a' discunion on.' the worltirig of ~he Fertilizer 

COrporation 'of In<lia. :', ., .. ,~: '. ',' " .' 
'I'he following Members t?ok part in the de~te::-. 

:,t.' (i) '·Shri.Dar~-~: 
(2) Shri Jyotirmoy Boau 
(3).'shd.. ShYJllll;ISunder MohapatJ.la .. J 
(4) Shri s. M. Ba1letjee 
(~) Shri Raja Kulkarni 



"'" I 

(8) Sh~ Satyendra Narayan Sinha 
(7) Shri Narain Chand Parashar 
(8) Shri Shuhi Bhusban 

. - (9) Shri Damodar Pand8f 
.~ S~ Dev Kanta Borooah replied to the dlIcuasicm. 

6.58 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 11th May, 19'13) • 

CORRIGENDUM 

In Bulletin-Part I, dated May 9, 1973-
Page 1044, paragraph 1, line 1, 
tOT <11921, 1924J1 read "1021. 1024". 
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BULLETIN-PART I 
;[Bdef .Rec~j of Proceedings] 

Friday, May 11, 1973/Vaisakha 21, 1815 ('SRka~ 

11.01 A.M. 

1. Starred ... ti-. 
Starl'eC 'Questiolll No. 1061. IH6-l069, 1072 and 1075 were orally 

answered. Replies'to :ramawllK ,questions were laid on the Table. 

2. Un;,;tarred Questions 
R~lies to .unstarred .Questions ·NOB. 9990-10189 were laid on the 

Table. 

3. Site" Ne1ice ......... n 

r Short Notice Question No. 7 addreS'3ed to the Minister of Petroleum 
and ·Chemicals l'egarding· shortage of kerosene .oil in rw:al areas of Soutn 
24 Parganas, West Bengal was orallyansweJled and supplementaries 
were also answered thereon . 

• , 4. Papers 1aid .000'the 'Table 
The following papers were laid ,on the Table:-

1(1) A copy :0£ fiotifioation No.G.S.R. 360 (:Hindi and English ver-
siems) publl'3hedin Goetle of lndia dated :the 17th March, 
1973 isaued lunder ·the .Central·Excise Rules, 1944 together with 
an explanatory memorandum. 

(2~ A 'copy 'eachof the :follow.ing .Notiftcatirilns(Hindi and English 
versions) .under section' 159 of the Customs Aat, J9fl2:-

(i) G.S.R. 241 published in Gazette of India dated the lOth 
Much, 1973, -taaether with an explanatory memorandum. 

(ii.) G.S.R. 33.1 published in Gazette of India dated the 31st 
March. 1973, together with an explanatory memorandum. 

:(l) Astatementshow;ng reJ.SODS for delay in laying the pat>ers 
mentioned ,at (1) and (2) above. 

(4) A copy each of the follo,.,ing Notificationos ·(Hindi and English , 
versio.n&) undersec.tion I1A of ·the Aircrdt Act, .1934:-

If.) ~he Aitteraft (Second '_mendment) RUles, 1873, published in 

[P,T.O. 
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.riotification No. G.S.R. 231 in Gazette of India dated the 3rd 
March, 1973, together with an explanatory note. 

(ii) The Aircraft (Third Amendment) Rules, 1973, .published in 
Notification No. G.S.R. 270 in Gazette of India dated the 
17th March, 1973, together w.iib an explanatory note. 

(5) A statement showing reaso~s for delay in laying the papers 
mentioned at (4) above. 

(6) A statement along with 14 appendices (Hindi and English 
versions) giving details of amounts outstanding of Ashoka 
Hotel, New Delhi as on the 31st March, 1972. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Ex;>ort 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Minerals and Ores-Group I (Inspection) 
Amendment Rules, 1973, published in Notification No. 5.0. 
1123 in Gazette of India dated the 21st April, 1973. 

(ii) The Export of Minerals and Ores-Group II (Inspection) 
Amendment Rules, 1973, published in Notification No. 5.0. 
1124 in Gazette of India dated the 21-5t April, 1973. 

(iii) The Export of Curry Powder (Inspection) Rules, 1973, pub-
lished in Notification No. 5.0. 1128 in Gazette of In~ia dated 
the 21st April. 1973. 

(8) A statement showing reasons for delay in laying the papers 
mentioned at (7) above. 

(9) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section '619A of the Companies 
Act. 1956:-

(i) (a) Review by the Government on the working of the Pro-
jects and Equipment Corporation of India Limited, New 
Delhi, for the year 1971-72. 

(b) Annual Report of the Projects and Equipment Corporation 
of India Limited, New Delhi, for the year 1971-72 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(ii) (a) Review by the Government on the working of the 
Handicrafts and Handlooms Exports Corpor-ation of India 
Limited, New Delhi, for the year 1971-72. 

(b) Annual Report of the Handicrafts and Handlooms Exports 
Corporation of India Limited, New Delhi, for the year 1971-
72 alon~ with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(iii) (a) Review by the Government on the working of the State 
Trading Corporation of India Limited, New Delhi, for the 
year 1971-72. . 

(b) Annual Report of the State Trading Corporation of India 
Limited. New Delhi, for the year 1971-72 along with the 
Audited Accounts and' the comments of the Comptroller and 
Auditor General thereon. 
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(10) A copy of the Report (Hindi and English versions) of the 
Commissioner for Scheduled Castes and Scheduled Tribes for 
the year 1970-71, under article 338 (2) of the Constitution. 

(11) The following statements showing the action, taken by the 
Government on various assurances, promises and undertakings 
given by the Ministers during the various sessions of LDk 
Sabha:-

Fourth Lok. Sabha 
(i) Statement No. XXX-Seventh Session, 1969 
(ii) Statement No. XXIX-Eighth Session, 1969 
(iii) Statement No. XXVII-Ninth Session, 1969 
(iv) Statement No. XXX-Tenth Session, 1970 
(v) Statement No. XX-Twelfth Session, 1970 

Fifth Lok Sabha 

(vi) Statement No. XXI-Second Session, 1971 
(vii) Statement No. XIII-Third SeSSion, 1971 
(viii) Statement No. XII-Fourth Session, 1972 
(ix) Statement No. VI-Fifth Session, 1972 
(x) Statement No. IV-Sixth Session, 1972 
(xi) Statement No. II-Seventh Session, 1973 

(12) A statement explaining reasons for delay in laying the Iron 
and Steel (Control) Amendment Order, 1973 published in 
Notification No. S.D. 214(E) in Gazette of India dated the 12th 
April, 1973. 

5. Messages from Rajya Sabha 
Secretary reported the fol1owin~ messages from Rajya Sabha:- V 

(i) That, at its sitting held on the 9th May, 1973, Rajya Sabha 
passed a motion referring the Plantations Labour (Amend-
ment) Bill, 1973. to II Joint Committee of the Houses consisting 
of 45 Members, 15 Members from Rajya Sabha, namely:-

(1) Shri T. V. Anandan 
(2) Shri Dattopant Thengari 
(3) Shri Monoranjan Roy 
(4) Shri G. A. Appan 
(5) Shri B. N. Mandai 
(6) Shri u. K. Lakshmana Gowda 
(7) Shri N. H. Kumbhare 
(8) Shri Nripati Ranjan Choudhury 
(9) Shri H. S. Narasiah 

(10) Shri .N. P. Chaudhari 
(11) Shri T. G. Deshmukh 
(12) Shrimati Sita Devi 
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(13) Sbri .lbrahilll Kadaaiya 
(M~sm-i NBIMl Kishore Bhatt 
(15) ShTi 'K. V. Raghtmafha Reddy 
and 30 Members from Lok Babba and recommended that Lok 

'Sa:bha do j"oinin the said Joint Committee and communicate 
to that House the names of Membets ·to be appointed by 
Lok Sabha to the said Joint Committee. 

(ii) That Rajya Sabha had -no Tecommendations to make to Lok 
Sabha in regaro to:the -Central Excises.and ,Salt (Amemiment) 
Bill, 1973, passed by Lok Sabha on the. 7th May, 1973. 

6. Assent to Bill 
Secretary laid on the Table the Appropriation (No. !') :em, 1973 

passed by the Hou'3es of :PanD&meIlt dU1'ing the CUT.rent session and 
assented to. 

7. Minutes of Committee on Private Members' Bills and Resolutions-
Laid on the Table 

Minutes of the Twenty-second to Twenty-seventh sittings of the 
Committee on Private MemberS' Bills and Resolutions held during the 
current session, were la:d OIl the Table. 
8. Report of Committee Of Privileges 

Dr. Henry Austin presented the Fourth Report of the Committee of 
Prhdleges. 

9. RepOr.t of Committee an ·Govemment .A_uraDees 
Dr. G. S. Melkote presented the Fifth Report of 1ile Committee on 

Government Assurances. 

10. Repod ef :Committee OIl A"'cRee.of Mellliters 
ShriC. D. Gautam ·presenied the Tenth Report ,af theCommi1tee on 

Absence of Members from .the ,Sittings oithe He.use. 

11. 'Statement Re: Government Busine&& 
The Minister of Parliamentary Affair.; made '8 s.tatemeut nqarding 

Government business for the 14th, 15th and 16th May, 1973. 

12. Government Bill-Introduced 
The Coal Mine-s (Nationalisation) Bill, 1973. 

13. Motion-Adopted 
Shri K. Raghuramaiab moved the followln~motiG11:-

"That this House, having ·cenSidere:i 'the statement made 'by the 
Minister of Steel and Mines in the House .on the :2Mtl April, 
1973, points raised by Members :thereon, ;and other lJ'elevant 
facts relating to the implementation of the latter .part of the 
resolution adopted by Lok Sabha on the 2nd December, 1970, 
namely, 'that the Government in the light of gravity of the 
offence administer to Shri S. C. Mukherjee maximum 
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punishment under the law and report the same to this House', 
do resolve that the matter be referred to the Committee of 
Privileges; 

The House do further direct that the Committee report to the 
House by the 16th August, 1973." 

The motion was adopted. 

*14. Statutory Resolution-Under Consideration 
Shri K. C. Pant moved the following Resolution:-

"That this House approves the Proclamation issued by the Presi-
dent on the 28th March, 1973, under article 356 of the Consti-
tution in relation to the State of Manipur". 

*15. Govemment Bill-Under Consideration 

The Manipu·r State Legislature (Delegatifm of Powe'f:;) Bill, 1973, as 
passed by Rajya Sabha 

The motio'll for consideration of the Bill, as passed by Rajya Sabhs, 
was moved by Shri K., C. Pant. 

The following Members took part in the combined debate on the 
Resolution (vide para 14 above) and the motion for consideration of the 
Bill:- : I , ~~ 

(1) Shri Biren Dutta 
(2) Shri N. Tombi Singh 
(3) Shri Jharkhande Rai 
(4) Shri Paokai Haokip 
(5) Shri R. R. Sharma 

The discussion on the Resolution and the motion for consideration of 
the Bill was not concluded. 

16. Motion Re: Twenty-seventh Report of Committee on Private 
Members' Bills and Resolutions 

Shri Giridhar Gomango moved the following motion:-
"That this House do agree with the Twenty-seventh Report of 

the Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 9th May, 1973." 

The motion was adopted. 

17. Private Member's Resolution-Withdrawn 
Discussion on the following Resolution moved by Shri Chintamani 

Panigrahi on the 27th April, 1973, continued:-
"This House urges upon the Government to take immediate steps 

for industrial development of the eastern region of the 
country, particularly Orissa in view of the Utter economic 
backwardness of that part of the country." -------_ ..... _---_ ...... _----_ ...... -_._---_ .. _ .. _ .. _----_. __ ._-

*Discussed together. 
(P.T.<=' 
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1'h.e following Members took part in the debate:-
(1) Shri M. Ram Gopal Reddy ,.' 

./ 
(2) Shri Krishna Chandra Halder ;' 

J 

(3) Shri Shyam Sunder Ko;apatra v 
(4) Shri J. Matha Gowder 
(5) Shri Arjun Sethi 
(6) Shri Madhu Limaye 
(7) Shri Dineeh Cbandra Goswami 
(8) Shri Surendra Mohanty 
(9) Shri A. K. M. Iilhaque 

(10) Shri Jharkha,nde Rai 
(11) Shri Tarun Gogoi 
(12) Shri Samar Guha 
(13) Shri Jagadish Bhattachuryy..l 
(14) Shri Pranab Kumar Mukhe:-jee 

Shri Chintamgni Panigrahi replied to 1he debate. 
The Reaolutionw.as withdrawn by leave of the House. 

l8.Private Member's ResoIution-VDter COD~derati.,n 
Dr. G. S. Melkote moved the following Resolution:-

"This House welcomes the scl:eme ofPrelJent Doc:tors to serve 
the rural population and ur~es upon the Government to take 
steps to implement the same expeditiously)' 

His speech was not concluded. 

11. :IIaIf.oaD-Ho... Di8euasion 
Shri Samar Guha r3i'3ed a half-all-hour discussion on points arlsmg 

out .of the answer given tOn the 21Ilt;.l'ebruary, 1973.to Uastarred ·Ques-
tion No. 269 regarding people's parti'dpation inprepuation .and .imple-
mentation of Fifth Plan. 

Shri Mohan Dharia replied t.O the discussion. 
6.15 ·P.M. 

(Lok . Sabha ad;etrlft.eatiil III A.M. ·0" M8ndGtl, ·UL#! 14th May, 1973) 

lOSS 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 14, 1973fVaisakha 24, 1895 (Saka) 

No •• 
11.02 A.M. 
1. Calling Attention 

Shri Madhu Limaye called the attention of the Minister of Finance 
to the reported Rupees forty lakhs stationery 'Scllnda! in the local branch 
of the State Bank of India, New Delhi. 

The Minister of Finance made a statement in regard thereto. 

2. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Seamen's Provident Fund (Amendment, 
Scheme, 1972 (Hindi and English versions) published in 
Notification No. G.S.R. 949 in Gazette of India dated the 12th 
August, 1972 together with a copy of 'Errata' published in 
Notification No. G.S.R. 1515 in Gazette of India dated the 2nd 
December, 1972, under section 24 of the Seamen's Provident 
Fund Act, 1966. 

(if) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(2) A copy of the Examination of Masters and Mates (Amend-
ment) Rules, 1973 (Hindi and English versions) published in 
Notification No. G.S.R. 272 in Gazette of India dated the 17th 
March, 1973 under sub-section (3) of section 458 of the 
Merchant Shipping Act, 1958. 

(3) A copy of Notification No. G.O. Rt. 222 (Hindi and English 
versions) published in Andhra Pradesh Gazette dated the 8th 
March, 1973 under sub'"geCtion (2) of section 9 of the 
Andhra Pradesh Motor Vehicles Taxation Aet, 1963 read with 
clause (c) (iii) of the Proclamation dated the 18th January, 
1973 issued by the President in relation to the State of Andhra 
Pradesh. 

(4) A copy each of the follOWing papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Goverllment on the working of the Housing 

[P.T.O. 
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and Urban Development Corporation Limited, New Delhi, 
for the year 1971-72. 

(ii) Annual Report of the Housing and Urban Development Cor-
poration Limited, New Delhi, for the year 1971-72 along 
with the Audited !4\.ccoun • .apd the comments of the Comp-
troller and Auditor-General thereon. 

(5) A copy of the Annual Report (Hindi and En~1ish versions) of 
the Punjab Agro-Industries Corporation Linuted, Chand'igarh, 
for the year ended 31st M'ay, 1971 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor " 
General thereon, underl:iub-section (1) of section 619A of tht.."' 
Companies Act, 1956. . 

(8) A copy of the Delhi, ,Meerut and Bulandshahr Milk and Milk-
Products Control Order,· 1973 (Hindi and English versions) 
published in Notification No. S.O. 2lJ8(E) in Gazette of India 
dated the 5th May, 1973, under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

-(7) (a) A coPY each of the following Notifications under sub-
section (2) of section 69 of the Andhra Pradesh Panchayat 
Samithis and Zilla Parishads Act; 1959 read with clause (c) 
(iii) of the Proclamation dated the 18th January, 1973 issued 

../, by the President in relation to the State of Andhra Pradesh:-
(i) G.O. Ms. No. 295 published in Andhra Pradesh Gazette 

dated the 20th July, 1972 making certain amendment ·to the 
rules relating to the competent authority to appoint and r 
transfer members of different cadres of Statutory Panchayat 
Samithis and Zilla Parishads, together with an explanatory 
note . 

.AU) G.O. Ms. No. 296 published in Andhra Pradesh Gazette , 
dated the 20th July, 1972 making certain amendment to the .. .' 
Andhra Pradesh Panchayat Samithis and Zilla Parishads 
Ministerial Service Rules, together with an explanatory 
note 

~iii) G.O. Ms. No. 307 published in Andhra Pradesh Gazette 
dated the 13th July, 1972 making certain amendment to the 
Rules relating to the competent authority to appoint and 
transfer members of different cadres of statutory Panchayat 
Samithis and Zilla Parishads, together with an explanatory 
note. 

/ (Iv) G.O. Ms. No. 309 published in Andhra Pradesh Gazette 
dated the 13th July, 1972 making certain amendment to the 
rules relating to selection of candidates for the posts in-
cluded in the District Cadre, together with an explanatory 
note. 

(b) Four statements explaining reasOns as to why the above 
Notifications could not be laid before the State Legislature. 

(c) Four statements explaining the reasons for not laying the 
Hindi versions of , the above Notifications. 

(8) (i) A eopy of the Annual Report of the Indian Institute of....,1 
Technology, Kharagpur, for the ye8l' 1971-72. 
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(if) A statement (Hindi and English, versions) explaining the 
reasons for not laying the Hindi version of the above Report 
simultaneously. 

(9) (i) A copy of the Annual Report of the National Institute of 
Foundry and Forge Technology, &nchi, for the year 1971-72. 

(ii) A statement (Hindi and English veriions) explaining the rea-
sons for not laying the Hindi version of the above Report 

simultaneously. 
(10)' (i) A copy of the Certified Accounts (Hindi and English ';er-

sions) of the Indian Institute of Technology, Kanpur for the 
year 1970-71 along with the Audit Report thereon, under sub-
section (4) of section 23 of the Institutes of Technology Act, 
1961. 

(ii) A statement (Hindi and English versions) shoWing the rea-
sons for delay in laying the above Accounts. 

(11) A copy each of the following papers (Hindi and English ver-
rsions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the National 
Instruments and Ophthalmic Glass Limited, Calcutta, for 

_ the yeair 1971-72. 
(ii) Annual Report of the National Instruments and Ophthalmic 

Glass Limited, Calcutta, for the year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon . 

.1. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the. 4th May, 1973, Rajya ~bhal 
concurred in the recommenda.tlon of Lok Sabha to nommate 
seven members from Rajya Sabha to associate with the Com-
mittee on Public Accounts of Lok Sabha for the term ending 
on the 30th April, 1974 and also communicated the following 
names of members of Rajya Sabha who had been elected to 
the said Committee:-

(1) Shri M. Anandam 
(2) Shri Golap Barbora 
(3) Shri Bipinpal Das 
(4) Shri Nawal Kishore 
(5) Shri P. S. Patil 

.(6) Shri Sansankasekhar Sanyal 
"(7) Shri Sawaisingh Sisodia. 

, (ii) That at its sitting held on the 4th May, 1973, Rajya Sabha con-
curred in the recommendation of Lok Sabha to nominate five 
members from Rajya Sabha to associate with the Committee 
on Public Undertakings of Lok Sabha for the term ending on 
the 30th April, 1974 and also communicated the following 

fP.T.O. 
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names of members of Rajya Sabha who had been elected to 
the 'said Committee:-

(1) Shri M. S. Abdul Khader 
(2) Shri La! K. Advani 
(3) Shri u. N. Mahida 
(4) Shrimati Purabl Mukhopadhyay 
(5) ShTi Suraj Prasad 

4. Assent to Bills 
• Secretary laid OD the Table following two Bills passed by the Houses 

of Parliament during the current session and assented to:-
(1) The Finance Bill, 1973 
(2) The Orissa State Legislature (Delegation of Powers) Bill, 

1913. 

5. Leave of Absence 
The following Members were granted leave of absence from the 

sittings of the House for the periods mentio~ed against each:-
(1) Shri Dinesh Singh-9th to 24th April" 1973 (Seventh Session) 
(2) Shri Anant Prasad Sharma-16th to 30th April, 1973 (Seventh 

Session) 
• (3) Shri Tulsidas Dasappa-14th April to 16th May, 1973 (Seventh 

Session) 
(4) Shri K. Gopal-l0th April to 2nd May, 1973 (Seventh Session) 
(5) Shri Syed Ahmad Aga'-16th March to 26th April, 1973 

(Seventh SeSSion) 
(6) Shri Bishwanath Jhunjhunwala-9th March to 6th May, 1973 

(Seventh Session). 
*6. Statutory Resolution-Adopted 

Discussion on the following Resolution moved by Shri K.. C. Pant on 
the 11th May, 1973, continued:-

"That th!s House approves the Proclamation issued by the Presi-
dent on the 28th March, 1973, under ·article 356 of the Consti-
tution in relation to the State of Manipur." 

The Resolution was adopted after discussion as indica·ted under para 
7 (i) below. 
7. Government Bill-PllIIsed 

* (i) The Manipur State Legislature (Delegation of Powers) Bill, 1973, 
as passed by Rajya Sabha 

Discussion on the motion for consideration of the Bill, as passed by 
Raya Sabha, moved on the 11th May, 1973, continued. 

'I'be follOWing Members took part in the combined debate on the 
Reslution (vide para 6 above) and the motion for consideTation of the 
Bill:-

(1) Shri Mohan RaJ 

*Discussed together. 
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(2) Shri Madhu Limaye 
Shri K. C. Pant replied to the debate. 
The motion for consideration was adopted and clause-by-claUie consI-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be :t>assed was moved by Shri K. C. Pant. 
The following Members took part in the debate:-

.(1) Shri Madhu Limaye 
(2) Shri N. Tombi Singh 
(3) Shri K. C. Pant 

The motion was adopted and the Bill was passed 
(ii) The Coal Mines (Nationalisation) Bill, 1973 

The motion for consideration of the Bill was moved by Shri S. Mohan 
Kwnal'amangalam. 

The following Members took part in the debate:-
(1) Shri Robin Sen 
(2) Shri K. D. Malaviya 
(3) Shri Indrajit Gupta. 
(4) Shri Damodar Pandey 
(5) Shri Mohan Raj 
(6) Shri Jagannath Mishra. 
(7) Shri Prasannbhai Mehta 
(8) Shri Ram Singh Bhai Varrha 
(9) Shri Onkar Lal Berwa " 

(10) Shri R. N. Sharm~ . 
(11) Shri H. M. Patel 
(12) Shri Sukhdeo Prasad Verma.. 
(13) Shri Dhan Shah Pradhan -
(14) Shri S. N. Misra . 
(15) Shri Ram Deo Singh 
(16) Shri Chapalendu Bhlittacharyyla 
(17) Shri Chandrika Prasad 

Shri S. Mohan Kumaramangalam replied to the debate. 
The motion for consideration was adopted and clause-by-clause cOnsi. 

deration of the Bill was taken up. 
Clauses 2 to 35 were adopted. 
The Schedule was adopted, as amended. 
Clause 1" the Enacting Formula and the Long Title were adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri S. Mohan Kumaramangalam. 
The following Members took part in the debate:-

(1) Shri Ram Chandra Vikal<-
(2) Shri S. M. Banerjee . 
(3) Shri Prasannbhai Mehta _ 
(4) Shri Khemchandbhai Chavda. 
(5) Shri Mohan Raj 
(6) Shri B. R. Shukla 
(7) Shri Samar Guha 
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(8) Dr. Kailas 
(9) Shri S. Mohan Kumaramangalam 

The motion was adopted and the Bill, as; amended, was passed. 
{iii) The Cinematograph (Amendment) Bill, 1972, as pGI.ed by 

Rajya Sabha 
Discussion on the motion for consideration of the Bill" as posed by 

Rajya Sabha, moved on the 20th February, 1973, continuea. 
Shri Manoranjan Hazra took part in the debate. 
Shri Dharam Bir Sinha replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause consi-

deration of the Bill was taken up. 
Clause 2 was adopted, as amended. 
Clauses 3 to 5 were adopted. 
Clause 1 and the Enacting Fonnula were adopted, as amended. 
The Long T.itle was also adopted. 
The motion that the Bill, as amended, be passed was 'moved by Shrl 

Dharam Bir Sinha. 
The motion was adopted and the Bill, as amended, was passed. 

8. GOVernment Bill-Under Consideration 
The Apprentices (Amendment) Bill, 1972 as passed by Ro.jya Sabha 
The motion for consideration of the Bill,. as passed by Rajya Sabha, 

was moved by Shri K. V. Raghunatha Reddy. 
The discussion was not concluded. 

9. Half-An-Hour Discussion 
Shri Bhogendra Jha raised a half-an-hour discussion on points arising 

out of the answer given on the 18th April, 1973 to Unstarred Question 
No. 7507 regarding request by Confederation of Central Government 
Oftlcers' Association to the Prime Minister for fair ~crutiny of Pay 
Commission's Report . 
.. Shri Y. B. Chavan replied to the discussion. 
6.30 P.M. 

(Lok gabba adjourned till 11 AM. on Tuesday, the 15th May, 1973) 

CQRRIGENDUM 

In Bulletin-Part I, da,ted May 11, 1973-

S. L. SHAKDHER, 
Secretary. 

., Page 1055, paragraph 17, for "item (13)" 
read "(13) Shri Chapalendu Bhattacharyyia". 

1061 " 

MGIPND-LS 1--869 (D) LS-14-5-7S-810. 



• 
LOK SABRA 

BULLETIN-PART I 
(Brief Record' of Proceedings) 

Tuesday, May 15, 19731Vaisakha 25, 1895 (Sua) 

No. %70 
11.02 A.M. 

1. Short Notice Question 

• 

Short Notice QUestion No. 8 addressed to the Minister of Railways re-
garding reconstruc'tion of Chitauni Bagha Bridge across the Gandak River 
on North Eastern Railway was orally answered and supplementaries were 
also answered thereon. ' 
2, Questions of Privilele 

(]) The Speaker referred to the Committee of Privileges under 
rule 227 a question of privilege raised by Sarvashri Birender Singh Rao 
and Madhu Limaye relating to the intimation given to the Speaker 
regarding the arrest of Shri Jambuwant Ohote, M.P. 

(2) The Speaker informed the House of the explanation received 
~ from the Editor of the !ugantar, Calcutta, in regard to the question of 

privilege sought to -be raised by Shri Jyotirmoy Bosu on the 8th May, 
1973 in respect of an article published in the said newspaper in its issue 
of the 27th April, 1973, allegedly casting reflections on Parliament. In 
view of the regret offered by the Editor of the newspaper, the House agreed 
to treat the matter as closed. 

(3) Shri Madhu Dandavate sought to raise a question of privilege 
against the Minister of Law. Justice and Company Affairs regarding 
failure of the Government to lay on the Table of Lok Sabha reports of the 
Monopolies and Restrictive Trade Practices Commission under section 62 
of the Monopolies and Restrictive Trade Practices Act, 1969. 

The Minister made a statement explaining the position and expressing 
regret. The matter was treated as closed. 
3. Papers Laid 011 the Table 

The following papers were laid on the Table:-
(I) A copy each of the following papers (Hindi and English versions) 

under sub-section (l) of section 6 t 9A of the Companies Act. t 956:-
(a) (i) Review by the Government on the working of the Bharat 

Heavy Electricals Limited, New Delhi, for the year 1971-72. 
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(ii) Annual Report of the Bharat Heavy Electricals Limited, New 
Delhi, for the year 1971-72 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by dle,Oc:werDtMnt on the working of the BharaV' 
Pumps and Compressors Limited, Allahabad, for the year 
1971-72. 

(ii) Annual Report of the Bharat Pumps and Compressors Limited, 
Allahabad, for the year 1971-72 along with the Audit""" 
Accounts and the comments of the Comptroller and Audit"r 
General thereon. 

(2) A copy each of the following Notifications (Hindi and English ver-
sions) under sub-section (3) of section 133 of the Motor Vehicles Act, 1939 
read with clause (c)(iii) of the Proclamation dated the 18th January. 1973 
issued by the President in relation to the State of Andhra Prades~ ~ 

'(i) G.O.Ms. No. 740 published in Andhra Pradesh Gazette dated the 
27th July, 1972 making certain amendments to the ADdhra 
Pradesh Motor Vehicles Rules, 1964. 

~ii) G.O.Ms. No. 1189 published in Andhra Pradesh Gazetle dated 
the 7th September, 1972 making certain amendment to the 
Andhra Pradesh Motor Vehicles Rules, 1964 . 

.J'(iii) G.O.Ms. No. 1296 published in Andhra Pradesh Gazette dated 
the 2nd November, 1972 making certain amendment to the 
Andhra Pradesh Motor Vehicles Rules, 1964. 

(3) (i) A copy of the summary of the main conclusions and re-
commendations of the Expert Committee on Unemployment. ," 

(0) A statement, explaining the reasons for not laying Hindi version J 

~ of the above document. 
(4) (i) A copy of Report of the Court of Enquiry into the 

Noonodihjitpur Colliery accident which occurred on 18-3-1973. 
(ii) A statement (Hindi and English versions) explaining the reasons 

,for not laying the Hindi version of the above .Report. 
(5) A copy of the Central Excise (Fourth Amendment) Rules, ~ 973 

(Hindi aDd English versions) publisbed in Notification No. 
O.S.R. 432 in Gazette of India dated the 28th April, 1973, 
under section 38 of the Central Excises and Salt Act, 1944. 

(6) A copy each of the following Notificat!ons (Hindi and P.ft8Hsh 
versions) issued under the Central EX~lse Rules. 1944:-, 

(i) G.S.R. 211(E) published in Gazette of India dated the 28th 
April" 1973, together with an explanatory memorandum. 

(U) G.S.It. 427 published in Gazette of India dated the 28th April, 
1973, together with an explanatory memorandum. 

(iii) G.S.R. 428 and 429 published in Gazette of .India dated the 
28th AprIl. 1973. togetherwitb an explanatory memorandum. 
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(iv) G.S.R. 430 published in Gazette of India datedrbe 28th April 
1973, together with an explanatory memoranduBl. ' 

(v) G.S.R. 431 published in Gazette of India dated the "28th April 
1973, together with an explanatory memorandum. ' 

(7) A copy of Notification No. G.S.R. 210(E) (Hindi and English 
versions) published in Gazette of India dated the 28th April, 
1973, under section 159 of the Customs Act, 1962, together 
with an explanatory memorandum. 

(8) A copy of the Annual Report (Hindi and English versions} on the • 
working of the Industrial and Commercial Undertakiqs uf the 
Central Government for the year 1971-72. 

(9) A statement (Hindi anu English versions) indicatina. the result of 
Market Loans floated by the Government of India in May, 1973. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Sugar (Price DetermilUltion for ~972~7i Production) 
Second Amendment Order, 1973, published in Notification 
No. G.S.R. 169(E) in Ga.zette of India dated the 13th March, 
1973. 

(ii) The Meat Food Product'! Order, 1973, published in Notifica-
tion No. S.O. 176(E) in Gazette of India dated the 28th 

/ March,1973. . 

(l t') A copy each of the following Notifications under sub-section 
(2) of section 69 of the Andhra Pradesh Panchayat Samithis and 
Zilla Parish ads Act, 1959 read with clause (c)(iii) of the Pro-
clamation dated the 18th January, 1973 issued by the President 
in. relation to the State of Andhra Pradesh:-

(i) G.O.Ms. No. 208 published in Andhra Pradesh Gazette dated 
the 10th August, 1972 making certain amendment to the 
rules prescribing the purpose for which and the manner in 
which loans may be sanctioned by a Panchayat Samithi or a 
Zilla Parishad or its Standing Committees from Panchavat 
Samithi or Zilla Parishad fund. 

/ 

~ii) a.O.Ms. No. 299 publi5hed in Andhra Pradesh Gazette dated 
the 13th July, 1972 making certain amendment to the rule~ 
relating to establishment under Panchayat Samithis and Zilla" 

Jarishads. 
(iii) G.O.Ms. No. 300 published in Andhra Pradesh Gazette dated 

the llth July 1972 making certain amendment to the Rules 
relatin! to t~ competent" 8\lthority "to appoint and transfer 
members of diftereDt cadres of statlHory PanchaYJIt Samithis 
and Zilla Parishads. 
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(b) Three statements explaining reasons as to why the above Notifica-
tions could. not be laid before the State Legislature. 

(c) Three statements explaining the reasons for not laying tbe Hindi 
versions of the above Notifications. . 

(12) A copy' of the Budget Estimates-Parts I and II (Hindi and Eng-
lish versions) ?f the Damoda~ Valley Corporation ·for the year 1973-74, 
under sub-sectIon (3) of sectIon 44 of tJ:te Damodar Valley 'Corporation 
Act. 1948. 

(13) A copy each of the following papers (Hindi and English versions)'· ... 
llnder,sub-section (l)of section 619A oftbeCompaniesAc.t, 1956:--

(a) (i) R~iew by the Government on the working of the C~mem Cor-
poration of India Limited, New Delhi, for the year 1971-72. 

(ii) Annual Report of tbe Cement Corporation of Indi~ Limited, New 
. Delhi, for tbe year 1971-72 along with ihe Audited Accounts 

and the comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the Hindustan 
Photo Films Manufacturing Company Limited, 'lndu Nagar', 
Oota~amund (Tamil Nadu) for the year 1971-72. 

(iiJ Annual Report of the Hindustan Photo Films Manufacturing 
Company Limited, 'Indu Nagar', Ootacamund (Tamil Nadu) for 
the year 1971-72 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(14) A copy of the Revised Estimates for the year 1972-73 and 
Budget Estimates for the year 1973-74 (Hindi and English ver-
sions) of the Employees' State Insurance Corporation, under 
section 36 of the Employees' State Insurance Act, 1948. 

(15) (i) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 7 of the Employees' 
Provident Funds and Family Pension Fund Act, 1.952:-

'(a) G.S.R. 140 published in Gazette of India dated the 10th Feb-
ruary, 1973 specifying certain Mica Factories and Mica Mines 
as establishm~nts to which section 6 Qf the said Act shall 
apply. 

(b) The Employees' Family Pensior. (Amendment) Scheme, 1973. 
published in Notification No. G.S.R. 298 in Gazette of India 
dated the 24th Maroh, 1973. . 

(c) G.S.R. 299 published in Gazette of India dated the 24th March. 
1973, specifying certain messes as the class. of. est~blishments 
to which the said Act shall apply. 

(ii) A statement (Hindi and English versions) showing reasons for 
. delay in laying the above Notifications. . 
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4. REPORTS OF COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHEDULED TRIBES 

Shri S. M. Siddayya presented the following Reports of the 
Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

( 1) Mineteenth Report of the Ministry of Shipping and Transport 
(Transport Wing)-Reservations for, and employment of, 
Scheduled Castes and Scheduled Tribes in selected Major 
Ports viz., Bombay, Morm~gao and. Cochin on West Coast; 
and Madras, Visakhapatnam and Calcutta on East Coast. 

(2) Twentieth _ Report on the Ministry of Home Affairs and 
Planning Commission-Plan allocation for Scheduled Castes 
and Scheduled Tribes. 

5. REPORT OF JOINT COMMITTEE ON OFFICES OF PROFIT 
Shri S. B. P. Pattabhi Rama Rao presented the Fifth Report of the 

Joint Committee on Offices of Profit. 
6. STATEMENT UNDER DIRECTION 115. 

Shri Shyamnandan Mishra made a statement regarding certain 
information given by the Minister of Tourism and Civil Aviation in the 
House on the 4th May. 1973' in answer to Starred Question No. 961 and 
supplementaries thereon regarding proposal to buy planes from Soviet 
Union for Indian Airlines. 

The Minister of Tourism and Civil Aviation made a statement in reply 
thereto. 
7. GOVERNMENT BILL-MOTION FOR REFERENCE TO S~ECT 

COMMITTEE-ADOPTED V 
The Taxation Laws (Amendment) Bill, 1973 . 

The Motion for reference of the Bill to a Select Committee was moved 
by Shrimati Sushila Rohatgi. 

The motion was adopted as follows:-
"That the Bill further to amend the Income-tax Act, 1961, the 

Wealth-tax Act, 1957, the Gift-tax Act, 1958 and the Com-
panies (Profits) Surtax Act, 1964, be referred to a Select Com-
mittee consisting of 30 members, namely:-

( 1) Shri Syed Ahmed Aga 
(2) Shri Virendra Agarwala 
(3) Shri Chhatrapati Ambesh 
(4) Shri Bhagwat Jha Azad 
(5) Shri K. Baladhandayutham 
(6) Shri Dharnidhar Basumatari 
(7) Shri Jyotirmoy Bosu 
(8) Sbri Tridib Chaudhuri 
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(9) Shri S. R. Damanj 
(10) Shri K. R. Ganesh 
(11) Sbri' Mafti RaJ:!! Godara 
(12) Shri D. P. Jadeja 
(13) Shri Sat Pal Kapur 
(14) Shrimati 'Sheila Kaul 
(15). Shri Maharaj Sin~h 
(16) Shri P. G. Mavalankar 
(17) Shri Amrit Nahata 
(18) Shri H. M. Patel 
(19) Shri S. B. P. Pattabbi Rama Rao 
(20) Shri R. Balakrishna Pillai 
(2I) Shri Bhola Raut 
(22) Shri N. K. P. Salve 
(23) Shri Vasant Sathe 
(24) Shri Era Sezhiyan 
(25) Shri K. K. Shetty 
(26) Shri Satyendra Narayan, Sinha 
(27) Shri C. M. Stephen 
(28) Shri R. V. SwamilWhan 
(29) Shri V. Tulsiram, and 
(30) Shri Y. B. Chavan 

J 

with instructions to report by the last day of the next session." 

8. ,TION REGARDING JOINT COMMlTTEE ON GOVERNMENT' 
ILL-ADOPTED 

'" The Plantations Labour (A mendment) Bill, 1973 
The motion for concurrence in the recommendation of Rajya Sabha 

for reference of the Bill to a Jomt Committee of the Houses was moved 
by Shri K. V. RagbWlatha Reddy . 

. ntemotion was adopted as fol'lows:'-
"That this House do concur in the recommendation of Rajya 

Sabha that the House do join in the Joint Committee of the 
Houses on the Bill further to amend the Plantations Labour 
Act, 1951, made in the -JIl~ adopted by Rajya Sabha at 
its sitting held on the 9th May, 1973 and communicaleU to this 
House on the 10th May, 1973 and do resolve that the 
following 30 Members of Lok SabJla be nominated' to serve on 
the said Joint Committee, namely:-

( 1) Shri Aziz Imam 
(2) Shri T. Balakrishniah 
(3) Shri Raghunandan Lal Bhatia 

,4) Shri Cbhutten Lal 
(5) Sbri Biren Dutta 



(6) Shri Nageshwar IDwivedi 
(7) Shrimati Ganga Devi 
( 8) Shri S. B. Giri 
(9) Shri J. Matha Gowder 

( 10) Shri Hukam Chand Kachwai 
( 11) Shri L. D. Kotoki 
(12) Shri Raja Kulkarni 
( 13) Shri Madhu Limaye 
( t 4) Shri K. Mallanna 
( 15) Shri Tuna Oraon 
(16) Shri Damodar Pandey 
( 17) Shri Ramsahai Pandey 
( 18) Shri Partap Singh 
(19) Shri Natwarlal Patel 
(20) Shri S. L. Peje 
(21) Shri Vayalar Ravi 
(22) Shri K. Ramakrishna Reddy 
(23) Shri Ebrahim Sulaiman Sait 
(24) Shri Devendra Satpathy 
(25) Shri Ranen Sen 
(26) Shri Shiv Kumar Shastri 
(27) Shri Somchand Solanki 
(28) Shri G. Venkatswamy 
(29) Shri Amarnath Vidyalankar 
(30) Shri N. P. Yadav:" 

9. Government BiIJ-Pas."ed 
The Apprentices (Amendment) Bill, 1972, os pas ... ~d by Ra;ya Sabha 

<: 
Discussion on the motion for consideration of the DiU, as passed by 

Rajya Sabha, moved on the 14th May, 1973, continued. 
Shri Biren DuUa took part in the debate. 
Shri K. V. Raghunatha Reddy replied to the debate. 
The motion for consideration was adopted and clause-by..clause consi-

deration of the Bill was taken up. 
Clause 2 to 24 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

K. V. Raghunatha Reddy. 
The motion was adopted and the Bill. as amended, was passed. 

10. Discuss'ions Under Rule 193 

(1) Shri Dinesh Singh raised a discussion regarding the location of 
tractor factory in Pratapgarh under the scheme for development of back-
ward districts of the country. 

[P.T.O. 
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The following Members took part in the debate:-' 
( 1) Shri K. D. MaJaviya 
(2) Shri Fatehsinghrao Gackwad 
(3) Shri Atal Bihari Vajpayee 

Shri T. A. Pai replied to the discussion. 
(2) Shri B. S. Bhaura raised a discussion on the acute. shortage and 

abnormal rise in prices of essential commodities such as foodgrains, 
vanaspati, sugar, soft co~e, kerosene and cloth. 

• The following Members took pari: in the debate:-
( 1) Shri K. D. Malaviya . 
(2) Shri D. K. Panda 
( 3) Shri Bhagwat Jha Azad 
(4) Shri Dinen Bhattacharya 
(5) Shrimati Sheila Kaul 
(6) Shri Atal Bihari Vajpayee 
( 7) Shri D. D. Desai ' 
( 8) Shri Mohan Raj 
(9) Shri Darbara Singh 

( 10) Shri Piloo Mody 
( 11) Shri K. Lakkappa 
( 12) Shri Nanubhai N. Patel 
( 13) Shri Vasant Sathe . 
( 14) Shri Shankar Dayal Singh, 
( 15) Shri Madhu Dandavate 

, (16) Shri B. R. Shukla \ 
( 17) Shri Rana Bahadur Singh . 
(18) Shri I,RajaraQ1 Dadasabel> Nimbalkar 
( 19) Shri M. Ram Gopal Reddy 
(20) Shri S. A. Sharnim 
(21) Shri Chandra Bhal Mani Tewari 
(22) Shri Jagannath Mishra' / 
(23) Shri· P. G. Mavalankar . 
(24) Shri Shyam Sunder Mohapatr . 
(25) Shri S. M. Banerjee 

Shri Y. B. Chavan replied to the discussion. 

6.35 P.M. 
(Lok Sabha adjourned till II A.M. on Wednesday, the 16th May, 1973). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

'Wednesday, May 16, 1973lVaisakha 26, 1895 (Sitka) 

No. 271 
11.01 A.M. 
1. Short Notice Question 

Short Notice Question No. 9 addressed to the Ministor of'Itrigation and 
Po~r n:g~ding Fundation Stone of Barachauka drainage Scheme 'laid by 
ChIef 'MInlster of West Bengal was orally am;wered' and~ supplementaries 
were also answered thereon. . 

2. Calling Attention 
Shri Shankar Dayal Singh called the attention of the Minister of Home 

Affairs to the reported murder of four Harijans and landlbtds labourers by 
1andlords and police in village Choura in District Bhojpurof Bihar, raping 
of Harijan women, seriously wounding of almost all the villagers 'and taking 
into custOdy the surviving male members there. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

3. Questions of Privilege 

( 1) The Speaker informed the House of the explanations received from 
the Editor, Editor-in-Chief, Printer and Publisher and the Staff Reporter of 
t;le Indian Express, Bombay, in regard to the question of privilege sought 
to be raised by Shri K. P. Unnikrishnan on the 3rd May, 1 ~73, in respect 
of a news report published in the Indian Express, Bombay Edition, dated 
the 30th April, 1973, allegedly casting refiectinns on Members. In view 
of the regret offered by them, the House agreed to treat the matter )as closed. 

(2) The Speaker referred to the Committee of Privileges under rule 227 
n question of privilege against the concerned Ra.ilway. staff and. R!,ilw8r. 
police for the alleged mal-treatment and obstruction caused to Shn LalJI 
Bbai, M.P., at Ajmer Railway Station on the 23rd March, 1973 when he 
was coming to attend the session of Lok Sabha. 

*(3) Shri Madhu Lirnaye sought to ra~se a question of P!ivilelc 8ga~st 
the Minister of Commerce for non-compliance of the provISIOns of section 
16(2) of the lndian Tariff Act, 1951. 

-_ ... -_ ...... __ .. _ .... -_ .... -.. _ .. _ ....... _--_._--------
*Taken up at 12.05 P.M. 

~.T.o. 
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The Minister made a statement explaining the position and expressing 
regret. The matter was treated as closed. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A statement explaining reasons for delay in laying the Exami- : 
~ation .of Ma~ters. and Mates (Amendme~t) ~ules, 1973 pub-
bshed 10 Notification" No. G.S.R. 272 10 Gagette of IndiJ"" " 
dated the 17th March, 1973. ~t ", 

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Industrial Development Corporation Limited, New Delhi, 
for the year 1971-72. 

(ii) Annual Report of the National Industrial Development 
Corporation Limited, New Delhi, for the year 1971-72 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(3) A copy of the Audit Report (Hindi and English versions) on 
the accounts of the Delh"j Development Authority, for the year 
1969-70, under sub-section (4) of section 25 of the Delhi 
Development Act. 1957. t 

(4) A statement (Hindi and English versions) regarding the Rati-
fication of the Instrument to amend the Constitution of the"." 
International Labour Organisation relating to an increase in' 
the size of the Governing Body. 

(5) A copy of the Administrator-General's (Union territory of 
Delhi) Rules, 1972, Hindi and English versiuns) published in 
Notification No. F.2213172-Judl. in Delhi Gazette dated the 
18th September. 1972, issued under the Administrator-

"General's Act, 1963. 
(6) A copy of the "Annual Plan, 1973-74" (Hindi and English ver-

sions). " 
(7) A statement (Hindi version) of the estimated receipts and 

expenditure of the State of Manipur for the year 1973-74. 

(8) A copy of Report of the Comptr?ller and Auditor General of 
India for the year 1970-71-Umon Government (Commer-
cial) Part TII-Triveni Structurals Limited, under article 
151 ( 1) of the Constitution. 

(9) (a) A copy each of the following Notification (Hindi and 
English versions) under section 1 S9 of the Customs Act, 
1962:-

0) G,S'}~s. 217(E) " to 220(E) 

~071 

published in Guette of India 

" 



dated the 30th April, 1973, together with an exptanatory 
me~orandum. 

(i1) G.S.R. 227(E) published in Gazette of India dated ,the 1st 
May, 1973, together with an explanatory memorandum. 

(iii) G.S.R. 293 published in Gazette of India dated the 24th 
March, 1973, together with an explanatory memorandum. 

(iv) G.S.R. 328 published in Gazette of India dated the 31st 
March, 1973, together with an explanatory memorandum. • 

(v) G.S.R. 330 published in Gazette of India dated the 31st 
March, 1973, together with an explanatory memorandum. 

(vi) G.S.R. 183(E) published in Gazette of India dated the 31st 
March, 1973, together with an explanatory memorandum. 

(\'ii) G.S.R. 409 published in Gazetle of India dated the 21st 
April, 1973, together with an explanatory memorandum. 

(viii) G.S.R. 426 published in Gazette of India elated the 28th 
April, 1973, together with an explanatory memorandum. 

, 
(b) A statement showing reasons for delay in laying the Notifica-

tions mentioned at items (iii) to (viii) above. 

(10) (a) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
'1944:-

(i) G.S.Rs. 213(E) to 216(E) published in Gazette of India 
dated the 30th April, 1973, together with an explanatory 
memorandum. 

(ii) G.S.R. 290 published in Gazette of India dated the 24th 
March, 1973, together with an explanatory memorandum. 

(iii) G.S.R. 359 published in Gazette of India dated the 7th 
April, 1973, toge!her with an explanatory memorandum. 

(iv) G.S.R. 408 published in Gazette of India dated the 21st 
April, 1973, together with an explanatory memorandum. 

(b) A statement showing reasons for delay in laying the Notifica-
tions mentioned at items (ii), (iii) and (iv) above. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Second Amendment Regulations, 1973, published in 
Notification No. G.S.R. 229(E) in Gazette of India dared 
the 3rd May, 1973 
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(n). The Indian Adminil)trativc Service (Pay) Fifth Amendment 
Rules, 1973, published in Notification Nt>. G.S.R. 230 in 
qazette of India dated the 3rJ May, 1973. 

Oij) ~ Indian Administrative Service (Emergency Commis-
sio~ed and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Second Amendment 
Regulations, 1973, published in Notification No. G.S.R. 
23n(E;) in Gazette of India dated the 9th. May, 1973. /H 

(iv) The. I.wan Police Service (Emergency Commissioned and 
Sh~rt ~~vice COJ?m~ssioned Officers) (Appointment by 
COmpetitive Exammatlon) Second Amendment Regulations, 
19:73, pubtished in Notification No. G.S.R. 237(E) in 
Gazette of India dated the 9th May, 1973. \ 

(y) ~e Iodian .Ad~inistrative Service (Appointment by Compe-
titive Exammatton) Second Amel~dmellt Regulations, 1973, 
published in.Notification No. G.S.R. 238(E) in Gazette of 
I~dia dated the 9th May, 1973. 

(vi) . The Indian Police Service (i-\ppointment by Competitive 
Examination) Second Amendment Regulations, 1973, pub-
lished in Notification No. G.S.R. 2J9(E) in Gazette of India 
da\ed. the 9th May, 1'973. 

(vii) The Indian Administrative Service (Recruitment) Third 
Amendment R,ules, 1972, published in Notification No. 
6.S.R. 240(E) in Gazette of India dated the 9th May, 1973. 

(viii) The Indian Police Service (Recruitment) Second Amend-.~ 
ment Rule&, 1972, published in Notification No. G.S.R .. ~' 
241 (E) in Qazette of India dated the 9th May, 1973. 

(ix) The Indian Administrative Service (Pa)) Fourth Amend-
ment Rules, 1973, published in Notification No. G.S.R. 451 
in. Gazelle of India dated the 5th May, 1973. 

(x) 1be Irldian Police Service (Pay) Amendment Rules, 1973, 
publiShed in Notification No. G.S.R. 452 in Gazette of India 
dated the 5th May, 1973. 

(xi) The 'Indian Administrative Service (Recruitment) Second 
AIJlendment Rules, 1973, published in Notification No. 
G.'s.lt.483 in Gazette of India dated the 12th May, 1973. 

(12) A c0p.y of Ministers' Allowances, Medical Treatment and other 
. Privlleges) Amendment Rules, 1973 (Hindi and English ver-

sions) published in Notification No. G.S.R. :!28(E) ~n Gazette 
of India dated the 3rd May, 1973, under sub-section (2) of 
seCtion 11 of the Salaries and Allowances of Ministers Act, 
1952. 

(13) A copy each of the following Notificatio!ls (Hindi and Engli.sh 
versions) under sub-section (6) of sectIon 3 of the Essentlal 
COIiunodities Act, 1955:-

(i) G.S.R. 327(E) 'published in Gazette of I~~a dated the 1st 
July, 1972, re8ardin~ distribution of fertibzer. 
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(ii) G.S.R. 362(E) pubHshed in Gazette of India dated the 
28th July, 1972, regarding distribution of fertilizQr. 

(iii) G.S.R. 422(E) published in Gazette of India dated the 
30th September, 1972, regarding distribution of fertilizer. 

(14) A copy of Notification No. G.S.R. 345(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 19th 
July, 1972, issued under clause 21 of the Fertilizer (Control) 

. ~der, 1957. • 
(1~ (a) A copy each of the following Notifications under sub-

section (2) of section 69 of the Andhra Pradesh Panchayat 
Samithis and Zilla Parishads Act, 1959 read with clause (c) 
(iii) of the Proclamation dated the 18th January, 1973 
iSSUed by the President in relation to the State of Andhra 
Pradesh:-

(i)~.O.Ms. No. 308 published in Andhra Pradesh Gazette 
dated the 13th July, 1972 making certain amendment to 
the Rules relating to competent authority to appoint and 
transfer members of different cadres of Statutory Panchayat 
Samithis and Zilla Parishads, together with an explanatory 
note. 

(ii)vO.O.Ms. No. 399 published in Andhra Pradesh Gazette 
dated the 28th September, 1972 making certain amend-
ment to the rules relating to competent authority to appoint 
and transfer members of different cadres of Statutory Pan-
chayat Samithis and Zilla Parishads. together with an 
explanatory note. 

(iii).tt3.0.Ms. No. 523 published in Andhra Pradesh Gazette 
dated the 30th November, 1972 making certain amendment 
to Andhra Pradesh Panchayat Samithis (Administration 
Report Rules), 1961, together with an explanatory note. 

(iv,VG.O.Ms. No. 543 published in Andhra Pradesh Gazette 
dated the 30th November, 1972 making certain amendment 
to the rules relating to the Andhra Pradesh Zilla PQ.tishad 
Administration Report Rules, 1961, together withan·~la. 
natory note. 

(vyG.O.Ms. No. 548 published in Andhra PradeSh Gazette dated 
the 7th December, 1972 making certain amendment to the 
Andlu:a Pradesh Panchayat Samithis and Zilla Parishads 
Services (Classification, Control and Appeal) Rules, 1960, 
together with an explanatory note. 

(vilo.O.MS. No. 556 published in Andhra Pradesh Gazette dated 
the 16th November, 1972 making certain amendment to the 
Andhra Pradesh Panchayat Samithis and Zilla Parishads 
Ministerial Service Rules, together with an explanah)ry note. 
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(V~ G.O.Ms. No. 578 published iii Andhra Pradesh aazett~ 
dated the 25th November, 1972 making certain amendment 
to the Rule regulating sanction of rent for private buildings 
occupied for locating offices of Zilla Parishads, their Godowns 
etc., together with an explanatory note. 

(b) Seven statements explaining reasons as to why the above Notifi-
cations could not be laid before the State Legislature. 

(c) Seven statements explaining the reasons for not laying the Hindi 
• versions of the above Notifications. 

(16) A copy of Notification No. S.R.O. 319173 published in Orissa 
Gazette dated the 17th March, 1973 making certain amend-
ments to the Orissa Zilla Parishad and Panchayat Samiti 
Accounting Procedure Rules, 1961 under sub-section (3) of 
section 57 of the Orissa Panchayat Samiti Act, 1959, read with 
clause (c)(iv) of the Proclamation dated ·the 3rd March, 1973 
issued by the President in relation to the State of Orissa. 

(17) (a) A copy each of the following Reports of the Monopolies and 
Restrictive Trade Practices Commission under section 62 of the 
Monopolies and Restrictive Trade Practices Act, 1969:-

(i) Report under section 21(3)(b) of the said Act in the case of 
Mis. Dunlop India Limited, Calcutta, and the Order dated 
8.1.1973 of the Central Government thereon, together with 
a copy of letter dated 9.5.1973 from the Ministry of Law, 
Justice & Company Affairs to Mis. Dunlop India Limited, 
Calcutta. 

(ii) Report under section 21(3)(b) of the said Act in the case of 
Mis. AutomoJ.>ile Products of India Limited and Mis. Bajaj 
Auto Limited and the Order dated 30.11.1972 of the Cen-
tral Government thereon and together with corrigendum 
dated 1.1.1973. 

(iii) Report under section 21(3)(b) of the said Act in the case of 
Mis. Delhi Cloth and General Mills Company Limited, 
Delhi and the Order dated 8.3.1973 of the Central Govern-
ment. 

(iv) Report under section 21(3)(b) of the said Act in the case of 
Mis. Neesha and Company, Bombay and Order dated 
14.9.1971 of the Central Government thereon. 

(v) Report under section 21(3)(b) of th~ said Act i~ the c~~ of 
the Mattur Chemicals and Industnal Corporation Ltnllted 
and the Order dated 27.9.1971 of the Central Government. 

(vi) Report under section 23(6) of the said Act in the case of 
Mis. Macneill and Barry Limited, Calcutta and Order dated-
9.2.1973 of the Central Government thereon. 

(vii) Report under section 2~ (6) of the said Act in the case of 
Mis. Larsen and Toubro Limited and the Order dated 
11.10.1972 of the Cen·tral Government. 
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(viii) Report under section 23(6) of the said Act in the case of 
amulgamation of Willcox Buckwell! India Limited with Mis. 
Larsen and Toubro Limited and Order dated 3.9.1971 of the 
Central Government thereon. 

(ix) Report under section 23(6) of the said Act in the ~atter of 
merger of Bengal and Assam Investors' Limited, Calcutta, 
and 1. K. Agents (private) Limited with M. P. Industries 
Limited, Bhopal and the Order dated 5.11.1971 of the 
Cen'tral Government. 

(b) A statement (Hindi and English versions) explaining the reasons 
for I'lOt laying the Hindi version of the above Reports simul-
taneously. 

(I8) A copy of the Tea (Amendment) Rules, 1973 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 368 in 
Gazette of India dated the 7th April, 1973 under sub-section 
(3) of section 49 of the Tea Act, 1953. 

(19) A copy of the Annual Report (Hindi and English versions) of 
the Indian Council of Social Science Research, New Delhi, for 
the year 1971-72. 

(20) (i) A copy of the Annual Report of the Indian Institute of Tech-
nology, Delhi, for the year 1971-72. 

(ii) A statement (Hindi and English versions) explaining'the reasons 
for not laying the Hindi version of the above Report simulta-
neously. 

(21) (i) A copy of the Annual Report of the Indian Institute of Tech-
nology, Madras, for the year 1971-72. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the above Report 
simultaneously. 

(22) (i) A copy of the Annual Report of the National Institute of 
Training in Industrial Engineering, Bombay, for the year 
1971-72. 

(ii) A statement (Hindi and English versions) explaining the reasons 
for not laying the Hindi version of the above Report simulta-
neously. 

(23) A copy of the Annual Report of the School of Planning and 
Architecture, New Delhi, for the year 1971-72. . 

(24) A copy of Notification No. S.O. 202(E) published in Gazette 
of India dated the 6th April, 1973 regarding the manage-
ment of the New Maneckchcck, Spinning and Weaving Com-
pany Lim'ited, Ahmedabad, under sub-section (2) of section 
18A of the Industries (Development and Regulation) Act, 
1951. 
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(25) A copy each of the fo11owing Reports under sub·section (1) of 
section 19 of the Coirlndustry Act, 1953:- . 

(i) Annual Report (Hindi and English ·versions) on the activities 
of the Coir Board and tbeworking of theCoir Industry Act, 
1953 for the year 1971·72. 

(ii) Half-yearly Report (Hindi version) on the activities of the 
Coir Board and the working of the ·Coir 'Industry Act, 1953 
for the period from lst April, 1971 to 30th September, 
1971. . 

(26) A copy of the Central Silk Board (Amendment) 'Rules, 1972 
(Hindi and English versions) publisbed in . Notification No. 
G.S.R. 1250 in Gazette of India dated the 7th October, 1972, 
under sub-section (3) of' section 13 of the Central Silk Board 
Act. 1948. 

(27) (a) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Neyveli 
Lignite Corporation Limited, Neyveli (Tamil Nadu), for the 
year 1971-72. 

(ii) Annual Report of the Neyveli Lignite Corpo1'8tion Limited. 
Neyveli (Tamil Nadu) for the year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above documents. 

5. Minuttls of Committee on Absence of Members-Laid 00 the Table 
Minutes of the Ninth and Tenth sittings of ·the Committee on Absence 

of Members from the Sittings of the House held during the current session, 
were laid on the Table. 

6. Statement Bv Minister 

/' The Minister of State for Home Affairs laid on the Table on behalf of 
the Minister of State for Agriculture a statement regarding the reported 
death of six persons in Uttar Pradesh due to food poisoning. 

7. Penonal ExpJaaations Under Rule 3S7' 
. (1) Shri D. P. Yadav made a personal explanation regarding certain 

remarks about him made by Shri Madhu Liniaye in the House on the 27th 
April. 1973. 

(2) Shri Chandra Shailani made a personal l~.xplanation regarding the 
letter, alleged to have been written by him to ·tbe former Minister o! Petro-
leum and Chemicals, which was read out in the House by Shn S. M. 
Banerjee on the 10th May, 1973 .. 
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8. Government BiU-lIItnNlueeti . 
The Constitution (Thirty-second Amendment) BiU, 19i3. 

. ~e motion for leave to. int~oduce the Bill moved by Shri Uma Shankar 
lkshlt was opposed. The motion was adopted and the om was introduced . 

9. Resolutions-Adopted 
(1) Shri L. N. Mishra moved the following ResolutiQn:-

"That this House do resolve that the membership of the Parliamen-
tary Committee to be appointed iDp~rsuance of.:a resolution • 
adopted. by Lok Sabha on 7th May, 1973 ~ review. the rate 
of dividend which is a present payable by the Railway Under-
taking to General Revenues as well as other ancillary matters 
in connection with the Railway Finance vis-I#ovis the Gen. 'al 
Finance and make recommendations thereon, .,be increased by 
2 more members of this House to be no~inated by the 

r 

Speaker." 

The Resolution was adopted. 

(2) Shri L. N. Mishra moved the following Resolution:-

"That this House do recomII)end to Rajya Sabha to agree to asso-
ciate one more member from Rajya Sabha with the Parliamen-
tary Committee to review the rate of dividend which is at pre-

I 

sent payable by the Railway Undertaking to General Revenues 
as well as other ancillary matters ip connection with the Railway 
Finance vis-a-vis the General Finance and make recommen-
dations thereon, to be nominated by the Chairman and to 
communicate the name of the member so appointed to this 
House." 

The Resolution was adopted. 

10. Statement By Minister 
The Minister of Agriculture made a statement regarding Report of the 

Sugar Enquiry Committee. 

11. Motwa-Neaatived 

Shri Shyamnandan Mishra moved the following motion:-

"That this House deplores the conduct of Shri C. Subramaniam, 
Minister of Industrial Development, Shri V. C. Shukla, Minis-
ter of State for Defence Production and Shri H. R. Gokhale, 
Minister of Law, Justice and Company Affairs for misleading 
the House in their statements made in the H('use on the 22nd 
December 1972, 1st March, 1973 and 7th March, 1973 with 
regard to the violation of the provisions of and ?rde~ made 
under the Indian Works of Defence Act, 1903 lD spIte of 
objections taken by the appropriate Defence authorities." 
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The following Members toop part in the debatc:-
(1) Shri N. K. P. Salve 
(2) Shri Jyotirmoy 80su 
(3) Shri Vikram Mahajan 
(4) Shri Atal Bihari Vajpayee 
(5) Shri C. Subramaniam 
(6) Shri B. P. Maurya. 
(7) Sbri Bhogendra lha. 
(8) Shri H. R. Gokhale 
(9) Shri Piloo Mody . 

(10) Shri Vasant Sathe 
(11) Shri Madhu Limaye 
(12) Shri C. M. Stephen 
( 13) Shri Mohan Raj 
(14) Shri V. C. Shukla 

Shri Shyamnandan Mishra replied k> the debate. 
The motion was negatived. 

(Lok Sabha adjourned sine die at 7.05 P.M.) 

S. L. SHAKDHER, 
Secretary. \ I 
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